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 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Speaker  in  the  Chair.]}

 ORAL  ANSWERS  TO  QUESTIONS

 पुस्तकालयों  का  चिकास

 *+३२६.  ह , ड  श्रोमारायर  चात:  क्‍या
 विक्षा  तथा  बेशानिक  गधेवरता  मंत्री  यह  बताने
 को  कृपा  करेंगे  कि  :

 (क)  देधा  x  पुस्तकालयों  के  विकास  के
 लिये  जो  परामहांंदात्री  समिति  बनाई  गई  है
 उस  के  म्ख्य  कृत्य  क्या  हैं  ;

 (ख)  क्‍या  समिति  ने  पुस्तकालयों  के
 वकास  के  प्रदन  पर  विचार  किया  है;  भौर

 (ग)  यदि  हां,  तो  उस  की  मुख्य  सिफा-
 रिच  व  सुझाव  क्‍या  हैं  ?

 शिक्षा  तथा  बेशानिक  गबेषणा  मंत्रालय
 में  राज्य  संत्रो  (डा०  का०  Mo  श्रोमालो)  :
 (क)  एक  विवरण  सभा  पटल  पर  रख  दिया
 गया  है।  [वे खेप  परि.दाष्ट  २,  अधवस्थ
 संख्या  ४८)

 (ख)  समिति  की  बैठक  प्रभो  नहीं  हुई
 है

 (ग)  प्रदन  नहीं  उठता  ॥

 शी  श्रोवारायरा  बात:  इस  समिति  में
 कितने  सदस्य  हैं  भौर  हस  समित्ति  का  संगठन
 किस  सैद्धान्तिक  झ्राधार  पर  किया  गया
 है?

 डा०  Wo  Ato  eta  इस  समिति
 में  नौ  खदस्य है  ।  इस  में  उन  लोगों  को  रखा

 गया  है,  जिन  को  लाइब्रेरी  साइंस  का  विशेष
 मान है ।

 श्री  श्रीमारायर  दस  :  क्‍या  इस  सम्बस्ध
 में  इस  बात  का  ख्याल  नहीं  रखा  गया  है  कि
 इस  में  हर  प्रान्त  से  एक  एक  सदस्य  लिया
 जाय ?

 Bo  का०  Ato  भ्रोमालो  :  जी  नहीं,
 इस  समिति  को  प्रान्त  के  भाधार  पर  नहीं  बनाया
 गया  है  ।

 श्भी  भोनारायरण दास  :  क्या  इस  समिति
 का  निर्माण  करते  समय  भाल  इंडिया  लाइ-
 ब्रेरीज  एसोसियेहान  के  इस  सुझाव  पर  विचार
 किया  गया  था  कि  केन्द्र  में  एक  स्थ  यी  संस्था
 देश  में  पुस्तकालयों  के  विकास  तथा  पुस्तकालय
 भ्रान्दोलन  को  प्रागे  बढ़ाने  के  लिये  होनी
 चाहिये  ?

 डा०  का०  ला०  आोमाली :  जो  कमेटी
 बनाई  गई  है,  वह  इन  सारे  प्रश्नों  पर  विचार
 करेगी  धौर  जब  इस  की  रिपोर्ट  झायेगी,
 तो  फिर  हन  सब  मामलों  पर  गवर्नमेंट  विचार
 करेगी  ।

 bri  Ranga:  Are  any  plans  being
 made  to  see  that  centres  other  than
 capitals  will  have  a  central  library
 which  would  be  specially  aided  by  the
 Union  Government?

 Dr.  K.  L.  Shrimall:  Yes,  Sir.  The
 Government  of  India  are  financing  not
 only  Central  libraries  in  the  States,
 but  also  district  libraries,  even  libra-
 ries  which  are  at  the  district  level.  J
 would  refer  the  hon.  Member  to  a  pam-
 phlet  which  was  issued  by  the  Ministry
 of  Education  some  time  back.  The
 pamphlet  is  placed  in  the  Library.
 That  will  give  a  fair  idea  of  the  whole
 development  scheme  of  the  libraries
 in  India
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 Shri  Ranga:  Will  there  be  any  Mem-
 bers  from  both  Houses  of  Parliament
 on  this  Committe?

 Dr.  K.  L.  Shrimali:  I  do  not  think
 Members  of  Parliament  are  on  this
 Committee.  The  main  purpose  in
 making  selection  of  Members  was  to
 get  Members  who  have  special  know-
 ledge  of  libraries.

 Shri  V.  P.  Nayar:  The  hon.  Minis-
 ter  said  that  the  Government  of  India will  finance  not  merely  libraries  in  the
 capital  cities,  but  also  in  the  districts.
 |  want  to  know  whether  this  commit-
 tee  has  been  asked  to  make  recommen-
 dations  regarding  the  increase  of  grants given  to  Library  Associations  which are  functioning  well,  as  for  example, the  Granthsala  Sanghom  of  Kerala.

 Dr.  K.  L.  Shrimali:  The  whole  plan was  prepared  in  consultation  with  the
 State  Governments  and  the  Plan-
 ning  Commission  and  the  Educa- tion  Ministry  and  the  grants  will  be
 given  according  to  this  plan  and
 aceording  to  the  needs  of  the  State
 Governments.

 Aeromagnetic  Survey  of  Punjab
 “328.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  the  term  of  foreign oil  experts  who  carried  ou;  uercmag- netic  survey  of  the  Punjab  has  sub-
 mitted  its  report;  and

 (b)  if  so,  what  are  the  possibilities
 of  oil  deposits  there?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  0.  Malaviya):  (a)  and  (b).  The
 report  of  the  aeromagnetic  survey  has
 just  been  received  and  75.  be:ng
 studied.

 Shri  D.  C.  Sharma:  In  which  regions of  the  Punjab  has  this  aeromagnetic
 survey  been  carried  out?

 Shri  K,  D,  Malaviya:  The  aercmag- netic  survey  in  the  Punjab  was  car-
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 ried  out  in  the  Jaisalmer  area,  on  the
 northeast  and  southwest  of  Jaisalmer.
 These  two  portions  were  marked  out
 for  the  survey.

 Shri  D.  C.  Sharma:  May  I  know
 from  which  country  this  team  of  oil
 experts  was  drawn?

 Shri  K.  0.  Malaviya:  They  were  not
 so  much  of  oil  experts.  A  team  from
 Canada  came  to  conduct  an  aeromag-
 netic  survey  of  tk.  Indo-Gangetic
 basin,  a  portion  of  Rajasthan  and  a
 very  small  portion  of  Punjab  which
 incidentally  came  in  the  way  of  their
 survey.  The  object  of  this  aeromag-
 netic  survey  was  to  assess  the  depth
 of  the  earth  right  from  what  we  call
 the  mother  rock  up  to  the  surface
 where  we  stand.  And  these  depths
 which  are  properly  assessed  by  aero-
 magnetic  instruments  can  go  to  help
 us  a  lot  in  the  subsequent  oil  pros-
 pecting  programme.

 Shri  Amjad  Ali:  How  long  will  it
 take  to  revert  to  the  seismic  and
 geological  survey,  after  the  acromag-
 netic  survey  is  completed?

 Shri  K.  D.  Malaviya:  We  do  not
 wait  for  the  results  of  the  aeromag-
 netic  survey  to  start  our  own  investi-
 gations,  both  gravimetric  and  seismic.
 We  had  already  started  some  pros-
 pecting  work  in  the  Jaisalmer  area
 and  also  in  the  Punjab  area,  but  not
 in  the  U.P.  area.

 We  were  waiting  for  the  results  and
 the  interpretation  of  the  results  of
 this  aeromagnetic  survey.  Now  that
 we  have  got  them,  we  _  shall  either
 have  to  pin-point  all  those  areas
 which  are  further  indicated  by  the
 aeromagnetic  survey,  or  we  may  have
 to  abandon  eertain  areas.

 That  is  why  I  said  that  these  reports
 are  being  studied,  and  a  specific  pro-
 gramme,  modified  according  to  the
 aeromagnetic  survey  can  only  be  for-
 mulated  after  a  certain  time.

 Shri  C.  D.  Pande:  Has  this  aeromag-
 netic  survey  been  found  to  be  infal-
 lible  and  accurate,  according  to  the
 experience  of  other  countries,  or  has
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 it  to  be  substantiated  or  be  followed
 by  drilling,  as  we  have  done  in  the
 Jwalamukhi  area?  In  drilling  abso-
 lutely  necessary,  even  after  the  aero-
 magnetic  survey?

 Shri  K.  D.  Malaviya:  Nothing  is
 final  except  the  drilling.  It  is  all  to
 be  confirmed  by  a  series  of  different
 types  of  investigations.  What  the
 aeromagnetic  survey  gives  us  is  only
 the  depth  of  the  earth  at  a  point
 where  the  survey  is  done.

 Shri  P.  C.  Bose:  May  I  know  whe-
 ther  any  Indian  technicians  were
 given  the  opportunity  to  be  associated
 with  the  experts  during  the  survey
 work?

 Shri  K.  D.  Malaviya:  In  every  phase
 of  the  survey,  our  own  people  were
 associated.

 Shri  Ranga:  What  is  the  latest  posi-
 tion  in  regard  to  the  drilling  experi-
 ments  that  are  being  carried  on  in  the
 Jwalamukhi  area?

 Shri  K.  D.  Malaviya:  I  would  sug-
 gest  to  the  hon  Member  to  put  a  sepa-
 rate  question,  because  this  question
 deals  only  with  the  aeromagnetic
 survey.

 Oil  Companies
 329,  Shri  Narayanankulty  Menon:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  what  are  the  figures  of  gross
 and  net  profits  earned  by  Burmah
 Shell,  Standard  Vacuum  and  Caltex
 Oil  Companies  in  their  refining  and
 distribution  business  inside  the  terri-
 tory  of  India  during  the  years  955
 and  ‘1956;  and

 (b)  the  amounts  transferred  over-
 seas  by  these  companies  out  of  these
 profits?

 The  Minister  of  Mines  and  Oil  (Shri
 KK.  D.  Malaviya):  (a)  (i)  The  gross
 and  net  profits  made  by  the  Burmah
 Shell  and  Standard  Vacuum  Refineries
 during  955  are  indicated  in  their
 Balance-sheets  and  Profit  &  Loss
 Accounts  for  the  year  1955.  These
 are  available  in  the  Parliament  Libra-
 ry.
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 Audited  accounts  of  these  companies
 for  956  are  not  yet  ready.

 (ii)  The  Caltex  Refinery  was  under
 construction  during  955  and  956  and
 have,  therefore,  not  published  their
 audited  accounts.  The  question  of
 Profits  made  by  them  during  these
 years  does  not  arise.

 (iii)  Government  has  not  so  far
 received  the  balance  sheets  and  profit
 and  loss  accounts  of  the  oi]  distribu-
 tion  companies.

 (b)  The  information  so  far  avail-
 able  is  placed  on  the  Table  of  the
 House  [See  Appendix  II,  annexure,
 No.  49.]

 Shri  Narayanankutty  Menon:  In  the
 statement  that  has  been  laid  on  the
 Table  of  the  House,  it  is  men-
 tioned  that  no  information  is
 available  as  regards  the  remittances
 made  by  the  Burmah  Shell  Co.  by
 way  of  profits.  Are  we  to  under-
 stand  that  they  were  remitting  their
 profits  during  these  two  years  with-
 out  the  knowledge  of  this  Govern-
 ment?

 Shri  K.  D.  Malaviya:  No.  We  have
 made  enquiries  as  to  why  the  Burmah
 Shell  Co.  have  not  sent  their  intima-
 tions  with  regard  to  profits  and  so  on.
 As  soon  as  we  get  the  information,  we

 _shall  be  in  a  position  to  give  more
 information  to  the  House  about  this.

 Shri  Narayanankutty  Menon:  Is  it
 a  fact  that  before  the  remittance  were
 made  in  955  and  1956,  the  Govern-
 ment  or  the  Reserve  Bank  had  no
 information  about  the  remittances?

 Shri  K.  D.  Malaviya:  I  presume  that
 the  Reserve  Bank  has  always  been
 keeping  in  touch  with  all  the  remit-
 tances  that  are  made  by  these  com-
 panies.

 Shri  H.  C.  Mathur:  Am  I  to  under-
 stand  that  the  remittances  are  made
 without  any  sanction  or  permission  of
 Government?
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 Shri  K.  D.  Malaviya:  No,  Sir;  remit-
 tances  are  always  made  according  to
 ®  specific  arrangement  made  between
 the  Government  and  the  company.

 Shri  Keshava:  What  is  the
 amount  that  Government  have  realis-
 ed  by  way  of  excise  and  other  levies
 on  these  companies?

 Shri  K.  D.  Malaviya:  I  require
 notice.

 Shri  V.  P.  Nayar:  I  find  from  the
 statement  that  figures  are  given  as
 regards  remittances  of  Caltex  and
 also  Stanvac.  I  want  to  know  what
 is  the  specific  reason  for  which  Gov-
 etnment  are  not  able  to  furnish  the
 same  information  regarding  Burmah-
 Shell?

 Shri  K.  0.  Malaviya:  I  have  said
 that  the  figures  for  Burmah-Shell  are
 not  available.  We  could  not  collect
 them  within  the  time-limit  set  for  me
 to  answer  this  question.  I  am  mak-
 ing  further  enquiries  and  I  will  let
 the  House  know  about  it.

 Compulsory  Dep®sit  of  Reserves
 t

 330,  Sf  Shri  L.  N.  Mishra:
 au  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  the  scheme  of  compul-
 sory  deposit  of  company’s  reserves  has
 been  implemented;  and

 (b)  if  so,  the  agency  through  which
 it  is  being  implemented?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  The  deposit
 scheme’  envisaged  under  Sections
 0(2B)  and  0(2C)  of  the  Income-Tax
 Act  consists  of  two  parts—one  in  res-
 pect  of  current  profits  of  the  company
 and  the  other  in  respect  of  its  accum-
 ulated  profits  and  reserves.  The
 first  part  of  the  scheme  is  in  the
 process  of  implementation.  In  res-
 pect  of  the  deposits  out  of  reserves,
 the  question  of  fixation  of  percentage
 for  the  current  year  is  under  consi-
 deration.
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 (b)  The  scheme  is  proposed  to  be
 administered  through  the  Central
 Board  of  Revenue  acting  on  the  advice
 of  a  Board  of  Referees.

 Shri  L.  N.  Mishra:  May  I  know
 whether  separate  arrangements  have
 been  made  for  current  profits  and
 accumulated  reserves?

 Shri  B.  R.  Bhagat:  That  is  what  I
 answered  in  part  (a).

 Shri  L.  N.  Mishra:  May  I  know  on
 what  basis  the  Board  of  Referees,
 referred  to  in  part  (b),  will  be  consti-
 tuted?

 Shri  B.  R.  Bhagat:  There  would  be
 a  Board  of  three  or  four  referees.
 They  would  be  selected  on  the  basis
 of  how  far  they  would  be  able  the
 help  in  the  implementation  of  the
 scheme.

 »  Shri  Heda:  May  I  know  the  rate  of
 interest  that  Government  would
 guarantee  or  pay  on  these  compulsory
 deposits  in  case  the  money  is  deposit-
 ed  with  Government  or  invested  in
 something  else?  Is  a  minimum  rate
 guaranteed?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  provision  it-
 self  indicates  that  the  rate  of  inter-
 est  will  be  regulated  by  reference  to
 the  bank  rate  ruling  at  the  time.

 Shri  Heda:  Higher  bank  rate?
 Shri  C.  D.  Pande:  If  the  same  party

 which  has  deposited  this  money  as
 reserve  wants  to  have  a  loan  from
 that  reserve,  what  will  be  the  rate  of
 interest  charged  by  Government?

 Shri  T.  T.  Krishnamachari:  It  is  not
 contemplated  that  any  loan  will  be
 given.

 Shri  Tyabji:  May  I  know  whether
 the  rules  framed  under  the  deposit
 scheme  have  now  been  finalised?

 Shri  T.  T.  Krishnamachari:  They
 are  in  the  stage  of  being  finalised.

 Shri  L.  N.  Mishra:  May  I  know  by
 what  time  part  II  of  the  deposit
 scheme  will  be  put  into  operation?
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 Shri  T.  T.  Krishnamachari:  I  am  not
 in  a  position  to  say  definitely  by  what
 time  it  would  come  into  operation.

 District  Jail,  Delhi
 "331,  Shri  Radha  Raman:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  when  will  the  existing  District
 Jail  be  shifted  to  its  new  site  at  Tehar
 near  Tilak  Nagar;

 (b)  whether  the  new  District  Jail
 building  is  ready  for  use;  and

 (c)  if  not,  when  it  will  be  comple-
 ted?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  B.  N.
 Datar):  (a)  By  about  October  1957,

 (b)  and  (c).  The  new  Jail  building
 has  not  yet  been  entirely  completed.
 Certain  essential  portions  such  as  the
 Kitchen  Block,  the  Grain  Godown  and
 the  Undertrails’  Block  will  be  com-
 pleted  by  the  end  of  August  1957,
 whereafter  the  new  Jail  will  be
 ready  for  use.

 Sbri  Radha  Raman:  May  I  know
 what  is  the  capacity  proposed  for  this
 jail  for  prisoners,  ang  has  any  account
 been  taken  of  the  future  needs  of
 growing  Delhi?

 Shri  Datar:  The  capacity  would  be
 about  1500.

 Shri  Radha  Raman:  May  I  know  if
 there  are  certain  modern  amenities
 which  are  going  to  be  provided  in  the
 new  jail  that  is  under  consideration’
 If  so,  what  are  they?

 Shri  Datar:  There  are  a  number  of
 new  amenities  that  are  going  to  be
 provided  there  on  the  basis  of  the
 recommendations  of  Dr.  Wreckless
 and  also  of  the  recomendations  of  the
 Punjab  Jail  Reforms  Committee.

 Shri  Radha  Raman:  What  is  the
 total  amout  that  the  Government  is
 going  to  spend  on  this  jail?

 Shri  Datar:  Rs.  80  lakhs.
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 Exploration  of  Mineral  Wealth  in
 Punjab

 t
 ose  Shri  Bahadur  Singh:

 Shri  D.  C.  Sharma:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  437  on  the  29th  November,
 956  and  state  whether  detailed  re-
 ports  about  the  deposits  of  mineral
 wealth  in  Punjab  have  been  sub-
 mitted  by  any  of  the  officers  of  the
 Geological  Survey  of  India  engaged
 in  the  exploration  work  there?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Dr.  M.  M.
 Das):  No,  Sir.

 The  reports  are  likely  to  be  received
 by  about  September,  957  after  analy-
 tical,  petrological  and  other  neces-
 sary  investigations  on  the  samples
 collected,  have  been  carried  out.

 Shri  Bahadur  Singh:  May  I  know
 whether  Government  is  in  a  position
 to  say  if  at  any  place  any  party  has
 found  silver  and  gold?

 Shri  M.  M.  Das:  As  I  have  said,  we
 have  not  yet  received  the  reports.  The
 work  is  being  carried  on  by  geologists
 and  the  final  reports  we  have  to  get
 by  September,  1957.

 Mr.  Speaker:  Next  question—ques-
 tion  333.

 Shri  L.  N.  Mishra:  Sir,  may  I  sug-
 gest  that  along  with  question  No.  333,
 question  358  may  af®o  be  taken?

 Mr.  Speaker:  If  the  same  Ministe:
 has  to  give  the  reply  then  it  does
 not  matter.

 The  Minister  of  Finance(Shri  द  T.
 Krishnamachari):  They  are  related,
 Sir.

 Mr.  Speaker:  Both  of  them  may  be
 answered  together.
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 World  Bank

 *333.  Shri  H.  C.  Mathur:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  extent  of  the  assistance
 sought  from  World  Bank;  and

 (b)  what  projects  for  the  implemen-
 tation  of  our  Second  Five  Year  Plan
 have  been  referred  to  the  World  Bank
 for  assistance  and  what  agreements,  if
 any,  have  already  been  reached?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).  The
 Government  of  India  have  not  speci-
 fied  any  particular  figure  for  the
 assistance  sought  from  the  World
 Bank;  but  have  only  indicated  the
 need  for  assistance  to  finance  the
 foreign  exchange  costs  of  the  deve-
 lopment  programmes  in  the  Second
 Five  Year  Plan.  Of  these,  so  far,
 the  World  Bank  had  selected  for  early
 consideration  the  following  projects:—

 (i)  The  second  expansion  pro-
 gramme  af  IISCO;

 (ii)  An  initial  loan  in  support  of
 the  railway  investment  pro-
 gramme;

 (iii)  Such  additional!  projects  in  the
 field  of  transportation,  notably
 ports  and  shipping,  as  may
 upon  further  investigation
 prove  suitable  for  Bank
 consideration;

 (iv)  The  Koyna  and  Rihand
 hydro-electric  projects,  the  two
 new  projects  of  the  Damodar
 Valley  Corporation,  and  the
 expansion  of  the  Trombay
 Steam  Plant.

 Agreements  relating  to  two  loans,
 one  of  $  20  million  for  the  expansion
 programme  of  IISCO  and  the  other
 of  $  5.6  million  for  purchase  of  Boeing
 Jet-aircrafts  for  the  Air  India  Inter-
 national  Corporation,  have  since  been
 signed.
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 Loan  from  World  Bank

 ह
 #358,  J  Shrimati  Tarkeshwari  Sinha:

 "  ‘|  Shri  L.  N.  Mishra:
 Will  the  Minister  of  Finance  be

 pleased  to  state:
 (a)  the  progress  made  in  regard  to

 negotiations  with  the  World  Bank  for
 loan  for  the  expansion  of  Indian
 Railways;  and

 (b)  whether  any  amount  has  been
 promised  by  the  World  Bank  for
 import  of  railway  rolling  stock  and
 steel?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  Technical
 scrutiny  of  the  project  was  completed
 in  February  957  by  a  team  of  con-
 sultants  from  th>  World  Bank;  and
 a  delegation  from  the  Government  of
 India  is  now  conducting  further  nego-
 tiations  in  Washington.

 (b)  No  Sir,  not  yet.
 Shri  H.  C.  Mathur:  May  I  know

 which  of  the  projects  referred  by  the
 Government  of  India  have  been  drop-
 ped  from  consideration—I  mean  are
 not  being  considered?

 Shri  T.  T.  Krishnamachari:  I  have
 no  idea  of  having  dropped  any  of
 these  projects.

 Shri  H.  C.  Mathur:  Now,  we  have
 been  told  that  these  four  projects
 have  been  taken  up  by  the  World
 Bank  for  consideration  and  for  finali-
 sation.  My  question  is  how  many
 were  the  projects  referred  to  the
 Bank  out  of  which  these  4  are  being
 considered.

 Shri  T.  T.  Krishnamachari:  These
 projects  that  are  being  referred  to
 are  projects  that  are  now  under  con-
 sideration;  they  have  not  been  taken
 up.  They  largely  cover  a  number  of
 projects  in  regard  to  railway  expan-
 sion.  We  have  under  consideration
 projects  for  port  expansion.  These
 projects  are  in  various  stages  of  pre-
 paration  and  the  World  Bank  has  been
 intimated  that  we  may  approach  them
 for  a  loan  on  account  of  these  pro-
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 jects.  But,  there  is  no  question  of
 anything  being  dropped  at  the  pres-
 sent  moment.

 Shri  H.  C.  Mathur:  What  is  the
 delay  in  the  finalisation  of  the  rail-
 way  project  and  why  has  a  second
 visit  by  the  Railway  Board  been
 necessitated?

 Shri  T.  T.  Ketshnamachari:  The
 bon.  Member  is  apparently  quite
 unfamiliar  with  these  practices  be-
 tween  the  bankers  and  borrowers.
 There  is  a  lot  of  technical  data  that  is
 necessary  and  the  question  of  pur-
 chase  from  various  sources  depends
 upon  the  amount  claimed.  These
 and  other  matters  are  all  matters  of
 negotiation  and  it  would  undoubtedly
 take  a  long  time.  There  is  no  use
 saying  that  the  moment  we  send  the
 delegation,  they  are  having  their  bags
 ready  for  doling  out  the  cash.  It
 is  a  process  of  convincing  them  that
 we  need  these.  They  have  a  right
 priority  and  they  are  not  obtainable
 from  other  sources.  These  matters
 do  take  time  and  involve  a  Yot  of
 negotiations.

 Shri  L.  N.  Mishra:  Apart  from  the
 schemes  that  have  been  detailed  in
 reply  to  part  (b)  of  the  question,  may I  know  whether  the  Government  is
 approaching  the  World  Bank  for  help in  respect  of  some  other  projects  also?

 Shri  T.  T.  Krishnamachari:  Broadly, it  has  been  indicated  to  us  that  the
 World  Bank  would  be  prepared  to
 consider  projects  in  the  public  sector
 which  involve  development  of  trans-
 port  capacity  which  means,  railways,
 ports  and  perhaps  even  shopping  deve-
 Jopment  of  power  and  also  irrigation
 Projects.  These  are  broadly  the
 projects  for  which  the  Government  is
 approaching  the  World  Bank  for
 assistance  in  relation  to  foreign
 exchange  needs  of  the  Government.
 There  are  certain  private  enterprise
 Projects  also  for  which  we  are  spons-
 oring  the  application  of  the  private
 enterprise.

 Shri  ह  Raju:  The  Minister  said
 that  the  loan  applications  of  the  pri-
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 vate  industry  were  also  being  spon-
 sored  by  this  Government  to  the  World
 Bank.  Is  it  the  policy  of  the  Gov-
 ernment  to  recommend  private  capi-
 talistic  industries  also  to  be  given
 loans  by  the  World  Bank?  If  so,
 would  not  this  lessen  the  total  loan
 capacity  that  the  Government  may
 take  for  public  enterprise?

 Shri  T.  T.  Krishnamachari:  What-
 ever  we  recommend  for  acceptance
 by  the  World  Bank,  it  is  in  the
 nature  of  financing  private  enterprise
 in  respect  of  their  foreign  exchange
 needs.  They  are  considered  to  be
 projects  of  a  very  high  priority  and
 therefore,  no  other  consideration
 creeps  in  excepting  that  we  want
 these  projects  completed.  Whether
 the  total  amount  that  is  set  apart  for
 India  is  a  fixed  sum  and  whether  any
 loan  that  is  giventothe  private  cnter-
 prise  will  be  by  way  of  mitigating
 the  total  amount  set  apart  for  India
 are  matters  of  speculation  at  the
 present  moment,  because  we  have  no
 particular  amount  fixed.  I  have  no
 reason  to  believe  that,  merely  because
 certain  private  enterprises  are  being
 supported  for  loan  by  the  World
 Bank,  the  interests  of  the  Government
 of  India  in  respect  of  its  loans  would
 suffer.

 Shri  Kasliwal:  It  has  been  com-
 plained  that  far  more  assistance  is
 being  given  for  development  purposes
 by  the  World  Bank  to  countries  in
 the  Latin  American  region  than  to
 countries  in  the  South  East  Asian
 region.  May  I  know  whether  there
 is  any  possibility  of  greater  diversion
 of  funds  from  that  region  to  this
 region?

 Shri  T.  T.  Krishnamachari:  So  far
 as  I  am  concerned,  I  am  not  in  a
 Position  to  answer  this  question  in
 relation  to  any  country  other  than
 India.  And  I  hope  that  so  far  as  we
 are  concerned  the  position  would  be
 such  as  would  be  favourable  in  res-
 pect  of  our  Joan  demands.

 hri  Tantia:  May  I  know  what  will
 be  the  rate  of  interest  payable  on
 these  loans  and  when  they  are  repay-
 able?
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 Shri  T.  T.  Krishnamachari:  The
 rate  of  interest,  as  my  _  hon.  friend
 would  understand,  depends  upon  the
 project,  the  period  for  which  the  loan
 is  askéd  for,  and  it  varies  from  loan
 to  loan.

 Shri  Heda:  May  I  know  approxi-
 mately  what  will  be  the  loan  involved
 in  the  foreign  exchange  that  is  need-
 ed  for  the  schemes  enumerated  under
 the  three  heads  given  here?

 Shri  T.  ्,  Krishnamachari:  It  is
 difficult  to  say  that,  until  we  get  from
 the  World  Bank  an  idea  as  to  what
 they  are  going  to  finance.  I  cannot
 say  precisely  what  our  foreign  ex-
 change  needs  will  be.  Actually  our
 foreign  exchange  needs  are  consi-
 derably  greater  than  what  we  can
 expect  the  World  Bank  to  finance  so
 far  as  our  Railway  requirements  are
 concerned.

 Shri  Joachim  Alva:  In  the  matter
 of  the  purchase  of  boeing  jets  for  the
 Air  India  International,  was  it  open
 to  the  Air  International,  to  go  to
 other  world  centres  of  aviation  and
 buy  similar  jets,  or  did  the  World
 Bank  give  any  kind  of  direction  that
 these  should  be  purchased  only  from
 America?

 Shri  T.  T.  Krishnamachari:  Well,
 Sir,  so  far  as  the  loan  that  has  been
 floated  by  the  Air  India  International
 is  concerned,  their  needs  are  not
 completely  covered  by  the  loan  that
 is  given  by  the  World  Bank.  We
 have  had  a  floatation  in  New  York,
 America,  and  we  are  also  expecting
 some  loan  in  respect  of  the  sterling
 component  of  the  needs  of  the  Air
 India  International  in  respect  of  the
 purchase  of  boeing  jets.

 Shri  H.  om  Mathur:  May  I  know
 what  is  the  estimated  expectation  of
 the  Government  of  India?

 Mr.  Speaker:  Order,  order.  We  will
 go  to  the  next  question.

 Zoological  Survey  Headquarters
 *334.  Shri  Sadhan  Gupta:  Will  the

 Minister  of  Education  and  Secientific
 Research  be  pleased  to  state:

 (a)  whether  it  is  proposed  to  shift
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 the  Headquarters  of  the  Zoological
 Survey  of  India  from  Calcutta;  and

 (b)  if  so,  the  reasons  therefor?

 The  Deputy  Minister  of  Education
 and  Scientific  Research  (Shri  M.  M.
 Das):  (a)  No,  Sir.  The  matter  is
 under  consideration.

 (b)  Does  not  arise.

 Shri  Sadhan  Gupta:  Is  it  a  fact  that
 it  was  completed  to  build  a  fire-
 proof  house  to  house  the  valuable  col-
 lections  under  the  Zoological  Survey
 of  India,  and  the  construction  of  this
 House  has  now  been  abandoned
 because  of  the  decision  to  transfer  the
 headquarter  of  the  Zoological  Survey
 of  India  from  Calcutta,  although  the
 preliminary  work  in  connection  with
 the  construction  was  undertaken  two
 years  ago?

 Shri  M.  M.  Das:  It  is  a  fact  that  a
 decision  was  taken  for  building  a  fire-
 proof  building  for  preserving  the
 spirit-preserved  specimens  of  the  Zoo-
 logical  Department  and  _  also  other
 departments  in  Calcutta,  but  the  con-
 struction  was  not  begun.  It  has  not
 yet  been  abandoned.  There  has
 been  some  difficultiy  and  the  construc-
 tion  has  been  simply  postponed  for
 the  time  being.

 Shri  C.  K.  Bhattacharyya:  What
 are  the  difficulties?

 Shri  S.  C.  Samanta:  May  I  know
 whether  the  difficulties  have  been
 discussed  with  the  State  Government
 of  West  Bengal?  If  it  is  a  question
 of  want  of  lands,  may  I  know  whether
 the  50  acres  of  land  lying  with  the
 Central  Government  there  will  be
 utilised?

 Shri  M.  M.  Das:  As  far  as  I  know,
 no  discussion  has  been  held  with  the
 State  Government,  but  it  is  a  fact
 that  the  Government  of  India  has  got
 some  areas  of  land  in  Calcutta.  What
 is  the  exact  area  of  that  land,  whether
 it  is  50  acres  or  00  acres,  I  do  not
 know.  Only  recently  the  Government
 of  West  Bengal  acquired  for  the  Gov-
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 ernment  of  India  about  27  acres  of
 Jand  in  exchange  of  the  Hastings
 House’  property  which  formerly
 belonged  to  the  Government  of  India.

 Shri  Sadhan  Gupta:  May  I  know
 what  the  difficulties  actually  are,
 because  the  House  apparently  was  to
 have  been  constructed  in  the  com-
 pound  of  the  Indian  Museum  in  Cal-
 cutta  and  so  it  does  not  appear  to
 be  a  question  of  want  of  land?

 Shri  M.  M.  Das:  Perhaps  the  hon.
 Member  is  referring  to  the  fire-proof
 building.  I  do  not  know  what  is  the
 exact  cause  for  postponing  construc-
 tion  of  this  building.  The  decision
 was  taken  in  the  year  1952,  The
 information  which  is  at  present  at  my
 disposal—and_  I  do  not  want  to  com-
 mit  myself  upon  that—  is  that  there
 is  a  small  tank  in  the  compound  of
 the  Indian  Museum  in  Calcutta.  That
 tank  was  to  be  filled  up  and  the
 building  was  to  be  built  there.
 Therefore,  some  time  must  pass  for
 the  settling  up  of  the  newly  filled
 tank.  Some  such  difficulties  are
 there.

 Shri  B.  C.  Ghose:  From  the  answer
 to  the  first  part  of  the  question,  I
 presume  that  it  is  not  proposed  to
 shift  the  headquarters  from  Calcutta.
 Then,  I  should  like  to  ask  what  is
 the  matter  under  consideration.

 Shri  M.  M.  Das:  I  think  so  far  as
 my  poor  knowledge  in  English  goes,
 we  have  interpreted  this  question  as
 to  whether  the  Government  of  India
 have  decided  to  shift  the  headquarters
 of  the  Zoological  Survey  of  India
 from  Calcutta.

 Shri  Sadhan  Gupta:
 “proposed”.

 The  word  is

 Shri  M.  M.  Das:  There  is  a  differ-
 ence  between  “whether  it  is  proposed
 to  shift”  and  “whether  there  is  a  pro-
 posal  before  the  Government  to  shift”.

 गर-सरकारी  कोयला  खानें

 *३३४.  श्री  रघुनाथ  सिंह  :  क्‍या  इस्पात,
 खान  ओर  ई धत  मंत्री  यह  बताने  की  कृपा
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 करेंगे  कि  :

 (क)  इस  समय  कितने  गैर-सरकारी
 कोयला  खाने  बन्द  पड़ी  हैं,

 (ख)  उन  के  बन्द  होने  के  क्या  कारण
 हैं;  भौर

 (ग)  हस  संबंध  में  सरकार  क्‍या  कार्य-
 वाही  करने  जा  रही  है  ?

 खाम  और  तल  मंत्र  (श्री  कें०  To  माल-
 बी4)  :  (क)  से  (ग):  भ्रभी  जानकारियां
 उपलब्ध  नहीं  हैं  जो  कुछ  भो  जानकारियां
 एकत्रित  की  जा  सकेगी,  सभा  पटल  पर  प्रस्तुत
 कर  दी  जायेंगी  t

 शो  रघुनाथ  सिंह  :  भाप  को  कितने
 दिनों  में  जानकारी  प्राप्त  होगी  ?  आप  जानते
 हैं  कि  कोयले  की  बहुत  ्ाटेज  है  हिन्दुस्तान  में,
 और  जब  खानें  इस  प्रकार  से  बन्द  रहेंगी
 तो  देश  का  काम  कंसे  चलेगा  ?

 झो  क०  बे०  मालबोय  :  वास्तव  में
 बात  तो  यह  है  कि  इस  जानकारी  से  कोई  सहा-
 यता  नहीं  मिलेगी  जो  कि  चीफ  इंस्पैक्टर  झाफ.
 माइंस  धीरे  धीरे  एकत्र  कर  रहे  हैं  1  रहा
 यह  कि  कौन  सी  खान  बन्द  हो  गई  भौर  क्‍यों
 बन्द  हो  गई,  यह  दूसरा  प्रदन  है  भौर  यह  समस्या
 कि  हम  किस  तरह  से  भ्रपना  कोयले  का  उत्पादन
 बढ़ा  सके  यह  बिल्कुल  दूसरा  प्रश्न  है।  जहां  तक
 कोयले  के  उत्पादन  को  बढ़ाने  का  प्रदन  है
 यह  बड़ा  गम्भीर  मामला  है  भौर  गवर्नमेंट
 इस  पर  विचार  कर  रही  है।  इस  का  कार्यक्रम
 भी  बन  गप।  है  और  १२  मिलियन  टन  कोयला
 बढ़ाने  का  प्रबन्ध  गवनेमेंट  कर  रही  है  ।
 अलग  अ्रलग  खानों  के  बन्द  हो  जाने  का  जो
 कारण  है,  उस  से  हमें  ज्यादा  सहायता  नहीं
 मिन्ैगी,  लेकिन  हम  उसे  एकत्र  कर  रहे  हैं
 और  जैसे  ही  वह  सूजना  मिल  जायेगी  हम
 आप  के  सामने  रख  देंगे  ।
 Shri  A.  C.  Guha:  How  long  will  the

 Government  allow  these  private  col-
 lieries  to  be  closed  down  and  when  do-
 the  Government  intend  to  intervene:
 so  that  the  collieries  may  be  worked?”
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 Shri  हू,  D.  Malaviya:  Government
 have  been  taking  steps  from  time  to
 time  to  this  effect.  So  far  as  the  rules
 and  the  laws  are  concerned,  according
 to  them,  we  compel  the  collieries  to

 -carry  on  the  production  of  coal  in  the
 private  sector.  But  there  are  various
 reasons  for  which  these  individual
 mines  have  closed  down.  For  instance,
 the  depth  of  the  coalmine  seams  is  ex-
 hausted  and  so  no  coal  would  be  found,

 -or,  there  is  difference  in  the  terrain  or
 the  cost  of  production  goes  up.  There-
 fore,  the  private  sector  is  reluctant  to

 .produce  further  coal.  All  these  reasons
 led  us  to  come  to  a  certain  policy

 -decision.  According  to  that  policy
 ‘decision,  we  have  ourselves  taken  the
 responsibility  of  increased  production
 of  coal  on  which  programme  we  are
 now  going  ahead.

 Shri  T.  8,  Vittal  Rao:  Some  coal-
 mines  are  closed  down  not  because
 there  are  no  seams  but  they  could  not
 raise  coal  at  economic  costs.  For  that

 _purpose  a  Committee  has  been  appoint-
 -ed  and  the  report  of  the  Committee  is
 before  the  Government,  suggesting  the

 -amalgdmation  of  certain  coalmines.
 May  I  know  at  what  stage  are  the  re-

 «ommendations  of  that  Committee?
 Shri  K.  D.  Malaviya:  That  report  is

 ‘under  consideration  of  the  Govern-
 ment.  It  will  take  sometime  for  us  to
 reach  conclusions.

 Contribution  to  Political  Parties
 *336.  Shri  Bharucha:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  attention  of  the
 ‘Government  has  been  invited  to  a
 judgment  of  the  Calcutta  High  Court

 ‘delivered  by  Justice  P.  8.  Mukherjee
 ‘on  28th  February,  957  on  the  applica-
 tion  of  Indian  Iron  and  Steel  Co.  Ltd.,
 seeking  Court’s  sanction  to  make  con-
 ‘tribution  to  political  parties  and  alter
 its  memorandum  of  association;  and

 (b)  the  steps  Government  propose
 ‘to  take  in  the  matter?

 The  Minister  of  Finance  (Shri  T.  T.
 ‘€rishnamachari):  (a)  Yes,  Sir.
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 (b)  Such  contribution  to  political
 funds  can  validly  be  made  by  com-
 panies  if  it  is  permissible  in  terms  of
 their  memoranda  of  association  and
 may  be  sanctioned  by  their  Boards
 within  the  limits  allowed  under  sec-
 tion  293()(e)  of  the  Companies  Act,
 1956.  The  Court  have  in  this  case
 directed  that  a  proper  disclosure  of
 all  such  payments  should  be  made  in
 the  company’s  accounts.  Whether  it
 is  necessary  to  make  this  disclosure  a
 general  requirement  of  the  Law  is
 the  only  matter  to  be  considered.

 Shri  Bharucha:  May  I  know
 whether  the  Government  is  aware
 that  the  learned  judge,  in  the  course
 of  his  judgment,  has  explicitly  ques-
 tioned  the  propriety  of  political
 Parties  receiving  money  from  com-
 panies  for  influencing  their  policy?

 Shri  T.  T.  Krishnamachari:  It  is  an
 obiter  dictum  and  naturally  all  those
 obiter  dicta  pronounced  by  high
 judicial  personages  are  taken  note  of.

 Shri  Dange:  Is  it  a  fact  that  the
 Government  has  given  a  loan  of  about
 Rs.  7  crores  to  this  company  and
 whether  that  loan  is  for  furthering
 production  or  for  contributions  to  the
 election  fund  of  the  Congress  Party.

 Shri  T.  T.  Krishnamachari:  What
 is  the  company?

 Shri  Dange:  The  Indian  Iron  and
 Steel  Company.

 Mr.  Speaker:  The  Indian  Iron  and
 Steel  Company:  It  is  in  the  question.

 Shri  T.  T.  Krishnamachari:  My  hon.
 friend  is  new  to  this  arena,  and  if  he
 gets  a  little  more  experienced  he  will
 then  find  that  questions  of  this  nature
 fail  after  some  investigation.  Such loans  are  being  given  to  iron  and steel  companies.  I  think  the  outstand-
 ing  loan  is  Rs.  9  crores.  The  amount has  been  given  somewhere  round about  1952.  Therefore,  my  hon.  friend would  understand  that  this  loan  has
 nothing  whatever  to  do  with  any contribution  that  this  company  or  any other  company  might  make  to  the funds  of  any  political  party.
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 Shri  H.  N.  Mukerjee:  In  view  of  the
 ebservations  of  the  Judge  of  the
 Calcutta  High  Court  in  this  particular
 case  and  the  reports  regarding  the
 big  money  interests  supplying  money
 on  the  eve  of  the  elections  to  the
 Government  party  funds,  may  I  know
 tf  Government  has  referred  the  mat-
 ter  to  the  Election  Commissioner,  so
 he  can  examine  its  impact  upon  the
 fairness  or  otherwise  of  the  elections
 being  conducted  in  the  country  and
 also.  with  a  view  to  recommending
 the  likely  changes  in  the  present  law
 of  elections?

 Shri  T.  T.  Krishnamachari:  This
 question  of  contribution  by  parties
 and  organisations  to  political  party
 funds  is  something  probably  which
 will  have  to  be  gone  into  later  on—
 not  only  big  money  interests  that  con-
 tribute  to  political  parties  but  also
 other  interests  which  are  compelled
 to  contribute  to  the  funds  of  political
 parties  as  a  result  of  a  certain  agita-
 tion  carried  on  by  political  parties  on
 their  behalf.  It  is  common  know-
 ledge  that  oftentimes  the  bonus  that
 is  extracted  by  unwilling  labourers
 from  their  employers  is  used  for  poli--
 tical  parties  by  the  people  who  take
 part  in  the  agitation.  All  these  mat-
 ters  will  have  to  be  gone  into  some-
 time.  (Interruption).  May  be  the
 hon.  Member  will  table  a  resolution
 and  we  will  consider  it.

 Shri  Tyabji:  May  I  know  whether
 the  hon.  Minister  is  aware  that  the
 Bombay  High  Court  also  considered
 this  matter  very  carefully  and  after
 adjourning  the  matter,  came  to  the
 opinion  that  it  was  quite  right  and
 Proper  for  companies  to  make  this
 contribution?

 Mr.  Speaker:  Next  question.
 Defence  Employees  in  Nepal

 t
 (Shri  T.  B.  Vittal  Rao:

 *338.  <  Shri  S.  M.  Banerjee:
 Shrimati  Ma  Palchoudhury:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  service  conditions  for
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 Defence  employees  serving  in  Nepal
 have  been  framed;  and

 (b)  if  not  whether  Government  con-
 template  making  special  rules  gov-
 erning  their  allowances  etc.?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Our  Defence
 employees  serving  in  Nepal  are  gov-
 erned  by  the  same  terms  and  condi-
 tions  of  service  as  are  applicable  to
 them  in  India.  Certain  allowances/
 concessions,  according  to  scales  laid
 down,  are,  however,  allowed  to  them,
 while  serving  in  Nepal,  in  addition  to
 their  normal  pay  and  allowances.

 (b)  Does  not  arise.
 Shri  S.  M.  Banerjee:  May  I  know

 whether  any  decision  has  since  been
 taken  to  bring  the  civilian  employees
 in  the  defence  department  working
 in  Jammu  and  Kashmir  area  within
 the  purview  of  the  labour  legislation,
 and  if  not,  why?

 Sardar  Majithia:  I  do  not  see  any
 connection  this  question  and  the
 question  that  has  been  tabled.

 Shrimati  Wa  Palchoudhuri:  May  I
 know  if  the  Government  is  aware
 that  owing  to  the  military  personnel
 being  stationed  in  Nepal,  anti-India
 feeling  is  being  generated  over  there?

 Sardar  Majithia:  The  Ministry  of
 External  Affairs  might  answer  that
 question.

 Shri  Manaen:  May  I  know  the  num-
 ber  of  defence  employees  in  Nepal,
 for  what  purpose  they  stay  there  and
 the  period  for  which  they  will  stay
 there?

 Sardar  Majithia:  The  defence  per-
 sonnel  are  employed  in  the  Indian
 Military  Mission  and  also  ‘n_  the
 the  Indian  Embassy  there;  there  are
 also  employed  on  the  construction  of
 roads.

 Shri  Manaen:  May  I  know  the
 number  in  each  category?

 Mr.  Speaker:  These  details  cannot
 be  given  here.
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 Shri  Ranga:  Why  is  it  necessary  Shri  Thirumal  Rao:  Did  any
 that  we  should  keep  our  defence  foreign  correspondents  tour  the  coun-

 Is  it  at  try  during  the  general  elections,  and employees  there  in  Nepal?
 the  request  of  the  Nepal  Government
 or  for  any  other  purpose?

 Sardar  Majithia:  So  far  as  the
 Indian  Military  Mission  was  concern-
 ed,  it  was  definitely  at  the  request  of
 the  Nepal  Government.  So  far  as
 the  construction  of  the  road  is  con-
 cerned,  it  is  under  the  Colombo  Plan.

 Shrimati  Ila  Palchoudhuri:  May  I
 know  the  nature  of  the  mission  in
 Nepal  and  what  they  are  supposed  to
 be  doing  there?

 Sardar  Majithia:  They  were  origi-
 nally  taken  by  the  Nepal  Govern-
 ment  to  train  their  army  on  modern
 lines.

 General  Elections

 #339.  Shri  s.  0.  Samanta:  Will  the
 Minister  of  Law  be  pleased  to  state
 whether  foreign  observers  came  to
 India  to  watch  the  working  of  the
 polling  system  in  India  during  the
 recent  elections?

 The  Minister  of  Law  (Shri  A.  K.
 Sen):  Yes,  Sir.  Two  officers  of  the
 Government  of  Pakistan  and  a  party
 of  40  officers  sent  by  the  Government
 of  Nepal  visited  India  to  watch  the
 working  of  the  polling  system  in
 India  during  the  recent  General  Elec-
 tions.

 Shri  S.  C.  Samanta:  May  I  know,
 Sir,  whether  these  foreign  observers
 had  published  articles  in  the  Press
 of  their  country  commenting  on  our
 elections?

 Shri  A.  K.  Sen:  If  any  particular
 article  is  referred  to  we  shall  be  very
 happy  to  take  note  of  that.

 Shri  S.  0.  Samanta:  May  I  know
 whether,  excepting  the  two  countries
 mentioned  by  the  hon.  Minister,  any
 other  countries  have  commented,  and
 those  comments  have  been  sent?

 Shri  A.  K.  Sen:  No  comments  have
 so  far  been  sent  to  us,  as  “ar  as  our
 information  goes.

 if  so,  has  it  come  to  the  notice  of
 Government?

 Shri  A.  K.  Sen:  I  am  sure  many
 foreign  correspondents  must  have
 toured  the  country  and  reported  about
 the  progress  of  the  elections.  But  if
 any  particular  report  is  referred  to,
 we  shall  be  glad  to  take  note  of  it.

 Shri  Thirumal  Rao:  It  is  not  a  mat-
 ter  for  surmise.  I  want  to  know
 whether  any  information  with  regard
 to  these  foreign  correspondents  is  in
 the  hands  of  Government.

 Shri  A.  K.  Sen:  If  the  hon.  Member
 has  any  particular  correspondent  in
 view,  we  want  notice  of  it.

 Mr.  Speaker:  Does  not  Government
 keep  in  touch  with  reactions  in  the
 foreign  Press  about  important  mat-
 ters?

 Shri  A.  K.  Sen:  We  do  _  keep  in
 touch  with  the  reactions  in  the  foreign
 press  about  the  elections,  but  if  any
 particular  country,  or  any  particular
 correspondent  is  referred  to,  we  want
 notice  of  that  and  we  shall  enlighten
 the  House  on  that.

 Shri  Kasliwal;  May  |  know  whether
 after  having  experience  of  our  elec-
 tions,  there  is  a  possibility  of  early
 elections  in  Pakistan?

 Shri  A.  K.  Sen:  How  does  that  ques-
 tion  arise?

 Shri  Hem  Barua:  May  I  know
 whether  these  observers  who  came
 from  Pakistan  and  who  were  referred
 to  by  the  hon.  Minister  came  in  order
 to  receive  training  in  election  work
 or  they  came  to  report  on  the  work-
 ing  of  democracy  in  this  country.

 Shri  A.  K.  Sen:  What  exact  con-
 nection  they  had  with  their  respective
 States  or  Governments  is  a  matter’
 which  is  within  the  special  knowledge
 of  the  observers  and  their  respective
 states.  We  could  only  see  them  tour-
 ing  this  country  and  reporting  on  the
 progress  of  the  elections.  More  than
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 that  it  is  difficult  to  surmise,  nor  is
 it  possible  or  proper  to  expect  in  the
 matter.

 Shri  Radhelal  Vyas:  May  I  know
 whether  it  is  a  fact  that  the  Pakistani
 observers  came  to  this  country  at  the
 request  of  Pakistan  or  without  any
 request  from  that  Government?

 Shri  A.  K.  Sen:  That  is  for  Pakistan
 to  enlighten  us.  We  have  no  infor-
 mation  as  to  what  particular  instruc-
 tions...

 Shri  Radhelal  Vyas:  Did  they  come
 at  the  request  of  the  Pakistan  Govern-
 ment  to  the  Government  of  India?

 Shri  A.  K.  Sen:  For  that  notice  is
 needed,  whether  the  Government  of
 India  extended  any  invitation  or  not.
 That  does  not  strictly  arise  out  of  this.

 Shri  B.  S.  Murthy:  As  regards  the
 Pakistani  observers  the  hon.  Minister
 was  pleased  to  say  that  he  had  no
 idea  as  to  their  bona  fides.  May  I
 know  whether  Government  had  not
 taken  any  steps  to  see  whether  they
 were  bona  fides  observers  before  they
 were  allowed  to  tour  the  country?

 Shri  A.  K.  Sen:  As  far  as  my  recol-
 lection  goes,  I  never  used  the  expres-
 sion  “bona  fide”.  What  I  said  was
 what  specific  connection  they  had
 with  their  respective  States  or  Gov-
 ernments  was  a  matter  within  the
 special  knowledge  of  the  observers
 and  the  States.

 Royalty  on  Minerals
 3340,  Shri  M.  R.  Krishna:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  have  agreed  to  the
 enhancement  of  the  royalty  on  the
 minerals  available  in  the  States  to
 help  the  States  with  more  revenue  for
 their  development  purposes;  and

 (b)  if  so  the  number  of  States
 which  have  obtained  this  concession?

 The  Minister  of  Mines  and  ou  (Shri
 K.  D.  Malaviya):  (a)  Yes,  Sir;  but  the
 primary  object  of  the  enhancement
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 was  to  bring  the  royalty  rates  into
 line  with  the  general  rise  in  the
 level  of  prices,  rentals,  and  wages.
 Its  incidental  effect  will  doubtless  be
 to  augment  the  revenues  of  State
 Governments.

 (b)  The  enhanced  rates  are  applica-
 ble  uniformly  to  all  States  through-
 out  India.

 Shri  M.  R.  Krishna:  May  I  know
 what  is  the  total  amount  that  the
 Andhra  Pradesh  Government  will  be
 getting  from  the  Centre  as  royalty,
 and  also  whether  the  Central  Gov-
 ernment  proposes  to  give  any  loan  to
 Andhra  Pradesh?

 Shri  K.  D.  Malaviya:  I  am  afraid  I
 will  not  be  able  to  give  that  informa-
 tion  just  now  because  I  have  not  got
 those  details.

 Shri  M.  R.  Krishna:  May  I  know
 whether  the  royalty  which  will  be
 received  by  the  State  Governments
 would  be  spent  for  specific  purposes
 or  for  the  general  development  of  the
 schemes?

 Shri  K.  D.  Malaviya:  That  is  for  the
 Andhra  Pradesh  Government  to  de-
 cide,  as  to  what  they’  will  do
 with  the  increased  royalty  that  they
 will  get.

 Mr.  Speaker:  Are  they  earmarked
 for  any  purpose,  is  there  any  direc-
 tion  by  the  Centre?—that  is  what  he
 wants  to  know.

 Shri  K.  D.  Malaviya:  No,  Sir,  there
 is  no  earmarking.

 लाला  परचित  राम  :  बया  मंत्री  महोदय
 बतलायेंगे  कि  इस  वक्‍त  पंजाब  को  क्‍या  रायेल्‍टी
 दी  जाती  है  ?

 शी  केन  te  भाप्वय :  ग्रलग  अलग
 खनिज  की  श्रलग  भ्रलग  रायेल्‍टी  निर्धारित
 की  जाती  है।  मुझे  मालूम  नहीं  कि  किस  चीज
 के  बारे  में  माननीय  मैम्वर  जानना  चाहते
 हैँ  t
 Shri  V.  P.  Nayar:  May  I  know  what

 increase  is  proposed  to  be  given  in
 the  matter  of  royalty  on  the  ilmenite
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 sands  exported  from  Kerala;  and  may
 I  further  know  whether  in  fixing  the
 increase  Government  have  gone  into
 the  question  of  the  local  prices  for
 ilmenite  as  also  its  price  in  U.S.A.?

 Shri  K.  D.  Malaviya:  As  regards
 the  specific  question  relating  to  ilme-
 nite  I  would  request  my  hon.  friend
 to  put  a  separate  question.

 Shri  Sambandam:  May  I  know  the
 amount  allotted  to  Madras  State  and
 how  much  they  have  realised?

 Shri  K.  D.  Malaviya:  Nobody  allots
 any  royalty  to  the  States.  It  all  de-
 pends  on  how  much  ores  are  worked
 in  that  particular  State,  and  on  the
 quantity  of  that  ore  depends  the  in-
 come  from  royalty.

 Shri  Thirumal  Rao:  With  regard  to
 this  royalty,  does  the  State  Govern-
 ment  have  its  own  arrangement  to
 collect  it  or  does  the  State  Trading
 Corporation  here  at  the  Centre  make
 the  collection  for  the  States?

 Shri  K.  D.  Malaviya:  I  presume  the
 State  Government  does  all  the  work
 in  connection  with  the  collection.

 Archaeological  Finds  near  Bela

 *34l.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  it  is’  a  fact  that
 archaeological  finds  have  been  dis-
 covered  recently  at  a  place  three
 miles  away  from  Bela  Railway  Sta-
 tion,  on  the  Patna-Gaya  Branch  line;
 and

 (b)  if  so,  the  significance  of  these
 finds?

 The  Minister  in  the  Ministry  of
 Education  and  Scientific  Research  (Dr.
 K.  L.  Shrimali):  (a)  Yes  Sir.

 (b)  The  finds  relate  to  pre-Mauryan
 settlement,  going  back  to  about  000
 B.C.,  of  a  people  who  made  red  and
 black  ware.
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 sit  विभूति  सिश्र  :  इस  खोज  में  कौन
 कौन  सी  चीजें  मिली  हैं  ?

 डा०  का०  ला०  श्ोमाली  :  में  ने  निवेदन
 किया  कि  लाल  और  कालें  बतन  मिला  है।

 थो  विभूति  सिश्र  :  क्‍या  सरकार  ने
 इन  के  ऐतिहासिक  काल  का  पता  लगाया
 है  ?

 Bo  का०  ला०  श्रोमालो  :  में  न ेजनाव
 से  यह  कहा  था  कि  जो  चीजें  मिली  हैं  उन  से
 पत्ता  लगता  है  कि  4  १०००  बी०  सी०  के
 समय  की  हैं

 Asiatic  Society,  Calcutta

 t
 S  Shri  H.  Mukerjee

 al  Shri  C.  K.  Bhattacharyya

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  a  request  from
 the  Asiatic  Society,  Calcutta,  for  re-
 pairs  to  its  historic  building  and  for
 the  setting  up  of  a  department  of
 South-East  Asian  studies;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  in  the  Ministry  of
 Education  and  Scientific  Research
 (Dr.  K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  schemes  of  the  Society
 were  considered  by  the  expert  Com-
 mittee  on  Indology.  On  their  recom-
 mendation,  it  was  decided  that  no
 grants  should  be  paid  to  the  Socicty
 for  these  projects.

 I  might  be  permitted  to  add,  Sir,
 that  my  colleague  Dr.  Das  had  fur-
 ther  consultations  with  the  Society
 in  the  matter,  and  the  Society  has
 been  asked  to  send  its  revised  pro-
 posals.
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 Shri  H.  N.  Mukerjee:  In  view  of
 the  library  of  the  Asiatic  Society,
 which  contains  some  very  valuable
 Tibetan  and  other  oriental  manus-
 cripts,  being  in  a  very  bad  condition,
 will  Government  offer  some  assistance
 to  the  library  in  particular?

 Dr.  K.  L.  Shrimali:  As  I  said,  we
 are  awaiting  the  revised  proposals
 from  the  Society.

 Shri  H.  N.  Mukerjee:  Is  Govern-
 ment  aware  that  the  President  of  the
 Asiatic  Society,  Dr.  S.  N.  Sen,  is
 making  almost  a  sesperate  appeal  to
 the  country  to  come  up  with  funds  to
 assist  the  Society;  in  view  of  that,
 will  Government  do  something  in  the
 matter  and  see  that  they  otherwise
 help  the  Society?

 Dr.  K.  L.  Shrimali:  I  would  cer-
 tainly  consider  all  reasonable  requests
 which  are  made  by  the  Society.  That
 is  all  that  I  can  say  at  the  present
 moment.  I  cannot  make  any  definite
 commitment  unless  we  receive  pro-
 posals  from  the  Society.

 छाल  A.  C.  Guha:  May  I  know
 what  is  the  annual  grant  given  to
 this  Society  by  the  Central  Govern-
 ment  and  if  there  is  any  proposal  to
 increase  the  grant?

 Dr.  K.  L.  Shrimali:  Since  ‘1953-54, the  Government  of  India  have  been
 making  the  Society  a  grant  of Rs.  25,000  annually.  Rs.  20,000  for
 general  maintenance  and  Rs.  5000  to- wards  cataloguing  of  manuscripts.  In addition  to  this,  the  Government  of India  also  agreed  to  grant  Rs.  24,000
 to  the  Society  for  the  implementation of  its  scheme  for  a  survey  of  the
 manuscripts  in  the  libraries  in  Nepal. I  would  like  to  inform  hon.  Members that  the  Society  were  not  able  to
 utilise  the  grant  so  far.  In  fact,  the first  instalment  of  Rs.  12,000  was  paid to  them  in  October,  1955.  The  Sur- vey  party  of  the  Society  proceeded  to Nepal,  for  the  first  time,  in  October-
 November,  1956,  Unfortunately,  they went  without  the  Prior  approval  of the  Nepal  Government.  The  purpose
 tee  not  pris

 I  understand  that i
 iatlee

 ng  further  action  in  that
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 Shri  Biren  Roy:  Is  the  Government
 aware  that  éven  the  ceiling  of  this.
 building  is  nearly  falling  down  and
 unless  steps  are  taken  before  the.
 monsoon  sets  in  Calcutta,  many
 valuable  manuscripts  and  documents.
 will  be  destroyed?

 Dr.  K.  L.  Shrimali:  I  would  request.
 the  hon.  Member  to  ask  the  Society
 to  send  their  proposals  as  quickly  as.
 possible.  They  would  be  examined.

 Indian  Naval  Canteen  Service

 $343,  Shri  Warrior:  Will  the
 Minister  of  Defence  be  pleased  to.
 state:

 (a)  the  status  of  the  Indian  Naval'
 Canteen  Service  employees;

 (b)  whether  there  are  any  Tules.
 regulating  the  conditions  of  service  of
 these  employees?

 The  Deputy  Minister  of  Defence:
 (Sardar  Majithia):  (a)  The  status  of
 the  employees  of  the  Indian  Naval
 Canteen  Service  is  that  of  private
 employees.

 (b)  The  existing  terms  and  condi-
 tions  of  service  of  an  employee  of  the:
 Indian  Naval  Canteen  Service  are
 described  in  his  letter  of  appoint-
 ment,  a  copy  of  which  is  placed  on
 the  Table  of  the  House.  [See  Appen-
 dix  II,  annexure  No.  50.]

 ‘Shri  Narayanankutty  Menon:  ‘lay
 I  know.  whether  the  Industrial  Dis-
 putes  Act  and  other  labour  laws  are
 applicable  to  the  employees  of  Indian
 Naval  Canteen  Service?

 Mr.  Speaker:  He  said,  No,  they  are:
 all  private  servants.

 Shri  Narayanankutty  Menon:  My
 question  was  whether  the  Industrial
 Disputes  Act  and  other  labour  legisla-
 tions  are  applicable  to  the  employees.
 of  the  Indian  Naval  Canteen  Service.

 Sardar  Majithia:  I  have  already
 replied  that  they  are  private  emplo-
 yees,
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 Shri  V.  P.  Nayar:  Does  he  say  that
 -private  employees  will  not  come  with-

 in  the  scope  of  labour  laws?
 Mr.  Speaker:  It  is  a  matter  of

 opinion.
 Shri  V.  P.  Nayar:  I  thought  he  was

 merely  distinguishing  the  employees
 aas  private  because  they  are  not  in
 Defence  services.

 Mr.  Speaker:  They  are  not  Govern-
 ment  employees.

 Shri  B.  S.  Murthy:  May  I  know  the
 reasons  why  the  Indian  Naval  Can-
 teen  Service  is  treated  as  private,
 when  the  profits  of  the  service  are

 _going  to  the  amenities  of  the  naval
 cadets?

 Sardar  Majithia:  It  is  managed  by
 .a  Board  of  Control.  It  took  a  lean.  It
 is  not  a  public  fund.  It  is  a  private
 fund.  Therefore,  they  are  private
 employees.

 Mr.  Speaker:  Next  Question.
 Shri  Kasliwal:  No.  344.
 Shri  N.  है,  Muniswamy’  I  suggest,

 «question  349  may  also  be  clubbed
 -along  with  this.

 Mr.  Speaker:  We  are  not  allowing
 more  than  three  questions  to  each
 Member.  All  these  questions,  if
 they  are  clubbed  together,  only  a  few
 Members  will  have  their  questions
 asked  which  will  occupy  the  whole  of

 ‘the  question  hour.  Questions  are  dis-
 persed  over  the  entire  list  of  |  ques-
 tions  for  the  day.  Therefore,  if  on
 the  floor  of  the  House,  Members  ask
 leave  for  clubbing  of  questions,  the

 -object  of  dispersing  them  will  be
 frustrated.  Anyhow,  as  far  as  this
 -question  is  concerned,  I  will  allow  it.
 Hereafter,  I  won’t  allow  such  clubbing.

 Reserve  Bank  of  India
 9344,  Shri  Kasliwal:  Will  the  Minis-

 -ter  of  Finance  be  pleased  to  state
 whether  it  is  a  fact  that  the  Reserve
 Bank  of  India  has  recently  issued  a
 warning  to  scheduled  banks  against
 providing  excessive  finance  on  the

 :security  of  shares?
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 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  It  is  a  fact  that
 the  Reserve  Bank  has  asked  Banks
 not  to  advance  monies  for  speculation
 on  shares.

 Reserve  Bank  of  India
 #349,  Shri  N.  R.  Muniswamy:  Will

 the  Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Reserve  Bank  of
 India  issue  periodical  directives  to  all
 banks  in  respect  of  principles  to  be
 adopted  while  making  advances  to
 parties  seeking  loans;  and

 (b)  the  procedure  to  check  advances
 for  wrong  purposes?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  The  Reserve
 Bank  of  India  have  powers  under  the
 provisions  of  the  Banking  Companies
 Act,  1949,  to  give  directions  to  any
 banking  company  in  particular  or
 banking  companies  generally  in  rela-
 tion  to  their  advances  portfolio  and
 they  issue  such  directives  if  and
 when  the  circumstances  so  require.

 (b)  The  Reserve  Bank  of  India
 get  periodical  returns  furnished  by
 the  banks  and  undertake  periodical
 inspections  of  the  banks.  In  _parti-
 cular  cases,  officers  are  specially  de-
 puted  by  the  Reserve  Bank  to  verify
 whether  their  instructions  are  follow-
 ed  by  the  banks.

 Shri  Kasliwal:  Presumably  this
 direction  was  issued  in  order  to  curb
 speculative  activity  in  shares,  but
 under  the  Securities  Contracts  Act  the
 Stock  Exchanges  have  been  invested
 with  large  powers  to  put  a  curb  on
 such  speculative  activity.  May  I
 know  why  the  Stock  Exchanges  have
 not  taken  steps  to  put  an  end  to  such
 unhealthy  activity?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari)  :  That  question
 should  be  addressed  to  the  Stock  Ex-
 changes.

 Shri  N.  R.  Muniswamy:  May  I  know
 whether  it  is  a  fact  that  instructions
 were  issued  by  the  Reserve  Bank  to
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 all  commercial  banks  not  to  receive
 deposits  from  local]  bodies  on  pain  of
 cancellation  of  licences?

 Shri  T.  T.  Krishnamachari:  I  would
 yequire  notice.

 Kasaragodu  Taluk  (Kerala)
 345,  Shri  Wodeyar:  Will  the  Minis-

 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  the  percentage  of  Kannada
 speaking  people  in  Kasaragodu  Taluk
 (Kerala)  to  its  total  population;  and

 (b)  whether  Government  have  re-
 ceived  any  representation  so  far  to
 amalgamate  this  taluk  into  the  State
 of  Mysore?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 The  percentage  of  people  speaking
 Kannada  as  mother  tongue  in  Kasara-
 godu  taluk  is  6:3.  This  is  exclusive  of
 the  Tulu  Population.

 (b)  Representations  have  been
 received  for  the  merger  of  that  por-
 tion  of  the  Kasaragodu  taluk  which
 lies  to  the  north  of  the  Chandragiri
 river  with  Mysore.

 Shri  Wodeyar:  Has  it  come  to  the
 notice  of  the  Government  that  in  the
 recent  elections  the  question  of  trans-
 ferring  Kasaragodu  Taluk  to  Mysore
 was  the  main  issue?

 Siri  Datar  I  am  not  aware  whether
 it  was  a  main  issue.  There  were  a
 number  of  issues  in  the  General  Elec-
 tions.

 580  Pocker  Sahib:  May  I  know
 whether  these  representations  contain
 any  facts  which  were  not  in  existence
 at  the  time  the  States  Reorganisation _ Act  was  passed,  and  whether  the  Gov-
 ernment  did  not  take  all  these  facts
 into  consideration  at  that  time?

 Shri  Datar:  I  have  not  been  able
 to  follow  the  hon.  Member.

 Mr.  Speaker:  The  question  is
 whether  all  these  facts  and  circum-
 stances  were  not  present  before  the
 Government  before  the  States  Reor-
 ganisation  Act  was  passed.
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 Shri  Datar:  They  were  present  not
 only  befere  Government  but  before
 Parliament  as  well.

 Dr.  K.  B.  Menon
 Mr.  Speaker:  The  hon.  Member,  if

 he  is  not  able  to  see,  cannot  go  on
 standing  like  this.  He  must  seek  the
 as.istance  of  any  Member  by  his  side.

 Dr.  K.  B.  Menon:  May  I  know  the
 percentage  of  the  Malayalam  and
 Telugu  speaking  population  in  that
 area?

 Shri  Datar:  So  far  as  the  Taluk  of
 Kasaragodu  as  a  whole  is  concerned,
 2.00  hrs.
 the  Malayalam  population  is  72  per
 cent,  Kannada  population  6:3l  per
 cent  and  Tulu  population  14:2  per
 cent.

 rose—

 Mr.  Speaker:  The  Question  Hour  is
 over.

 Shri  Narayanakutty  Menon:  One
 more  question.

 Mr.  Speaker:  I  cannot  allow.  The
 Question  Hour  is  over.

 Shri  S.  M.  Banerjee:  I  am  not  ask-
 ing  a  question.

 Question  36]  is  an  important  ques-
 tion  regarding  Sales  Tax.  Either  it
 should  be  answered  tomorrow  or  8
 written  answer  should  be  given.

 Mr.  Speaker:  The  hon.  Member  will
 kindly  read  the  rules.

 Shri  Achar:  May  I  know  the  propor-
 tion  in  the  north  of  the  Chandragiri
 River?

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Capital  Goods
 *327,  Shrimati  Tarkeshwarl  oivha:

 Will  the  Minister  of  Finance  be  pleas-
 ed  to  state:

 (a)  whether  any  agreement  has
 been  reached  between  India  and
 Japan  to  supply  capital  goods  on  a
 system  of  deferred  payment;  and
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 (b)  whether  Japan  has  also  agreed

 to  give  long  term  credit  to  this  coun-
 try?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  No,  Sir.

 (b)  Does  not  arise.

 सामान्य  सीटों  पर  चुने  हुये  अनुसूचित
 जातियों  के  उम्तीदवार

 #३३७.  श्री  भक्त  दर्शत  :  क्‍या  विधि
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल  के
 सामान्य  निर्वाचनों  में  कुछ  द्विसदस्यीय
 निर्वाचन-क्षेत्रों  में  दोनों  सीटों  पर  भ्रनुसूचित
 जातियों  और  श्रनुसूचित  भ्रादिम  जातियों
 इत्यादि  के  उम्मीदवार  चुने  गये  हैं;

 (ख)  यदि  हां,  तो  कौन  कौन  से  निर्वा-
 चन  क्षेत्र  में,  झौर

 (ग)  इस  संघ  में  यदि  कोई  विशेष
 कदम  उठाने  का  विचार  किया  जा  रहा  है,
 तोवे  क्‍या  हैं  ?

 ध्घि  मंत्री  (श्रो  Ho  Ho  सेन)  :  (क)
 जी  हां,  ५  संसदीय  निर्वाचन  क्षेत्रों  में  श्रौर  १३
 (विधान)  सभा  निर्वाचन  क्षेत्रों  में;

 (ख)  एक  वक्तव्य  पटल  पर  रखा  गया
 है।  [दे  खये  परे.शष्ट  २  अनुबन्ध  संख्या  ५१]

 (ग)  सरकार  इस  मामले  में  कोई  विशेष
 कदम  उठाने  की  आवश्यकता  नहीं  समझतो  |

 Adult  Blind  Training  Centre,
 Dehra  Dun

 #346,  Shrimati  Ila  Palchoudhury:
 Will  the  Minister  of  Education  and
 Scientific  Research  be’  pleased  to  lay
 a  statement  showing:

 (a)  the  training  capacity  of  the
 Adult  Blind  Training  Centre,  Dehra
 Dun;

 (b)  the  number  of  persons  who
 applied  for  admission  during  each  of
 the  years  954  to  ‘1956;
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 (c)  the  number  of  persons  who  were
 actually  admitted  during  each  of  the
 years  mentioned  in  (b)  above;  and

 (d)  the  total  number  of  persons  who
 completed  the  two-years  training
 course  during  each  of  the  year  from
 954  to  1956?

 The  Minister  of  State  in  the  Minis-
 try  of  Educati  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):
 A  statement  giving  the  information  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  II,  annexure  No.  52.]

 Life  Insurance  Corporation
 Employees

 *347.  Shri  Anirudha  Sinha:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Life  Insurance  Cor-
 poration  has  completed  the  work  of
 reviewing  the  appointments  of  officers
 made  provisionally;

 (b)  if  so,  the  progress  made  and
 fesults  achieved  so  far;  and

 (c)  the  steps  taken  so  far  to  remove
 the  since  cures,  if  any?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  and  (b).  No,
 Sir.  The  Senior  Services  Committee
 which  was  appointed  to  examine  and
 interview  officers  with  a  view  to  their
 being  graded  appropriately  and  ar-
 ranged  in  a  suitable  order  of  seniority
 has  not  yet  completed  its  delibera-
 tions.  The  Life  Insurance  Corporation
 will  take  up  the  review  of  the  ap-
 pointments  of  the  officers  as  soon  as
 the  report  of  the  Committee  is  re-
 ceived,  which  is  expected  by  the  end
 of  this  month.

 (c)  Some  of  the  officers  of  the  for-
 mer  insurance  companies  were  found
 to  be  either  over-aged  or  drawing
 excessive  salaries  or  holding  since
 cure  posts  by  virtue  of:  their  influence
 with  the  management  of  the  compa-
 nies.  The  salaries  of  such  persons
 were  either  reduced  or  they  were  off-
 ered  appointments  on  the  basis  of  their
 qualifications  which,  however,  a
 majority  of  them  did  not  accept.  The
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 appointments  of  such  persons  were
 terminated  under  section  (2)  of  the
 Life  Insurance  Corporation,  Act,  1956.
 The  appointments  of  persons,  who
 were  above  the  age  of  retirement
 fixed  by  the  Corporation,  were  also
 serminated.

 Central  Harijan  Welfare  Board
 "348,  Shri  Thimmaiah:  Wili  the

 Minister  of  Home  Affairs  be  pleased
 to  lay  a  statement  on  the  Table  show-
 ing:

 (a)  how  many  meetings  of  the  Cen-
 tral  Harijan  Welfare  Board  and  the
 Central  Advisory  Board  for  Tribal
 Welfare  were  held  since  their  incep-
 tion;  and

 (b)  the  subjects  discussed  and  the
 decisions  arrived  at?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House,  [See  Appen-
 dix  II,  annexure  No.  53.]

 Kundara  (Kerala)  Clay
 Shri  V.  P.  Nayar: ome.

 {  Shri  P.  K.  Kodiyan:
 Will  the  Minister  of  Steel,  Mines

 and  Fuel  be  pleased  to  state:
 (a)  whether  Government  have  con-

 ducted  any  systematic  investigation  of
 the  Kundara  area  of  Kerala  State  for
 China  clay  and_  refractory  clay
 deposits;  and

 (b)  if  so,  the  results  thereof?
 The  Minister  of  Mines  and  Oil  (Shri

 K,  0,  Malaviya):  (a)  and  (b).  Yes,
 Sir.  Reserves  of  7:5  million  tons
 have  been  proved  so  far.  The  results
 of  the  investigation  made  by  the
 Geological  Survey  in  1956-57  are  not
 yet  available.

 Surplus  Capacity  in  Ordnance
 Factories

 *35l,  Shri  S.  ्,  Ramaswamy:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  what  is  the  extent  of  surplus
 capacity  in  ordnance  and  clothing factories  at  present;  and
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 (b)  what  steps  are  being  taken  to
 utilise  that  capacity  for  civil  produc-
 tion  and  civil  trade?

 The  Minister  of  Defence  (Shri  V.  K.
 Krishna  Menon):  (a)  While  in  some
 factories,  there  is  no  surplus  capacity
 at  all  in  others  the  surplus  ranges
 between  30  per  cent  to  50  per  cent  of
 the  installed  capacity.

 (b)  Some  of  the  specialised  plant
 and  equipment  provided  for  arma-
 ment  production  cannot  be  alterna-
 tively  utilised  for  civil  production.
 Most  of  the  general-purpose  plant
 which  is  capable  of  being  utilised  for
 civil  production  work  is  already  being
 so  utilised  to  the  extent  they  are
 available  subject  to  Defence  Services
 requirements.

 Accommodation  for  Defence
 Employees

 #352,  J  Shri  Kodiyan:
 (Shri  Warrior:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  majo-
 rity  of  civilian  personnel  working  in
 Defence  establishments  have  not  been
 provided  with  accommodation;  and

 (b)  if  so,  whether  Government  have
 any  programme  of  housing  for  them?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.  Govern-
 ment  have  not  accepted  responsibility
 for  the  provision  of  accommodation
 to  civilian  personnel  working  in
 Defence  Establishments.

 (b)  In  certain  stations  where  ac-
 commodation  is  not  easily  available
 and  adequate  transport  facilities  do
 not  exist,  Government  are  considering
 the  question  of  provision  of  accom-
 modation  for  some  of  the  civilian  per
 sonnel  on  the  permanent  establish-
 ment  of  those  stations.
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 Upgrading  of  High  Schools

 #353,  Shri  Supakar:  Will  the
 Minister  of  Education  and
 Soientific  Research  be  pleased  to  state:

 (a)  the  number  of  high  Schools  in
 different  States  of  India,  which  have
 been  upgraded  to  Higher  Secondary
 Schools  during  1956-57  as  recommend-
 ed  by  the  Secondary  Education  Re-
 organisation  Commission;  and

 (b)  the  financial  assistance  given
 by  the  Government  of  India  to  each
 State  on  this  account  during  the  same
 period?

 The  Minister  of  State  in  the  Minis-
 try  of  Educati  and_  Scientific
 Research  (Dr.  K.  UL.  Shrimali):
 (a)  and  (b).  A  Statement  is  laid  on
 the  Table  of  the  Sabha.  [See  Appen-
 dix  II,  annexure  No.  54.]

 Grant  to  Assam
 #354,  Shri  Hazarika;  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  sum
 of  over  Rs.  0  crores  has  been  returned
 to  the  Centre  by  the  State  Govern-
 ment  of  Assam  as  the  latter  could
 not  spend  the  same  in  the  financial
 year  of  1956-57.  under  various  schemes
 of  the  Second  Five  Year  Plan;  and

 (b)  the  names  of  the  schemes  and
 the  respective  sums  allotted  to  and
 spent  for  such  schemes?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  No,
 Sir,  so  far  as  this  Ministry  are  con-
 cerned,  they  have  no  such  _  informa-
 tion.

 Library  Service
 *355.  Shri  Shree  Narayan  Das:  Will

 the  Minister  of  Education  and  Scienti-
 fic  Research  be  pleased  to  state:

 (a)  the  total  amount  to  be  svent  in
 Library  Service  Scheme  during  the
 Second  Plan  Period;  and

 (b)  whether  any  special  organisation
 to  carry  out  the  scheme  is  contemp-
 lated?
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 The  Minister  of  State  in  the  Minis-

 try  of  Education  and  _  Scientific
 Research  (Dr.  K.  UL.  Shrimali):
 (a)  Rs.  65°22  lakhs.  This  is.  now-
 ever,  subject  to  change  by  State  Gov-
 ernments  &  Union  Territories  in  con-
 sultation  with  Planning  Commission.

 (b)  No,  Sir.  The  State  Govern-
 ments  and  the  Union  Territories
 would  be  implementing  the  Scheme.

 Seminar  on  the  Blind
 *356.  Shri  D.  C.  Sharma:  Wili  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  the  recommendations
 of  the  seminar  on  the  Blind  held
 at  Mussoorie  in  September,  1956,  have
 since  been  considered;  and

 (b)  if  so,  which  of  them  have
 been  accepted?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Sctentific
 Research  (Dr.  K.  UL.  Shrimali):
 (a)  Yes,  Sir.

 (b)  The  recommendations  have  been
 accepted  in  principle.

 Industrial  Finance  Corporation
 #357.  Shri  L.  N.  Mishra:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  whether  the  Industrial  Fin-
 ance  Corporation  intends  to  seek  a
 loan  from  the  International  Bank  of
 Reconstruction  and  Development;
 and

 (b)  if  so,  the  amount  and  purpose
 of  the  loan?

 The  Deputy  Minister  of  Finance
 (Shri  8.  R.  Bhagat):  (a)  and  (b).  The
 matter  is  yet  under  consideration

 Gold  Smuggling
 (  Shri  Raghunath  Singh:

 |  Pandit  M.  B.  Bhargava:
 <  Shri  Barupal:
 {Shri  A.  S.  Sarhad!:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  goid
 smuggling  has  been  on  the  increase
 on  the  Indo-Pakistan  border:

 *360.



 3857  Written  Answers

 (b)  if  so,  its  effects  on  India’s
 economy;  and

 (c)  the  steps  that  have  been  taken
 to  tighten  the  watch  on  _  frontier
 porders  to  detect  gold  smuggling?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  The  infor-
 mation  available  with  the  Government
 indicates  that  of  late  there  might  have
 been  some  increase  in  the  smuggling
 of  gold  across  the  Indo-Pakistan
 Border.

 (b)  Apart  from  the  loss  of  revenue,
 the  general  effect  of  large  scale
 smuggling  of  gold  would  be  to  impose
 additional  strain  on  the  foreign  Ex-
 change  reserves  of  the  country,  and
 hamper  through  hoarding  or  other  un-
 productive  use,  capital  formation  for
 productive  purposes.

 (c)  Various  and  progressively  inten-
 sive  steps  are  being  continuously
 taken  by  the  Government  of  India  to
 combat  smuggling  on  the  Indo-Pakis-
 tan  Border.

 Central  Sales  Tax,  956

 Shri  L.  N.  Mishra:
 Shri  Raghunath  Singh:

 (Shri  S.  M.  Banerjee:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 Shri  Radha  Raman:
 *36l.

 (a)  whether  the.  suggestion  that
 sales  tax  on  some  commodities  should
 be  recovered  by  adding  it  to  excise
 duty  has  been  considered  by  Gov-
 ernment;

 (b)  if  so,  which  are  these  commo-
 dities;  and

 (c)  decision  taken  in  the  matter?
 The  Deputy  Minister  of  Finance

 (Shri  B.  R.  Bhagat):  (a)  Yes.  A
 scheme  is  being  processed  in  consul-
 tation  with  State  Governments.

 (b)  These  commodities  are—tex-
 tiles,  tobacco  including  manufactured
 tobacco  and  sugar.

 (c)  The  matter  is  still  under  corres-
 Pondence  with  State  Governments.
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 Orders  placed  with  Ordnance  fac-
 ‘tories

 "362.  Shri  T.  B.  Vittal  Rao:  Will
 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  the  number  of  orders  placed
 with  Ordnance  Factories  in  India
 that  were  outstanding  at  the  end  of
 the  financial  year  1956-57;

 (b)  the  factories  with  which  the
 orders  were  placed  and  the  approxi-
 mate  period  for  which  the  orders
 have  been  outstanding;

 xc)  the  nature  of  the  stores  and
 equipment  involved;

 <d)  the  reasons  for  the  delay  in
 execution  of  the  orders;  and

 (e)  the  steps  taken  by  Government
 to  eliminate  the  delays?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  The  number
 of  overdue  orders  outstanding  on  the
 Ordnance  Factories  on  the  Ist  April, 957  was  5198.

 (b)  The  orders  were  placed  on  all
 the  Ordnance  Factories.  About  900  of
 the  orders  are  outstanding  from  +1950-
 5  or  earlier;  about  800  from  95l-52
 and  about  a  000  each  year  from
 1952-53  onwards.

 (०)  The  orders  comprise  various
 kinds  of  Service  stores,  equipments,
 weapons  and  their  spare  parts.

 (9)  and  (e).  A  statement  is  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  II,  annexure  No.  55.]

 Finance  Commission
 *363.  Shri  Bibhuti  Mishra:  Will  the

 Minister  of  Finance  be  pleased  to
 state  when  the  final  report  of  the
 Finance  Commission  is  expected  to be  submitted?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  As  at  present understood  by  about  the  end  of
 August,  1957.

 Hindi  as  Medium  of  Instruction
 9364,  Shri  Wodeyar:  Will  the  Min- ister  of  Education  and  Scientific  Re-
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 gearch  be  pleased  to  state  the  number
 of  States  in  which  Hindi  has  been
 adopted  as  the  medium  of  _instruc-
 tion  after  the  inauguration  of  our
 Republic?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  _  Scientific
 Research  (Dr.  K.  L.  Shrimali):
 A  statement  is  laid  on  the  Table  of
 the  Sabha.  [See  Appendix  II,  an-
 nexure  No.  56.]

 Coal  Mines  in  Madhya  Pradesh
 (365.  Shrimati  Ila  Palchoudhury:

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  the  new  coal  mines
 discovered  in  Madhya  Pradesh  during
 956  have  begun  to  be  worked;

 (b)  if  so,  the  quantity  of  coal  so
 far  quarried;  and

 (c)  the  estimated  quantity  of  coal
 which  is  expected  from  these  mines?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 and  (b).  It  is  presumed  that  the
 Hon’ble  member  is  referring  to  the
 coalmines  that  are  proposed  to  be
 opened  in  Korba,  Jhilimili-Bisrampur
 and  Korea  coalfields  in  Madhya  Pra-
 desh  during  the  Second  Plan  period.
 Work  has  so  far  progressed  on  two
 mines  in  Korba  coalfield  and  in  both
 these  mines,  coal  has  been  reached
 and  a  small  quantity  has  been  quar-
 ried.

 (c)  The  production  envisaged  from
 the  Korba  coalfield  is  4  million  tons
 per  annum  and  from  the  Shilimili-
 Bisrampur  and  Korea  coalfields,  3
 million  tons  per  annum,  by  960-6l.

 Law  Commission

 *  Shri  Thimmatah: 366.  Shri  S.  V.  Ramaswamy:
 Will  the  Minister  of  Law  be  pleased

 to  refer  to  the  statement  of  work
 done  by  Law  Commission  laid  on
 the  Table  on  the  26th  November,
 958  and  state  the  progress  made  by
 the  Law  Commission  since  then?
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 The  Minister  of  Law  (Shri  A.  K.
 Sen):  A  statement  of  the  work  done
 by  the  Law  Commission  during  the
 period  lst  November,  956  to  the  20th
 May,  957  is  laid  on  the  Table
 of  the  House.  [See  Appendix  II,  an-
 nexure  No.  57.]

 Sodepur  Glass  Works,  Ltd.
 *368.  Shri  S.  V.  Ramaswamy:  Wiii

 the  Minister  of  Finance  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  1417  on  the  20th  Dec-
 ember  956  and  state  the  present
 position  with  regard  to  the  recovery
 of  advances  from  the  Sodepur  Glass
 Works  Ltd.?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  The  sale  and  mort-
 gage  transactions  between  the  Indus-
 trial  Finance  Corporation  and  _  the
 Indo-Asahi  Glass  Company  Limited
 were  completed  on  the  3rd  May,  1957.
 The  legal  and  other  aspects  regarding
 appropriation  of  the  sale  proceeds  of
 the  assets  of  Sodepur  Glass  Works
 Ltd.,  amounting  to  Rs.  62  lacs  against
 Rs.  2  lacs  approximately  due  from
 the  said  Company  and  also  the  en-
 forcement  of  deeds  of  guarantee  exe-
 cuted  by  the  guarantors  for  the  re-
 covery  of  the  balance,  viz,  nearly
 Rs.  50  lacs  are  under  examination  by
 the  Corporation.

 Korba  Coal  Fields

 Shri  Warrior:
 Shri  Jangde:

 Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 367,

 (a)  whether  coal  is  being  raised
 from  the  three  open  cast  mines  and
 one  underground  mine  at  Korba
 coal  fields;

 (b)  if  so,  what  is  the  present
 monthly  out-put;  and

 (c)  when  these  mines  are  expected
 to  go  into  full  production?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  Work  has  progressed  on  one
 open  cast  mine  and  one  underground
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 mme  in  Korba  coalfield  and  coal  has
 been  reached  at  both  these  mines.  A
 small  quantity  of  coal  has  also  been
 raised.

 (९)  All  the  mines  in  Korba  coalfield
 are  expected  to  go  into  full  production
 by  960-6i.

 German  Technical  Assistance
 *369.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  the  terms  of  scholar-
 ships  offered  by  West  Germany  to
 Indian  students  for  technical  training
 there  have  since  been  finalised;

 (b)  if  so,  the  number  of  students
 selected;  and

 (c)  the  number  of  applications
 received  for  these  scholarships?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  _  Scientific
 Ressarch  (Dr.  छू.  L.  Shrimali):
 (a)  Not  yet,  Sir.

 (b)  and  (c).  Do  not  arise.

 History  of  Freedom  Movement
 °370.  Shrimatl  Tarkeshwari  Sinha:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 (a)  whether  the  requisite  materials
 for  writing  the  History  of  Freedom
 Movement  has  been  collected;

 (b)  whether  it  is  a  fact  that  nego-
 tiations  are  going  on  with  Dr.  Tara
 Chand,  formerly  Indian  Ambassador
 to  Iran,  for  entrusting  him  jhe  work,
 and

 _(c)  if  so,  the  outcome  of  the  nego-
 tiations?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  _  Scientific
 Research  (Dr.  K.  L.  Shrimali):
 (a)  A  great  deal  of  material  relating to  the  political  aspect  of  the  Freedom
 Movement  has  been  collected  and
 catalogued.  Material  bearing  on  other
 aspects  of  the  History,  viz.,  economic,
 social  and  cultural  conditions,  will
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 also  have  to  be  collected.  The  coliec-
 tion  of  such  material  will  be  under-
 taken  by  the  scholar  who  is  proposed
 to  be  commissioned  for  writing  the
 History.

 (b)  Yes.
 (c)  Negotiations  are  still  in  pro-

 gress.
 Iron  Deposits  in  Sandur,  Mysore

 Shri  Raghunath  Singh:
 Shri  Wodeyar:

 Will  the  Minister  of  Education  and
 Scientific  Re  ch  be  pl  d  to  state
 whether  it  is  a  fact  that  world’s
 richest  iron  ore  deposits  exist  in
 Sandur  (Mysore)  which  contain  70
 per  cent.  iron?

 The  Minister  of  State  in  the  Minis-

 "311.

 try  of  Educati  and  Scientific
 Research  (Dr.  K.  L.  Shrimali):
 No,  Sir.

 MLE.S.  Construction  Committee
 °372,  Shri  T.  B.  Vittal  Rao:  Will

 the  Minister  of  Defence  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  638  on  the  llth
 September,  956  and  state:

 (a)  whether  the  Review  Commit-
 tee  and  the  M.E.S.  Construction  Com-
 mittee  have  submitted  their  reports;
 and

 (b)  if  so,  whether  they  will  be  laid
 on  the  Table?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Only  the
 MLE.S.  Review  Committee  has  submit-
 ted  its  report.  The  M.E.S.  Construc-
 tion  Committee  has  not  yet  completed
 its  deliberations.

 (b)  Yes,  Sir.

 निर्वाचन  मामावसियां
 +३७३.  श्र  विभूति  सिश्र  :  क्‍या  विधि

 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  पिछले  सामान्य
 चुनावों  के  लिये  जो  निर्वाचक  तामवलियां
 तैयार  की  गई  थीं,  उनमें  बहुत  सी  गलतियः  रह
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 गई  थीं,  जैसे  पिता  का  नाम  गलत  लिखा  जाना
 और  गांवों  के  नामों  का  छट  जाना  प्रादि;  और

 (ख)  यदि  हां,  तो  उन्हें  दूर  करने  के
 लिये  सरकार  ने  क्या  कार्यवाही  की  है?

 विधि  जंबो  (श्रो  अ०  Ho  सेन) :  (क)
 सरकार  को  निर्वाचन  आयोग से  ज्ञात  हुआ  है
 कि  निर्वाचन  नामावलियों  में  कहीं  कहीं
 गलतियां  श्रौर  विमंगतियां  हैं,  किन्तु  वे
 नामावालियां  प्रायः  यथासंभव  सही  हैं।

 (ख)  निर्वाचन  नामावलियों  में  की  गल-
 तियों  के  सम्बन्ध  में  आझ्रापत्तियां  निर्वाचन
 झायोग  से  साधारण  निर्वाचकों  के  ठीक  पहले
 और  उन  के  दौरान  में  की  गई  थीं  ।  जहां  ऐसी
 आापत्तियां  नियत  समय  के  अन्दर  प्राप्त  हो  गई
 थीं,  वहां  उन  गलतियों  को  शुद्ध  कर  दिया
 गया  था  1  बहुत  देर  के  बाद  पहुंचने  के  कारण
 जिन  आपत्तियों  के  सम्बन्ध  में  यथेष्ठ  कार्य-
 वाही  नहीं  हो  सकी  उन  के  बारे  में  निर्वाचन
 श्रायोग  ने  मुख्य  निर्वाचन  पदाधिकारियों
 को  निदेश  दिया  है  कि  वे  इस  वर्ष  नामावलियों
 के  वार्षिक  पुनरीक्षण  के  दौरान  में  ऐसी
 आपत्तियों  पर  पूरा  ध्यान  रखें।

 आयोग  ने  सब  राजनीतिक  दलों  से
 भी  निवेदन  किया  है  कि  वह  निर्वाचन  नामा-
 वललयों  में  पाई  जाने  वाली  किन्‍्हीं  भी  त्रुटियों

 को  नेवचिक  रजिस्ट्री  करण  पदाधिकारियों
 के ध्यान  में  लाये  ।

 State  Bank  of  India
 *374.  Shri  S.  V.  Ramaswamy:  Will

 the  Minister  of  Finance  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  al-
 leged  loss  of  Rs.  1,860,000  in  the  State
 Bank  of  India  branch  at  Salem  and
 the  recovery  of  the  sum  within  the
 bank;

 (b)  who  was  responsible  for  the
 alleged  loss;

 (९)  how  it  came  to  be  recovered;
 and
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 (d)  whether  any  investigation  is
 being  carried  out  in  the  matter?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  to  (d).  I
 lay  a  statement  on  the  Table  of  the
 House  giving  the  required  information
 [See  Appendix  Ll,  annexure  No.  58.]

 अस्प्रदयता  निवाररा
 २०६.  स्वातो  रामातन्द  ह्वास्वों  :  क्‍या

 गृह-शा्य  मंत्री  यह  बढ  ने  की  कृपा  करेंगे  कि:

 (क)  १६५६-५७  में  केन्द्रीय  सरकार
 द्वारा  भ्रस्पृश्यता  निवारण  के  लिये  प्रत्येक
 राज्य  को  कितनी  राशि  दी  गई;

 (ख)  उत्तर  प्रदेश  की  दी  गई  कुल
 राशि  में  से  गैर-सरकारी  संगठनों  को  कितनी
 राशि  दी  गई  और  सरकार  द्वारा  कितना
 व्यय  किया  गया;  श्रौर

 (य)  यदि  कोई  राहि  खर्च  नहीं  की
 गई  तो  वह  कितनी  है  और  उस  के  खर्च  न
 किये  जाने  के  क्‍या  कारण  हैं  ?

 गृह-कार्य  उपनंत्री  (श्रीमती  अलशा)  :

 (क)  एक  विवरण  सभा  पटल  पर  रख  दिया
 गया  है  |  [बेखिये  परिशिष्ट  २,  अपूयग्ध
 संख्या  ५६]

 (ख)  तथा  (ग),  सूचना  एकत्र  की  जा

 रही  है  भर  उस  के  प्राप्त  होते  ही वह  सभा
 पटल  पर  रख  दी  जायेगी  ।

 Primary  School  Teachers
 Shri  D.  Cc.  Sharma:

 210.  2  Shri  S.  M.  Banerjee:
 [  Shri  8.  S.  Murthy:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  259  on  the  2lst  Nov-
 ember,  956  and  state:

 (a)  how  far  the  remaining  States
 have  responded  to  the  request  of
 Government  to  fix  the  minimum  re-
 muneration  of  primary  school
 teachers;  and
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 ib)  the  amount  of  grants:  Govern-
 ment  propose  to  give  to  the  States in  this  regard  during  the  financial
 year  1957-58,  State-wise?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and_  Seientific
 Research  (Dr.  K.  L.  Shrimali):
 (a)  Out  of  the  4  States  that  exist
 after  reorganization,  all  excepting
 Jammu  and  Kashmir  have  agreed  to
 improve  the  salary  scales.

 (9)  During  1957-58  the  Government
 of  India  will  bear  50  per  cent  of  the
 additional  expenditure  involved.  The
 amount  of  grants  payable  to  each
 State  will,  therefore,  depend  on.  the
 amount  of  expenditure  to  be  incurred
 by  the  State  Government  under  this
 Scheme.
 Devel  it  of  Andaman

 bar  Islands
 and  Nico-

 2il.  Shri  D.  0.  Shrama:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  provision  has
 been  made  for  the  economic  and
 social  development  of  Andaman  and
 Nicobar  Islands  in  the  Second  Five
 Year  Plan;  and

 (b)  if  so,  whether  a  detailed  state-
 ment  showing  the  precise  allocation
 of  funds  under  different  heads  will
 be  placed  on  the  Table?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  A  provision  of  Rs.  668°50  lakhs
 has  been  made  for  the  development schemes  under  the  Five  Year  Plan  ot
 Andaman  and  Nicobar  Islands.

 (0)  A  statement  is  placed  on  the Table  on  the  House.  [See  Appendix II,  annexure  No.  60.)
 Oil  Drilling  in  Bombay

 212,  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 Dleased  to  state  the  progress  made  so far  with  regard  to  drilling  in  selected
 Places  near  Bombay  (Kaira  District) for  finding  oil?
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 T..e  Minister  of  Mines  and  0  (Shri

 K.  D.  Malaviya):  Drilling  operations. for  finding  oil  have  not  been  started. in  Kaira  District  (Bombay  State).

 Report  of  the  Official  Language
 Commission

 2i8
 rf

 Shri  D.  0.  Sharma:
 ‘| Shri  Bhakt  Darshan:

 Will  the  Minister  of  Home  Affairs: be  pleased  to  refer  to  the  reply
 g:ven  to  Unstarred  Question  ‘No.  7 On  the  2lst  March,  957  and  state when  the  report  of  the  Official  Lan-
 guage  Commission  will  be  published?

 The  Minister  in  the  Ministry  of Home  Affairs  (Shri  Datar):  The  Par-
 liamentary  Committee  for  the  exami- nation  of  the  report  of  the  Commis- sion  in  accordance  with  clause  (5)  of Article  344  of  the  Constitution  will  be-
 constituted,  in  consultation  w.th  the Speaker  of  the  Lok  Sabha  and  the Chairman  of  the  Rajya  Sabha,  at  an early  date.  The  publication  of  the
 report  will  be  determined  accordingly.

 Bomb  Outrage  in  Delhi

 2,  Shri  Bhakt  Darshan:
 "Shri  D.  C.  Sharma:

 Will  the  Minister  of  Home  Affairs be  pleased  to  refer  to  the  reply  given to  Starred  Question  No.  45  on  the 2lst  March,  957  and  state  ‘he  stage at  which  the  enquiry  regarding recent  bomb  explosions  in  De'hi stands  at  present?
 The  Minister  in  the  Ministry  of Home  Affairs  (Shri  Datar):  The

 enquiries  are  still  continuing.
 Mineral  Oil  Survey

 |  Shri  D.  C.  Sharma:
 <  Shri  Radha  Raman: 215,  Shri  H.  rom  Mathur:

 Shri  Sadhan  Gupta:
 Will  the  Minister  of  Steel,  Mines and  Fuel  be  pleased  to  lay  a  state- ment  showing:
 (a)  the  progress  made  in  searching mineral  oils  in  various  parts  of  the. country;  and
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 (b)  in  which  parts  Soviet  and  Ger-
 man  experts  have  surveved  mineral
 oil  and  have  been  successful?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D  Malaviya):  (a)  (i)  The  follow-
 ing  areas  are  being  investigated  by
 the  Oil  and  Natural  Gas  Commission:

 l.  Jawalamukhi  Punjeb
 2.  Janauri  etc.
 3.  Jaisalmer  (Rajasthan)
 4.  Cambay  and  Kutch  (Bom-

 bay)  etc.

 (ii)  The  Assam  Oil  Company  are
 carrying  out  investigations  in  Moran,
 Hugrijan  and  Nahorkatiaya  areas  in
 Assam  and  several  test  wells  have
 been  sunk,

 (iii)  The  Standard  Vacuum  Oil
 Company  are  carrying  out  test  drill-
 ing  in  the  Burdwan  District  of  West
 Bengal.

 (b)  A  Soviet  team  of  oi!  experts
 visited  Punjab,  Jaisalmer,  Cambay,
 ‘Coastal  areas  of  Orissa  and  Madras,
 Assam  and  Tripura.  These  experis
 did  not  carry  out  surveys  for  oil.  They
 studied  available  data,  visited  various
 areas  of  interest  for  oil  exploration
 and  made  their  recommendations
 which  are  being  examined.

 Indian  Parties  in  association  with  a
 number  of  Soviet  experts  are  now
 ‘carrying  out  geophysical  prospecting
 in  Gurdaspur  and  Hoshiarpur.  It  is
 too  early  to  say  anything  at  this  stage
 about  the  success  or  otherwise  of  their
 efforts.

 High  Power  Coal  Council
 216,  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  number  of  -meetings  held
 and  the  important  decisions  taken  so
 far  by  the  High  Power  Coal  Council;

 (rb)  whether  the  question  of  trans-
 port  difficulties  was  discussed;  and

 (c)  if  so,  with  what  results?
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 Minister  of  Steel,  Mines  and  Fuel
 (Sardar  Swaran  Singh):  (a)  One
 meeting  of  the  Coal  Council  has  been
 held  so  far.  At  this  meeting  it  was
 decided  to  set  up  four  Committees,
 to  deal  with  specific  groups  of  pro-
 blems  coming  within  the  purview  of
 the  Council,  viz: —

 l.  assessment  of  resources:
 2.  requirements  and  utilisation;
 3.  production  and  preparation;  and
 4.  transportation,

 The  reports  of  these  Committees  are
 awaited.

 (b)  and.  (c).  The  Committee  on
 Transportation  is  engaged  on  the
 study  of  various  problems  connected
 with  transportation.  As  mentioned
 above,  this  Committee’s  report  is  also
 awaited.

 Purchase  of  Aircrafts
 27.  Shri  De  0.  Sharma:  Will  the

 Minister  of  Defence  be  pleased  tc
 state:

 (a)  whether  Government  have
 placed  an  order  with  any  foreign
 country  for  purchase  of  ircrafts;
 and

 (b)  if  so,  the  names  of  the  coun-
 tries?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Most  of  our
 aircraft  are  purchased  from  foreign
 countries.

 (b)  United  Kingdom,  France  and
 the  U.S.A.

 District  Courts  Buildings  in  Delhi
 218.  Shri  Radha  Raman:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  buildings  for  District
 Courts  at  Tis  Hazari  are  ready  for
 occupation;

 (b)  if  not,  how  much  more  time
 they  would  take  to  complete  in  all
 respects;

 (c)  when  the  District  Courts  will  be
 shifted  to  their  new  buildings;
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 (d)  whether  all  the  courts  will  be
 shifted  or  whether  part  of  the  courts
 will  continue  to  be  held  in  the  old
 premises;  and

 (९)  what  Government  prypose  to  do
 with  the  existing  court  buildings?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shr!  Datar):  (a)  No
 please.

 (b)  The  building  (including  electric
 and  water  supply  but  excluding  elec-
 tric  lifts)  is  expected  to  be  ready  by
 the  end  of  December  1957,  _Installa-
 tion  of  electric  lifts  is  expected  to  be
 completed  by  the  end  of  April,  1958.

 (c)  As  soon  as  possible  after  Decem-
 ber,  1957.

 (d)  All  the  courts  will  be  shifted  to
 the  new  building;

 (e)  The  existing  court  buildings
 will  be  utilised  for  other  Government
 offices.

 V.LP.  Squadron  of  LAF.
 219.  Shri  प्र.  0.  Mathur:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  constituents  of  the  V.IP.
 Squadron  of  the  Indian  Air  Force.

 (b)  whether  any  of  the  air-planes
 of  this  Squadron  developed  any
 trouble  during  the  last  one  year  and
 if  so  what  enquiries  were  instituted
 and  to  what  effect;

 (c)  the  mileage  covered  by  each
 plane  during  the  last  one  year;  and

 (d)  the  names  of  each  dignitary
 who  used  these  planes,  during  the
 last  one  year?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  (i)  Two  Vis-
 counts;

 (ii)  one  Ilyushin  14;  and
 (ii)  Four  Dakotas.
 (b)  Only  one  aircraft  Ilyushin  4

 developed  engine  trouble  on  the  26th
 February  1957.  A  Court  of  Enquiry ‘was  constituted  to  investigate  the
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 cause  of  the  accident.  Its  proceedings
 have  not  been  finalised  yet.

 (c)  Mileage  covered  during  the
 period  1-5-1956  to  30-4-957:—
 Viscounts  71,100  nautical  miles

 apprcex.
 Iliyushin  4  23,900  nautical  miles

 approx.
 Dakotas  1,43,100  nautical  miles

 apprcx.
 (d)  07.  Rajendra  Prasad.

 Dr.  S.  Radhakrishnan.
 Shri  Jawaharlal  Nehru.
 Maulana  Abul  Kalam  Azad.
 Shri  G.  8.  Pant.
 Shri  K.  N.  Katju.
 Shri  T.  T.  Krishnamachari.
 Shri  A.  P.  Jain.
 Shri  Morarji  Desai.
 Shri  Mahavir  Tyagi.
 Shri  Surjit  Singh  Majithia.
 Bakshi  Ghulam  Mohammed.
 His  Highness  Shri  Yadavindra

 Singh.
 Shri  M.  K,  Vellodi.
 General  S.  M.  Shrinagesh.
 Air  Marshal  S.  Mukerjee.
 Vice  Admiral  S.  H.  Carlill.
 Lt.  Gen.  K,  S,  Thimayya.
 Lt.  Gen.  Kalwant  Singh.
 Lt.  Gen.  P.  N.  Thapar.
 Lt.  Gen.  Sant’  Singh.
 Maj.  Gen.  M.  S.  Wadalia.
 Air  Cdr.  Arjan  Singh.
 Air  Cdr.  R.H.D.  Singh.

 Foreign  Dignitaries
 The  President  of  Syria.
 The  Emperor  of  Ethiopia.
 The  King  of  Nepal.
 His  Holiness  the  Dalai  Lama.
 His  Holiness  the  Panchan  Jama.
 The  Prime  Minister  of  Poland.
 The  Prime  Minister  of  China.
 The  Defence  Minister,  U.S.S.R.
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 The  Foreign  Minister  of  Chile.
 The  Maharaja  of  Sikkim.
 The  Foreign  Minister  of  West

 Germany.
 The  C-in-C  East  Indies  Navy.

 Multipurpose  Schools  in  Punjab
 220.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  the  manner  in  which  the  grant
 sanctioned  to  the  Punjab  Govern-
 ment  for  the  purpose  of  estab)ishing
 Multi-purpose  Schools  during  the
 First  Five  Year  Plan  period  was
 spent  by  them;  and

 (b)  the  amount  of  grant  that  was
 allowed  to  lapse?

 The  Minister  of  State  in  the  Minis-
 try  of  Educati  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  In
 the  First  Plan  a  grant  of  Rs.  48,61,857|-
 was  sanctioned  to  the  Punjab  Govern-
 ment.  Of  this  Rs.  24,26,968\-  was
 disbursed  to  the  non-government
 institutions  selected  under  the
 Scheme.  The  remaining  amount  of
 Rs.  24,34,889|-  could  not  be  utilised.

 (b)  No  amount  lapsed  since  the
 unspent  amount  of  the  First  Plan  has
 been  duly  provided  for  in  the  Second
 Plan.

 Retired  Majors  of  the  Army
 22l.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Defence  be  pleased  to
 state:

 (a)  how  many  retired  majors  of
 the  Army  were  appointed  in  develop-
 ment  works  during  ‘1956-57;  and

 (b)  the  nature  of  work  entrusted
 to  them?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Six.

 (b)  Four  out  of  these  six  officers  have
 been  assigned  work  connected  with
 development  of  small-scale  industries;
 one  is  entrusted  with  instructional-
 cum-administrative  duties  in  Rail-
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 ways  in  connection  with  the  Second
 Plan  and  the  remaining  officer  is  an
 Erection  Engineer  in  the  Bhilai  Steel
 Project.

 Council  for  Basic  and  Elementary
 Education

 Shri  D.  0.  Sharma:
 Shri  Radha  Raman:

 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to
 state:

 222.

 (a)  whether  the  proposed  Council
 for  Basic  and  Elementary  Education
 has  since  been  constituted;

 (b)  if  so,  its  terms  of  reference;
 and

 (c)  the  names  of  the  members
 thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  ६  L,  Shrimali):  (a)  Not
 so  far,  Sir.

 (b)  and  (c)  Do  not  arise.

 Welfare  of  Scheduled  Castes
 223.  Shri  90.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pieased
 to  state:

 (a)  the  amount  of  money  spent  on
 the  welfare  of  Scheduled  Castes  in
 Punjab  under  the  First  Five  Year
 Plan;  and

 (b)  the  details  of  the  work  aone
 by  the  Central  Advisory  Board  for
 Harijan  Welfare  in  this  connection?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)
 Rs.  -73,80,643|-  including  the  expendi-
 ture  incurred  by  the  Punjab  Govern-
 ment  out  of  their  own  funds;

 (b)  The  Central  Advisory  Board  for
 Harijan  welfare  came  into  existence
 after  the  First  Five  Year  Plan  period
 was  over  and  therefore,  the  question
 of  their  having  done  any  work  in
 connection  with  the  First  Five  Year
 Plan  does  not  arise.
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 Naga  Situation

 (Shri  D.  C.  Sharma:
 Shri  Bibhuti  Mishra:
 Shri  Raghunath  Singh:

 224.  /  Shri  Jhulan  Sinha:
 |  Shri  P.  0.  Bose:
 |  Shri  N.  BR.  Muniswamy:
 (Shri  L.  Achaw  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  the  armed  lawlessness
 in  the  Naga  Hills  still  continues;

 (b)  if  so,  the  details  of  the  presen:
 situation;  and

 (c)  the  details  of  measures  that  are
 being  taken  to  restore  normalcy?

 The  Minister  of  State  in  the  Mints-
 try  of  Home  Affairs  (Shri  Datar):
 (a)  and  (b).  Yes.  The  main  features
 of  the  activities  of  the  Naga  hostiles
 are  sniping  on  Government  Outposts
 and  road  convoys  and  laying  am-
 bushes  against  Army  and  Police
 patrols.  The  hostiles  have  also  carried
 out  some  sporadic  raids  on  villages
 in  order  to  obtain  food,  supplies  and
 money.  On  a  few  occasions  the  hos-
 tiles  have  taken  some  offensive  action
 in  some  areas  in  the  plains  districts
 bordering  the  Naga  Hills.

 (c)  Government  security  forces  are
 continuing  to  combat  the  activities  of
 the  hostiles.  A  large  number  of
 Army  and  Police  Outposts  have  been
 established  to  ensure  the  safety  of  the
 loyal  Nagas.  Grants  in  cash  and  kind
 have  been  distributed  for  the  relief
 by  hostile  activity.  Government  is
 taking  all  other  necessary  measures  to
 restore  normalcy.

 Destroyers  for  Indian  Navy

 226.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Defence  be  pleased  to
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 state  whether  it  is  a  fact  that  India  is
 purchasing  from  U.K.  three  destroyers
 for  the  Indian  Navy?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  It  will  not  be  in  the
 public  interest  to  answer  this  question.

 Copper  Deposits  in  India

 227.  Shri  D.  6.  Sharma:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state  the  estimated  quantity
 of  copper  deposits  in  India?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  The  total  ore
 reserves  proved  so  far  are  of  the
 order  of  3:37  million  tons.

 Income-Tax

 228.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  of  Income-Tax
 realised  from  Gurdaspur  District  dur-
 ing  each  of  the  year  (1952-53  to
 1956-57;

 (b)  the  amounts  realised  from  per-
 sons  falling  under  various  income-
 groups  during  this  period;  and

 (c)  the  number  of  cases  in  which
 realization  of  Income-tax  is  pending
 at  present?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  The  amount  of
 Income-tax  realised  from  Gurdaspur
 District  during  the  years  1952-53  to
 1956-57  was:

 (Rupees  in  Lakhs)
 1952-53,  1953-54  7954-55  1955-56  1956-57,

 2.37  ‘1.9%.  2.30  2.58  5.24

 (b)  the  amounts  realised  from  per-
 sons  falling  under  the  various  income-
 groups  during  the  period  was:
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 (in  lakhs  ) 1952-53,  7953-54  1954-55.  1955-56  1956-57

 Assessees  with  Business
 income  over  Rs.  25,000/-  76  62,  "3  86  I.73
 Assessees  with  Business
 income  from  Rs.  10,001 /- to  Rs.  25,000/-  “72  +56  62  o72  .54
 Assessees  with  Business
 income  from  Rs.  5,00I/- to  Rs.  10,000]  62  53  -58  75  I.42
 Other  cases  with  Business
 income  not  exceding
 Rs,  5,000/-  IZ |  ९  Io  33  26
 Salary,  Property  and  Divi-

 dend  income  cases  08  09  07  Iz  29
 2.37  7.97  2.70  2.58  5.24

 (०)  the  number  of  cases  in  which
 realisation  of  income-tax  is  pending
 at  present  is  557.

 Estate  Duty  Cases
 229.  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  total  number  of  estate  duty
 cases  registered  in  956  and  upto  the
 end  of  March,  ‘1957,  in  Punjab;  and

 (b)  the  number  of  cases  disposed  of
 and  the  amount  collected  therefrom
 District-wise?

 The  Minister  of  Finance  (Shri  T.  T.
 Krishnamachari):  (a)  and  (b).  A
 statement  is  laid  on  the  Table  of  the
 House,  [See  Appendix  II,  annexure
 No.  61.)

 General  Education  Courses
 Committee

 230.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  the  recommendations
 of  the  Committee  for  General  Educa-
 tion  Courses  have  since  been  examin-
 ed;  and

 (b)  if  so,  the  number  of  recom-
 mendations  which  have  been  accepted?

 The  Minister  of  State  in  the
 Ministry  of  Education  and  _  Scienti-
 fic  Research  (Dr.  K.  L.  Shri-
 mali):  (a)  and  (b).  It  is  mainly
 the  Report  of  General  Education

 for  the  Indian  Universities  to  examine
 Study  Team  and  to  implement  the
 recommendations  contained  therein.

 Basic  Education  Assessment  Com-
 mittee

 23l.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  and  Scientific
 Reaserch  be  pleased  to  state:

 (a)  the  recommendations  of  the
 Basic  Education  Assessment  Commit-
 tee  which  have  been  implemented
 during  957  so  far;  and

 (b)  the  nature  of  recommendations
 which  have  not  been  implemented  so
 far?

 The  Minister  of  State  in  the  Minis-
 try  of  Education  and  Scientific  Re-
 search  (Dr.  K.  L.  Shrimali):  (a)  and
 (b).  A  statement  is  laid  on  the
 Table  of  the  House.  (See  Appendix
 II,  annexure  No.  62.]

 Crime  in  Delhi
 232.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  crimes  com-
 mitted  in  Delhi  State  during  the  year
 (1956,  under  the  following  heads;  (i)
 murder  (ii)  dacoity  (iii)  adbuction,
 (iv)  kidnapping,  and  (v)  criminal
 Assault?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (i)
 Murder  55

 (ii)  Dacoity  3
 (iii)  Abduction  2
 (iv)  Kidnapping  70
 (v)  Criminal  Assault  li
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 'दोकरात  में  पाये  गये  अवशेष
 २३३.  थ्रो  रघुनाथ  सिह  :  क्‍या  शिक्षा

 तथा  बंज्ञानिक  गवेषणा  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  जोधपुर
 (राजस्थान)  से  १११  मील  दूर  दोकरान
 नामक  स्थान  में  कुंग्रां  खोदते  समय  लगभग
 तीन  हजार  वर्ष  पुराना  पत्थर  चार  सौ  गैट
 की  गहराई  पर  मिला  है;  और

 (ख)  यदि  हां,  तो  क्या  सरकार  इस
 क्षेत्र  मई  और  खूदाई  का  काम  कराये.  ?

 दिक्षा  तथा  वैज्ञानिक  गवेषणा  नंत्रालय  में
 राज्य  नंत्रो  (डा०  का०  ला०  श्रीसाजों)
 (क)  और  (ख)  सूचना  एकत्र  की  जा  रही  है
 और  यथा  समय  सभा  पटल  पर  रख  दी  जायेगी  1

 Relief  for  Political  Sufferers
 234.  Shri  Jhulan  Sinha:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  total  amount  spent  State-
 wise  by  the  Central  Government  over
 relief  to  political  sufferers  in  the
 country  during  the  last  five  years;  and

 (b)  the  forms  in  which  such  relief
 has  been  given.

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Patar):
 (a)  and  (b).  Grant  of  relief  to  poli- tical  sufferers  is  essentially  a  matter
 of  State  responsibility  and  the  State
 Governments  have  their  own  schemes
 for  the  purpose.  The  Central  Gov-
 ernment  do  not  themselves  spend  any
 amount  on  a  State-wise  basis.  There
 Ir,  however,  a  discretionary  grant
 amounting  to  Rs.  3  lakhs  per  annum, ’which  has  been  placed  at  the  disposal
 a

 the  Home  Minister  since  1955-56.
 vash  grants  involving  no  recurring liability  are  made  out  of  this  sum  to

 deserving  Persons  who  have  _  distin-
 Buished  themselves  in  the  political,
 Social,  philanthropic  or  other  ficlds  and “are  in  need  of  special  assistance  over and  above  what  they  may  have  deriv- ed  from  the  respective  State  Govern- ments.
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 Journals  of  Ministries

 235.  Shri  Bahadur  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  names  of  journals  produced
 by  different  Ministries  and  their
 attached  offices;  and

 (b)  the  staff  employed  for  cach  of
 them,  the  academic  and  _  technical
 qualifications,  experience,  length  of
 service,  nature  of  duties,  present
 salaries  and  the  pay  scales  of  Editors,
 Assistant  Editors,  Sub-Editors,  Trans-
 lators  or  their  counterparts  perform-
 ing  similar  journalistic  duties  in’
 different  Ministries?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  information  is  under
 compilation  and  will  be  placed  on  the
 Table  of  the  House  shortly.
 Reservation  for  Scheduled  Castes  and

 Scheduled  Tribes

 236.  Shri  Bibhuti  Mishra:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  in  view  of  provision  of
 Article  334,  of  the  Constitution  regard-
 ing  abolition  of  reservation  for
 Scheduled  Castes  and  Scheduled
 Tribes  after  ten  years  of  the  date  of
 commencement  of  the  Constitution
 State  Governments  have  been  con-
 sulted;  and

 (b)  if  not,  whether  they  will  be
 consulted  before  the  expiry  of  ten
 years  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 and  (b).  The  question  is  premature
 as  the  period  prescribed  under  Arti-
 cle  334  of  the  Constitution  would
 expire  in  1960.

 Hindustan  Steel  Ltd.,  Rourkela
 237.  Shri  Badkumar  Pratapganga

 Deb:  Will  the  Minister  of  Steel,  Mines
 and  Fuel  be  pleased  to  state:

 (a)  how  many  gazetted  and  non-
 gazetted  officers  are  working  on  the
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 construction  of  the  Hindustan  Steel
 Ltd.,  Rourkela;  and

 (b)  how  many  contractors  are
 -working  in  the  Hindustan  Steel  Ltd.,
 Rourkela?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Hindustan  Steel  is  a  Private
 Limited  Company  and  the  number  of
 officers  corresponding  to  that  of  ‘gaz-
 ‘etted’  and  ‘non-gazetted’  status  under
 the  Government  of  India  is  244  and
 48  respectively.

 (b)  57.

 Promotions  to  Higher  Grades
 Shri  Kodiyan: a

 {  Shri  Warrior:
 Will  the  Minister  of  Defence  bce

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  civi-

 lians  working  in  Defence  establish-
 ments  are  generally  denied  promo-

 stions  to  higher  grades  due  to  absence
 ‘of  sanctioned  grades  for  them,  especi-
 -ally  in  Poona  area;  and

 (b)  if  so,  what  steps  Government
 propose  to  take  to  remedy  this  situa-
 tion?

 The  Minister  of  Defence  (Shri  V.  K.
 ‘Krishna  Menon):  (a)  Where  higher
 grades  exist  and  the  recruitment  rules
 provide  for  promotion  of  civilian  per-
 sonnel  in  lower  grades  to  all  or  a

 ‘quota  of  vacancies  in  the  higher
 grades,  such  promotions  are  made.
 In  other  cases  where  _  recruitment
 rules  provide  only  for  direct  recruit-
 ment  from  the  open  market  to  the
 higher  grades  there  is  naturally  no
 scope  for  promotions.

 (b)  Higher  grades  in  a  cadre  or
 service  are  sanctioned  if  they  are
 considered  necessary  from  the  point
 of  view  of  the  work  to  be  done;  and
 provision  is  made  in  the  recruitment
 rules  for  promotion  to  such  higher
 grades  if  it  is  considered  that  suit-
 ably  qualified  personne!  will  be  cvail-
 able  for  such  promotion  from  the
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 next  lower  grades.  Governmer.:  do
 not  propose  to  take  any  special  steps
 in  this  connection.

 Integration  of  Hilly  Areas

 239.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  he  has  received  a
 Memorandum  from  the  Himachal  In-
 tegration  and  Hilly  Region  Committee
 for  the  integration  of  all  hilly  areas
 in  Northern  India  and  for  saving  hill
 Stations  like  Simla,  Solan,  Dalhousie,
 Kulu,  Dharamsala  and  Bakloh  from
 desolation;  and

 (b)  if  so,  whether  the  Memorandum
 has  been  considered?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 Yes.

 (b)  The  decision  for  the  continu-
 ance  of  Himachal  Pradesh  as  a  Union
 territory  was  taken  after  careful  con-
 sideration  and  nothing  has  happened
 since  to  change  the  position.  The
 suggestions  regarding  hill  stations
 have  been  brought  to  the  notice  of
 the  authorities  concerned.

 Neiveli  Project
 240.  Raghunath  Singh:  Will  the

 Minister  of  Steel,  Mines  ard  Fuel  be
 pleased  to  state  whether  it  is  a  fact
 that  Russian  and  American  aid  on  a
 package  deal  basis  is  being  sought  by
 Government  for  different  components
 of  the  Multi-Purposes  Neiveli  Lignite
 Project?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  The
 Government  of  the  U.S.A.  have  sup-
 phed  a  number  of  items  of  equipment
 under  the  T.C.A.  Programme.  ‘hey
 have  also  agreed  to  supply  a  pilet
 Briquetting  and  Carbonising  Plant  for
 investigating  the  optimum  conditions
 for  drying  and  Briquetting  of  raw
 lignitaand  for  manufacturing  bye-
 products.
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 Some  negotiations  are  also  contem-
 plated  with  the  Russians;  but  it  is  too
 early  to  say  what  will  come  of  them.

 PAPERS  LAID  ON  THE  TABLE
 NorTIFICATIONS  UNDER  SEA  CusTOoMs

 Act
 The  Deputy  Minister  of  Finance

 (Shri  B.  R.  Bhagat):  I  beg  to  lay  on
 the  Table,  under  sub-section  (4)  of
 section  43-B  of  the  Sea  Customs  Act,
 ‘1878,  as  inserted  by  the  Sea  Customs
 (Amendment)  Act,  1953,  a  copy  of

 each  of  the  following  notifications:

 (i)  Notification  No.  S.R.O.  1297,
 dated  the  27th  April,  1957,
 making  certain  amendments
 to  the  Customs  Duties  Draw-
 back  (Nitrous  Oxide)  Rules,
 1955;  [Placed  in  Library.
 See  No.  S-54/57.]  and

 (ii)  Notification  No.  S.R.O.  300
 dated  the  27th  April,  1957,
 making  certain  amendments
 to  the  Customs  Duties  Draw-
 back  (Cigarettes)  Rules,  1955.
 [Placed  in  Library.  See  No.
 '8-54/57)

 Shri  Bharucha  (East  Khandesh):
 In  this  connection,  may  I  mention
 that  in  future,  on  the  List  of  Business,
 the  purport  of  the  paper  laid  on  the
 Table  should  also  be  mentioned,
 because  this  gives  very  little  informa-
 tion  to  hon.  Members  in  this  House  as
 to  what  the  subject-matter  of  the
 Particular  notification  is.  Briefly,  it
 might  be  mentioned  that  the  notifica-
 tion  relates  to  such  and  such  a  sub-
 ject.  Otherwise,  what  happens  is  this.
 Every  time,  hon.  Members  will  have
 to  go  to  the  Notice  Office  and  न
 to  find  out  whether  it  is  a  notification
 in  which  they  are  interested  or  not.

 Mr.  Speaker:  Is  it  the  business  of
 the  House  to  include  in  the  agenda the  purport  of  those  notifications?
 Notifications  are  issued,  and  hon.
 Members  may  go  and  see.

 Shri  Bharucha:  So  many  papers are  laid  on  the  Table  every  time,  and
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 hon.  Members  will  have  to  go  and
 waste  an  hour  and  try  to  find  out
 what  is  what;  further,  those  notifica-
 tions  are  not  easily  available.

 Mr.  Speaker:  The  choice  is  bet-
 ween  each  individual  wasting  his
 own  special  time,  and  wasting  the
 time  of  this  House.

 Shri  Bharucha:  I  am  not  asking  for
 the  time  of  the  House  to  be  wasted.
 I  am  only  saying  that  in  the  List  of
 Business,  it  should  be  mentioned.

 Mr.  Speaker:  No,  it  cannot  be.  Hon.
 Members  will  kindly  look  into  the
 notifications  and  find  out  to  which
 subject  they  relate.  Here,  the  notifi-
 cations  are  under  the  Sea  Customs
 Act.  Are  we  to  give  here  the  number
 of  the  section,  and  the  purport,  and
 so  on?  The  hon.  Member  may  kind-
 ly  look  into  the  marginal  note,  where
 it  is  mentioned  that  these  are  notifi-
 cations  under  the  Sea  Customs  Act.

 Shri  Bharucha:  There  can  be  a
 thousand  notifications  under  that  Act.

 Mr.  Speaker:  Yes.  But  those
 thousand  notifications  cannot  be  ex-
 plained  here.  This  kind  of  demand
 is  unreasonable.

 MESSAGE  FROM  RAJYA  SABHA
 Secretary:  Sir,  I  have  to  report

 the  following  message  received  from
 the  Secretary  of  Rajya  Sabha:—

 “In  accordance  with  the  pro-
 visions  of  rule  97  of  the  Rules  of
 Procedure  and  Conduct  of  Busi-
 ness  in  the  Rajya  Sabha,  I  am
 directed  to  enclose  a  copy  of  the
 Copyright  Bill,  ‘1957,  which  has
 been  passed  by  the  Rajya  Sabha
 at  its  sitting  held  on  the  l5th
 May,  1957.",,

 COPYRIGHT  BILL
 Lam  ON  THE  TABLE  AS  PASSED  BY  RAJYA

 SABHA
 Secretary:  I  lay  the  Copyright  Bill,

 1957,  as  passed  by  Rajya  Sabha,  on
 the  Table  of  the  House.
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 BUSINESS  OF  THE  HOUSE
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan  Sinha):
 With  your  permission,  I  beg  to  an-
 nounce  the  order  of  Government  busi-
 ness  for  the  week  commencing  27th
 May,  1957.  The  business  for  the  week
 will  consist  of:—

 (i)  Consideration  of  business  car-
 ried  over  from  today’s  Order
 Paper;

 -(ii)  The  Central  Sales  Tax  (Am-
 endment)  Bill,  957—Consi-
 deration  and  passing;

 (iii)  The  Copyright  Bill,  1957,  as
 passed  by  Rajya  Sabha—con-
 sideration  and  passing  (time
 permitting).

 (iv)  General  discussion  of  General
 Budget  on  28th,  29th  and  30th
 May,  1957.  The  Minister  of
 Finance  will  reply  to  the
 debate  on  3lst  May,  1957.

 ELECTION  TO  COMMITTEES
 CrenTRAL  छा  80489

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  I  beg  to  move:

 “That  in  pursuance  of  clause  (c)
 of  sub-section  (3)  of  section  4  of
 the  Central  Silk  Board  Act,  1948,
 the  Members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  four
 Members  from  among  themselves
 to  serve  as  members  of  the
 Central  Silk  Board.”.

 Mr.  Speaker:  The  question  is:
 “That  in  pursuance  of  clause  (c)

 of  sub-section  (3)  of  section  4  of
 the  Central  Silk  Board  Act,  1948,
 the  Members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  four
 Members  from  among  themselves
 to  serve  as  members  of  the
 Central  Silk  Board.”.

 The  motion  was  adopted.

 M.  V.  Krishnappa):

 INDIAN  CENTRAL  SUGARCANE
 ComMMITTEE

 The  Deputy  Minister  of  Food  (Shri
 I  beg  to  move:

 “That  in  pursuance  of  rule  I  of
 the  Rules  and  Regulations  of  the
 Indian  Central  Sugarcane  Com-
 mittee,  the  Members  of  Lok
 Sabha  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may
 direct,  two  Members  from  among
 themselves  to  serve  as  members
 of  the  Indian  Central  Sugarcane
 committee.”.
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  rule  I  of
 the  Rules  and  Regulations  of  the
 Indian  Central  Sugarcane  Com-
 mittee,  the  Members  of  Lok
 Sabha  do  proceed  to  elect,  in  such
 manner  as  the  Speaker  may
 direct,  two  Members  from  among
 themselves  to  serve  as  members
 of  the  Indian  Central  Sugarcane
 committee.”.

 The  motion  was  adopted.
 INDIAN  CENTRAL  JUTE  COMMITTEE
 The  Minister  of  Co-operation  (Dr.

 P.  S.  Deshmukh):  I  beg  to  move:
 “That  in  pursuance  of  clause

 (9)  of  paragraph  3  of  the  late
 Department  of  Education,  Health
 and  Lands  Resolution  No.  F.254/
 34/A,  dated  the  28th  May,  1956,
 as  amended  by  the  Ministry  of
 Food  and  Agriculture  Resolution
 No.  NF/4-3/53-Com.II,  dated  the
 17th  December,  1955,  the  Mem-
 bers  of  Lok  Sabha  do  proceed  to
 elect,  in  such  manner  as  _  the
 Speaker  may  direct,  two  Mem-
 bers  from  among  themselves  to
 serve  as  members  of  the  Indian
 Central  Jute  Committee.”.
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  clause
 (9)  of  paragraph  3  of  the  Jate
 Department  of  Education,  Health
 and  Lands  Resolution  No.  F.  254/
 34/A,  dated  the  28th  May,  1956, as  amended  by  the  Ministry  of
 Food  and  Agriculture  Resolution
 No.  NF/4-3/53-Com.II,  dated  the
 l7th  December,  1955,  the  Mem-
 bers  of  Lok  Sabha  do  proceed  to
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 elect,  in  such  manner  as_  the
 Speaker  may  direct,  two  Mem-
 bers  from  among  themselves  ४०
 serve  as  members  of  the  Indian
 Central  Jute  Committee.”.

 The  motion  was  adopted.
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 INDIAN  CENTRAL  Coconut  COMMITTEE
 Dr.  P.  S.  Deshmukh:

 move:
 “That  in  pursuance  of  clause

 (g)  of  section  4  of  the  Indian
 Coconut  Committee  Act,  1944,
 as  amended  from  time  to  time, the  Members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 Members  from  among  themselves
 to  serve  as  Members  of  the
 Indian  Central  Coconut  Com-
 mittee.”.

 Mr.  Speaker:  The  question  is:
 “That  in  pursuance  of  clause

 (g)  of  section  4  of  the  Indian
 Coconut  Committee  Act,  1944,
 as  amended  from  time  to  time,
 the  Members  of  Lok  Sabha  do
 proceed  to  elect,  in  such  manner
 as  the  Speaker  may  direct,  two
 Members  from  among  themselves
 to  serve  as  Members  of  the
 Indian  Central  Coconut  Com-
 mittee.”.

 The  motion  was  adopted.
 Emp.oyvess’  STATE  INSURANCE  CoR-

 PORATION

 I  beg  to

 The  Minister  of  Labour  and  Employ-
 ment  and  Planning  (Shri  Nanda):
 beg  to  move:

 “That  in  pursuance  of  clause
 (i)  of  section  4  of  the  Employees’
 State  Insurance  Act,  1948,  read
 with  rule  2A  of  the  Employees’
 State  Insurance  (Central)  Rules,
 1950,  the  Members  of  Lok  Sabha
 do  proceed  to  elect,  in  such  man-
 ner  as  the  Speaker  may  direct,
 one  Member  from  among  them-
 selves  to  serve  as  a  Member  of
 the  Employees’  State  Insurance
 Corporation”.
 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  clause
 (i)  of  section  4  of  the  Employees’

 I
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 State  Insurance  Act,  1948,  read
 with  rule  2A  of  the  Employees’
 State  Insurance  (Central)  Rules,
 1950,  the  Members  of  Lok  Sabha
 do  proceed  to  elect,  in  such  man-
 ner  as  the  Speaker  may  direct,
 one  Member  from  among  them-
 selves  to  serve  as  a  Member  of
 the  Employees’  State  Insurance
 Corporation”.

 The  motion  was  adopted.
 EstmmatTes  COMMITTEE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  move:

 “That  the  Members  of  this
 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (i)
 of  Rule  311  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  Lok  Sabha,  thirty  Members
 from  among  their  number  to  be
 Members  of  the  Committee  on
 Estimates  for  the  period  com-
 mencing  from  the  Ist  June,  957
 to  the  30th  April,  1958”,

 Mr.  Speaker:  The  question  is:
 “That  the  Members  of  this

 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (i)
 of  Rule  311  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  Lok  Sabha,  thirty  Members
 from  among  their  number  to  be
 Members  of  the  Committee  on
 Estimates  for  the  period  com-
 mencing  from  the  Ist  June,  957
 to  the  30th  April,  1958”.

 The  motion  was  adopted.
 Pusiic  Accounts  COMMITTEE

 Shri  Satya  Narayan  Sinha:  I  beg
 to  move:

 “That  the  Members  of  this
 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (l)
 of  Rule  309  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  Lok  Sabha,  fifteen  Members
 from  among  their  number  to  be
 Members  of  the  Committee  on
 Public  Accounts  for  the  period
 commencing  from  the  Ist  June,
 1957,  to  the  30th  April,  1958”,



 1887  Motion  re  Association  of
 Members  of  Rajya  Sabha
 with  Public  Accounts

 Committee
 Mr.  Speaker:  The  question  is:

 “That  the  Members  of  this
 House  do  proceed  to  elect  in  the
 manner  required  by  sub-rule  (l)
 of  Rule  309  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  Lok  Sabha,  fifteen  Members
 from  among  their  number  to  be
 Members  of  the  Committee  on
 Public  Accounts  for  the  period
 commencing  from  the  Ist  June,
 +1957,  to  the  30th  April,  1958”,

 The  motion  was  adopted.

 MOTION  RE  ASSOCIATION  OF
 MEMBERS  OF  RAJYA  SABHA

 WITH  PUBLIC  ACCOUNTS  COM-
 MITTEE

 The  Minister  of  Parliamentary Affairs  (Shri  Satya  Narayan  Sinha):
 I  beg  to  move:

 “That  this  House  recommends
 to  Rajya  Sabha  that  they  do
 agree  to  nominate  seven  Mem-
 bers  from  Rajya  Sabha  to  asso-
 ciate  with  the  Committee  on
 Public  Accounts  of  this  House  for
 the  period  commencing  from  the
 Ist  June  ‘1957,  to  the  30th  April 1958”.
 Mr.  Speaker:  The  question  is:

 “That  this  House  recommends
 to.  Rajya  Sabha  that  they  do
 agree  to  nominate  seven  Mem-
 bers  from  Rajya  Sabha  to  asso-
 ciate  with  the  Committee  on
 Public  Accounts  of  this  House  for the  period  commencing  from  the
 Ist  June  ‘1957,  to  the  30th  April 1958”.

 The  motion  was  adopted.

 MOTION  RE  FIRST  REPORT  OF
 BUSINESS  ADVIGORY  COMMITTEE

 The  Minister  of  Patliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  move:

 “That  this  House  agrees  with
 the  First  Report  of  the  Business
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 Advisory  Committee  presented  to
 the  House  on  the  23rd  May,
 1957.”

 Mr.  Speaker:  Motion  moved:
 “That  this  House  agrees  with

 the  First  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  23rd  May,
 1957."
 Shri  C.  D.  Pande  (Naini  Tal):  The

 time  allotted  for  the  discussion  of  the
 General  Budget  is  rather  less  than  it
 should  have  been  because  we  have
 provided  three  days  for  the  Railway
 Budget  which  is  a  minor  thing.  I
 think  we  should  have  at  least  4  days
 for  the  general  discussion  of  the
 General  Budget.

 Mr.  Speaker:  We  have  allotted
 feur  days.

 Shri  Satya  Narayan  Sinha:  The
 Minister-in-charge  will  reply  on  the
 last  day  and  it  will  take  about  an
 hour  or  an  hour  and  a  half.

 Shri  Heda  (Nizamabad):  We  can-
 not  compare  the  Railway  Budget  with
 the  General  Budget;  the  General
 Budget  must  be  given  more  time.

 Shri  C.  D.  Pande:  The  Railway
 Budget  is  an  insipid  thing.

 Shri  V.  P.  Nayar  (Quilon):  Espe-
 cially  on  account  of  its  controversial
 nature,

 Mr.  Speaker:  We  shall  try  to  sit
 one  hour  more  every  day.

 Shri  M.  R.  Masani  (Ranchi-East):
 May  I  take  this  opportunity  to  sug-
 gest  that  the  dates  of  the  next  ses-
 sion  of  Parliament  may  be  considered
 and  fixed  before  the  end  of  this  ses-
 sion  so  that  it  may  be  convenient  for
 all  the  Members  of  this  House?

 #  Hon.  Member:  What  has  it  to
 do  with  this?

 Shri  Bharucha  (East  Khandesh):
 Does  the  decision  to  sit  one  hour
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 more  every  day  mean  sitting  from  5
 to  6  or  from  6  to  7?

 Mr.  Speaker:  From  6  to  7;  we  are
 already  sitting  till  6.

 Shri  H.  C.  Mathur  (Pali):  I  have
 to  point  out  one  thing  in  this  Busi-
 ness  Advisory  Committee  Report,  that
 nothing  has  been  said  about  Private
 Members’  Resolutions  and  Motions.  I
 have  tabled  two  motions—two  No-
 Day-Yet-Mentioned  Motions.  I  want
 to  know  whether  any  consideration
 was  given  to  these.

 Another  thing  to  which  I  desire  to
 draw  attention  is  this.  The  hon.  Min-
 ister  of  Parliamentary  Affairs  just
 now  mentioned  that  certain  measures
 will  be  considered.  He  also
 mentioned  the  Copyright  _  Bill,
 while  the  Business  Advisory  Com-
 mittee  allots  no  time  for  it.  May
 I  know  how  this  will  be  clarified?

 Shri  Satya  Narayan  Sinha:  If  there
 is  time  left  over  that  will  be  taken
 up;  otherwise,  not.  Sometimes  busi-
 ness  collapses  earlier  than  the  time
 allotted.  So,  we  always  make  such
 a  provision.

 Shri  H.  0.  Mathur:  We  are  now
 approving,  as  a  matter  of  fact,  two
 things  which  are  contradictory.  The
 Business  Advisory  Committee  makes
 no  provision  for  the  Copyright  Bill
 and  I  would  like  to  say  that  we
 should  not  be  rushed  through  busi-
 ness  like  this.  As  a  matter  of  fact,
 there  is  a  great  demand  that  the
 Gencral  Budget  should  be  discussed
 for  a  longer  time.  We  have  been
 allowed  no  time  in  the  discussion  on
 the  President’s  Address  and  most  of
 the  Members  are  anxious  to  have
 their  say  in  the  matter  of  the  General
 Budget.  Some  of  these  Bills  can  be
 held  over.

 Mr.  Speaker:  There  is  no  inconsis-
 tency  between  the  two.  The  Govern-
 ment  can  always  say:  We  can  try  to
 have  as  much  work  done  as  possible.
 When  once  they  indicate  that  a  Bill
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 should  also  be  taken  into  considera-
 tion  here,  it  goes  before  the  Business
 Advisory  Committee  to  say  what  time
 is  to  be  allotted  for  it.

 Shri  H.  C.  Mathur:  The  Business
 Advisory  Committee.  has  already
 taken  into  consideration  everything
 and  they  could  not  find  time  even  for
 the  business  which  has  been  mention-
 ed  in  the  agenda.

 Mr.  Speaker:  I  am  surprised  at
 this.  What  is  the  difficulty?  Time
 permitting,  many  things  also  can  be
 done.  Is  even  such  a  statement  im-
 proper?  No,  no.

 The  question  is:

 “That  this  House  agrees  with
 the  First  Report  of  the  Business
 Advisory  Committee  presented  to
 the  House  on  the  23rd  May,
 1957.”

 The  motion  was  adopted.

 LIFE  INSURANCE  CORPORATION
 (AMENDMENT)  BILL

 The  Minister  of  Finance  (Shri  T.
 T.  Krishnamachari):  Mr.  Speaker,  I
 beg  to  move  that  the  Bill  to  amend
 the  Life  Insurance  Corporation  Act,
 1956,  be  taken  into  consideration.

 Shri  Bharucha  (East  Khandesh):
 Sir,  I  rise  on  a  point  of  order.  He  is
 moving  consideration  of  the  Bill  and
 before  it:  is  considered  I  raise  this
 point  or  order.  Notice  of  a  resolution
 disapproving  the  Ordinance  has  been
 given  by  me  and  admitted  by  you  on
 7th  May.  The  question  is  this:  whe-
 ther,  in  view  of  the  pending  resolu-
 tion  under  articles  23  of  the  Consti-
 tution  inviting  this  House  to  disap-
 prove  the  Ordinance  which  is  sought
 to  be  replaced  by  this  Bill,  can  this
 Bill  be  proceeded  with,  thereby  dep-
 riving  this  House  of  its  constitutional
 right  to  give  a  clear  verdict  disap-
 proving  the  Ordinance.
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 {Shri  Bharucha]
 If  we  turn  to  article  123,  it  says:

 “An  Ordinance  promulgated
 under  this  article  shall  have  the
 same  force  and  effect  as  an  Act  of
 Parliament,  but  every  such  Ordi-
 nance

 (a)  shall  be  laid  before  both
 Houses  of  Parliament  and  shall
 cease  to  operate  at  the  expira-
 tion  of  six  weeks  from  the  re-
 assembly  of  Parliament,  or  if
 before  the  expiration  of  that
 period  resolutions  disapproving
 it  are  passed  by  both  Houses,
 upon  the  passing  of  the  second
 of  those  resolutions......  r

 In  view  of  that  pending  resolution
 under  this  article  inviting  the  House
 to  disapprove  this  Ordinance,  can  this
 Bill  be  proceeded  with,  thereby  dep-
 riving  the  House  of  its  constitutional
 right  to  give  a  clear  verdict  disap-
 proving  the  Ordinance?

 The  second  point  arising  out  of  that
 would  be  this.  Can  a_  resolution,
 notice  of  which  is  giyen  under  article
 23  be  subjected  to  the  operation  of
 rule  28  of  the  Rules  of  Procedure  for
 determining  the  relative  precedence
 of  private  Members’  resolutions?
 Under  that  rule,  the  resolutions  of  the
 private  members  are  subjected  to  a
 ballot  for  determination  of  the  prece-
 dence.  Can  the  constitutional  right
 of  this  House  to  disapprove  the  Ordi-
 nance  be  restricted  or  bye-passed  or
 rendered  nugatory  by  the  resolution
 of  disapproval  being  subjected  to  the
 vicissitudes  of  a  ballot?

 Mr.  Speaker:  The  resolution,  the
 hon.  Member  says,  has  been  admitted.
 Therefore,  this  point  raised  by  the
 hon.  Member  is  purely  academic.

 Shri  Bharucha:  But  it  comes  so
 late  that  there  is  no  chance  of  its
 being  taken  up.  That  is  the  point.

 Perhaps  the  hon.  Finance  Minister
 may  contend  that,  if  the  House
 rejects  this  Bill,  it  is  tantamount  to
 disapproval  of  the  Ordinance.  I  sub-
 mit  that  it.is  not  the  logical  conclu-
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 tion  that  can  be  drawn  because  the
 Bill  may  be  rejected  for  more  reasons
 than  mere  disapproval  of  the  Ordi-
 nance.  Secondly,  there  may  be  cases
 in  which  the  Government  may  not
 come  to  this  House  at  all  for  getting
 the  Ordinance  passed  into  an  Act
 because  its  purpose  might  be  served
 by  the  particular  Ordinance  within
 its  lifetime.  Then,  this  House  will
 never  have  an  opportunity  of  discus-
 sing  it.  It  may  be  that  the  Govern-
 ment  may  choose  not  to  come  to  this
 House  for  reasons  of  its  own.  So,  the
 constitutional  right  of  the  House  can-
 not  be  made  dependent  on  the  whims
 and  vagaries  of  what  the  Government
 will  do  or  will  not  do.

 It  may  also  be  argued  by  the  hon.
 Finance  Minister  that  the  Rules  of
 Procedure  are  there  and  if  my  reso-
 lution  disapproving  the  Ordinance
 comes  automatically  within  the  mis-
 chief  of  that  rule,  then  I  must  abide
 by  the  consequences.  I  submit  that
 it  is  not  the  case.  If  the  Chair  holds
 that  my  resolution  can  be  subjected
 to  rule  28,  my  submission  would  be
 that  this  hon.  House  is  not  legisla-
 tively  competent  to  enact  such  a  rule.
 In  support  of  that,  I  may  cite  a  case
 law  where  the  Supreme  Court  consi-
 dered  a  similar  question.  The
 issue  was,  could  the  petitioners
 for  a  high  prerogative  writ  go  to
 the  Supreme  Court  directly  under  the
 constitutional  right  given  to  them
 by  the  Constitution,  or  could  the
 Supreme  Court  make  rules  requiring
 the  petitioners  first  to  go  to  the  State
 High  Court  and  thereafter  come  to  it.
 There  the  Supreme  Court  held  that
 by  virtue  of  its  rule  making  powers
 it  could  not  subject  an  unfettered
 constitutional  right  to  certain  fetters
 and  make  it  subject  to  some  sort  of
 cumbersome  procedure  whereby  the
 petitioners’  right  is  either  reduced,
 mitigated  or  detracted  from.

 Taking  that  analogy,  I  submit  that
 whenever  a  private  Member  gives
 notice  of  a  renolution  under  article
 23  that  particular  resolution  has  to
 be  treated  as  a_  statutory  resolution,
 and  not  be  lumped  up  with  ordinary
 resolutions,  because  a  constitutional
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 right  is  given  under  article  23  to  an
 hon.  Member  to  move  that  resolution.
 There  is  no  constitutional  right  given
 to  every  Member  to  move  resolutions
 on  every  other  subject.  That  right
 is  given  to  him  by  virtue  of  the  rule.
 Therefore,  a  distinction  has  to  be
 made  between  resolutions  which  are
 given  notice  of  by  Members  by  virtue
 of  a  particular  constitutional  right,
 and  those  resolutions  which  come
 ordinarily  before  the  House.

 I  submit,  Sir,  that  in  case  the  Chair
 feels  that  perhaps  the  programme  of
 business  might  be  upset,  conditional-
 ly  the  Bill  be  proceeded  with  the  First
 Reading  and  Second  Reading  stages,
 and  before  a  vote  is  taken  finally  at
 the  Third  Reading  stage,  this  parti-
 cular  resolution  of  which  I  have  given
 notice  must  be  taken  up  by  the  House
 and  the  House  must  be  given  an
 opportunity  to  pronounce  unequivocal-
 ly  upon  the  Ordinance  whether  it
 approves  or  disapproves  of  the
 Ordinance.

 Shri  T.  T.  Krishnamachari:  The
 position,  Sir,  as  my  hon.  friend  oppo-
 site  understands  it,  is  completely
 wrong.  So  far  as  this  article  is  con-
 cerned,  the  right  of  a  Member  to
 move  a_  resolution  is  a  contingent
 right.  The  facts  have  been  stated  by
 my  hon.  friend  himself.  It  is  quite
 likely  that  the  Government  might
 pass  an  ordinance  and  the  ordinance
 might  serve  a  temporary  purpose.
 Then,  the  purpose  having  been  served,
 the  ordinance  having  lapsed,  they
 might  not  come  before  the  House,
 when  the  House  will  be  entitled  to
 Pronounce  an  opinicn  on  the  ordi-
 nance,  which  is  being  now  sought  on
 the  Bin.

 As  he  himself  envisaged,  if  the
 House  rejects  this  Bill,  well,  it  has
 expressed  itself  in  clear  terms  that  it
 does  not  approve  of  the  Ordinance.  It
 is  quite  possible  for  the  House  even
 in  this  particular  Bill  where  there
 are  one  or  two  provisions  not  relat-
 ing  to  the  Ordinance,  to  pass  those
 Provisions  and  reject  the  major  pro- Visions  which  relate  to  the  Ordinance.
 The  purpose  served  by  a  resolution
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 would  then  have  been  served,  name-
 ly,  the  House  would  have  expressed
 its  disapproval  in  unequivocal  terms
 on  the  passing  of  the  Ordinance.

 But,  so  far  as  this  particular  right
 is  concerned,  it  is  merely  intended  to
 safeguard  the  rights  of  Members,  &
 right  by  which  they  have  to
 disapprove  all  actions  of  Gov-
 ernment  using  the  ordimance-
 making  powers.  If  it  hap-
 pens  that  an  ordinance  has  served  a
 temporary  purpose,  the  lapsing  of  that
 ordinance  does  not  make  it  obligatory
 on  the  Government  to  bring  it  before
 the  House.

 I  submit,  with  all  the  emphasis  that
 I  can  command,  that  the  purpose  of
 this  particular  provision  in  the  Con-
 stitution  is  only  intended  for  this  and
 no  other  purpose.  My  friend  cannot
 claim  a  right  to  disapprove  in  a  parti-
 cular  manner  all  the  actions  of  the
 Government.  Well,  that  right  is  there
 inherent;  he  can  move  a  vote  of  no-
 confidence  in  the  Government.  But,
 so  far  as  a  particular  measure  is  con-
 cerned,  the  disapproval  is  equal  in
 its  force  whether  it  is  done  by  means
 of  rejection  of  a  Bill  or  rejection  of
 that  portion  of  the  Bill  which  pertains
 to  the  Ordinance,  or  by  means  of  a
 resolution.

 So  far  as  this  matter  is  concerned,
 the  initiative  is  for  the  Government
 to  introduce  a  Bill  sufficiently  early.
 Then  we  are  giving  the  House  an
 opportunity  to  explain  its  position.  If,
 on  the  other  hand—as  I  have  said
 before,  my  hon.  friend  has  also  point-
 ed  out  that—we  fail  to  exercise  the
 initiative,  because  it  suits  us  not  to
 exercise  the  initiative,  then  it  is  open
 to  my  hon.  friend  to  ask  for  a  resolu-
 tion.

 So  far  as  this  question,  whether  a
 private  Member's  resolution  is  of
 greater  importance,  is  concerned,  I
 have  no  opinion  to  offer.  It  may  be,
 so.  I  will  even  concede  that,  if  the
 Government  does  not  do  its  duty  of
 bringing  forward  a  measure  and  get-
 ting  the  approval  of  the  House,  the
 hon.  Member  opposite  or  any  private
 Member  would  be  entitled  to  ask  for
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 (Shri  T.  T.  Krishnamachari]
 priority  for  his  resolution,  so  that  they
 can  express  their  disapproval  of  the
 action  of  the  Government.  I  am  per-
 fectly  certain  that  I  should,  on  my
 part,  concede  that  right.  All  that  my
 hon.  friend  can  possibly  do  will  be
 done  by  discussing  this  Bill.  There-
 fore,  there  is  no  point  in  my  hon.
 friend  importing  a  meaning  different
 from  what  was  given  to  this  parti- cular  article  under  the  Constitution
 and  claiming  a  right  which  in  point of  fact  has  absolutely  no  validity,  if
 he  can  exercise  that  right  in  a  man-
 ner,  the  ordinary  manner,  obtaining under  the  usage,  law  and  custom  of
 Parliaments  all  over  the  world.  I,
 therefore,  beg  to  submit  that  the
 point  of  order  has  absolutely  no  force
 and  must  therefore  be  rejected.

 Pandit  Thakur  Das  Bhargava
 (Hissar):  The  point  which  has  been
 raised  by  my  friend  Shri  Bharucha, to  my  mind,  has  got  no  force  at  all.
 First  of  all,  he  must  point  out  a  rule
 that  when  a  resolution  is  placed  be-
 fore  the  House,  then,  no  legislation  is
 Possible  on  the  subject-matter  of  that
 resolution.  In  the  present  case,  an
 ordinance  was  issued  and  the  Govern-
 ment  has  come  as  soon  af  possible
 before  the  House  to  get  that  orJi-
 nance  passed  by  this  House.

 Now,  if  there  is  a  rule  that  as  scon
 as  a  resolution  was  placed  besors  the
 House,  then,  the  Government’s  hands
 should  be  tied  and  the  Government
 should  not  be  allowed  to  proceed
 with  the  subject-matter  of  the  resolu-
 tion,  then,  I  can  understand.  There
 would  have  been  some  force  in  the
 point  of  ‘order.  Otherwise,  I  know
 of  no  rule  in  which,  if  a  resolution  is
 brought  on  a  particular  subject,  then,
 legislation  on  that  subject  is  tabooed.
 There  is  no  rule  like  that.

 Secondly,  so  far  as  the  question  of
 the  resolution  is  concerned,  I  am  yet
 to  see  that  there  is  any  difference
 between  one  resolution  and  another,
 between  a  resolution  on  which  it  is
 statutorily  provided  that  such  a
 resolution  can  be  moved,  and  another
 resolution.  To  my  mind  there  is  no
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 difference  between  a  resolution  and  a
 resoyution.  The  resolutions  have  to

 take  their  turn  and  whenever  it  comes
 before  the  House  for  discussion,  it
 will  be  discussed  in  the  House.  There
 is  no  such  rule  providing  that  a
 resolution  on  a  matter  which  is  the
 subject-matter.  of  some  statute,  etc.,
 must  be  given  precedence  over  other
 resolutions  unless  from  the  nature  of
 resolution  it  should  be  allowed  to  be
 moved  within  the  time  allowed  by  any
 law  or  rules  on  the  subject.

 On  the  contrary,  I  can  understand
 that  if  there  is  legislation  on  a  parti-
 cular  subject  pending,  is  being  pro-
 ceeded  with  the  resolution  concerning
 it  may  or  may  not  be  allowed  to  be
 moved.  But  if  there  is  a  resolution,
 then,  I  cannot  understand  that  no
 legislation  should  be  proceeded  with
 on  that  subject.  On  this  assumption,
 I  should  think  that  if  a  person  gives
 a  notice  of  a  resolution  and  the  reso-
 lution  does  not  come  forward  in
 the  House  in  one  session  or  the  next,
 it  does  not  mean  that  no  legislation  on
 the  subject-matter  of  that  resolution
 is  possible.  I  think  such  a  rule  will
 be  preposterous.  So  far  as  I  know
 there  is  no  such  rule  in  our  rules  of
 procedure.  I  therefore  submit  that
 this  point  has  no  force.

 Several  Hom.  Members  rose—

 Mr.  Speaker:  Is  it  necessary  to  have
 a  lengthy  argument  over  this  matter?
 I  am  not  going  to  allow  a  huge  de-
 bate  on  this  point  of  order.  It  is
 enough  if  the  hon.  Members  make
 their  points,  ,  2,  3,  etc.  Of  course,
 such  a  point  has  come  up  for  the  first
 time  here,  and  so  I  have  allowed  Shri
 Bharucha  to  make  his  point.

 Shri  Pattabhiraman  (Kumbako-
 nam):  I  just  want  to  explain  one
 point.  My  hon.  friend  will  not  be
 helped  by  the  ruling  that  he  quoted
 the  ruling  of  the  Supreme  Court.  It  is
 under  article  32  of  the  Constitution.
 My  friend  said  that  it  is  a  decision  of
 the  Supreme  Court  referring  to  its
 rule-making  powers.



 7897  Life  Insurance

 What  actually  happened  was  this.
 The  then  Chief  Justice,  Justice  Patan-
 jali  Shastry,  said  in  Romesh  Thapar
 V  the  State  of  Madras—that  was  the
 case—that  the  right  to  move  the
 Supreme  Court  itself  was  under  Part
 III  of  the  Constitution  dealing  with
 fundamental  rights,  that  are  guarante-
 ed  under  the  Constitution.  That  is
 what  he  said.  So,  there  is  the  right
 to  go  to  the  Supreme  Court  itself  one
 of  the  fundamental  rights  guaranteed
 under  the  Constitution.  It  was,  there-
 fore,  a  case  of  fundamental  rights
 contained  in  Part  III  of  the  Constitu-
 tion.

 Mr.  Speaker:  What  he  merely  says
 is  that  when  a  constitutional  right  is
 provided  for  any  rule  which  imposed
 a  restriction  on  the  constitutional
 right,  that  rule  will  be  contrary  to
 the  rights  guaranteed,  and  it  will  be
 ultra  vires.  For  that  purpose,  he  says
 that  under  article  23  of  the  Consti-
 tution,  a  right  is  given  to  a  Member
 to  table  a  resolution  and  then  get  it
 passed  in  this  House,  displacing  the
 ordinance.  Now,  to  hem  it  with
 restrictions  and  asking  it  to  be
 brought  under  the  ballot  and  so  on,
 he  says,  may  be  ultra  vires  of  the
 Constitution.  He  further  says  that
 the  right  ought  to  be  unhampered
 and  ought  not  to  be  taken  away
 indirectly  by  the  passing  of  a  Bill  or
 the  introduction  of  a  Bill.  I  think
 I  have  heard  enough  about  this  point.

 Shri  Sadhan  Gupta  (Calcutta-
 East):  I  would  submit  that  Pandit
 Thakur  Das  Bhargava,  who  supported
 the  Minister,  was  wrong.  Pandit
 Thakur  Das  said  that  there  is  nothing
 in  any  law  to  suggest  that  a  resolu-
 tion  contemplated  by  article  23
 should  have  precedence.  I  would  sub-
 mit  that  article  23  itself  is  warrant
 for  this  propogjtien  that  it  |  must
 have  precedence,  because  the  resolu-
 tion  under  article  23  must  be  passed in  the  session  of  Parliament  coming
 after  the  promulgation  of  the  ordi-
 nance.  Otherwise,  it  ceases  to  have
 any  meaning  at  all.  If  the  resolution
 is  passed  in  the  next  session,  as  soon
 as  that  resolution  is  passed,  that
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 ordinance  loses  its  force.  Otherwise
 it  continues  in  operation  till  6  weeks
 after  the  session  of  Parliament  begins.
 So,  that  resolution  is  intended  to
 scotch  the  operation  of  the  ordinance
 before  the  life-time  allowed  for  it
 under  the  Constitution.  Therefore,
 when  a  resolution  under  article  23
 is  tabled,  it  must  be  given  precedence
 and  the  House  must  be  allowed  an
 opportunity  to  have  the  ordinance  an-
 nulled  as  soon  as  possible  at  the
 earliest  opportunity.

 If  on  the  other  hand  this  resolution
 has  the  weight  of  the  ballot,  then
 the  resolution  may  not  come  up
 during  this  session,  because  it  may
 not  come  in  the  ballot  at  all,  and  the
 whole  purpose  of  article  23  will  be
 defeated.  Regarding  the  Minister’s
 statement  that  the  disapproval  of  the
 Bill  is  tantamount  to  passing  of  such
 a  resolution,  that  is  also  not  a  fact.  If
 the  Bill  is  not  passed  and  is  thrown
 out,  yet  the  ordinance  will  last  its  life
 of  six  weeks  after  the  reassembly  of
 the  Parliament.  On  the  other  hand, if  a  resolution  disapproving  the
 ordinance  is  passed,  it  will  go  out  of
 existenee;  it  will  be  annulled  the  very moment  the  resolution  is  passed  by Parliament.

 Therefore,  the  two  things  are  differ-
 ent.  The  resolution  should  have
 precedence  and  should  be  discussed
 in  this  House.  The  resolution  should have  precedence  over  a  Bill  on  the
 subject.

 Shri  T.  T.  Krishnamachari:  The
 Point  that  my  hon.  friend  elaborately madé  is  one  which  might  look  legally
 acceptable.  But,  according  to  consti-
 tutional  conventions,  article  23  (2) (b)  says  “may  be  withdrawn  at  any time  by  the  President”  and  so,  if  it
 happens  that  the  Bill  is  thrown  out, it  is  obligatory  under  the  conven- tions  of  the  Constitution  for  the
 President  to  withdraw  the  Bill.  So, there  is  no  question  of  there  being any  lacuna,  so  far  as  the  fate  of  the Bill  is  concerned  and  I  think  it  is  only a  verbal  distinction  that  my  friend seeks  to  make;  I  think  my  contention still  holds  good.
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 Shri  Sadhan  Gupta:  This  point  of
 the  hon.  Minister  is  wrong.

 Mr.  Speaker:  I  am  here  to  decide.
 Can  we  go  on  and  have  an  endless
 discussion  on  this  point?  There  is  no
 meaning  in  it.  The  hon.  Member
 practises  in  the  Supreme  Court  and
 he  is  not  given  so  many  opportunities
 to  get  up,  as  soon  as  the  reply  is
 given.

 Shri  Sadhan  Gupta:  It  is  a  new
 point.

 Mr.  Speaker:  The  question  is,  is
 there  really  any  force  in  this  point  of
 order?  Firstly,  it  is  true  that  when
 once  an  ordinance  is  promulgated,  it
 has  to  be  placed  on  the  Table  of  both
 Houses  of  Parliament  soon  after
 Parliament  assembles  and  it  expires
 at  the  end  of  six  weeks  or  even  earlier
 if  a  resolution  disapproving  of  it  is
 passed.  Is  the  Government,  which
 gets  the  ordinance  promulgated,  if  it
 is  known  that  the  ordinance  should
 continue  for  a  longer  time,  to  keep
 quiet  without  bringing  a  Bill,  or  wait
 until  the  period  of  6  weeks  or  until  the
 last  day  or  one  or  two  days  before
 the  expiry  of  6  weeks,  so  that  a
 Resolution  may  be  tabled  with  the
 expectation  that  the  House  may  be
 induced  to  pass  a  Resolution  disap-
 proving  it  at  an  earlier  date?  It  has
 to  wait  until  the  expiry  of  6  weeks
 and  then  bring  forward  a  Bill.

 Is  there  any  prohibition  in  the
 Constitution  against  bringing  a  Bill?
 The  bringing  of  a_  Bill  before  the
 House  is  one  of  the  rights  conferred
 under  the  Constitution.  Is  shat  bar-
 red?  Therefore,  a  Bill  can  be  intro-
 duced  in  the  House  as  soon  as_  the
 Ordinance  is  placed  on  the  Table  of
 the  House,  after  the  Houses  re-
 assemble.

 The  further  question  is  wheter  a
 Bill  which  can  be  introduced—and
 there  is  no  prohibition  in  the  Consti-
 tution—ought  not  to  be  taken  up
 antil  the  Resolution  is  disposed  of.
 We  will  assume  that  the  Resolution
 is  disposed  of  some  time.  Of  course,
 unless  it  is  disposed  of  within  six
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 weeks,  it  will  have  really  no  effect.
 After  6  weeks,  if  it  is  disposed  of,  by
 lapse  of  time,  the  Ordinance  lapses;
 there  is  no  purpose  in  it.  What  is
 there  in  the  Rules  or  in  the  Constitu-
 tion  which  says  that  once  the  Bil  is
 introduced  in  the  Parliament,  the
 Resolution  must  be  taken  up  first  and
 not  the  Bill?  Nothing.  This  has  to
 be  disposed  of  on  general  grounds
 only.  On  the  Bill,  one  has  got  a
 greater  opportunity  to  discuss  this
 matter  than  even  on  a  Resolution.
 Hon.  Members  may  say  whatever  they
 have  to  say  from  all  points  of  view,
 whether  the  Ordinance  should  be
 passed  at  all  or  in  what  respect  it
 should  be  improved  and  so  on.  After
 all,  the  Bill  is  only  an  extension  of  the
 Ordinance.  Whatever  can  be  said  on
 a  Resolution,  to  throw  out  or  dis-
 approve  the  Ordinance,  possibly  all
 the  arguments  can  be  made  out  here.
 Nevertheless,  there  is  nothing  to  pre-
 vent  the  House  from  exercising  its
 right  which  has  been  conferred  under
 the  Constitution.  In  these  circum-
 stances  I  do  not  think  that  this  House
 is  not  competent  to  proceed  with  the
 Bill  as  it  is.

 "So  tar  as  the  ballot  is  concerned,  I
 will  reserve  my  ruling,  as  to  whether
 it  ought  to  be  taken  into  the  ballot.
 As  at  present  advised,  to  ask  that
 when  a  Constitutional  right  is  given,
 it  need  not  get  into  the  ballot  is  a
 proposition  for  which  I  feel  a  justi-
 fication.  If  this  is  pressed,  I  will  see
 after  this  matter  is  disposed  of  one
 way  or  other.  If  this  Bill  is  thrown
 out,  then  only  it  will  arise.  There
 will  not  be  any  need  for  the  Resolu-
 tion  if  the  Bill  is  passed.  The  Resolu-
 tion  will  be  barred,  and  therefore,
 that  question  will  not  arise  in  this
 Session,  anyhow.  If  once  again  it
 comes,  I  will  give  a  ruling  so  far  as
 that  matter  is  concerned,  viz.  whether
 the  resolution  can  be  tabled  under
 article  23  and  whether  it  should  also
 come  along  with  the  other  Resolu-
 tions  for  ballot.  I  rule  out  this  point
 of  order.  The  Bill  can  go  on.  The
 hon.  Minister  may  proceed  with  his
 speech.
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 Shri  T.  T.  Krishnamachari;  Mr.
 Speaker,  as  hon,  Members  a:e  aware,
 the  Life  Insurance  Corporation  came
 into  existence  on  the  Ist  September,
 1956,  It  merged  in  itself  abuut  240
 former  insurance  companies  and  provi-
 dent  societies.  The  integration  of  these
 various  units  into  the  Corporation  has
 presented  a  number  of  problems;  some
 of  them  very  intricate  and  _  difficult.
 One  of  the  first  problems  that  faced
 the  Corportion  was  the  integration  of
 the  various  groups  of  employess  of  the
 different  insurers  into  one  common
 set  up  under  the  Corporation.  When
 one  talks  of  a  common  set  up,  one
 naturally  thinks  of  all  members  of
 the  set  up  being  governed  by  uniform
 rules,  made  uniformly  applicable  to
 them.  The  Corporation,  therefore,  an-
 nounced  a  set  of  pay  scales  and  other
 conditions  of  service  applicable  to  all
 the  staff.  At  the  same  time,  however,
 the  Corporation  was  anxious  to  avoid
 any  hardship  to  the  employees,  who
 have  been  taken  within  the  fold  of
 the  Corporation  from  the  various  Com-
 panies.  It  was  made  categorically
 clear  that  the  emoluments  of  the  em-
 Ployees  of  former  insurers,  who  came
 into  the  Corporation  on  the  Ist  Sep-
 tember,  +1956,  would  be  safeguarded
 and  that  the  scales  prescribed  by  the
 Corporation  would  in  effect  apply  only
 to  new  entrants.  By  and  large  the
 scales  proposed  by  the  Corporation
 were  not  unreasonable,  and  had_  the
 approval  of  the  Government.  The
 matter  was,  however,  taken  to  the
 High  Court  at  Bombay  by  one  of  the
 employees’  associations,  and  the  Court
 ruled  that  the  powers  of  the  Central
 Government  under  section  (2)  of  the
 Act  were  confined  to  altering  the
 terms  and  conditions  of  service  only  in
 respect  of  remuneration  and  that  in
 terms  of  the  Act,  as  it  stood,  the  Gov-
 ernment  were  not  empowered  to  alter
 the’  terms  and  conditions  of  service
 other  than  those  relating  to  remunera-
 tion.  This  created  an  awkward  situa-
 tion  for  the  Corporation  in  so  far  as
 compliance  with  the  Court's  decision
 would  create  a  situation  of  utter  con-
 fusion,  with  each  single  employee
 having  the  right  to  have  in  entirely his  previous  terms  and  conditions  of
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 service  in  operation.  It  was  not  as
 if  these  rights  were  of  a  fundamental
 character  because  as  IJ  have  said  earlier
 the  actual  pay  which  each  employee
 received  and  was  entitled  to  receive
 till  the  date  of  his  retirement  along
 with  gratuity  and  retirement  benefits
 was  guaranteed  by  the  Corpo-
 ration;  in  fact  those  employees  whose
 scales  of  pay  with  their  former  em-
 Ployees  were  less  favourable  than  the
 Corporation  scales  were  entitled  to  opt
 for  the  latter.  In  this  manner  one-
 fifth  of  the  total  number  of  employees
 stood  to  benefits  while  the  rest  lost
 nothing  by  way  of  pay  or  gratuity  or
 provident  fund,  etc.  But  it  was  the
 other  terms  and  conditions  of  service
 which  were  the  cause  of  the  difficult
 situation  in  which  the  Corporation
 found  itself  after  the  judgment  of  the
 Bombay  High  Court.  With  the  best
 will  in  the  world  it  was  not  possibje
 for  the  Corporation  to  allow  these
 varying  terms  to  all  its  employees  as
 I  shall  just  explain,  and  carry  on  as  a
 business  organisation.

 It  has  been  admitted  on  all  hands
 that  in  a  transition  of  this  type,  from
 two  hundred  and  forty  odd  private
 insurers,  each  with  its  own  set  of  con-
 ditions  of  service  for  its  employees,  to
 a  single  corporation  with  a  common
 establishment,  it  was  necessary  for  the
 Corporation  to  evlove  conditions  of
 service  for  its  employees,  which  would
 be  uniformly  applicable.  Apart  from
 major  matters  like  pay  scales,  provi-
 dent  fund  and  other  retirement  bene-
 fits  and  leave  benefits,  even  in  such
 matters  as  hours  of  work,  retirement
 age  and  amenities,  there  were  consi-
 derbale  variations.  For  example,  one
 insurer  observed  the  working  hours.  of
 9  aM.  to  5  P.M.,  another  observed
 the  hours  of  work  from  0  a.m.  to
 5  p.m.  and  a  third  observed  the  hours
 of  work  from  0  am.  to  6  P.M.  In
 the  matter  of  retirement  some  compa-
 nies  retired  their  men  at  55,  some  at
 60  and  some  at  65,  A  few  companies
 had  not  prescribed  any  retirement  age

 at  all.  Some  companies  provided
 free  lunch  some  free  tea  to  their  em-
 ployees,  while  many  others  did  not.
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 On  occasions  of  festivals,  like  Diwali
 or  Puja,  it  was  the  practice  of  some
 insurers  to  make  presents  in  kind  or
 cash  to  their  staff.  In  the  matter  of
 medical  benefits,  medical  attention  was
 provided  in  a  few  companies,  while
 some  others  permitted  even  cash  con-
 version  of  medical  benefits.

 I  have  recounted  only  some  of  the
 items.  It  will  be  well  nigh  impossible
 to  make  out  an  exhaustive  list  since
 even  practices  sanctioned  by  conven-
 tion  can  also  be  covered  by  the  term
 ‘conditions  of  service’.  It  would  ob-
 viously  have  been  administratively
 impracticable  to  continue  such  a
 variety  of  terms  and  conditions  after
 the  Corporation  came  into  existence.
 While  variations  in  actual  scales  of
 pay  etc.  create  no  serious  difficulties,
 there  has  to  be  a  measure  of  unifor-
 mity  in  other  conditions  of  work  for
 staff  working  side  by  side,  and  for  a
 common  employer;  there  could  be  no
 justification  for  differentiating  be-
 tween  one  set  of  staff  from  another  in
 these  matters.  In  fact,  it  would  be
 impossible  to  do  so.  And  after  integ-
 ration,  most,  if  not  all,  offices  contain
 staff  at  different  levels  drawn  from
 more  than  one  insurance  company.

 It  thus  became  necessary  to  amend
 section  (2)  of  the  Act  to  empower
 Government  specifically  to  alter,  if
 necessary,  al]  the  terms  and  conditions
 of  service  of  the  employees  of  the  Cor-
 poration.  The  High  Court,  while  hold-
 ing  that  section  (2),  did  not  confer
 upon  Government  the  powers  to  make
 such  alterations  also  ruled  that  the
 Corporation  should  desist  from  enforc-
 ing  the  rationalised  pay  scales  and
 conditions  of  service.  The  logical  step
 following  the  High  Court’s  decision
 would  have  been  for  the  Corporation
 to  apply  to  each  one  of  its  employees
 the  terms  and  conditions  of  service
 which  had  been  assured  to
 him  by  his  former  empolyer,  a
 task,  which  would  have  been  well  nigh
 impossible,  unless  we  proceed  to  dis-
 integrate  them  separate  organisations
 according  to  the  terms  and  conditions
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 enjoyed  by  them.  This,  as  I  said  ear-
 lier,  would  have  created  an  impossible
 situation  and  nothing  but  confusion
 would  have  ensued  which  would  have
 profited  none  but  have  brought  about
 a  set-back  in  the  business  side  of  the
 Corporation,  and  thus  eventually
 caused  a  loss  to  many,  including  the
 employees.  It  thus  became  necessary
 to  promulgate  the  Life  Insurance  Cor-
 poration  (Amendment)  Ordinance,
 only  because  there  coukd  not  be  per-
 mitted  a  period  of  uncertainty  and,
 therefore,  of  confusion  regarding  the
 situation  arising  out  of  the  judgment
 of  the  Bombay  High  Court.  Clause  2
 of  the  Bill  seeks  to  continue  the  pro-
 visions  of  the  Ordinance.

 Hon.  Members  are  by  now,  no  doubt,
 aware  that  there  have  been  negotia-
 tions  between  the  authorities  of  the
 Corporation  and  the  empolyees’  asso-
 ciations  and  satisfactory  scales,  ete,
 have  been  evolved  for  the  Corporation
 employees,  resulting  in  an  approxi-
 mate  extra,  annual  expenditure  to  the
 Corporation  of  nearly  Rs.  50  lakhs.
 That  the  previous  proposals  did  not
 satisfy  the  employees  is  a  fact  which
 is  now  admitted.  I  believe  all  sections
 of  the  employees  have  enthusiastically
 welcomed  the  details  as  well  as  the
 spirit  underlying  those  new  proposals.

 I  may  give  the  House  some  of  the
 important  features  of  these  new  pro-
 posals.  They  are:  one,  all  clerical  em-
 ployees  will  be  on  one  grade  starting
 at  Rs.  75  and  going  up  to  Rs.  325  in  25
 years.  This  scale  is  applicalbe  to  the
 employees  at  all  its  offices.  That  is  to
 say,  we  have  distinction  tha:  obtain-
 ed  in  certain  companies  between  em-
 ployees  in  cities  and  employees  in
 other  towns  with  lesser  population.
 For  new  entrants,  the  Corporation
 gives  a  lower  maximum  of  Rs.  270  to
 be  reached  in  23  years.  In  the  pre-
 vious  scheme  there  were  two  scales,
 one  from  Rs.  55  to  Rs.  220  and  the
 other  from  Rs.  90  to  Rs.  300  with  addi-
 tional  compensatory  allowance  for  cer-
 tain  cities.
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 The  maximum  of  the  scale  for  the
 lower  grade  staff  has  been  improved
 from  Rs.  60  to  Rs.  95.  The  dearness
 allowance  scale  has  been  improved  by
 increasing  the  dearness  allowance
 from  Rs.  40  to  Rs.  45  for  salaries  up
 to  Rs,  50.  Wherever  the  dearness
 allowance  scale  was  lower  than  the
 Corporation  scale,  then  the  dearness
 allowance  would  be  increased  to  the
 appropriate  figure  without  affecting
 the  basic  pay,  if  such  increase  is  less
 than  Rs.  25.  In  other  cases  the  basic
 pay  will  be  reduced  only  to  the  extent
 of  one-half  of  the  excess  of  this  in-
 crease  over  Rs.  25.  In  the  clerical
 grades  ulone  there  will  be  about,  4,000
 persons  who  will  benefit  by  this
 arrangement.

 The  above  scales  of  pay  and  dear-
 ness  allowance  will  completely  re-
 place  all  the  varying  scales  in  force
 in  the  erstwhile  insurance  companies.
 Employees  whose  scales  were  better
 may,  however,  elect  to  remain  on
 their  old  scales.  This  option  will  be
 particularly  valuable  to  employees  who
 are  already  above  the  maximum  of
 the  Corporation  grade  or  somewhere
 near  maximum  and  the  existing  grade
 would  carry  them  to  a  higher  maxi-
 mum.

 All  employees  who  are  fitted  in  the
 new  grades  will  get  an  increase  of
 Rs.  0  in  the  case  of  clerical  staff  and
 Re.  5  in  the  case  of  inferior  staff  be-
 fore  being  fitted  in.  Employees  with
 long  service  will  be  fitted  in  on  the
 basis  of  the  minimum  of  the  grade
 plus  one  increment  for  every  two
 years  of  them.  I  would  like  hon.  Mem-
 bers  to  mark  this  particular  change.
 The  original  arrangement  was  to  give
 one  increment  for  every  three  years.
 That  is  the  period  that  we  had  come
 to  at  the  meeting  that  took  place  be-
 tween  the  Corporation  authorities  and
 the  employees,  the  one  which  I  joined
 towards  the  close  of  the  negotiations.
 But  even  the  present  formula  will  not
 satisfactorily  deal  with  such  cases.
 I  felt  that  in  the  case  of  many  com-
 Panies  where  the  salaries  were  low,
 it  would  operate  against  the  interests
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 of  the  empleyees,  and  therefore  the
 change  was  made  primarily  for  that.
 reason—though  I  claim  no  credit  for
 it.

 In  some  of  these  matters  I  have-
 gone  further  than  what  had  _  been
 accepted  as  satisfactory  by  the  em-
 ployees’  representatives.  For  instance,.
 in  the  case  of  persons  with  a  low  dear-
 ness  allowance,  I  was  keen  that  the
 full  dearness  allowance  on  the  new
 scale  should  be  allowed  without  any
 reduction  in  the  basic  salary.  But  I
 was  told  then  by  the  employees  them-
 selves  that  this  would  create  an  ano-
 malous  situation,  as  in  many  cases  an.
 employee’s  fixed  salary  had  a  compen-
 satory  element  in  that  salary  which
 compensated  for  the  refusal  of  dear-
 ness  allowance.  So  the  final  formula
 was  an  improvement  on  what  had  been
 agreed  upon  between  the  Corporation
 and  the  employees.  Again,  in  the
 matter  of  grades  for  the  subordinate
 staff,  I  had  myself  suggested  a  maxi-
 mum  which  is  considerably  highec
 than  what  prevailed  in  wny  of  the
 erstwhile  major  insurance  companiev
 excepting  one,

 I  may  say  here  this  settlement  with-
 regard  to  the  pay  scales  means  in
 effect  an  increase  of  about  Rs.  50  lakhs
 per  year  to  the  present  total  wage  bill
 of  Rs.  432  lakhs,  and  as  the  years  go
 by,  the  annual  increase  in  the  wage
 bill  will  be  higher  than  what  it  was
 before  because  of  these  higher  rates  of
 pay.

 These  negotiations  could  have  taker
 place  earlier.  I  believe  that  I  did
 mention  in  the  last-but-one  session  of
 Parliament  when  my  hon.  friend  oppo-
 site,  Shri  Sadhan  Gupta,  raised  this
 question,  that  I  would  personally  nego-
 tiate  this  matter  and  see  if
 I  cannot  arrive  at  a_  settle-
 ment.  I  had  indicated  my
 willingness  at  that  time  to  have  the
 matter  reviewed.  But  a  section  of  the
 employees  chose  to  Bo  to  court  and  I
 had,  therefore,  reluctantly  to  intimate
 to  them  that  negotiations  should  wait
 until  the  court  had  pronounced  its.
 opinion.  Hon.  Members  will,  there-
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 fore,  appreciate  that  it  has  never  been
 the  intention  of  the  Corporation  or  of
 Government  to  act  unreasonably  or
 arbitrarily.  But  negotiations  apart,
 and  even  if  there  is  general  agreement,
 it  would  still  be  necessary  for  the
 Government  and  the  Corporation  to
 take  the  powers  sought  now  in  clause
 2  for  rationalising  the  pay  scales  of
 th-  employees  of  the  Corporation  with
 a  view  to  securing  uniformity  in  the
 ‘conditions  of  service  applicable
 throughout  India  to  the  staff  of  the
 Corporation.  Section  7  protects  the
 action  already  taken  by  the  Govern-
 ment.

 Clause  3  seeks  to  make  the  Corpora-
 tion  responsible  for  the  issue  of  licen-

 -ces  to  its  agents  for  procuring  business
 on  its  behalf.  The  normal  procedure
 under  the  Insurance  Act  of  938  was
 for  the  prospective  agents  to  apply  to
 and  obtain  from  the  Controller  of  In-
 surance  the  licences  necessary  for  pro-
 curing  insurance  business  on  behalf  of
 an  insurer.  Hon.  Members  will  surely
 appreciate  that  as  the  Corporation  is
 now  a  government-owned  Corporation,
 there  will  no  longer  be  any  need  for
 this  procedural  formality  to  be  conti-
 nued.  The  amendment  is  intended  to
 secure  more  expeditious  working  of
 the  Corporation.

 Clause  45  of  the  Corporation  Act,  as
 it  stands  at  present,  enjoins  on  the  Ad-
 ministrator  appointed  to  manage  the
 affairs  of  a  composite  insurer  to  take
 steps  in  the  prescribed  manner,  as
 soon  as  may  be  practicable  after  com-
 mencement  of  the  Act—

 (a)  to  transfer  the  assets  and  liabi-
 lities  pertaining  to  the  controlled  busi-
 ness  of  the  insurer  to  the  Corporation,

 -and

 (b)  to  vest  the  management  of  the
 affairs,  of  the  insurer  in  respect  of  an-
 other  kind  of  business  in  the  persons
 entitled  thereto.
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 There  are  two  composite  insurance companies  now  for  the  management of  whose  affairs  an  Administrator  hag been  appointed.  These  two  compa- nies  are  in  the  midst  of  prolonged  liti-
 gation  as  a  result  of  alleged  misappro- priations  which  came  to  light  aad matters  regarding  which  are  sub-
 judice.  Section  45  was  intended  to cover  these  two  companies  as  the  pro- visions  in  the  Act  applicable  to  other
 insurers  could  not  with  convenience be  applied  to  these,  and  since  it  was
 considered  not  feasible  to  vest  the  con-
 trolled  business  of  these  companies  in the  Corporation  on  the  appointed  day. The  manner  of  transfer,  prescribed  by the  rule  which  was  made  under  this
 section,  was  that  every  transfer  by the  Administrator  under  clause  (a) of  section  45  of  the  Act  should  be
 made  in  pursuance  of  an  agreement between  the  Administrator  and  the
 Corporation.  The  question  was  recent-
 ly  examined  by  the  Solicitors  of  the
 Companies  and  the  Ministry  of  Law, and  it  was  found  that  the  transfer  of the  controlled  business  to  the  Corpora- tion  by  means  of  an  agreement  would create  serious  problems,  especially  in
 connection  with  the  agreements  be-
 tween  the  companies  and  third  par- ties.  The  opinion  was  also  expressed that  the  benefits  of  sections  l,  12,  ‘15,
 16,  etc.  would  not  be  available  in  such
 cases  on  transfer  of  the  controlled
 business  of  these  two  insurers  to  the
 Corporation.  An  amendment  is,  there-
 fore,  being  proposed  to  the  Act  for
 insertion  of  a  new  section  in  place  of
 section  45  of  the  Act.  Under  the  pro-
 posed  section,  the  Central  Government
 may  notify  a  date  on  and  from  which
 the  controlled  business  of  the  compo- site  insurers  for  whom  an  Adminis-
 trator  has  been  appointed  will  vest  in
 the  Corporation  and  when  the  noti-
 fication  is  issued,  all  the  provisions  of
 the  Corporation  Act,  namely,  section
 7,  8,  etc.,  will  apply  to  these  compa- nies  as  they  apply  to  other  insurers
 so  that  the  transfer  will  be  exactly in  the  same  way  as  in  the  case  of  in-
 surance  companies  which  were  taken
 over  by  the  Corporation  on  the  ap-
 pointed  day.
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 Clause  6  of  the  Bill  seeks  to  intro-
 duce  a  minor  amendment  in  order  to
 enable  the  Corporation  to  make  rules
 and  regulations  also  for  the  emplo-
 yees  who  were  taken  over  by  it  from
 the  former  insurers  on  the  appointed
 day.

 I  would,  in  conclusion,  like  to  say  a
 tew  words  in  regard  to  the  Corpora-
 tion’s  affairs  generally.  The  recent
 settlement  effected  with  fhe  emplo-
 yees  is  a  measure,  if  I  may  venture  to
 submit,  of  my  own  personal  anxiety
 to  end  the  unfortunate  stalemate  over
 the  salaries  of  the  employees.  I  have
 recalled  earlier  the  financial  effect  of
 the  settlement.  Despite  the  warning
 about  the  effect  of  such  additional
 burden  on  the  Corporation,  I  took
 upon  myself  the  responsibility  for  the
 decision  and  the  settlement  was  effect-
 ed.  I  did  this  as  I  was  anxious  to  see
 that  a  fair  deal  is  given  to  the  emplo-
 yees  of  the  Corporation.  I  hope  that
 they,  in  their  turn,  realise  the  impor-
 tance  of  the  task  they  are  performing,
 that  in  harnessing  the  savings  of  the
 nation,  they  realise  they  are  indirectly
 participating  in  the  proud  though  for-
 midable  task  of  national  reconstruc-
 tion.  I  hope  that  by  providing  prompt
 and  satisfactory  service  to  the  Corpo-
 ration’s  policy-holders,  they  will
 build  up  the  Corporation  and_  also
 themselves.

 To  the  hon.  Members  of  this  House, I  would  say  this,  that  I  am  devoting
 Personal  attention  to  some  of  the
 problems  of  organisation  facing  the
 Life  Insurance  Corporation,  I  have, of  late,  given  much  thought  to  the
 details  of  this  thorny  and  vexed
 Problem,  My  analysis  leads  me_  to
 the  conclusion  that  it  may  become
 necessary  to  make  some  alterations,
 Perhaps  even  some  of  a_  radical
 character  to  improve  the  Corpora-
 tion's  efficiency.  I  ccnsider,  for
 Instance,  that  there  are  certain
 superfluous  tiers  in  the  organisation which  require  to  be  eliminated.  There
 should  be  direct  contact  between  the
 Branch  officers,  who  are  the  real  pro- ducers  of  business  and  the  Central
 office  which  is  responsible  for  the  for-

 24  MAY  957  Corporation  (Amendment)  3970
 Bil

 mulation  of  policy  and  other  inter-
 mediary  offices  should  be  only  of  ४
 supervisory  character.  There  is
 nothing  new  in  this.  Prior  to  natio-
 nalisation,  there  was  a  growing  ten-
 dency  amongst  insurers  to  decentralise
 many  of  their  functions.  In  a  few
 cases,  branch  offices  were  accepting
 proposals,  issuing  policies  and  granting
 loans,  and  settling  agents’  commis-
 sions,  etc.  The  Head  offices  functioned
 merely  to  collect  data  for  compiling
 their  statistics  and  accounts  and  deal-
 ing  with  the  funds  of  the  company
 If  decentralisation  was  found  advan-
 tageous  to  insurance  companies  in  the
 past,  it  must  be  equally  beneficial  in
 the  case  of  a  nation-wide  institution
 such  as  the  Corporation  is  today.  I
 want  that  in  course  of  time,  if  not  im-
 mediately,  the  Branch  offices  ot  the
 Corporation  should  handle  everything
 in  relation  to  the  policy-ho'ders  and
 agents  and  the  Central  office  should
 be  made  a  policy  making,  accounting
 and  actuarial  centre.  There  should,
 in  my  opinion,  be  very  few  irterme-
 diary  authorities  and  even  those  that
 are  should  be  either  for  supervisio
 or  co-ordination  only.

 T  would  like  further  to  state  that
 the  investment  of  the  funds  of  the
 Corporation,  as  it  is  now  managed,
 does  not  seem  to  be  eminently  satis-
 factory.  I  am,  therefore,  of  opinion
 that  it  should  be  entrusted  to  a  sepa-
 rate  body  statutorily  devised  ,  vitb
 necessary  expertise,  leaving  the  Curpa-
 ration  full  time  to  devoie  its  energies
 to  its  main  business  of  expanding  life
 insurance.  In  this  connecticn,  4  shat),
 perhaps,  be  coming  to  this  House  with
 my  proposals  in  July  next.  I  have  a
 number  of  other  ideas  on  the  subject
 which,  in  due  course,  I  propose  to  put
 into  the  working  of  the  Corporation
 to  increase  its  utility  and  efficiency,
 J  therefore  beg  to  request  the  co-
 operation  of  this  House,  und  that  is  the
 reason  why  I  have  taken  a  little  more
 time  than  I  should  ordinarily  more
 moving  a  Bill  of  this  neture,  ir.  order
 to  convince  the  hon.  Mcmbers  that  I
 am  fully  seized  of  the  problems  of  the
 Corporation,  that  I  am  4etermined,
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 {Shri  T.  T.  Krishnamachari]
 subject  to  my  own  handicaps,  to  solve
 them  to  the  best  of  my  ability.
 3  hrs.

 I  commend  the  Bill  to  tie  House.
 Mr.  Speaker:  Motion  ircved:

 “That  the  Bill  to  amend  the  Life
 Insurance  Corporation  Act,  +1956,
 be  taken  into  consideration.”
 Shri  Hem  Barua  (Gauhati):  I  beg

 to  move:
 That  the  Bill  be  circuleted  for

 the  purpose  of  eliciting  opinion
 thereon  by  the  23rd  November,
 1957.
 Mr.  Speaker:  Is  he  moving  his  other

 amendment  for  Select  Committee?
 Shri  Hem  Barua:  No.

 Mr.  Speaker:  Shri  M.  K.  Kumaran.
 Absent.  Shri  Easwara  Iyer.

 Shri  Easwara  Iyer
 Not  moving.

 (Trivandrum):

 Mr.  Speaker:  Now,  both  the  Bill
 and  this  amendment  No.  20  are  before
 the  House.

 In  addition  to  what  I  said  on  the
 point  of  order,  I  want  to  add  only  one
 thing  more.

 Under  article  23  of  the  Constitution,
 the  ordinance  is  passed  by  the  Presi-
 dent  at  the  instance  of  the  Govern-
 ment.  Power  is  given  in  principle  to
 get  that  ordinance  dissolved  or  revok-
 ed  and  even  make  it  lapse  itself  before
 the  period  of  six  weeks.  That  is  the
 right  of  the  persons  other  than  the
 Government.  Government  seeks  the
 aid  of  the  President  to  get  an  ordi-
 nance.  Others  can  go  to  the  President
 to  have  it  withdrawn  or  allow  it  to
 lapse.  Therefore,  this  provision  was
 made  for  those  people  who  are  oppos-
 ed  to  that  ordinance.

 Now,  a  Bill  is  allowed  to  be  intro-
 duced  under  the  Act  to  continue  the
 ordinance.  Article  23  does  not  pre-
 vent  a  Bill  from  being  introduced  con-
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 tinuing  the  ordinance  after  six  weeks,
 or  superseding  that  ordinance.  As  a
 matter  of  fact,  there  is  a  clause  to  re-
 peal  the  ordinance  at  the  end.  If  the
 Act  is  passed,  the  ordinance  is  repeal-
 ed.  Thus  both  are  the  counterparts  of
 one  another.  The  non-official  Member
 can  move  a  resolution  to  disapprove
 of  the  ordinance.  The  Government
 can  bring  a  Bill  continuing  the  ordi-
 nance.  If  the  Government  wants  that
 the  ordinance  should  be  continued,
 there  is  no  similar  provision  for  a  reso-
 lution  to  continue  the  ordinance  here.
 Hon.  Members  will  see  that  if  resolu-
 tions  can  be  brought  approving  or  dis-
 approving  an  ordinance,  there  will  not
 be  any  need  for  a  Bill,  or  a  Bill  will
 be  barred.  A  resolution  can  be  brought
 disapproving  it  in  which  case  will  lapse
 but  if  it  is  to  be  continued,  no  similar
 provision  is  made  for  bringing  a  reso-
 lution.  Therefore,  the  Bill  is  the  only
 remedy.  Otherwise,  there  cannot  be
 a  remedy  when  once  an_  ordinance
 lapses,  Government  has  to  keep  quiet,
 and  therefore  in  palce  of  a  resolution
 enabling  the  Government  to  continue
 the  ordinance,  a  Bill  under  the  ordi-
 nary  law  is  permitted  under  the  Con-
 stitution.  That  will  be  another  ground
 where  if  the  one  is  passed,  the  other
 will  be  barred,  but  even  there  I  have
 got  a  doubt  whether  even  if  there  is
 disapproval  of  the  ordinance  by  this
 House,  a  Bill  cannot  be  subsequently
 brought.  That  will  be  a  matter  for
 consideration  later  on  whether  once
 and  for  all  it  is  barred  in  that  session
 or  the  next  session,  whether  a_  Bill
 cannot  be  introduced.  That  is  a  point
 for  consideration.

 I  only  wanted  to  say  whether  speci-
 fic  power  is  given  to  a_  non-official
 Member  to  bring  a  resolution  to  dis-
 approve  the  ordinance.  If  it  is  to  be
 continued,  it  is  not  said  it  will  be  by
 a  resolution.  If  it  is  so  stated  I  would
 certainly  have  agreed  with  the  hon.
 Member  that  this  Bill  ought  not  to  be
 brought  here.  It  is  not  so.  No  such
 enabling  provision  is  made.  Therefore,
 in  the  absence  of  a  provision,  the  Con-
 stitution  does  not  mean  that  once  an
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 ordinance  is  passed  it  must  lapse  auto-
 matically  at  the  end  of  six  weeks.  That
 is  not  the  intention  of  the  Constitution,
 and  we  have  not  been  proceeding  that
 way.

 This  is‘  another  ground  supporting
 my  ruling  on  the  point  of  order.

 Shri  Bharucha:  I  have  heard  with
 careful  attention  the  speech  by  the
 hon.  Finance  Minister  and  I  am  afraid
 I  am  not  at  all  convinced  by  the  argu-
 ments  which  he  has  brought  forward
 justifying  the  passage  or  the  promul-
 gation  of  an  ordinance  circumventing
 a  judgement  given  by  a  court  of  law.

 In  the  first  place,  his  main  ground
 has  been  this,  that  when  the  Corpora-
 tion  was  created  there  were  several
 constituent  insurance  companies  which
 became  part  of  that  Corporation  auto-
 matically.  These  various  constituent
 companies  had  varying  terms  and
 conditions  of  service  for  their  emplo-
 yees,  and  therefore  it  became  neces-
 sary  to  streamline  or  rationalise  or
 bring  into  uniformity  the  varying
 terms  and  conditions  of  service  of  the
 various  insurance  companies.
 [Mr.  Deputy-SPEAKER  in  the  Chair.]

 The  point  that  he  has  made  is  this,
 that  the  terms  of  service  varied  in
 many  cases.  In  some  cases  the  emplo-
 yees  had  free  lunch,  in  other  cases  the
 employees  were  given  free  tea,
 in  many  cases  the  age  of  retire-
 ment  was  different,  in  some  cases
 Diwali  perquisites  were  given
 whereas  in  other  cases  they  were
 not  given.  He  says  he  cannot  exhaust
 the  list  of  the  variety  of  terms  and
 conditions  of  service.  He  also  said
 that  when  this  hon.  Heuse  passed  the
 Bill  the  original  intention  was  to  invest
 the  Government  with  powers  not  only for  making  changes  in  the  remunera-
 tion  but  also  in  the  terms  and  condi-
 tions  of  the  services  of  the  employees. He  says  because  of  bad  drafting  the
 intention  of  the  House  was  not  pro-
 Perly  conveyed  and  therefore  when
 the  High  Court  pronounced  judgment; as  it  was  bound  to  do,  by  mere  inter-
 pretation  of  the  language  of  the  law, it  created  a  situation  unfortunately  for
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 the  Government  where  the  Govern-
 ment  felt  that  the  working  of  the  Cor-
 poration  would  become  impossible.

 I9I4

 In  the  first  place  I  dispute  that  very
 thesis.  He  says:  “What  can  the  Gov-
 ernment  do  if  part  of  the  Corpora-
 tion’s  employees  start  coming  at
 9  O'Clock,  a  part  at  0  O’Clock,  a  part
 leaving  at  5  O’Clock,  a  part  leaving

 at  6  O'Clock?  There  may  have  to  be
 transfers  of  employees  and  it  makes
 the  situation  still  more  difficult.  The
 various  employees  with  varying  terms
 of  service  would  conflict  with  each
 other.”  Now,  let  us  consider  whether
 really  an  ordinance  was  a  justification
 for  that.  Why  could  not  the  Govern-
 ment  immediately  after  the  High  Court
 pronounced  the  judgment  come  to  this
 House,  or  in  the  alternative,  have
 direct  negotiations  with  the  employees
 to  streamline  or  bring  into  uniformity
 these  terms  and  conditions  of  service?
 Let  me  assure  the  House  that  it  is
 wrong  to  presume  that  the  employees
 are  so  very  perverse  that  they  would
 not  come  to  any  settlement  on  the
 point.  All  that  the  employees  wanted
 was  that  by  reason  of  the  Govern-
 ment’s  intention  to  bring  into  unifor-
 mity  the  terms  and  conditions  of
 service  their  emoluments  should  not
 be  affected,  they  should  not  be  preju-
 diced  in  respect  of  their  remuneration
 or  other  conditions.  That  was  all  that
 the  employees  wanted,  and  I_  think
 they  are  entitled  to  have  that  much.

 In  the  State  of  Bombay  since  the
 reorganisation  there  are  five  different
 types  of  sales  tax  systems  prevailing
 under  the  law  and  yet  there  is  no  pro-
 mulgation  of  an  ordinance  to  bring
 them  into  uniformity  or  to  streamline
 them  or  rationalise  them.  May  I  ask
 this  Government  which  of  the  two
 things  is  going  to  cause  greater  dis-
 turbance  and  dislocation  of  work—
 having  five  different  types  of  sales  tax
 systems  prevailing  within  the  same
 State  or  having  a  few  terms  and  con-
 ditions  of  service  which  vary  prevail-
 ing  within  the  same  Insurance  Corpo-
 ration?  If  the  Government  can  still
 carry  on  without  integration  of  the
 sales  tax  laws  of  the  reorganised  con-
 stituent  States  and  permitting  several
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 systems  of  sales  tax  to  function  within
 the  same  State,  I  am  sure  the  heavens
 were  not  going  to  fall  if  for  a  few  days
 more  one  employee  came  at  0  and
 another  at  9  a.m.  But,  circumventing
 the  provisions  of  the  judgment  by  a
 competent  court,  before  even  the  em-
 ployees,  the  winners  of  the  litigation,
 could  get  a  copy  of  the  judgment,  be-
 fore  the  ink  was  dry  on  the  judgment,
 Government  have  taken  powers  oy
 issuing  an  ordinance,  saying  that
 notwithstanding  any  judgment,  and
 notwithstanding  any  decree,  this  Gov-
 ernment  has  got  the  right.  What  does
 it  matter  if  a  court  of  law  says,  ‘No,
 it  has  not  got  the  right?  We  shall
 get  the  right’.  What  is  the  effect  of
 this?

 Sir,  I  am  not  against  promulgation
 of  ordinances  in  case  of  emergency,
 where  you  find  that  civil  administra-
 tion  is  likely  to  come  to  a_  stop.
 Nothing  is  going  to  happen,  and
 nothing  could  have  happened,  if  vary-
 ing  terms  and  conditions  had  prevailed
 for  fifteen  days  or  even  a  month,  be-
 cause  by  negotiations,  these  terms  and
 conditions  could  have  been  brought
 into  uniformity.  That  was  the  correct
 thing,  which  Government  did  not  do.
 And  why  did  they  not  do  it?  They
 did  not  do  it  because  if  they  started
 negotiating,  the  employees  would  tell
 them,  ‘Here  are  our  rights  which  we
 have  won  by  resorting  to  industrial
 tribunals  or  industrial  courts.  Now,
 how  can  Government  go  back  on  what
 the  industrial  court  has  considered  to
 be  the  just  dues  of  the  employees?’.
 The  employees  would  have  been  right

 ‘in  raising  that  question.  And  Govern-
 ment  could  have  had  no  answer  for  it.
 So,  they  first  promulgated  an  ordi-
 nance,  and  told  the  employees,  ‘Under
 the  law  of  the  land  you  have  now  got
 no  rights.  Now,  come  and  negotiate’.
 That  was  their  intention.  The  emplo-
 yees  were  placed  at  a_  disadvantage;
 they  know  that  already  the  ordinance
 has  been  promulgated.  Legally,  they
 have  got  -no  rights,  and  what  rights
 they  had  acquired  by  resorting  to  the
 industrial  tribunal  or  the  industrial
 court  have  been  taken  away.
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 I  ask  this  Government  ‘Is  this  the
 fair  way  of  treating  the  employees?’
 Which  employees  and  which  workers
 will  have  faith  in  your  industrial  tri-
 bunals  and  your  industrial  courts,  if
 they  find  that  the  judgments  of  indus-
 trial  tribunals  or  the  High  Court  or
 the  Supreme  Court  are  to  be  set  aside
 by  promulgation  of  ordinances?  Is
 this  Government  desirous  of  regulat-
 ing  industrial  relations  between  em-
 ployees  and  employers  by  resorting  to
 ordinances  or  by  round  table  confer-
 ences  with  those  employees?  Especial-
 ly,  when  the  employees  have  been
 awarded  those  rights,  what  right,
 what  normal  right,  has  this  Govern-
 ment  to  take  away  those  rights?

 It  is  no  use  coming  now  and  telling
 us,  ‘This  is  what  we  have  done;  this  is
 an  improvement  on  their  rights’.  If
 you  are  so  very  generous  as  to  give
 them  an  improvement  on  their  terms
 and  conditions  of  service,  why  do  you
 not  call  them  and  tell  them,  ‘Look
 here,  gentlemen,  we  give  you  an  im-
 provement.  What  more  could  you
 want?’.  That  was  the  way  of  negotia-
 tions.  Instead  of  that,  Government
 took  the  big  stick  of  the  ordinance  and
 browbeat  the  employees  into  submis-
 sion  and  said,  ‘All  right;  now,  come
 and  talk’.  That  is  the  thing  which
 we  dislike.  We  say  that  this  is  not
 the  correct  way  of  doing  things.

 I  do  not,  for  a  moment,  believe  that
 different  terms  and  conditions  have
 upset  the  working  of  the  corporation
 to  such  an  extent  that  Government  had
 to  rush  in  with  this  ordinance.

 My  second  point,  is  this.  I  really
 do  not  allow  whether  it  is  the  inten-
 tion  of  Government  to  reduce  the
 remunerations  of  the  existing  emplo-
 yees  or-to  adversely  change  their
 terms  and  conditions  of  employment,
 because,  after  the  ordinance  was  pro-
 mulgated,  and  when  there  was  agita-
 tion  outside,  one  of  the  bosses  of  the
 corporation  wrote  a  letter  to  the  news-
 papers  saying  that  Government  has  no
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 intention  of  reducing  the  remunera-
 tion  or  varying  the  terms  and  condi-
 tions  to  the  prejudice  of  the  emplo-
 yees.  If  that  was  the  case,  then,
 where  was  the  need  for  the  promulga-
 tion  of  the  ordinance?  Do  you  _  not
 immediately  vary  the  terms  and  con-
 ditions  to  the  prejudice  of  an  emplo-
 yee,  when  you  say  that  he  cannot  get
 free  lunch,  that  he  cannot  get  free  tea,
 that  the  retirement  age  is  earlier,  that
 Diwali  perquisites  are  to  be  abolished,
 and  so  on?  Obviously,  the  promulga-
 tion  of  the  ordinance  did  make  a  sub-
 stantial  difference  in  the  terms  and
 conditions  of  the  employees.

 I  could  have  understood  if  Govern-
 ment  had  brought  forward  this  Bill  and
 restricted  its  operation  to  the  future  en-
 trants.  It  had  a  right  to  do  it.  When
 the  employee  takes  up  the  service  with
 an  cye  open,  he  knows  that  these
 are  the  terms  and  conditions,  and  it
 is  open  to  him  not  to  go  in  for  them.
 But  when  people  have  grown  grey  in
 the  service  of  the  insurance  business,
 at  the  last  moment,  to  say  that  ‘Now,
 out  you  go,  because  we  have  reduced
 the  age  of  retirement,  or  something
 like  that  is  totally  unfair.

 This  Bill  seeks  to  effect  changes  re-
 trospectively.  If  you  see  clause  6  of
 the  Billi,  you  will  find  that  it  savs:

 ‘....notwithstanding  anything
 contained  in  any  judgment,  decree
 or  order  of  any  court,  be  deemed
 to  have  been  made  umtler  that
 sub-section  as  amended  by  _  this
 Act  as  if  this  Act  were  in  force
 on  the  date  on  and  from  which
 the  order  was  intended  to  take
 effeet,  and  the  order  shall  continue
 in  force  and  have  effect  according-
 ly,  unless  and  until  superseded  by
 anything  done  or  action  taken  un-
 ‘der  the  principle  Act”.
 So,  retrospective  effect  is  given

 there.
 I  say  that  whenever  any  legislation

 jis  undertaken  with  fhe  object  of  pre-
 {judicially  affecting  fhe  terms  and  con-
 ditions  of  the  remuneration  of  any
 famployee,  the  existing  employees
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 should  have  been  protected;  to  the
 future  entrants,  of  course,  you  can
 dictate  your  own  terms.  It  is  open  to
 the  future  entrant  to  say  ‘I  shall  not
 join  your  service,  because  these  terms
 are  onerous’.  But  having  induced
 them  to  join  on  a  particular  set  of
 terms  and  conditions,  it  is  unfair  to
 vary  those  terms  and  conditions  uni-
 laterally.  It  is  no  answer  to  come  to
 this  House  and  say  ‘We  have  given
 better  terms.’.  No,  that  does  not  count
 at  all,  because  we  do  not  know  whc-
 ther  in  spite  of  those  better  terms,
 there  will  not  be  several  hundreds  of
 employees  who  will  still  be  adversely
 affected.

 On  this  ground,  I  oppose  the  very
 principle  of  this  Bill.  As  I  said,  the
 significance  is  much  greater.  It  really
 means  that  the  workers  do  not  know
 whether  they  should  have  faith  in  the
 duration  or  substantiality  of  the
 awards  given  by  industrial  tribunals.
 ‘People  lose  faith,  and  workers  lose
 faith  in  your  industrial  machinery
 which  is  set  up  for  resolution  of  indus-
 trial  disputes,  if  these  things  are  re-
 peated.

 Therefore,  even  if  this  Bill  is  passed
 now,  I  think,  on  this  side  of  the  House,
 we  must  raise  a  voice  of  protest  so
 that,  in  future,  on  similar  occasions,
 the  action  of  Government  may  be
 more  restrained.

 Shri  Sadhan  Gupta:  Mr.  Deputy-
 Speaker,  it  is  unfortunate  that  this
 Bill  should  have  been  brought  at  a
 moment  when  the  clouds  were  clear-
 ing  in  the  relation  between  the  corpo-
 ration  and  its  employees,  and  some
 complications  should  have  been
 created.  Before  I  come  to  that,  I
 must  deprecate  the  attempt  to  blame
 the  decision  of  the  High  Court  to
 justify  the  necessity  of  bringing
 forward  the  ordinance  and  this  Bill.

 The  High  Court  decision  was  on  two
 provisions  of  section  wi,  which  were
 enacted  with  open  eyes.  Section  Il(l)
 was  the  sub-section  which  authorised
 the  corporation  to  make  changes  in
 the  conditions  of  service.  Sub-section
 (2)  of  that  section  had  this  specific
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 object  of  enabling  the  Central  Govern-
 ment  to  make  changes  in  remunera-
 tion  for  the  specific  purpose  of  bring-
 ing  in  rationalisation  of  pay  scales.
 That  was  the  object  with  which  these
 two  sub-sections  had  been  enacted,  and
 the  High  Court  did  nothing  except  to
 say  that  those  two  sub-sections  had
 those  two  objects.

 Therefore,  it  is  no  use  blaming  the
 High  Court  for  the  necessity  of  bring-
 ing  forward  this  Bill  and  saying  that
 Government  were  taken  by  surprise  by
 the  High  Court  decision.

 Having  said  so  much  about  this  as-
 pect,  I  revert  to  the  question  of  the
 merits  of  the  Bill  itself.  It  is  most  un-
 fortunate,  as  I  said,  that  this  Bill
 should  have  been  brought  at  a  time
 when  the  clouds  were  clearing  up  as
 a  result  of  the  satisfactory  conclusion
 of  an  agreement  with  the  office  emplo-
 yees.

 A  Bill  of  this  kind,  enabling  Gov-
 ernment  to  impose,  unilaterally  their
 decisions,  is  an  affront  to  the  self-res-
 pect  of  the  office  employees  and  all
 other  employees  concerned.

 Now,  we  must  understand  the  spirit
 of  the  times  today.  Today  the  emplo-
 yees  are  organised,  the  employees  are
 supremely  conscious  of  the  self-res-
 pect  which  they  possess  and  they  are
 also  supremely  conscious  of  the  fact
 that  they  are  not  merely  servants  to
 whom  you  can  say,  ‘Well,  whatever  I
 do  for  you  is  the  best  and  you  are
 bound  to  abide  by  it’,  but  the  emplo-
 yees  today  feel  that  they  are  co-parti-
 cipants  in  the  venture  and  they  should
 be  recognised  as  such  by  the  authori-
 ties,  at  any  rate,  of  a  public  corpora-
 tion.  If  you  seek  to  deny  it,  if  you
 even  seek  to  suggest  an  idea  of  deny-
 ing  it,  then  inevitably  you  create  com-
 Plications,  inevitably  you  injure  the
 self-respect  of  the  employees,  inevi-
 tably  you  give  them  an  affront  which
 they  do  resent.

 Now,  what  is  the  necessity  of  a  Bill
 of  this  kind?  The  Finance  Minister
 has  stated  that  there  is  an  anarchy  of
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 different  terms  and  conditions  coming
 over  from  different  companies.  But
 may  I  not  ask  him  whether  it  is  not
 possible  to  resolve  the  anarchy  by
 negotiations  with  the  employees,  with
 the  persons  concerned?  Let  us  70
 forget  that  the  staff  affected  by  this
 legislation,  namely,  the  clerical  or  the
 so-called  subordinate  staff,  or,  may  be
 the  field  staff,  are  all  reasonable  per-
 sons.  They  are  not  only  reasonable
 persons,  but  they  are  very  ardent
 champions  of  nationalisation.  It  is
 they  who  have  been  wanting  nationa-
 lisation;  it  is  they  who  were  the  first
 to  welcome  nationalisation,  and  they
 are  eager  to  see  this  nationalised  Cor-
 poration  a_  success.  Although  they
 had  been  able  to  compel  the  private
 insurers  to  give  them  relatively  high
 wages,  yet  they  never  wanted  to  stick
 to  private  insurance  companies;  they
 never  wanted  to  make  private  insur-
 ance  go  on  because  they  realised  that
 the  private  insurers  were  committing
 a  tremendous  waste  of  resources  which
 would  otherwise  have  been  of  the
 utmost  national  importance,  which
 would  have  been  greatly  beneficial  to
 national  reconstruction.

 The  Finance  Minister  has  expressed
 the  hope  that  the  employees  will  con-
 tinue  their  service  and  realise  that
 they  are  doing  a  work  of  the  greatest
 national  importance.  I  can  assure  the
 Finance  Minister  that  that  realisation
 had  come  to  them  even  before  the
 Government  thought  of  nationalisa-
 tion.  For  years  before  nationalisation
 was  thought  of,  that  was  the  persis-
 tent  demand  of  the  employees,  and  it
 was  not  for  their  interests,  but  it  was
 for  the  interest  of  the  nation  that  they
 were  demanding  it.  With  such  emplo-
 yees,  is  a  great  argument  that  there  is
 an  anarchy  of  terms  and  conditions,
 that  if  this  anarchy  continues,  the
 business  of  the  Corporation  will  suffer
 a  setback;  therefore,  we  must  take
 blanket  powers  in  order  to  effect  uni-
 formity?  If  there  is  anarchy  in  terms
 and  conditions  which  will  lead  to  a
 setback  in  the  business  of  the  Corpo-
 ration,  the  employees  will  be  the  first
 to  remove  this  anarchy;  the  em-
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 ployees  will  be  the  first  to  agree
 with  the  Government  that  uniform
 terms  and  conditions  of  service  should
 be  adopted.  As  a  matter  of  fact,  it  is
 they  who  have  been  wanting  standar-
 disation  even  before  the  Corporation
 was  established.  They  made  sugges-
 tions;  they  had  asked  for  negotiations
 and  it  is  apparent  that  as  a  result  of
 negotiations  a  happy  conclusion  has
 ‘teen  reached  in  regard  to  pay  scales
 at  least.  I  have  no  doubt  that  if
 negotiations  had  been  carried  on  in
 regard  to  other  terms  and  conditions,
 a  happy  conclusion  will  be  reached,  if
 Government  are  prepared  to  treat  the
 employees  with  self-respect  and  are
 prepared  to  believe  in  their  bona  fides.

 This  is  the  context  in  which  we
 have  to  approach  the  whole  matter.
 If'we  approach  the  matter  in  the  con-
 text  of  the  self-respect  of  the  em-
 ployees,  in  the  context  of  the  em-
 ployees’  consciousness  that  they  are
 co-participants  in  the  venture  and
 they  have  a  right  to  be  consulted  and
 fairly  treated,  in  the  context  of  the
 fact  that  the  employees  are  reason-
 able  people,  are  ardent  well-wishers
 ‘of  the  Corporation  and  are  ardent
 champions  of  nationalisation,  it  is
 patently  clear  that  this  blanket  power
 for  imposing  terms  and  conditions  for
 the  sake  of  uniformity  is  not  at  all
 necessary.  By  negotiation  all  that  can
 be  achieved.  If  it  is  achieved  by
 negotiation,  it  is  always  beneficial  for
 the  Corporation  because  then  the  em-
 ployees  feel  happy  that  they  have  got
 a  fair  treatment  and  as  a  result,  they
 work  better  and  the  Corporation’s
 business  prospers.  On  the  other  hand,
 if  you  impose  a_  unilateral  decision
 over  the  head  of  the  employees,  that
 inevitably  generates  reaction  and  as  a
 result,  however  much  uniformity  you

 ६  Tay  establish,  however  much  you
 :  may  try  to  coerce  the  employees  into

 accepting  this  uniformity,  the  Cor-
 :  poration’s  business  will  not  improve.

 ;  A  disgruntled  set  of  employees  will
 ६  not  lead  to  the  improvement  of  the
 t  operation  of  the  Corporation.

 To  enact  a  legislation  of  this  kind
 would  inevitably  create  a  suspicion
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 that  it  is  perhaps  intended  to  impose
 unilateral  decisions  regarding  the
 terms  and  conditions  of  service  of  em-
 ployees.  This  suspicion  is  not  an  idle
 fear.  I  can  tell  you  from  my  experi-
 ence  of  the  insurance  employees’
 movement  that  by  the  imposition  ot
 unilateral  decisions,  at  least  60,000
 people  connected  with  all  vital  sectors
 of  insurance,  on  whom  the  progress  of
 life  insurance  must  vitally  depend,
 have  been  alienated.

 You  have  seen  how  the  office  em-
 ployees’  case  has  been  settled  happily
 as  a  result  of  negotiation.  But  pre-
 vious  to  that,  although  they  were
 ardent  champions  of  nationalisation,
 even  they  had  been  driven  to  strike
 because  of  a  unilateral  decision.  I
 take  it  the  office  employees  would
 number  about  15,000.  Then  the  field
 staff  would  number  about  12,000  to
 13,000;  these  people  are  today  discon-
 tented  because  a  system  of  categorisa-
 tion  has  been  adopted  without  consul-
 tation  with  their  representatives.  This
 is  bound  to  have  repercussion  on  the
 operation  of  the  Corporation.  Then
 the  Corporation  decides  to  chuck  out
 medical  doctors.  At  least  20,000  medi-
 cal  doctors—insurance  medical  ex-
 aminers—are  put  on  jitters  about  their
 own  future.  A  large  number  of  them
 have  been  struck  off  the  list.  There
 was  the  Indian  Medical  Association.
 It  might  have  been  consulted  on  that
 point.  But  that  was  not  done.  So
 that  section  of  employees  have  also
 been  disgruntled  and  discontented.

 Regarding  agents,  I  think  there  are
 about  10,000  to  12,000,  under  the  Cor-
 poration.  Suddenly  a  decision  was
 adopted  imposing  a  quota  of  a  mini-
 mum  of  Rs.  40,000  for  agents  in  big
 cities  and  Rs.  20,000  for  those  in  the
 motussil.  That  drove  out  a  number  of
 very  good  agents  out  of  the  public
 sector  and  seek  their  fortune  in  the
 private  sector,  inevitably  injuring  the
 prospects  of  the  Corporation.  Now,
 this  kind  of  thing  might  have  been
 very  easily  settled  by  negotiations
 with  the  doctors,  with  the  field  staff,
 and  with  the  agents  and  a  satisfactory
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 arrangement  might  have  been  arrived
 at.  This  was  not  done.

 Similarly,  in  the  case  of  staff
 regulations.  Regulations  have  been
 made  forbidding  the  staff  of  insurance
 companies  from  participating  in  poli-
 tics,  from  standing  in  elections  and  all
 that.  It  is  the  right  of  every  citizen
 to  undertake  political  activities.  There
 is  no  conflict  between  employment  in
 an  insurance  concern  and  _participa-
 tion  in  politics.  For  instance,  it  can-
 not  be  said  that  if  clerks  of  insur-
 ance  companies  belong  to  political
 parties  policies  will  continue  to  be
 issued  either  to  Congressmen  or  Com-
 munists  or  Praja-Socialists.  It  cannot
 be  said  also  that  loans  will  be  given
 either  to  Congressmen,  Communists  or
 Praja-Socialists.  It  may  be  necessary
 in  the  case  of  a  few  officials  connect-
 ed  with  the  administration  to  insulate
 them  from  political  institutions  so  that
 the  administration  should  not  become
 partisan.  What  is  the  necessity  in  the
 case  of  insurance  employees?  I  can-
 not  understand  it.  There  also  uni-
 laterally  some  staff  regulations  were
 promulgated.  This  sort  of  thing
 creates  a  suspicion  that  this  kind  of
 blanket  power  to  impose  unilateral
 decisions  will  not  be  a  dead  letter  but
 will  continue  to  be  used  to  the  detri-
 ment  of  the  employees.  That  is  why,
 I  think,  this  Bill  should  not  be  pro-
 ceeded  with  and  I  would  earnestly
 appeal  to  the  House  to  throw  out  this
 Bill  and  to  give  the  procedure  of
 negotiations  a  better  chance.  The
 procedure  of  negotiations  has  already.
 paid  valuable  dividends  in  the  case  of
 office  employees  and  I  am  sure  that  if
 the  same  procedure  is  followed  re-
 garding  the  field  staff,  if  the  same
 procedure  is  followed  regarding
 agents,  if  the  same  procedure  is  fol-
 lowed  regarding  insurance  medical
 examiners  or  even  regarding  some  of
 the  smaller  officers  to  whom  injustice
 is  said  to  have  been  done,  I  think,  a
 happy  settlement  could  be  reached  in
 all  cases  and  the  Corporation  would
 do  much  better  than  what  it  could  do
 by  imposing  its  fiat  on  unwilling  em-
 ployees.
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 Therefore,  I  once  again  plead  that
 a  different  approach  to  the  whole
 thing  must  be  made.  The  approach
 must  be  in  conformity  with  the  spirit of  the  times  and  the  ideals  of  the
 times.  Unilateral  impositions  must  be
 totally  forgotten  and  negotiations.
 must  replace  unilateral  dispensations.
 After  all,  we  are  dealing  with  human
 beings,  intelligent  human  beings,  hu-
 man  beings  who  are  not  inimically
 disposed  to  you,  human  beings  who
 want  the  Corporation  to  prosper.
 Therefore,  the  best  way  to  deal  with
 them  is  by  negotiation.  I  would  ask
 the  Finance  Minister  to  try  this  path
 of  negotiations  and  give  up  this  Bill
 for  the  present;  and,  if  he  fails,  then,
 he  can  come  back  and  ask  the  House
 to  give  him  powers  by  enacting  a
 legislation  of  the  kind  he  proposes.
 But,  before  that  is  done,  I  would  ask
 the  Finance  Minister—I  would  request
 him—to  see  if  these  uniformities  can-
 not  be  achieved  by  negotiations,  be-
 cause,  in  that  way,  there  will  be  a
 much  happier  result.  On  the  other
 hand,  if  he  starts  with  an  Act  in  his
 hand,  with  the  Bill  passed  by  the
 House,  he  will  inevitably  come  up
 against  a  barrier  of  suspicion  which
 he  would  understand  is  not  quite  un-
 justified  in  view  of  what  the  Cor-
 poration  has  done  or  what  the  Gov-
 ernment  has  done  before  in  the  way
 of  imposing  unilateral  decisions,

 पंडित  ठाक्र  दास  भार्गव  :  जनाब
 डिप्टी  स्पीकर  साहब,  जिस  वक्‍त  यह  बिल

 छुरू  में  पास  किया  गया  था,  उस  वक्‍त  उस
 की  दफा  ११  की  रू  से  हर  उस  इन्दयोरेंस
 कम्पनी  के  एम्पलाइज  को,  जिसको  कि  गवर्नमेंट
 ने  लिया,  यह  गारन्टी  दी  थी  कि  उन  की
 र्म्ज  एंड  कन्डीशन्ज  श्राफ  एम्प्लायमेंट,
 उन  की  तनख्वाहें  श्रौर  उन  के  हकूक  बिल्कुल
 पहले  की  तरह  बरकरार  रहेंगे  श्रौर  उन  में

 कोई  तबदीली  नहीं  की  जायेगी,  जब  तक  कि
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 पवर्नमेंट  उन  की  सर्विसेज  को  टमिनेट  न
 कर  दे,  या  किसी  मुनासिब  तरीके  से  उन  को
 तबदील  न  कर  दे  ।  इस  प्रावीजन  की  सारी
 मुराद  यह  थी  कि  उन  लोगों  के  सब  हकूक
 सैक्रोसेंट  होंगे  श्रौर  उन  में  कोई  तबदीली  नहीं
 की  जायेगी  ।  हम  देखते  हैं  कि जब  भी  कोई
 बिजिनेस  किसी  दूसरे  को  ट्रांसफर  होता  है,
 या  गवर्नमेंट  उस  को  लेती  है,  तो  मुताल्लिका
 कानून  में  इस  किस्म  की  दरायत  रखी  जाती
 है  ।  जब  इम्पीरियल  बैंक  को  स्टेट  बैंक  बनाया
 गया  था,  तो  मुताल्लिका  एक्ट  में  इसी
 किस्म  की  प्राविजनज़  रखी  गयी  थीं  ।  इस  का
 सीधा  मतलब  यह  है  कि  एम्पलाइज  के  सब
 हकूक,  उन  के  टर्म्ज  एंड  कन्डीशन्ज  आफ
 एम्प्लायमेंट  वगैरह  सब  महफूज  रहेंगे  भोर
 अगर  उन  में  कोई  भ्राल्टरेशन  होगो,  तो  वह
 उन  की  मन्दा.  के  मृताबिक  होगी  या  किसी
 मुनासिब  मुत्तिफिका  उसूल  की  बिना  पर
 होगी  v  भाज  हम  देखते  हैं  कि  भ्रगर  भ्राज  कोई
 कम्पनी  या  गवर्नमेंट  किसी  दाख्स  को  नौकर
 रखें,  तो  उसकी  नौकरी  की  हालत  में,  धौर
 उस  दाख्स  की  नौकरी  की  हालत  में,  जो  कि
 पहले  से  कम्पनी  का  नौकर  चला  झाता  हो,
 दिन  रात  का  फर्क  है।  जैसा  कि
 झ्रभी  श्री  भर्‌चा  ने  फरमाया  है,  लोगों  ने
 कम्पनियों  से झगड़  कर  झपने  मामलों  को
 ट्राइब्पूनल  या  दूसरी  कोट्स  के  सामने  ले  जा
 कर  भ्रौर  लगातार  जद्दीजहद  कर  के  अपने  हकूक
 हासिल  किए  थे  ।  बे  ट्राइव्यूनल  गवर्नमेंट  के
 मूकरंरकदे  थे।  भ्रब  उन  सब  फैसलों  श्रौर  उन
 हकूक  को  एक  दम  खैरबाद  कहना  बिल्कुल  ना-
 मुनासिब  है।  सच  तो  यह  है  कि  यह  एक  मुसलमा
 उसुल  बन  गया  है  कि  हर  एक  शख्स  को  श्रपनी
 नौकरी  के  सिलसिले  में  कुछ  हकूक  हासिल
 हो  गए  हैं  तो  कानून  की  रू  से  प्रोवर-राइडिग
 नेसेसिटी  होने  की  सूरत  को  छोड़  कर
 उस  के  वे  सब  हकूक  तस्लीम  किए  जाते  हैं
 यानी  हालात  की  लिमिटेशन्ज  में  रह  कर
 कान्टीन्युइटी  का  उसूल  एक  मुसलमा  उसूल  बन
 गया  है।  इसी  बिना  पर  दफा  ११  रखी  गई  प्री
 हालॉकि  उस  वक्‍त  गवर्नप्रेंड  को-यए  माना  मा
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 fe  कई  तरह  की  कम्प्न ज़  हैं  धौर
 उन  में  मुख्तलिफ  टर्म्ण  ऐड  कर्न्ड.दन्ज
 श्रौर  मुख्तलिफ  तनख्वाहें  हैं  4 जितनी  बड़ी
 कम्पनियां  थीं,  उन  में  तनख्वाहें  ज्यादा  थीं,
 श्रौर  एम्प्लाईज  को  सब  तरह  की  रियायतें
 हासिल  थीं  जब  कि  कुछ  दूसरी  कम्पनियों  में
 ऐसा  नहीं  था  ।  चन्द  एक  सूरतें  जरूर  ऐसो
 थीं  जिन  में  कुछ  लोगों  ने  जरूरत  से  ज्यादा
 तनख्वाहें  दी  हुई  थीं  भ्रौर  ऐसे  हकूक  दिये  हुए
 थे  जो  कि  नहीं  दिये  जाने  चाहियें  थे  ।  लेकिन
 इस  के  बावजूद  इस  मुसलमा  प्स्ल  को
 पेशें-नजर  रख  कर  दफा  ११  रखी  गई  थी  1
 पुराने  जमाने  से  यह  उसूल  चला  शा  रहा  था  कि
 एम्प्लायर  की  मर्जी  थी  कि  एम्प्लाई  को  रखे
 या  निकाल  दे  ।  ग्ह  तो  थोड़ा  ही  र्स  हश्र
 कि  एम्प्लाईज  को  नये  नये  हकूक  दिये  गये  ।
 हाल  ही  में  यहाँ  पर  इंडस्ट्रियल  डिस्पूट्स
 एक्ट  में  एक  प्रमेंडमेंट  की  गई  थी  जिस  की  रू
 से  भ्रगर  किसी  कम्पनी  का  सारे  का  सारा  माल
 तबाह  हो  जाये  उस  पर  बिजली  पड़  जाये
 वह  नैचुरल  काजिज  से  खत्म  हो  जाये  तो
 उस  सूरत  में  भी  एम्प्लाईज  को  ले-भ्ाफ
 या  रिट्रेंचमेंट  होने  पर  मुआवजा  देना  पड़ता
 है  ।  इस  सब  का  मतलब  यह  है  कि  भ्राज
 वर्कमन  क्लकं  या  कोई  भी  शख्स  अपने  एम्प्ला-
 यर  की  मरजी  के  ऊपर  नहीं  है,  बल्कि  कानून
 ने  उस  को  कुछ  हकूक  दिये  हुए  हैं  -  इस  बिना
 पर  कि  यह  कानून  कुछ  हैसयत  रखता  है
 हम  ने  इस  में  दफा  ११  को  रखा  है।  दफा  ११
 को  भ्रगर  आप  देखेंगे  तो  शाप  को  पता  चलेगा
 कि  इस  के  भ्रन्दर  दो  चीजें  थीं  एक  तो
 र्ट्म्ज  और  कंटडींशन्ज  के  बारे  में  थी  जो  इस
 प्रकार  है  :

 Unless  they  were  duly  altered
 by  the  Corporation,  they  could  not
 be  tampered  with.

 aire  दुसरी  दफा  ११(२)  भी  जिस  में  कि
 केवल  रिस्पृनरेशन,  का.  जिक्र  था  |  रिस्यूनरेशन
 जो  हैः  वह!  दो:  धूरतों. में  ही  कम  ््डो  सकत्ता,  है

 बाकी,  इस  में  ्ट्क्स  ऐंड  कंडोशन्ज  काकोईजि

 नहीं  है.  +  द्ध््क  अत्र  ॉगनलाइंजेटन
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 जिक्र  है  श्रीर  कहा  गया  है  कि  राशनलाइजेशन
 फरने  के  सिलसिले  में  श्रगर  रिम्युनरेशन
 को  कम  करना  हुग्रा  तो  गवनंमेंट  कम  कर
 सकेगा  ।  ये  दो  बातें  लिखो  गई  हैं  ।  वींडग  इस
 तरह  से  है  :

 “Notwithstanding  anything  con-
 tained  in  sub-section  (l)  or  in  any
 contract  of  service,  the  Central
 Government  may  for  the  purpose
 of  rationalising  the  pay  scales  of
 employees  of  insurers,  whose  con-
 trolled  business  has  been  trans-
 ferred  to  and  vested  in  it  or  for
 the  purpose  of  reducing  the  re-
 muneration  payable  to  employees
 in  cases  where  in  the  interest  of
 the  Corporation  and  its  policy-
 holders  a  reduction  is  called  for,
 alter  the  terms  of  service  of  the
 employees  as  to  their  remunera-
 tion.......”

 इस  में  सिर  रिम्युनरेशन  के  वास्ते  लिखा
 गया  है,  टर्म्स  एंड  कंडीशन्ज  आफ  सर्विस  का
 ११(२)  में  जिक्र  नहीं  किया  गया  है  यह

 जो  किया  गया  था  यह  द्र्स्त  किया  गया  था
 और  गवर्नमेंट  टम्स  एंड  कंडीशन्ज  श्राफ
 सर्विस  को  हाथ  नहीं  लगा  सकती  थी  ।
 इन  को  किसी  तरह  से  भी  तबदील  नहीं
 किया  जा  सकता  था  ।  इसी  चीज  को  देखते
 हुए  मैं  समझता  हुं  कि  गवनंमेंट  को  ऑ्ाडिनेंस
 47  करने  की  तथा  इस  अ्रमेंडिग  बिल  को  लगाने
 की  जरूरत  महसूस  हुई  है  ।-प्रगर  श्राप  देखें
 तो  श्राप  को  पता  चलेगा  कि  इस  में  सिर्फ  दो
 दवे  हदी  रखी  गई  हैं  एक  तो  राशनलाईजेशन
 की  बात  कही  गई  है  और  दूसरी  रिम्युनरेशन
 को  कम  करने  की  बात  कहीं  गई  है  :

 चुनाचे  शब  गवर्ने  मेंट  ने  भ्रमेंडिग  बिल  में
 यह  लिखा  है  कि  :

 “Where  the  Central  Govern-
 ment  is  satisfied  that  for  the  pur-
 Pose  of  securing  uniformity  in  the
 scales  of  remuneration  and  other
 terms  and  conditions  of  service
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 applicable  to  the  employees  of  in-
 surers  whose  controlled  business
 has  been  transferred  to  and  vested
 in  the  Corporation,  it  is  necessary
 so  to  do,  or  that,  in  the  interests
 of  the  Corporation  and  its  policy-
 holders,  a  reduction  in  the  remu-
 neration  payable,  or  a  revision  of
 the  other  terms  and  conditions  of
 service  applicable  to  employees  or
 any  class  of  them  is  called  for,  the
 Central  Government  may  from
 time  to  time.......

 आप  देखेंगे  कि  एक  नई  चीज  बढ़ा  दी
 गई  है  :--

 “notwithstanding  anything  con-
 tained  in  sub-section  qd,  or  in  the
 Industrial  Disputes  Act,  1947,  or  in
 any  other  law  for  the  time  being
 in  force........  ”

 ये  तीन  चार  चीजें  गवनंमेंट  ने  इस  नये
 बिल  में  बढ़ा  दी  हैं  |  कुदरती  तौर  पर  यह
 सवाल  पैदा  होता  है  कि  क्‍या  गवर्न मेंट  को  इतने
 सख्त  प्ररुत्यारात  भपने  हाथ  में  लेनें  चाहियें
 श्रौर  उन  सारे  एम्प्लाईज  की  जिन  को  तादाद
 अभी  मेरे  दोस्त  साधन  गुप्त  ने  बतलाई  है
 किस्मत  का  फैसना  करने  का  हक  ले  लेना
 चाहिये  श्रौर  बिना  उन  से  पूछे  ऐसा  करना
 चाहिये  ।  इस  में  गवर्नमेंट  ने  ऐसा  करने
 के  लिये  जो  वजह  बयान  की  है  या  जो  उसूल
 अपने  सामने  रखा  है  वह  है  यूनिफा्िदी  का
 wa  जो  यह  यूनिफार्भिटी  है  यह  तो  दो  तरीकों
 से  ही  हो  सकती  है  ।  एक  तो  यह  है  कि  जिन
 की  पे  कम  से  कम  है  उन  की  पे  को  ज्यादा  से
 ज्यादा  पे  पाने  वालों  के  बराबर  कर  दिया  जाय
 और  दूधरा  तरी  18  यह  हो  सकता  है  कि  जिन
 की  पे  ज्यादा  है  उन  की  पे  को  कम  से  कम
 पे  पाने  वालों  के  बराबर  कर  दिया  जाय  ।
 एक  शौर  भी  यूनिफार्िटी  लाने  का  तरीका
 हो  सकता  है  श्रौर  वहू  यह  है  कि  किसी  को  न
 तो  ज्यादा  फायदा  हो  और  किसी  को  न  ज्यादा
 नुकसान  ही  हो  ओर  इसको  पंचायत  बुला
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 कर  या  जा  सकता  है  और  रजामन्दी  से  किया
 जा  सकता  है शौर  ऐसा  कर  के  एम्प्लाईज  के

 साथ  जस्ट  तरीके  से  पेश  आया  जा  सकता  है।
 इसका तो. तो  गवनेमेंट  को  खुद  फैसला  करना
 है  और  किसी  को  फैला  नहीं  करना  है।
 'एम्प्लाईज  को  नहीं  पूछना  है,  तीसरे  श्रादमी
 का  फैसला  नहीं  लेना  है  और  गवर्नमेंट  को  खुद
 'को  हदी  श्रख्त्यार  दे  दिया  गया  है।  दुसरा  उसूल
 जो  रखा  गया  है  वह  इस  से  ज्यादा  भ्रजीब  है।
 वह  यह  है  कि  श्रगर  कारपोरेशन  के  इंटिरेस्ट
 में  या पालिसीहोल्डर  के  इंटिरेस्ट  में  इन  चीजों
 'को  तबदील  करना  जरूरी  हो  या  रिम्युनरेशन
 को  पढ़ाना  जरूरी  हो  तो  भी  यही  उसूल  रखा
 गया  है?  मैं  यह  पूछना  चाहता  हूं  कि  पालिसी-
 होल्डसं  का  तथा  कारपोरेशन  का  क्‍या  इस  में
 फायदा  नहीं  है  कि  तनख्वाहों  को  कम  कर
 दिया  जाये,  टम्से  को  लोयर  कर  दिया  जाये  ?
 में  इस  बात  को  नहीं  मानता  हूं  कि  गवनंमेंट
 कोई  ऐसी  बेजा  बात  करेगी  जिस  से  कि
 'एम्प्लाईज  को  नुकसान  होता  हो।  में  यह  भी
 मानता  हूं  कि  गवर्नमेंट  कोई  ऐसा  तरीकाँ
 रिम्यूनरेशन  को  कम  करने  का  इस्तेमाल  में
 नहीं  लायेगी।  लेकिन  जो  कि  श्रनकौनशन बल

 'हौ।  लेकिन  इस  के  साथ  ही  साथ  मैं  यह  कहना
 चाहता  हूं  कि  जब  झगड़े  की  बात  है,  जब  दो

 'फरीक  उस  झगड़े  में  शामिल  हैं,  जब  हजारों
 की  तादाद  में  एम्प्लाईज  अपनी  तनख्वाहों  को
 कायम  रखना  चाहते  हैं  तो  कौन  सा  तरीका
 अपनाया  जाना  चाहिये।  इस  का  एक  तरीका
 तो  यह  हो  सकता  है  कि  कोई  ऐसा  फैसला
 किया  जाये  जो  जस्ट  हो  तब  उस  पर  किसी
 को  कोई  ऐतराज  नहीं  हो  सकता  है।  श्रभी  मेरे
 दोस्त  साधन  गुप्त  ने  एक  तरीका  बतलाया  है
 और  वह  यह  कि  नैगोशियेशन  के  जरिये  से
 यह  तमाम  मसला  हल  किया  जाये  ।  अगर
 ऐसा  हो  सके  तो  मुझे  इस  में  बड़ी  खुशी  होगी।
 लेकिन  ऐसे  केस  में  जहां  पर  कि  किसी  को  कुछ
 तनख्वाह  मिलती  श्रौर  किसी  को  कुछ,  किसी
 की टम्स  कुछ  हैं  भ्ौर  किसी  की  कुछ,  जिन  का
 पैक  जिक्र  फाइनेन्स  मिनिस्टर  साहब  ने  किया  है
 “भगर  कोई  फैसला  न  हो  सके  तो  मैं  पूछना
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 चाहता  हूं  कि  क्‍या  किया  जाना  चाहिये,
 में  इस  बात  को  मानता  हूं  कि  नब  नब  कि  गवने-
 मेंट  इस  कारपोरंशन  की  मालिक  है  तो  जो
 यूनिफाटी  का  उसूल  है  उस  को  मान  लिया
 जाना  चाहिये  7  पहले  कम्पनीज  के  श्रन्दर
 कोई  यूनिफार्मिटी  नहीं  थी।  किसी  को  कुछ  तन-
 ख्वाह  मिलती  थी  श्रौर  दूसरें  को  कुछ,  एक
 की  टर्म्स  एंड  कंडिशसं  भ्राफ  सर्विस  कुछ  थी
 तो  दूसरे  की  कुछ  श्रौर  ही  थीं।  कई  लोगों
 की  तनख्ववाहें  बेजा  तौर  पर  बढ़ा  दी  गई  थीं।
 तो  ये  जे  चीजें  है  और  यह  जो  उसूल  हैं,  ननें
 मुझे  कोई  एतराज  नहीं  है।  मैं  चाहता  हूं  कि  इन-
 का  फैसला  करने  के  लिये  कोई  निर्षक्ष  तीसरा
 शख्स  हो  ।  श्रगर  गवनमेंट  खुद  ही  यूनिलेटरली
 फैसला  करती  है  तथा  वह  दूसरी  पार्टी  को
 तसल्लीबर्श  महसूस  होता  है,  तो  इस  से
 श्रौर  कौन  सी  भ्रच्छी  बात  हो  सकती  है।
 श्रगर  ऐसा  नहीं  हो  सकता  है  तो  श्राप  ने  इस  के
 भ्रन्दर  दफा  १७  के  नीचे  एक  ट्रिब्यूनल  को
 बनाने  की  बात  कही  है  श्रौर  वह  ट्रिब्यूनल
 ऐसा  है  जिस  के  फैसले  पर  कि  किसी  को  कोई
 ऐतराज  नहीं  हो  सकता  है  श्रौर  हर  कोई
 कनवींनस  हो!  सकता  है।  कहा  गया  है  :

 “The  Central  Government  may
 for  the  purpose  of  this  Act  consti-
 tute  one  or  more  tribunals  and
 each  of  these  tribunals  shall  con-
 sist  of  three  members  appointed
 by  the  Central  Government  one  of
 whom  shall  be  a  person  who  is,
 or  has  been,  a  Judge  of  a  High
 Court  or  has  beeri  a  Judge  of  the
 Supreme  Court,  and  he  shall  be
 the  Chairman  thereof”.

 इस  द्विब्यूनल  को  जो  इस  एक्ट  के  नीचे  झगड़े
 होंगे  उन  को  तय  करने  का  भ्रख्तयार  होगा  V
 कम्पेन्सेशन  के  झगड़े  जो  होंगे  वे  इसी  ट्रिब्यू-
 नल  के  पास  जायेंगे  श्रौर  वही  इन  का  फैसला
 करेगा  |  इसी  तरह  से  चीफ  ऐजेंट्स  वगैरह  के
 जो  झगड़े  होंगे  वे  भी  इसी  के  पास  जायेंगे
 और  उन  को  जो  कम्पेन्सेशन  दिया  जाना  है
 यह  ट्रिब्यूनल  उन  का  भी  फंसला  करेगा
 इस  वास्ते  मैं  भ्र्ज  करना  चाहता  हूं  कि  इस
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 बिल  के  अन्दर  ऐसे  मामलात  का  फैसला  करने
 के  लिये  जिस  में  कि  बहुत  से  आदमियों  के
 मुख्तलिफ  इंटिरेस्टस  हैं,  कोई  न  कोई  ऐसा
 प्रावीजन  होना  चाहिये  था।  श्रगर  यह  काम
 नैगोसियेशन  से  हो  सके  तो  इस  से  श्रच्छी  कोई
 चीज  नहीं  हो  सकती  है।  भ्रगर  यह  काम  श्राबि-
 ट्रेशन  से  हो  सके  तो  भी  मुझे  इस  में  कोई
 एतराज  नहीं  है।  यह  भी  एक  बहुत  श्रच्छा
 तारीका  है।  कोई  ऐसा  जज  एप्वाइंट  किया  ज़ा
 सकता  है  जिस  पर  कि  दोनों  पार्टीज  का  कानफि-
 डेंस  हो  -  जब  इंडस्ट्यल  डिसप्यूटस  बिल  सन
 १९५६  में  श्राया  था  उस  वक्‍त  भी  इसके  भ्रन्दर

 आ्राबिट्रेशन  की  क्‍्लाज  थी।  कहा  गया  थाकि
 ऐसा  टिब्पूनल  हो  जिस  के  श्त्दर  हाई
 कोर्ट  का  जज  होगा  श्रौर  दो  जज  और  होगें
 और  झगड़े  का  भ्रविट्रेशन  करके  फैसला  हो
 सकेगा  1  तो  श्रगर  यहां  पर  भी  कोई  ऐसा  आदमी
 मुबरें  किया  जाए  जिस  पर  कि  दोनों  का  भरोसा
 हो  तो  यह  बैस्ट  तरीका  है।  श्रगर  ऐसा  नहीं
 होता  है  और  इसमें  श्राप  फेल  हो  जाते  हैं  तो
 जिस  तरह  से  शापने  इसमें  कम्पैंसेशन
 वगैरह  के  लिए  तथा  उसका  फैसला  करने
 के  लिए.  द्रिश्यूनल  की  स्थापना  का  जिक्र
 किया  है  जिस  को  कि  ये  मामलात  भेजे  जायेंगे
 श्रौर  वही  इनका  फंसला  करेगा  तो  इन
 मामलात  के  बारे  में  भी  यदि  ऐसा  कुछ  हो
 तो  वह  फंसला  दोनों  पर  लागू  समझा
 जाएगा  ऐसा  कुछ  होना  चाहिए  t
 waite  ने  खुद  ट्रिब्यूनल  मुकरर  किया  है
 और  कोई  वजह  नहीं  है  कि  गवर्न॑मेंट्स  इस
 ट्रिब्यूनल  पर  पूरा  भरोसा  न  करे।  इंडस्ट्रियल
 डिस्प्यूटस  ऐक्ट  के  श्रन्दर  हम  जानते  है  कि
 कितने  तरीके  से  कोर्टेस  मौजूद  हैं  शौर  उन  कोटेंसू
 पर  झाम  तौर  पर  लेबरंस  को  गवर्नमेंट  को
 शौर  सब  पार्टीज  को  ऐतबार  होता  है।  अब
 शवनंमेंट  बतौर  एम्प्लायर  के  अगर  यह  कहे
 कि  हम  एम्प्लायर  हैं  और  हम  इस  का  फैसला
 करेंगे  भौर  भ्रपना  पाउंड  आफ  फ्लेश  मांगें
 तो  उन  को  श्रख्तयार  है।  लेकिन  उन  को  यह
 सोचना  चाहिये  कि  यह  भोरिजनल  एम्प्लाय-
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 मेंट  का  सवाल  नहीं  है,  यह  तो  कंटिन्यूड  एम्प-
 लायमेंट  का  सवाल  है।  इसलिये  जो  पहले  से
 नौकर  हैं  और  जिन  के  कि  बारे  में  कोर्टंस्‌  ने
 फैसला  कर  दिया  है,  उन  को  बिल्कुल  खैरबाद
 कह  कर  चला  जाय,  मेरी  समझ  में  ऐसा  नहीं
 होना  चाहिये  क्‍योंकि  हमें  यह  याद  रखना
 चाहिये  कि  हम  क्लीन  स्‍्लेट  पर  नहीं  लिख
 रहे  हैं।  हम  कोई  नये  सिरे  से उन  को  नौकर  नहीं
 रख  रहे  हैं  श्रौर  वे  पहले  से  नौकर  हें  और
 इस  के  झलावा  कोर्टेसू  न ेउन  की  नौकरी  भ्रादि
 के  बारे  में  फैसला  भी  दे  दिया  है।  हम  ऐसे'
 लोगों  के  साथ  डील  कर  रहे  हैं  जो  पहले  से
 सर्विसेज  में  चले  भ्रा  रहे  हैं  श्र  जिन  की
 कि  तमाम  उम्र  इन  नौकरियों  में  कट  गई  है
 भ्रौर  जिन  के  कि  बाल  सफेद  हो  चुके  हैं  उन
 की  किस्मत  का  फैसला  एक  हुक्म  दे  कर  कर
 देना  उन  में  कौ  नफिडेंस  पैदा  नहीं  करेगा-
 और  उन  का  फैसला  प्राबिट्रेंशन  और  ट्रिब्यूनल
 के  जरिये  करना  चाहिये  ।

 में  चाहता  हूं  कि  कोई  यूनिफामिटी
 उस  में  लाई  जाये  श्रौर  जहां  पर  कोई  भ्रनरीज-
 नेबुल  टम्स  मौजूद  होंगी  तो  वहाँ  पर  उन  की.
 लम्बी  तनख्वाहों  में  रिडक्‍शन  भी  पौसिबल
 हो  जायेगा  ।  इस  में  कंट्रेक्ट्स  के  बारे  में  यह
 प्राविजन  है  कि  अगर  कोई  कंट्रेक्ट  भी  लेक
 श्राफ  ब्रुडंस  का  हो  गया  है  तो  ट्विब्युनल  उसको:
 भी  देख  कर  ठीक  कर  सकता  है  ।  इसलिये  मैं
 दब  से  ज्जें  करूंगा  कि  भ्रगर  इंसाफ  की
 बिना  पर  भ्रौर  उन  के  हकूक  की  बुनियाद  पर
 श्रगर  कोई  फैसला  होगा  तो  बहू  फैसला  ऐसा
 होगा  कि  जिस  के  श्रन्दर  हर  एक  शख्स  को
 भरोसा  होगा  श्रौर  उन  लोग्रों  का  ऐतमादः
 गवर्नमेंट  में  और  गवरनंमेंट  के  कानूनों  में
 कायम  रहेगा  ।

 इस  बिल  को  सपोर्ट  करते  हुए  मैं  चाहता
 हैं  कि  गवनेमेंट  इस  बात  पर  युनिलैट्रल
 फंसला  न  करे  बल्कि  प्रा्धिट्रेशन  यो  ट्रिव्यूनलः
 के  जरिये  इस  पर  फैसला  कराये  ।
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 alo  रणबीर  सिह  (रोहतक )  :  उपाध्यक्ष
 महोदय,  में  इस  विधेयक  का  समर्थन  करने  के
 लिये  खड़ा  हुआ  हुं  ।  यह  विधेषवा  तनख्वाह
 श्रौर  दूसरी  बातों  को  यकसा  करने  के  लिये
 लाया  गया  है  a  al  मेरे  एक  दोस्त  ने  कहा  कि
 हालात  कहीं  पर  मुक्ख्तलिफ  हों  तो  उस  के  लिये
 कानून  की  जरूरत  नहीं  है  |  में  मानता  हूं  और
 तमाम  सदन  के  रादस्य  मानेंगे  कि  आज  यह
 हमारा  देश  कंट्रोल्ड  एकोनोमी  और  प्लॉड
 एकोनोमी  के  जमाने  से  गुजर  रहा  है  एक  ध्येय
 को  सामने  रख  कर  हम  चल  रहे  हैं।  हम  लोग
 इस  देश  में  सोशलिस्टिक  पैट्रन  झ्राफ  सोसाइटी
 कायम  करना  चाहते  हैं  और  जब  हमारा  यह
 श्रादच्य  श्र  ध्येय  हो  तो  मैं  समझता  हूं  कि
 इस  प्रकार  के  विधेयक  की  बहुत  जरूरत  है  |
 श्रगर  हमारे  न्यायालय  उस  कानून  में  निहित
 कानूनी  पहलुन्षों  श्र  कानून  की  भाषा  से  सहमत
 न  हों  और  न्यायोलय  की  आपत्ति  को  देखते
 हुए  श्रगर  यह  सदन  दुबारा  इस  बात  की  कोशिश
 करे  कि  कानून  की  जो  खामियाँ  रह  गई  हैं
 उन  को  दूर  किया  जाय  तो  में  नहीं  समझता  कि
 उस  मैं  किसी  सदस्य  कौ  आ्रापत्ति  करने  की
 ग्रजाइण  हो  सकती  है  ।

 मेरे  लायक  दोस्त  श्री  साधन  चन्द्र  गुप्त
 ने  कहा  कि  नैंग्रोशियेशंस  का  रास्ता  ग्रहण
 करना  चाहिय  था  श्रौर  में  उन  की  यह  बात
 मानता  हूं  लेकिन  में  यह  भी  जानता  हूं  कि
 इस  देश  के  श्रन्दर  वह  रास्ता  जो  महात्मा
 गांधी  ने  हमें  बताया  था  उस  रास्ते  के  ऊपर
 चला  गया  हैं  ओर  इस  देश  के  श्रन्दर  दो  बडे
 तजुर्बे  उस  रास्ते  पर  चलतें  हुए  कियें  गये  हैं।
 एक  रास्ता  तो  वह  था  जिस  पर  चलकर  कि
 हिन्दुस्तान  श्राजाद  हुआ  ।  हिन्दुस्तान  भ्राजाद  हो
 जाने  के  बाद  कामनवैल्‍थ  बना  और  हिन्दुस्तान
 उस  का  मैम्बर  बना  ।  दूसरा  रास्ता  यह  जो
 हिन्दुस्तान  के  श्रन्दर  देसी  रियासतें  भौर
 उन  के  रजवाड़े  श्रौर  राजा  महाराजे  े  उन  को
 श्रधिकार  था  कि  वे  इंसान  को  खत्म  कर  दें
 शौर  उस  की  जायदाद  तो  क्‍या  जो  कुछ  चाहें
 वे  सब  कुछ  खत्म  कर  सकते  थे  वे  ग्लग  श्रलग
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 श्रपमी  खिचड़ी  पकाते  थे  और  प्रापस  में  कोई
 संगठन  नहीं  था,  स्वर्गीय  सरदार  बल्लभ
 भाई  पटेल  ने  देश  को  सुदृढ़  और  संगठित
 बनाने  के  लिये  उन  तमाम  देशी  राजाश्रों  से
 बातचीत  की  श्रौर  उन  से  एक  समझोता  किया
 झौर  यह  दूसरा  रास्ता  था  जो  कि  स्वर्गीय
 सरदार  पटेल  ने  बता  और  यह  दोनों  समझौते
 हुए  वे  हिन्दुस्तान  के  इतिहास  में  बड़े  श्रहम
 हैं  ।  में  नहीं  समझता  कि  मेरे  उन  दोस्तों  को
 क्यों  ऐतराज  है  और  में  नहीं  समझता  कि  वे  :
 कौन  से  रास्ते  पर  हमें  चलना  सिखाना  चाहते
 हे  v

 [Panprr  ‘THAKUR  Das  BHARGAVA
 in  the  Chair]

 मेरे  दोस्त  ने  कहा  कि  इंइस्ट्रियल  ट्रिब्पूनल
 के  जरिये  जिन  बातों  का  फैसला  हो  चुका  है
 उन  को  भ्रब  क्‍यों  तबदील  करने  की  कोशिश  की
 जाय  ।  इस  के  लिये  मेरा  कहना  है  कि  जिस
 वक्‍त  इंडस्त्रियल  द्रिब्यूनल  ने  फैसला  किया
 था  उस  वक्‍त  उस  के  सामने  तीन  इंटरेस्ट्स  थे।
 इंश्योरेंस  कम्पनीज  का  इंटरेस्ट  था  एम्पलाईज
 का  इंटरेस्ट  था  श्रौर  पालिसी  होल्डर्स  का
 इंटरेस्ट  था  ।  प्रलग  अलग  कम्पनियों  में
 अलग  अलग  कंडीशन्स  थीं  |  कई  कम्पनियों
 में  काफी  फायदा  हो  सकता  था  श्रौर  कई  कम्प
 नियां  नुकसान  में  जा  सकती  थीं  श्रौर  फायदे:
 श्रौर  नुकसान  का  नुक्तेनिगाह  रखते  हुए  भी
 कोई  एक  फैसला  इंडस्ट्रियल  ट्रिब्यूनल  दें
 सकता  था  और  अभ्रपनो  राय  का  इजहार  कर
 सकता  था  a  भ्राज  हालात  बदले  हुए  हैं
 ओर  इस  देश  की  जो  जनता  है  उस  के  फायदे
 के  लिये  इस  बीमा  व्यवसाय  कोचलाना  होगा  ।
 श्राप  जानते  ही  है  कि  हमारे  देश  में  २४०
 कम्पनियाँ  बीमा  व्यवसाय  करती  थीं  श्रौर,
 उन के  श्मन्दर  बड़े  हदों  पर  जिस  तरह  से  लोग
 रक्खे  जाते  थे  श्रौर  जिस  तरह  से  उन  की  तन-
 ख्वाहें  मुकरंर  की  जाती  थीं  वह  कोई  छिपी
 हुई  बात  नहीं  है।  श्राप  जानते  हैं  कि  इस  दे  के
 ध्न्दर  निरश्रोटिज्म  की  बहुत  बीमारी  फैली
 हुई  है  भौर  कई  सूरतों  में  इन्फ्लेटेड  पे  दिखाई
 जा  सकती  थी  और  दिखाई  हुई  होगी  ny  इन
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 [to  रणबीर  सिह]
 सारे  हालात  को  देखते  हुए  भ्रौर  जनता  के  हित
 को  दृष्टि  में  रखते  हुए  हमारी  सरकार  को  इस
 व्यवसाय  को  चलाना  है  ताकि  देश  की  जनता
 सुखी  और  खुशहाल  बनें  भ्रौर  यह  देश  तरक्की
 करे  इन  हालात  में  में  समझता  हूं  कि  इस
 विधेयक  के  बगैर  काम  नहीं  चल  सकता  था
 और  इस  तरह  का  विधेयक  ला  कर  मंत्री  महोदय
 देश  को  सही  और  उन्नति  के  मार्ग  पर  ले  जा
 रहे  हैं  Y

 में  समझता  हुं  कि  शुरू  में  ही  मंत्री  महोदय
 ने  जो  छोटे  छोटे  बीमा  व्यवसाय  में  लगे  हुए
 कर्मचारियों  के  सम्बन्ध  में  कहा  वह  बिल्कुल
 ठीक  कहा  ।  नहों  ने  बताया  कि  क्या  हमारी
 नीति  है  और  हम  किस  तरह  से  उन  को
 तरक्की  देना  चाहते  हैं  ।

 मेरे  एक  प्रन्य  मित्र  ने  इंडस्ट्रियल  ट्रिब्यूनल  का
 जिक्र  करते  हुए  इस  बात  को  दिखलाने  की
 कोशिश  की  छोटे  मुलाजिम  चाटे  में  रहेंगे
 लेकिन  इस  को  साबित  करने  के  लिये
 कोई  मिसाल  इस  सदन  के  सामने  नहीं  रक्खी
 कि  किस  तरह  छोटी  तनख्वाह  पाने  वाले  बीमा
 कर्मचारी  घाटे  में  रहेंगे  ।  इन  हालात  में  में
 समझता  हुं  कि  इस  विधेयक  का  सब  को  समर्थन
 करना  चाहिये  और  इस  को  पाम  करना
 चाहिये  t

 Shri  Prabhat  Kar  (Hoogly):  Mr.
 Chairman,  Sir,  while  I  was  going
 through  the  amendments  contained  in
 the  Bill  brought  forward  by  the  hon.
 Finance  Minister,  I  had  an  apprehen-
 sion  that  the  Finance  Minister  had  not
 gone  through  the  wording  of  the  Bill
 that  he  has  now  placed  before’  the
 House.  When  I  was  listening  to  the
 statement  that  he  made  to  the  House,
 I  felt  that  my  apprehension  had  come
 true.

 In  the  Statement  of  Objects  and  Rea-
 :sons  of  this  Bill  it  has  been  stated:

 «_.,.section  l(2)  was  confined
 to  altering  the  remuneration  only
 and  order  which  dealt  not  only
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 with  the  remuneration  but  also
 with  other  terms  and  conditions
 of  service  was,  therefore,  bad  in
 law.  To  prevent  confusion  in  the
 working  of  the  Corporation  an
 Ordinance  had  to  be  promulgated
 immediately  amending  section
 l(2)  and  validating  the  order
 made  by  Government.”

 4  hrs.

 While  making  this  statement  in
 introducing  the  Bill,  he  also  pointed
 out  that  in  between  this  time,  the
 Corporation  has  been  negotiating  with
 the  employees  and  there  is  every  pos-
 sibility  that  this  negotiation  will  be
 successful  and  in  order  to  validate
 that  agreement,  it  was  necssary  to
 come  out  with  this  Bill.

 If  we  look  into  sub-section  (2)  of
 section  1,  we  will  find  that  it  is  com-
 pletely  different  from  the  dviginal.  Not
 only  have  the  service  conditions  which
 had  been  excluded  from  the  scope  of
 sub-section  (2)  been  included  but
 something  more  has  been  put  in  there.
 As  a  result  of  the  wordings  of  sub-
 section  (2)  of  section  l,  the  insurance
 employees  who  were  governed  by  the
 Industrial  Disputes  Act  will  be  taken
 out  of  the  orbit  of  the  Industrial  Dis-
 putes  Act  as  a  whole.  From  the  word-
 ings  of  this  section,  it  is  clear  that  if
 the  insurance  employees  do  not  agree
 to  the  imposition  of  any  service  condi-
 tion  by  the  Corporation  their  services
 will  be  terminated  and  three  months’
 emoluments  will  be  given  to  them.
 The  clause  says:

 “....the  Corporation  may  ter-
 minate  his  employment  by  giving
 him  compensation  equivalent  to
 three  months’  remuneration”.
 Now,  under  the  Industrial  Disputes

 Act,  the  employees  have  got  the  right
 to  raise  an  industrial  dispute.  An  in-
 dustrial  dispute  will  mean  and  arise
 out  of  a  difference  in  regard  to  the
 terms  and  conditions  that  the  em-
 ployer  might  impose.  If  there  is  a
 difference,  if  the  employees  do  not
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 agree  to  the  terms  and  conditions  im-
 posed  by  the  Corporation,  the  Cor-
 poration  may  terminate  their  service.
 That  means  the  old  law  of  master  and
 servant  which  is  obsolete  today  with
 the  new  concept  of  social  justice  has
 been  brought  forward  by  this  section.

 Previously,  in  section  l  (2),  there
 was  no  scope  for  the  Corporation  to
 amend  or  alter  the  service  conditions
 from  time  to  time.  Now,  here  is  the
 power  granted  to  the  Corporation  and
 the  Central  Government  to  alter  from
 time  to  time,

 “notwithstanding  anything  con-
 tained  in  sub-section  (l),  or  in
 the  Industrial  Disputes  Act,  1947,
 or  in  any  other  law  for  the  time
 being  in  force,  or  in  any  award,
 settlement  or  agreement  for  the
 time  being  in  force,  alter....  the
 remuneration  and  the  other  terms
 and  conditions  of  service...”
 So,  not  only  we  are  thinking  of  the

 time  when  the  Corporation  is  taking
 over  the  employees,  but  also  of  future.
 Here,  power  has  been  given  to  the
 Corporation  and  the  Government  to
 alter  the  service  conditions  of  the  em-
 ployees  to  the  detriment  of  the  em-
 ployees  in  future,  and  the  employees
 will  have  no  right.  The  Corporation
 has  been’  given’  the  power  to
 terminate  the  employee’s  service
 with  three  months’  salary  as
 compensation.  That  means,  the  pro-
 tection  under  the  Industrial  Dis-
 putes  Act  by  which  the  employees
 were  governed  up  till  now  has  been
 taken  away.

 What  is  an  industrial  dispute?  An
 industrial  dispute  is  one  where  the
 right  of  the  workers  to  agitate  against
 any  imposition  by  the  employer  exists.
 Any  difference  between  the  employer
 and  the  employee  on_  the  imposition of  any  service  condition  is  an  indus-
 trial  dispute  and  according  to  the  law
 as  is  prevailing  today,  the  employee can  go  to  the  conciliation  officer  and
 then  to  arbitration  and  can  ask  the
 Government  to  appoint  a  tribunal  to
 adjudicate  on  the  issue.  Here  is  an
 absolute  power  given  to  the  Corpora-

 24  MAY  957  Corporation  (Amendment)  1938+ Bill
 tion  to  alter  the  service  conditions
 and  to  terminate  the  employment  by
 giving  compensation  equivalent  to
 three  months’  remuneration  “unless
 the  contract  of  service  with  such  em-
 ployee  provides  for  a  shorter  notice  of”
 termination”.

 Now,  the  Finance  Minister  was  tel-
 ling  us  that  he  has  come  to  an  agree-
 ment  with  the  employees  and  he  was.
 appealing  to  the  House  to  co-operate
 with  him,  help  him,  so  that  the  work-
 ing  of  this  industry  may  prosper.  We
 know  what  this  unilateral  imposition
 results.  The  other  day,  the  Finance
 Minister,  in  reply  to  a  question,  said
 that  during  this  one  year,  there  has
 been  fall  of  life  insurance  business  by
 Rs.  68  crores.  The  industry  has  to:
 suffer  this  loss,  and  why?  Because,
 during  this  one  year,  the  Corporation
 and  the  Government  could  not  settle
 the  dispute  either  of  the  employees  or
 of  the  field  staff.  The  field  staff,  who
 were  instrumental  in  procuring  busi-
 ness  for  the  industry,  who  have  made
 this  industry  prosperous  for  all  these
 years,  were  dismissed,  retrenched,  and
 their  service  conditions  were  changed
 to  their  detriment.  Not  only  that.
 Certain  conditions  have  been  imposed
 which  are  impractical  today.  I  submit
 that  because  of  this  unrealistic  ap-
 proach,  because  of  its  adamant  atti-
 tude,  the  Corporation  could  not  func-
 tion  as  it  should  have  during  this
 period  of  1956.

 Now,  the  Corporation  and  the  Gov-
 ernment  want  further  power  not  only
 for  today  but  for  the  future  also.  In
 future  also,  they  will  have  power  to
 alter  the  service  conditions,  if  neces-
 sary,  to  the  prejudice  of  the  emplo-
 yees,  and  the  employees  will  have  no
 right  to  take  recourse  to  any  indus-
 trial  law  that  is  binding  on  the  em-
 ployees  or  the  Government  today.
 That  means,  by  a  single  sentence  of  a
 few  words,  the  Finance  Minister  wants
 to  take  the  insurance  employees  out
 of  the  orbit  of  the  Industrial  Disputes
 Act  which,  under  no  circumstances,
 we  can  agree  to.
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 [Shri  Prabhat  Kar]
 If  we  look  into  section  w,  what  do

 “we  see?  This  section,  as  I  understand
 -it,  was  necessary  just  during  the
 period  when  the  Corporation  will  take
 over  from  the  various  insurers.  That
 means,  it  is  a  period  when  the  em-
 ployees  who  were  governed  by  differ-
 ent  service  conditions  under  the  vari-
 ous  insurers  will  become  the  emplo-
 yees  of  the  Corporation.  At  that  time,

 -as  per  section  (l)  they  will  be
 deemed  to  continue  in  the  service  of
 the  Corporation  in  the  same  terms  and
 ‘conditions  of  the  insurers.

 Sub-section  (2)  says  that  the  Cor-
 poration  will  have  the  right  to  alter

 ‘the  terms  and  conditions  of  service,
 ‘for  the  purpose  of  rationalisation  or
 ‘for  securing  uniformity,  of  the  em-
 ployees  of  insurers  whose  controlled

 “business  has  been  transferred  to  the
 ~Corporation.  If  we  go  further,  we  see
 “the  original  Bill,  there,  sub-section  (3)
 ‘Says:

 “If  any  question  arises  as  to
 whether  any  person  was  a  whole-
 time  employee  of  an  insurer  or

 -as  to  whether  any  employee  was
 -employed  wholly  or  mainly  in

 connection  with  the  controlled
 -business  of  an  insuret  immediate-
 ily  before  the  appointed  day  the
 question  shall  be  referred  to  the
 ‘Central  Government  whose  deci-
 :sion  shall  be  final”.
 ‘Sub-section  (4)  says:

 “Notwithstanding  anything  con-
 “tained  in  the  Industrial  Disputes
 Act,  1947,  or  in  any  other  law  for
 the  time  being  in  force,  the  trans-
 fer  of  the  services  of  any  emplo-
 yee  of  an  insurer  to  the  Corpora-
 tion  shall  not  entitle  any  such  em-
 ployee  to  any,  compensation...”

 That  means,  during  that  period  and
 ‘at  that  relevant  time,  the  employees
 -will  be  considered  as  employees  of
 ‘the  Corporation;  under  the  Industrial
 “Disputes  Act,  compensations  have  to
 ~be  granted  to  them  if  there  was  trans-
 fer  and  if  there  was  a  change  in  the
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 service  conditions;  as  the  Corporation
 was  taking  over  all  the  employees,
 the  Corporation  was  particular  about
 it  and  the  sub-section  was  put  that  no
 dompensation  be  given.  All  these
 relate  to  the  transitory  period  when
 the  employees  would  be  taken  over  by
 the  Corporation.

 Now,  today,  we  find  it  is  not  only  a
 question  of  the  transitory  period,  but
 that  henceforward  the  insurance  em-
 ployees  shall  not  have  the  privilege  of
 being  governed  by  the  Industrial  Dis-
 putes  Act  and  enjoy  the  rights  and
 privileges  to  which  they  were  entitled
 to  all  these  years.  At  least  from  the
 statement  that  was  made  by  the  Fin-
 ance  Minister,  it  was  my  feeling  and
 I  am  quite  sure—by  now—that  the
 Finance  Minister  has  not  properly
 gone  through  this  particular  drafting
 or  he  has  not  realised  the  repercus-
 sions  of  these  particular  lines.  I  am
 quite  sure,  when  he  was  appealing  to
 the  House  that  an  atmosphere  should
 be  created  so  that  the  insurance  in-
 dustry  will  prosper,  it  is  not  conducive
 to  the  prosperity  of  the  industry  that
 he  should  take  such  powers  for  the
 Government  which  will  make  the  life
 insurance  employees  feel  all  the  time
 insecured  because  if  they  raise  any
 demand  or  if  they  agitate  about  the
 imposition  of  any  service  condition,
 their  service  will  be  terminated.  We
 know  what  is  the  result  of  the  unila-
 teral  imposition.  We  know  the
 chaotic  condition  that  has  been  pre-
 vailing  in  the  insurance  industry.
 Even  day  before  yesterday,  we  saw  a
 letter  in  the  papers  to  the  effect  that
 even  after  the  policyholders  have  paid
 the  money,  lapse  notices  are  being
 sent  to  them.  What  is  it  due  to?
 After  nationalisation,  it  was  expected
 that  the  insurance  employees  and  the
 field  workers  would  be  given  the
 impetus  to  work.  On  the  other  hand,
 if  the  rights  and  privileges  they  have
 been  enjoying  are  taken  away,  then
 naturally  they  will  react.  As  a  result
 of  their  reaction,  we  find  today  in  the
 year  957  there  has  been  a  fall  in  the
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 business  to  the  tune  of  Rs,  68  crores
 during  the  year  ‘1956,  It  means  that
 such  a  big  amount  has  not  come  to  the
 Corporation,  although  for  the  last  ten
 years,  there  has  been  a_  progressive
 improvement  in  the  life  insurance
 business,

 The  Finance  Minister  has  set  an  ex-
 ample  by  sitting  across  the  table  and
 deciding  the  terms  and  agreements
 with  the  employees.  I  quite  agree
 that  the  example  that  the  Finance
 Minister  has  set  should  be  followed  in
 all  the  other  industries.  I  would
 appeal  to  the  Labour  Minister  at  least
 to  see  that  in  other  industries  like
 banks,  where  it  is  detrimental  to  the
 interests  of  the  industry  itself  to  have
 strikes  etc.,  such  steps  are  taken  to
 decide  the  major  issues  across  the
 table.

 I  hope  the  Finance  Minister  will
 now  agree  that  this  sort  of  amend-
 ment,  which  he  has  brought  forward,
 will  not  help  the  industry.  So,  I  would
 Tequest  him  to  withdraw  this  amend-
 ment  of  clause  (2)  so  that  the  life  in-
 surance  employees  may  take  recourse
 to  the  normal  law  for  redressing  their
 grievances.  The  General  Council  of  the
 All-India  Insurance  Employees’  Asso-
 ciation  is  meeting  to  finalise  the  terms
 of  the  agreement  and  I  am  quite  sure
 there  will  be  an  agreement  within  a
 short  time.  At  this  time,  this  type  of
 Bill  which  has  now  been  introduced
 will  scare  the  employees  away  and
 that  will  be  to  the  detriment  of  the
 industry  as  a  whole.

 We  are  as  anxious  as  the  hon.  Fin-
 ance  Minister  himself  is  to  see  that
 the  industry  flourishes,  but  that  can
 only  be  possible  if  the  workers  are
 taken  into  confidence.  If  the  field
 workers  are  given  proper  facilities,
 with  their  help  the  industry  can  flou-
 Tish.  So,  I  would  request  him  to  re-
 consider  this  aspect  and  change  this
 Bill  so  as  to  provide  powers  to  the
 insurance  employees  to  agitate  on
 those  issues  which  they  do  not  con-
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 sider  helpful  to  them,  in  the  same
 manner  as  the  employees  in  other  in-
 dustries  like  banks  do.  With  these
 words,  I  oppose  this  Bill.  I  would
 again  apeal  to  the  Finance  Minister  to
 reconsider  this  matter  and  present
 this  Bill  in  a  different  form,  so  that
 there  may  not  be  any  scope  for  future
 differences  of  opinion  about  the  settle-
 ment  of  the  disputes  in  the  insurance
 industry.

 sit  ao  Ho  बनजों  (कानपुर)  :  सभापति
 महोदय,  श्राज  हमारे  सदन  के  सामने  लाइफ
 इंद्योरेंश  कारपोरेशन  श्रमेंडमेंट  बिल,  १६५७
 को  श्रभी  हमारे  फाइनेन्स  मिनिस्टर  साहब
 ने  पेश  किया  हैं।  में  भी  सन्‌  १६५६  तक
 एक  सरकारी  मुलाजिम  था  औ्ौर  मैंने  ट्रेड  यूनि-
 यन  श्रान्दोलन  को  काफी  देखा  है।  मुझे
 मालूम  है  कि  बीमा  के  कमंचारियों  ने  बीमा
 व्यवसाय  के  राष्ट्रीयकरण  को  बहुत  भ्रच्छी
 नजरों  से  देखा  है  प्रौर  उसका  स्वागत  किया
 था।  मैंने  बड़े  बड़े  शहरों  की  सड़कों  प्रौर  गलियों
 में  देखा  कि  उन्होंने  एक  राय  होकर  इस  राष्ट्रीय-
 करण  का  स्वागत  किया।  वह  चाहते  थे  कि  न
 सिर्फ  जीवन  बीमा  का  बल्कि  जनरल  बीमा,
 रिस्क  बीमा  का  और  तमाम  चीजों  का  राष्ट्रीय-
 करण  किया  जाय,  लेकिन  वह  हुमा  नहीं  ।
 मैंने  यह  भी  देखा  कि  एक  तरफ  तो  उन्होंने
 इसका  राष्ट्रीयकरण  करने  का  स्वागत  किया
 शौर  दूसरी  तरफ  चन्द  दिनों  के  बाद  ही  उनके
 ऊपर  श्रटेक्स  होने  लगे  ।  तब  उन्होंने  सोचा
 कि  यह  राष्ट्रीयकरण  कैसा  है  ?  ऐसा  होने  पर
 जो  श्रद्धा  राष्ट्रीयकरण  के  प्रति  एक  सरकारी
 मुलाजिम  को  या  एक  नागरिक  को  होनी
 चाहिये  वह  घटती  गई  झौर  यह  चीज़  हमारे
 देश  के  लिये  घातक  है।  श्रभी  बार  बार  हमारे
 मुभ्रज्जिज  मेम्बरान  ने  इस  सदन  के  सामने
 कहा  है  कि  देश  समाजवाद  की  तरफ  बढ़  रहा
 है  ।  चूंकि  देश  समाजवाद  की  तरफ  बढ़  रहा
 है,  इसलिये  तमाम  चीजों  को  उसी  दृष्टिकोण
 से  देखा  जाना  चाहिए  शौर  समानता  लाने  के
 लिये  जरूरत  इस  बात  की  है  कि  समाजवादी
 ढंग  के  भनुसार  लोगों  की  तनख्वाहों  को  भी
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 [श्री  स०  म०  बनर्जी]
 कम  किया  जाये  ।  श्रगर  भ्राप  समझते  हैं  कि
 यही  समाजवाद  है  श्रौर  बाकई  इसमें  देश  की
 भलाई  है  तो  इस  समाजवाद  को  हमें  श्रच्छे
 तरीके  से  समझना  चाहिए  V  श्रगर  श्राप
 आडिनेंसों  के  ढ्वारा  समाजवाद  लायेंगे  तो  यह
 नहीं  कहा  जा  सकता  कि  वह  स्थायी  होगा
 भ्रथवा  नहीं  |  यह  सवाल  आपके  सामने  है,  यह
 सवाल  हमारे  माननीय  सदस्यों  के  सामने  है
 चाहे  वे  इधर  बैठे  हों  या  उस  तरफ  बैठे  हों
 में  यह  श््जे  करना  चाहता  हूं  कि  भ्राज  देश  की
 जनता  के  सामने  यह  सवाल  है  ।  बीमा  के  कमं-
 चारियों  ने  हमेशा  यह  मांग  की  श्रौर  कारपो-
 रेहन  के  सामने  जाकर  कहा  कि  हम  इस
 मसले  को  हल  करने  को  तैयार  हैं।  मैं  जानता
 हूं  कि  पिछले  श्रांदोलन  में  उन्होंने  कभी  हड़ताल
 की  धमकी  नहीं  दी।  सिर्फ  एक  दिन  की  हड़-
 ताल  की  थी  और  वह  भी  मजबूर  होकर  I

 आ्राज  हम  चाहते  हैं  कि  कमंचारी  श्र
 कारपोरेशन,  या  मालिक  और  कर्मचारी,  या
 सरकार  और  कर्मचा री एक  साथ  मिल  कर  श्रपने
 देश  को  बनाने  में  मदद  करें  ?  में  तो  खुद  एक
 ट्रेडयूनियनिस्ट  हूं  और  उस  नाते  समझता  हूं
 कि  इस  देश  में  भ्रगर  मजदूर  भ्रौर  मालिक  का
 रिश्ता,  कर्मचारी  और  मालिक  का  रिश्ता  हम
 ठीफ  से  समझ  लें  तो  काम  ठीक  तरह  से  चल
 सकता  हैं  ।  हमको  यह  समझना  चाहिए  कि
 मालिक  शौर  कर्मचारी  एक  हारमोनियम  के
 दो  तरह  के  रीड्स  के  समान  हैं,  काले  रीड
 श्र  सेंड  रीड  ।  काले  रीड्स  में  श्राप  कुछ
 स्वर  सजा  सकते  हैं  श्रौर  सफंद  रीड्स  में  भी
 श्राप  कुछ  स्वर  बजा  सकते  हैं  t

 लेकिन  भ्रगर  भ्राप  चाहते  हैं  कि  एक
 भ्रच्छा  सुर  निकाला  जाय,  जिस  को  सुन  कर
 सब  खुश  हों,  तो  हम  को  काले  और  सफेद  दोनों
 रीडज़  बजाने  होंगे  ।  श्रगर  कारपोरेशन  के
 भ्राफ़िसज  और  सरकार  काले  रीड  हैं,  तो
 कर्मचारी  सफ़ेद  रीड  हैं  1  मैं  नहीं  जानता  कि
 थे  दोनों  क्‍यों  न  एक  साथ,  एक  दूसरे  की  पूर्ति
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 करते  हुये,  बेंज  भ्रौर  एक  ऐसी  ध्वनि  पैदा  करें,
 जिस  को  सुन  कर  सब  को  प्रसन्नता  हो-क्यों
 न  दोनों  मिल  कर,  एक  दूसरे  से  सहयोग  कर
 के,  मजदूर  मालिक  के  रिश्ते  को  खूबसूरत
 बनायें  ।

 मैं  निवेदन  करना  चाहता  हूं  कि  लोगों
 ने  दस,  पंद्रह,  बीस  साल  तक  जिन  परि-
 स्थितियों  में  काम  किया  है,  भ्रपनी  सारी
 जवानी  खत्म  है,  उन  सब  को  श्राप  इस  प्रमेंडमेंट

 से  खत्म  करना  चाहते  हैं शौर  साथ  ही  यह  भी
 चाहते  हैं  कि  उन  को  श्रपील  करने  की  भी
 ताकत  न  हो  और  वे  हाई  कोर्ट  में  दौड़ते  फिरें।
 क्यों  न  उन  लोगों  को  इस  सम्बन्ध  में  श्रपनें
 पक्ष  को  सामने  रखने  का  भ्रवसर  दिया  जाय
 कि  उनकी  सविस  'कन्डीशन्ज्  को  क्‍यों  श्रचानक
 बदला  गया  है  ।  जिस  तरह  दूसरे  उद्योगों  के
 मजदूरों  को  ट्राइब्यूनल  के  सामने  जाने  का
 फ़ायदा  हासिल  है,  बीमा  कर्मचारियों  को  भी
 यह  फ़ायदा  क्‍यों  न  दिया  जाये  1  श्राप  को  इस
 प्रकार  का  प्राविजन  इस  बिल  में  रखना
 चाहिए।  मैं  तमाम  इन्शोरश  कर्मचारियों  की
 तरफ  से  कहना  चाहता  हूं  कि  प्रगर  श्राप  भ्रपनी
 बातें  उन  पर  इम्पोज़  कर  के  उनसे  ज्यादा

 काम  लेना  चाहते  हैं  श्रौर उनके  सामने  समाज-
 बाद  वगरह  के  बड़े  बड़े  स्लोगन्ज़  रख  कर
 श्पना  मतलब  पूरा  करना  चाहते  हैं,  तो  वे
 लोग  कभी  भी  इस  को  मानने  के  लिये  तैयार
 नहीं  होंगे  ।  श्राज  श्रापषके  सामने  सवाल  यह  है
 कि  कर्मचारियों  और  मालिकों  के  रिश्ते
 अ्रच्छे  होंगे  चाहिये  ।  इस  सम्बन्ध  में  हमारे
 फाइनेंस  मिनिस्टर  के  जो  भी  विचार  हों,
 लेकिन  मैं  दावे  के  साथ  कह  सकता  हूं  कि  अगर
 बह  और  कार्पोरेशन  के  भ्रधिकारी  वर्ग  कर्म-
 चारियों  पर  विश्वास  करते,  तो  आज  ये
 दिक्कत  पैदा  न  होतीं,  जिन  के  बारे  में  भ्रापका
 ख्याल  है  कि  वे  सुलझ  नहीं  सकतीं  ।

 मैं  श्राप  का  ध्यान  इस  बात  की  तरफ़
 भी  दिलाना  चाहता  हूं  कि  जब  हाई  कोर्ट  का
 फैसला  होता  है,  तो  सरकार  समझती  है  कि  हमें
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 परेशानी  का  सामना  करना  पड़ेगा,  कहीं  हमारे
 कर्मचारी  कुछ  महीनों  की  ज्यादा  तन्ख्वाह
 न  ले  जायें  और  हमारी  तिजौरियों  में  फर्क  न
 पड़  जाय।  इस  लिये  उस  फंसले  को  रह  करने
 के  लिये  फौरन  प्राडिनेंस  निकाल  देती  है  ।  इस
 के  मुकाबले  में  सुप्रीम  कोर्ट  ने  क्‍्लोजर  के
 मुताल्लिक  जब  श्रपना  फंसला  नवम्बर  में
 दिया,  जिससे  करमंचारियों  का  फायदा  होता
 था,  तो  उस  का  श्राडिनेंस  सरकार  भश्रप्रैल  में
 लाई।  इन  दो  स्थितियों  में  सरकार  की  ओर
 से  जिस  प्रकार  कार्यवाही  की  गई,  उससे  कर्म-
 चारियों  के  प्रति  उस  के  दृष्टिकोण  पर  ही
 प्रकाश  पड़ता  है  ।  में  निहायत  श्रदब  से  ज
 करना  चाहता  हूं  कि  भ्राज  बीमा  कमंचारियों
 की  जिन्दगी  का  सवाल  है  ।  यह  मैं  जानता  हूं
 कि  भाप  के  पास  ताकत  है  इस  बिल  को  पास
 करवाने  की,  फिर  चाहें  मेरे  मित्र  श्री  प्रभात
 कार  शौर  हम  लोग  इस  के  विरुद्ध  जो  भी  कहें  V
 यह  जग्हूरियत  का  जमाना  हैं  और  बहुमत  के
 बल  पर  भाप  इस  को  पास  कर  लेंगे  V  लेकिन  में
 यह  कहना  चाहता  हूं  कि  भ्राप  यह  सोचिए
 कि  क्‍या  इस  भ्रमेंडमेंट  को  लाए  बगर  कोई
 समझौता  हो  सकता  हूँ  श्नौर  भगर  हो  सकता  है,
 तो  में  दावे  के  साथ  कह  सकता  हूं  कि  वह
 समझौता  भ्रच्छा  होगा  ।  झापने  एक  आड्डिनेंस
 निकाल  कर  हाई  कोर्ट  के  फैसले  को  रह  किया
 कुछ  कर्मचारी  सोचते  होंगे  कि  कौन  सी  ऐसी
 दांव  की  बात  निकाली  जाय,  जिस  को  लेकर
 हम  भपनी  भ्रावाज  उठाएं।  इस  तरह  श्रापस  में
 ' कशमकथ  भौर  खींचातानी  होगी,  जो  कि
 इंशोरेंस  के  बिज्ञिनेस  के  लिये,  कार्पोरेशन  के
 भ्रधिकारीवर्ग  के  लिए  शौर  कमंचारियों  के
 लिए  हानिकारक  होगी  ।  इस  लिये  मैं  अज
 करना  चाहता  हूं  कि  कम  से  कम  इस  के  बारे
 में  हमारे  फ़ाइनेंस  मिनिस्टर  साहब  दोबारा
 गौर  करें  ।  उनके  मन  में  यह  भावना  नहीं  होनी
 चाहिये  कि  चूंकि  हम  ने  यह  बिल.  पेदा  कया  हैं,
 इस  लिए  भ्राज  ही  इसे  पास  हो  जाना  जाहिए  ।
 इस  को  इज्ज्ञत  का  प्रश्न  नहीं  बनाया  जाना
 चाहिए  i  मैंने  स्वयं  सुरक्षा  विभाग  में  चोदह
 पस्द्रहू  साल  तक  काम  किया  है  भ्रौर  मैंने  देखा
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 है  कि  कोई  मामूली  सी  भी  बात  हो,  सरकार
 उस  को  मैटर  श्राफ  प्रस्टीज-इज्ज़त  का  सवाल-
 बना  लेती  है  -  उस  तरह  से  यहां  भी  यह  नहीं
 सोचना  चाहिए  कि  हम  ने  एक  आडिनेंस  निकाला
 है,  शब  हमें  उस  को  लीगल  रूप  देना  है---यह  तो
 हमारी  इज्जत  का  सवाल  है,  चाहे  भ्रपनी  इज्जत
 के  लिये  दूसरे  की  इज्जत  ही  क्‍यों  न  लेनी  पड़े  1
 में  कहना  चाहता  हूं  कि  यह  समाजवाद  नहीं
 होगा।  श्रगर  हमारा  उद्देश्य  यह  है  कि  हमारा
 देश  श्रागे  बड़े  श्रौर  हमारे  इंशोरेंस  के  कर्म-
 चारी,  मध्यम  वर्ग,  मजदूर  उस  में  भ्रपना  हाथ
 बटायें,  तो  हमें  उनका  सहयोग  लेने  का  प्रयत्न
 करना  होगा,  बजाय  इस  के  कि  इस  श्रमेंडमेंट
 के  जरिये  उनको  बन्दिदा  में  डाल  दिया  जाय
 और  एक  तरह  से  उनको  कहा  जाय  कि  प्गर
 तुम  इस  फैसले  को  नहीं  मानते  हो,  तो  तुम्हारी
 रोटी  छीन  ली  जायगी  |  यह  जायज  नहीं
 है  t

 wr  जब  बीमा  कर्मचारी,  या  दूसरे
 कर्मचारी,  आवाज  उठाते  हैं,  तो हमारी  सरकार
 कहती  है  कि  देखो,  भाई,  भ्रापस  में  ऐसी  बात
 नहीं  करनी  चाहिए,  हड़ताल  नहीं  होनी
 चाहिए  V  मैं  भी  उन  व्यक्तियों,  में  ह॑ं  जो  यह
 विश्वास  करते  हैं  कि  हड़ताल  नहीं  होनी
 चाहिए,  लेकिन  सवाल  यह  हे  कि  जब  श्राप  उन
 के  राइट्स  को  क्रश  करते  है,  उनकी  सविस
 कन्डीशन्ज़  को  चेंज  करना  चाहते  हैं,  उनकी
 भ्रावाज  को  बन्द  करना  चाहते  हैं,  उन  के
 गले  को  दबाना  चाहते  हैं  औऔलौर  परेशान  होकर
 वह  हड़ताल  करना  चाहते  हूँ,  तो  क्‍या
 इस  संदन  के  मेम्बरान  उनको  कसूरवार
 ठहरायेंगे  ?

 जब  मैं  चुनाव  जीत  कर  यहां  प्राने  लगा,
 तो  मेरे  यहां  बीमा  कमंचारियों  और  बैंक
 कर्मचारियों  भौर  दूसरे  लोगों  ने  मुझ  से  कहा
 कि  क्‍या  श्राप  हमारे  लिये  लड़ेंगे  मैंनें  कहा  कि
 पालियामैंट  में  हमारे  भाई  हँ-दूसरी  तरफ
 जो  बैठते  है,  वे  भी  भाई  हैं,  वहां  तो  भाई  भाई
 की  लड़ाई  होगी  ।  में  ने  हंस  कर  कहा  कि  हम
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 [श्री  स०  म०  बनर्जी]
 पांडव  हैं  और  वे  कौरव  और  हम  उन  से  पांच
 गांव  मांगेंगे  श्ौर  वे  पांच  गांव  हैं,  रोजी,  रोटी,
 कपड़ा,  मकान,  भ्रस्पताल  और  बच्चों  के  लिए
 स्कूल  a  श्रगर  ये  पांच  गांव  हम  को  नहीं  मिलेंगे,
 तो  महाभारत  की  लड़ाई  कुरुक्षेत्र  में  नहीं  बल्कि
 इस  सदन के  भ्रन्दर  होगी  ।  ये  यह  ब्रज  करना
 चाहता  हूं  कि  भ्राज  बीमा  कर्मचारियों  में
 बहुत  ज्यादा  भ्रसन्तोष  है  ।  फ़ाइनेस  मिनिस्टर
 साहब  यह  न  समझें  कि  चूंकि  कोई  डिमांस्ट्रेशन
 वगरह  नहीं  हो  रहा  है,  इस  लिए  सब  ठीक  है  ।
 जो  तन्ख्वाह  श्राप  ने  मुकरेर  की  हैं,  उन  की
 लिस्ट  मेरे  पास  है  ।  मैं  जानता  हूं  कि  कर्म-
 चारियों  को  क्‍या  लाभ  हा  है  और  क्‍या
 हानि  ।  हो  सकता  हैँ  कि  मामला  थोड़ी  देर  के
 लिए  दब  जाय,  लेकिन  इस  भ्रसन्तोष  का
 परिणाम  किसी  के  लिए  भी  श्रच्छा  न  होगा।
 उत्तर  प्रदेश  में  जब  इलैक्ट्रिक  सप्लाई  कम्पनी
 को  नैशनलाइज़  किया  गया  on,  तो  एग्पलाईज
 के  ग्रेड  वही  रहने  दिए  गए,  जो  कि  पहले  थे।

 शर्त  में  में  कहना  चाहता  हूं  कि  कमे-
 चारियों  की  क्रार्गनाइज़ेशन्ज़  को  रेकानीदान
 दीजिए,  उन  को  बुलाइये  और  बात-चीत
 कीजिए,  भाई  भाई  के  नाते  ्रापस  में  समझोता
 कीजिए  ।  भ्रगर  सिर्फ  कानून  के  जोर  से  भाप
 कर्मचारियों  की  जिन्दगी  का  फैसला  कर  देना
 चाहते  है.  तो  में  यह  कहूंगा  कि  कर्मचारी
 शा  के  सामने  भले  ही  कुछ  न  कहें,  लेकिन
 ब  हर  वे  अपना  श्रसन्तोष  व्यक्त  करेंगे  और
 कहेँ।  कि  हमारा  देश  समाजवाद  को  तरफ  नहीं

 जा  रहे  हैं।  प्रगर  उनको  समाजवाद  की  स्था-
 पना  &  बारे  में  विष्वास  दिलाना  है,  तो  यह
 आवध्यक  हूँ  क  बीमा  कम  चारी  भ्रौर  कार्पो  रेशन
 के  प्रधिकारी  रेल  के  दो  पहियों  की  मार्निद
 चलें--मजदूर  मालिक,  कमेंचारी  श्रफ़तर,
 भ्रक्सरियत  श्रक़लियत,  सब  साथ  साथ  भागे
 चलें  ।  सरकार  इस  रेलगाड़ी  को  प्रागे  ले
 जाव,  जिस  में  करोड़ों  यात्री  बैठे  हुये  हैं,  भौर
 झपनो_  मन्जिल--यानी  समाजवाद--की
 तरफ  प्राग्रे  बढ़े  t
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 भरी  राध.  रमण  (चांदनी  चौक)  :  सभा-
 पति  महोदय,  यह  संशोधन  विधेयक,  जो  वित्त
 मंत्रों  ने  सदन  के  सामने  रखा  है,  हाई  कोर्ट  के
 फैसले  का  नतोजा  है  7  जो  लोग  पहली  पालिया-
 मेंट  में  मौजूद  थे,  उनको  स्मरण  होगा  कि
 जब  यह  लाइफ़  इशों रेंस  कार्पोरेशन  का  विधेयक
 वित्त  मंत्री  ने  यहाँ  पर  रखा  था,  तो  सारे
 हिन्दुस्तान  में  यह  मॉग  थी--प्रौर  यह  मांग
 बिल्कुल  वाजिब  थी--कि  जितने  भी  सरकारी
 कर्मचारी  हैं,  वें  सब  के  सब  एक  ही  तर्ज  श्रौर
 तरीके  पर रखे  जायें  श्रौर  उन  के  वेतन  और
 अख्तियारात  आदि  भी  करीब  करीब  समान
 होने  चाहिए  |  यह  भावना  थी  कि  जिस  भावना
 को  लेकर  यह  बात  भी  सोची  गई  थी  भौर  यह
 सोच  कर  ही  घारा  ११  (ए)  तथा  ११(  बी)
 रखी  गई  थी  ।  इस  धारो  में  जो  यह  रिम्यून-
 रेशन  शब्द  रखा  गया  है  उस  शब्द  के  आधार
 पर  ऐसा  ख्याल  था  कि  न  केवल  वेतन  ही  उसमें
 शामिल  हो  सकते  हैं  बल्कि  उसके  साथ  और
 भी  जो  भ्रख्त्यारात  हैं  उनको  भी  उसके  अन्दर
 मिलाया  जा  सकता  है  मगर  हाई  कोर्ट  ने  जो
 फैसला  दिया  वह  दूसरा  ही  निकला  शौर
 सरकार  को  इस  बात  की  जरूरत  महसूस  हुई
 कि  उसको  एक  संशोधन  विधेयक  यहाँ  लाना
 चोहिए।  में  यह  समझता  हूं  कि  वित्त  मंत्री  जी
 का  यह  संशोधन  विधेयक  यहाँ  पर  लाना  एक
 मुठासिब  और  ठीक  बात  है  श्रौर  यह  उस
 भावना  के  जो  जावना  उस  वक्‍त  यहों  व्यक्त
 की  गई  थी,  उसके  मुताबिक  है

 तो  जहाँ  में  इस  बात  को  मानता  हूं  वहाँ
 में  कुछ  बातें  वित्त  मंत्री  की  खिदमत  में  भजे
 करना  चाहता  हूं  ।  में  यह  देश  रहा  हूं  कि जीवन
 बीमा  व्यवसाय  का  जो  यह  कार्पोरेशन  बना
 है  श्रोर  जिस  मकसद  के  लिए  हमने  इसे  बनाया
 था  भर  इससे  जो  एक  नया  जोश  हम  लोगों
 में  इस  व्यवसाय  के  प्रति  उत्पन्न  हुआ  था  भौर
 जो  परिणाम  हम  ससे  निकालना  चाहते
 थे,  जो  नए  स्यालात  हम  लोगों  के  अन्दर
 वैदा  करना  चाहते  थे,  उसमें  हम  भग्रभी  तक
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 सफल  नहीं  हुए  हैं  1  भ्रभी  माननीय  वित्त
 मंत्रो  जी  बे  कहा  कि  पहले  साल  में  जो  बीमा
 चुका  है  उसमें  ६८  करोड़  का  घाटा  रहा  है  1
 इसकी  कुछ  वजूहात  भी  बतलाई  गई  हैं  श्रौर
 हो  सकता  है  कि  वे  सही  भी  हों  1  लेकिन  इसमें
 भी  कोई  शक  नहीं  हैं  कि उस  कमी  का  एक
 बड़ा  भारी  कारण  यह  भी  है  कि  जिन  कमं-
 चारियों  से  हम  यह  श्रादा  करते  थे  कि  राष्ट्रीय-
 करण  के  बाद  वे  श्रपना  सारा  वक्‍त  और  भ्रपना
 सारा  घ्यान  इस  तरफ  लगा  देंगे  ब ेबजाय  उस
 ध्यान  भ्रौर  उस  वक्‍त  को  हधर  लगाने  के
 आहिस्ता  श्राहिस्ता  कुछ  सरकार  से  श्रौर  इस
 जीवन  बीमा  व्यवसाय  के  कार्थ  से  भ्रसत्तुष्ट
 होते  जाते  हैं  ।  में  देखता  हूं  कि  जहाँ  पहले  वे
 दिन  श्रौर  रात  एक  करके  ज्यादा  से  ज्यादा
 बीमा  लाने  की  कोशिश  किया  करते  थे  आज
 वे  हाथ  पर  हाथ  धर  कर  बंठे  हुये  हैं  -  कुछ  तो
 निढाल  हो  गए  हैं  कुछ  ने  दिलचस्पी  लेना  बन्द
 कर  दिया  है।  यह  भ्रच्छा  नहीं  है  ।  अगर  हम
 चाहते  हैं  कि हवारा  बीमा  जीवन  का  जो  कार्य
 है  वह  सारे  देश  में  फैले  और  यह  बढ़े  तो  हमें
 इस  बात  का  भी  ख्याल  रखना  होगा  कि  हमारे
 जो  कमंचारी  हैं  वें  सन्तुष्ट  रहें  ।  उन  लोगों
 को  हमनें  जो  श्राषववासन  दिए  थे  और  वे
 आइवासन  हमने  एक  बार  नहीं  बल्कि  पचास
 बार  दिए  हैं  बौर  उन  प्राश्वासनों  पर  शायद
 वित्त  मंत्री  जी  श्राज  भी  कायम  रहना
 चाहते  हैं  भ्ौर  उनसे  पीछ  हटना  नहीं  चाहते
 हैं,  तो  जरूरत  इस  बात  की  है  कि  उन  पर
 मजबूती  से  चला  जाए  ताकि  कर्मचारियों  में
 विदवास  की  भावना  पैदा  हो  ।  हम  एक  विधे-
 यक  नहीं  कई  विधेयक  ला  सकते  हैं  लेकिन
 उसका  जो  असर  हो  सकता  है  उस  पर  हमें
 विचार  कर  लेना  चाहिए  प्राज  इस  इंडस्ट्री
 में  जो  कर्ंचारी  काम  कर  रहे  हैं  बे  उस  उमंग
 से  कार्य  नहीं  कर  रहे  हैं  जिस  उमंग  से  वे  राष्ट्री-
 यकरण  से  पहले  कर  रहे  थे  श्राज  उनके  जो
 ख्यालात  हैं  वे  बदलते  जा  रहे  हैं,  यह  हमारा
 दुर्भाग्य  है।  इस  लिए  पहली  बात  जो  में
 वित्त  मंत्री  जी  से  कहना  चाहता  हूं  कि  यह
 ठीक  है  कि  राष्ट्रीयकरण  के  पहले  हिन्दुस्तान
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 में  काफी  प्राइव्रेट  कम्पनियाँ  थी  शौर  शायद
 उनकी  तादाद  २४१  के  करीब  थी।  इन
 सब  में  कमेचारियों  के  जो  भ्रख्त्यारात  थे  वे
 श्रलग  भलग  थे,  वेतन  प्रलग  अलग  थे,  जो
 लोग  क्षेत्र  में  काम  करते  थे  बीमा  लाते  थें,
 उनके  बेतन  भी,  भ्रलग  थे  और  इन  सब  में
 बहुत  ज्यादा  भिन्नता  थी  शौर  इन  सब
 भिन्नताओ्रों  को  उस  केस  में  जब  कि  इस  ब्य-
 वसाय  का  राष्ट्रीयकरण  हो  चुका  है  झौर  स्टेट
 की  एक  मौनोपली  बन  चुकी  है,  कायम  रखना
 मुनासिब  बात  नहीं  है  भ्रौर  मैं  समझता  हूं  कि
 कमंचारी  भी  इस  बात  को  पहले  जानते  थे  और
 अब  भी  जानते  हैं  ।  मेरे  विचार  में  इस  चीज़
 का  विरोध  भी  वे  लोग  नहीं  करते  हैं।  लेकिन
 में  आपको  यह  बतलाना  चाहता  हूं  कि  उन
 लोगों  के  दिमागों  के  अन्दर  यह  बात  श्रौर
 समाती  जा  रही  है  कि  जब  हम  कोई  कानून
 बनाते  हैं  उस  वक्‍त  उस  कानून  की  जो  मंशा
 होती  हैं  वह  कुछ  धौर  होती  है  लेकिन  जब  उस
 पर  ध्रम्ल  किया  जाता  है  तो  किसी  भ्रौर  ही
 भावना  के  साथ  किया  जाता  है।  झ्राप  चाहते
 यह  हैं  कि  कारपोरेशन  के  जितने  भी  प्रधिकारी
 हैं,  जितने  भी  मुलाज़िम  हैं,  उन  सब  का
 एकीकरण  हो,  उनके  समाम  अधिवार  हों
 तथा  कोई  भिन्नतायें  न  रहें  ।  यह  एक  अच्छी
 बात  है  श्रौर  मेरा  ख्याल  हैं  कि  वे  लोग  इसे
 मंजूर  भी  कर  लेंगे।  लेकिन  इस  चीज़  को  सामने
 रख  कर  बहुत  सारे  कर्मचारियों  को  जिन्होंने
 अपनी  सारी  जिन्दगी  इस  काम  में  गुजारी
 है,  हम  निकाल  सकते  हैं  श्रौर  निकाल
 देते  हैं  एसा  नहीं  होना  चाहिये  t  यह  जो  भ्रधि-
 कार  आप  ले  रहे  हैं  आपको  देखना  चाहिए
 कि  इनका  जो  प्रयोग  हो  रहा  है  वह  भी  सही
 ढंग  से  हो  रहा  है  या  नहीं  ।  यदि  इसका
 प्रयोग  सही  ढंग  से  किया  गया  तो  जो
 कमंचारियों  में  श्राज  असन्तोष  है  वह  मैं
 समझता  हूं  बहुत  हृद  तक  दूर  हो  जाएगा।
 लेकिन  जब  ऐसे  श्रधिकार  का  उपयोग  ठीक
 ढंग  से  नहीं  होता  है  तो  जो  कर्मचारी  सन्तुष्ट
 भी  होते  हैं  वे  मी  _झसन्तुष्ट  हो  जाते  हैं  भौर
 इस  तरह  से  श्रसन्तोष  बढ़ता  चला  जाता  है.
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 [श्री  राघा  रमण]
 और  इस  प्रकार  अ्रसन्‍्तोष  का  फंखना  हमारे
 लिए  तथा  खास  तौर  से  इस  इंडस्ट्री  के  लिए
 बहुत  ही  हानिकारक  है  tv  तो  मैं  ््ज  करना
 चाहता  हूं  कि  मूल  विधेयक  में  हमने  जो  धारा
 रखी  थी  श्रौर  उसके  पीछे  हमारा  जो  प्रभि-
 प्राय  था,  हाई  कोर्ट  के  जजमेंट  से  वह  पूरा
 नहीं  हुआ  तो  हमारे  वित्त  मंत्री  जी  को  एक
 संशोधन  विधेयक  लाने  की  जरूरत  महसूस
 हुई।  इस  विधेयक  के  श्रधीन  पहले  विधेयक
 में  जो  भ्रधिकार  थे  उससे  कहीं  ज्यादा  अधि-
 कार  श्राज  गवनंमेंट  को  दिए  जा  रहे  हैं  -  इससे
 मैं  समझता  हूं  कमंचारियों  में  भ्रसन्‍्तोष  होना
 स्वाभाविक  हैं  और  इससे  बहुत  से  माननीय
 सदस्य  भी  सहमत  होंगे  कि  इस  असनन्‍्तोष
 को  दूर  करने  का  हमें  प्रयास  करना  चाहिए  |
 घारा  ११(२)  के  नीचे  जो  ये  सब  बातें
 बढ़ाई  गई  है  श्रौर  जिन  अधिकारों  को  आज
 सरफार  ले  रही  है  वे  काफी  बसीह  हैं  और
 जो  मूल  विधेयक  में  भ्रधिकार  सरकार  ने  ध्रपने
 लिये  लिए  थे  उनसे  तो ग्रे  कहीं  ज्यादा  हैं।
 हमारे  मुग्नज्ञिज्ञ  दोस्त  पंडित  ठाकुर  दास
 भागंव  ज॑।  ने  भ्रभी  इन  सब  चीज़ों  की  तरफ
 इयारा  किया  है  श्रौर  कुछ  का  खास  तौर  से
 ज़िक्र  भी  किया  है  ।  मैं  मानता  हूं  कि सरकार
 की  नीयत  खराब  नहीं  है  लेकिन  यह  जरूर  है
 कि  बहुत  से  ऐसे  कर्मचारियों  को  जिन्होंने
 कि  अपनी  सारी  जिन्दगी  बीमा  व्यवसाय  में
 लगा  दी  है  श्रौर  जो  भ्राज  भी  बीमा  व्यवसाय  के
 एक  बहुत  प्रवश्यक  प्रंग  हैं,  इस  घारा  के  तहत,
 इन  अधिकारों  के  तहत,  उनको  निकालना
 झ्ास।न  हो  जाएगा  ।  इतना  ही  नहीं  उनकी
 कोई  सुनवाई  भी  नहा  है  ध्रौर  न  कोई  उनको
 अपील  का  अधिकार  ही  है  ।  मैं  समझता  हूं
 कि  ऐसी  चीज़ें  पहले  भी  हुई  हैं  ब्रौर  उनका
 जिक्र  यहां  इस  सदन  में  भो  हुप्ना  है।  हो  सकता
 है  कि  माननीय  वित्त  मंत्री  जी  ने  किन्हीं  खास
 खास  केसिस  पर  दूबारा  ग्रौर  किया  हो  या
 दूसरों  ने  उन  पर  गौर  किया  हो  भ्रौर  भाखिर
 उन  लोगों  को  इं गफ  भी  मिल  गया  हो
 लेकिन  हजारों  की  तादाद  में  जब  इस  तरह  के
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 केसिस  होते  हैं  तो  उन  तमाम  केसिस  पर
 व्यक्तिगत  रूप  से  विचार  नहीं  किया  जा
 सकता  हैं  या  करना  मुश्किल  होता  हैं।  इसका
 नतीजा  यह  होता  है  कि  बेइन्साफी  हो
 जाती  हैं  7  इस  लिए  मैं  यह  कहना  चाहता  हूं
 कि  यह  विधेयक  जिसको  कि  संशोधित  रूप

 “में  यहां  पेश  किया  गया  है  इस  में  जो  श्रधिकार
 सरकार  को  दिए  जा  रहे  हैं  बे  बहुत  ज्यादा
 वसीह  हैं  या  उनका  जो  प्रयोग  होगा  मुझे  डर
 है,  वह  इस  तरह  से  होगा  कि  कर्मचारियों
 में  भ्रसन्‍्तोष  बढ़े  श्रौर  जो  बाद  में  जा  कर
 हमारे  लिए  तथा  देश  के  लिए  हानिकारक
 साबित  होगा  इस  लिए  में  वित्त  मंत्री  जी  से
 प्रार्थना  करता  हूं  कि  न ेइसका  कोई  न  कोई
 इलाज  प्रवध्य  करें  |

 दूसरी  बात  जो  मैं  कहना  चाहता  हूं  वह
 यह  है  कि  भ्रसन्‍्तोष  के  जो  कारण  हैं  उनको
 दूर  करने  का  कोई  न  कोई  उपाय  श्रवदय
 खोजा  जाना  चाहिए।  बिना  अख्रन्तोष
 के  कारणों  को  दूर  किए,  जीवन  बीमा  व्यवसाय
 तरक्की  नहीं  कर  सकता  है  ।  जो  प्रत्रिकार
 सरकार  ले  रही  है,  व  इन  कारणों  को  दूर
 करने  में  रुकावट  नहीं  साबित  होते  चाहिये  t
 जब  कभी  भी  कोई  मामलात  सामने  प्रायें  तो
 में  आपसे  कहना  चाहता  हूं  उनका  दीघ्र
 निपटारा  कर  लिया  जाना  चाहिए  श्रौर  इनका
 निपटारा  जो  श्राज  कर्मचारियों  की  संस्थायें
 हैं  उनके  साथ  सलाह  मश्विरे  से  किया  जा
 सकता है  |  भ्राज  विभिन्न  श्रेणियों  की  विभिन्न
 संस्थायें  हैं  श्रौर  य ेकाफी  मजबूत  हैं  और  इनको
 श्रौर  ममी  मजबूत  किया  जाना  चाहिए।  श्राज
 जो  क्षेत्र  में  काम  करते  है,  उनकी  अलग  से
 फैड़ेशंस  हैं,  प्राफिसस  की  ्रलग  हैं  तथा  दूसरे
 कर्मचारियों  की  दुसरी  फैड़ेशंस  हैँ  ।  इन  फैड़ेशंप
 के  साथ  झापके  ताल्लुकात  ज्यादा  बेहतर
 तथा  ज्यादा  मधुर  होने  चाहिएं।  आप  बज
 भ्रधिकार ले  र  हे  है ंउनके होते  हुय  भी  प्रापको इन
 फ्रैड़ेशेंस  के  साथ.  मिल  बैठ  कर  या  सलाह
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 मदिवरा  कर  के  उन  सब  कर्मचारियों  को  जो
 इस  व्यवसाय  मैं  लगे  हुयें  हैं  सन्तुष्ट  करने  का
 रास्ता  भ्रख्त्यार  करना  चाहिए।  इसके  लिए
 कोई  ऐसी  कमेटी  या  मैशिनरी  बनानी  चाहिए
 जिसके  साथ  बातचीत  करके  समस्याझ्रों  को
 सुलझाया  जा  सके  इसके  बजाय  फानूनी
 हथियार  लेकर  या  डंडा  लेकर  उन  पर  चलाये  |
 श्रगर  इन  सब  मामलात  को  मिल  बैठकर,
 समझा  बुझाकर,  ग्रापस  में  बातचीत  करके
 अगर  निपटारे  कर  लिए  जाए  तो  यह  ज्यादा
 मुनासिब  है  ।  में  समझता  हुं  कि  हिन्दुस्तान  में
 आज  कोई  ऐसा  व्यक्ति  नहीं  है  जो  राष्ट्रीयकरण
 के  हक़  में  न  हो  या  मुल्क  को  तरक्की  करते
 हुये  न  देखना  चाहता  हो  1  श्राज  हिन्दुस्तान
 के  प्रन्दर  कोई  व्यक्ति  इस  जीवन  बीमा
 ब्यवसाय  में  ऐसा  नहीं  होगा,  चूकि  मैं  भी  इस
 व्यवसाय  से  कुछ  ताल्लुक  रखता  हूं  और  कह
 सकता  हूं  कि  जिसके  दिमाग  में  यह  ख्याल  हो
 कि  आज  हम  सरकार  को  लूट  खसोट  लेंया
 उससे  कोई  बजा  फायदा  उठावें।  सभी  यह
 चाहते  हैं  कि  जो  श्रब  तक  उनके  श्रधिकार  थे
 व  कम  न  हों  भौर  जो  शब  तक  वे  हासिल  करते
 रहे  है  उसमें  किसी  किस्म  की  कटौती  हो।
 मेरी  तो  कोई  वजह  समझ  में  नहीं  झाती  कि
 हम  भझ्रापस  में  बैठ  कर  और  सलाह  मश8विरे
 से  कोई  बात  क्‍यों  न  हल  कर  सकेंगे  ओर  हमें
 कानून  का  डंडा  बजाना  पड़े।  इसलिये  मैं
 समझता  हूं  कि  ग्राज  सरकार  के  शभ्रन्दर  इस
 तरह  के  एंटीच्यूड  को  पैदा  करने  की  सख्त
 जरूरत  है  श्र  मुझे  पूरा  विद्वास  है  कि  ऐसा
 होते  से  इस  बीमा  व्यवसाय  का  काम  बहुत
 श्रच्छी  तरह  से  चलेगा  श्रौर  यह  व्यवसाय
 शरकक्‍की  करेगा  झौर  हमारा  देश  प्रगति  पथ
 पर  आगे  बढ़ेगा।  हम  चाहते  हैं  कि  हमारे  देश
 के  भ्रन्दर  यह  व्यवसाय  बढ़े  ब्रौर  यह  एक  एं  सा
 व्यवसाय  है  कि  जिस  व्यवसाय  के  मातहत
 सैकड़ों  व्यवसाय  पनप  सकते  हैं  और  में
 चाहता  हूं  कि  बीमा  व्यवसाय  में  लगे  हुये  कर्म-

 चारियों  के  श्रसम्तोष  को  कम  करने  के  लिए
 जितने  भी  कदम  उठाये  जा  सकते  हैं  उठाने
 खाहियें  1
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 में  समझता  हूं  कि  वित्त  मंत्री  महोदय  भी

 इस  बात  को  महसूस  करेंगे  कि  इन  प्रख्त्यारात
 के  ले  लेने  के  बाद  इस  व्यवसाय  में  लगे  हुये
 कर्मचारियों  को  श्रगर  कुछ  सहूलियतें  पहले  से
 हासिल  हैं  श्रौर  इस  रेशनलाइज़ेशन  या  युनि-
 फार्मिटी  का  नाम  लेकर  अगर  उनकी  सहू-
 लियतें  कम  की  जाती  हैं  तो  यह  उन  कमें-
 चारियों  के  साथ  भारी  बेइंसाफी  होगी  जिसे
 न  सरकार  चाहती  है  भ्रौर  न  सरकार  को  चाहना
 चाहिए।  हमारा  कत्तंव्य  है  कि  जो  आदमी
 इस  बीमा  व्यवसाय  में  लगे  हुए  हैँ  उनको

 संतुष्ट  रखते  हुए  इस  व्यवसाय  में  लगाये
 रहना  चाहिए  शौर  इसके  लिए  प्रगर  हम  थोड़ा
 ५  भी तो  भी  कोई  हर्ज  नहीं  है।

 यह  जो  कहा  जाता  है  कि  विभिन्न
 कम्पनियों  में  काम  करने  वाले  कर्मचारियों  की
 नौकरी  श्रादि  की  शर्तों  में  भिन्नता  है  प्रौर
 यह  कि  हम  उनमें  बिलकुल  एक  यून  फ्रामिटो
 लाना  चाहते  हैं,  मेरा  कहना  है  कि  श्राप  उससे
 व्यर्थ  में  परेशान  न  हों  क्प्रोंकि  वह  भिन्नत
 कुछ  थोड़ी  सी  ही  है  प्रोर  भिन्नता  में  हमने
 हमेशा  समानता  देखी  हे  श्रौर  सारी  दुनिया  को
 ऐसा  मार्ग  दिखाने  को  प्रपग्रसर  रहते  हैं  तो  कोई
 वजह  नहों  हँ  कि  हम  समानता  का  नाम  लेकर
 अ्रपन  बीमा  व्यवसाय  में  लगे  कर्मचारियों  में
 असन्‍्तोष  पैदा  करें।  झ्राज  कर्मचारी  यह
 समझ  रहे  हैं  कि  जो  अधिकार  उनको  मिले
 रहने  चाहिए  थे  वे  घटाये  जा  रहे  हैं  ब्ौर  उनके
 साथ  सरकार  इंसाफ  नहीं  करने  जा  रही
 है।  मैं  चाहता  हूं  कि  हमारे  वित्त  मंत्री  महौदय
 को  कोई  रास्ता  ऐसा  ग्रख्त्यार  करना  चाहिए
 जिससे  कि  वह  प्रसन्तोव  बढ़े  नहों  बल्कि
 घटे  |  सरकार  यह  जो  अ्रब्त्यारात  लेने  जा
 रही  है  उनको  बड़े  झ्ौक  से  वह  ले  ले  लेकिन
 उनका  इस्तेमाल  न  करते  हुये  इस्तेमाल  उन्हीं
 तरीकों  को  करे  जो  कि  गांबी  जी  ने  हमको
 बतलाये  थे  और  जो  कि  श्राज  पंडित  जी  हमें
 आर  सारे  संसार  को  बता  रहेहैं।  अराज  जब  हम
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 [श्री  राधा  रमण  ]
 सारे  संसार  को  शांति  श्नौर  आपस  में  मिल  कर
 अपनी  समस्याधों  को  हल  करने  की  प्रेरणा
 दे  रहे  हैं  तो  उसी  रास्ते  का  हमें  यहां  भी  भ्नु-
 सरण  करना  चाहिए।  इन  शब्दों  के  साथ  में
 इस  विधे यक  का  समर्थन  करता  हूं।

 Shri  Hem  Barua:  I  have  an  idea
 in  moving  my  amendment.  When  this
 Corporation  was  established  and  life
 insurance  was  nationalised,  there  was
 a  sort  of  enthusiasm  all  over  the  coun-
 try  and  people  welcomed  it;  even  the
 insurance  workers  welcomed  it.  This
 Life  Insurance  Corporation  started
 with  a  bang  and  has  now  thinned  itself
 into  a  dim  whimper.  Because,  that
 enthusiasm  which  was  initiated  in  the
 beginning  that  it  would  help  invest-
 ments  and  we  want  capital  investment
 for  the  success  of  the  Second  Five
 Year  Plan,  has  somehow  or  other
 withered  away.  It  is  because  of  this
 fact.  The  former  Finance  Minister
 gave  an  assurance  to  the  insurance  em-
 ployees  that  their  interests  would  be
 safeguarded,  that  their  service  condi-
 tions  would  be  safeguarded.  But
 when,  to  their  utter  dismay,  they
 found  that  their  service  conditions  and
 interests  were  not  safeguarded,  natu-
 rally  they  had  to  go  on  strike,  natu-
 rally  enough  they  had  to  agitate.  And
 the  Finance  Minister,  in  his  reply  to
 the  debate  on  the  General  Budget  on
 the  floor  of  the  Rajya  Sabha,  has  made
 a  reference  to  the  demonstration  that
 the  insurance  workers  made  in  front
 of  his  house  in  Madras.  This  has  to
 be.  Because,  one  thing  is  certain,  that
 these  workers,  these  employees  went
 to  the  law  court  for  justice,  and  the
 Bombay  High  Court  pronounced  cer-
 tain  judgments  in  their  favour.  But
 quick  in  the  heels  of  that  judgment
 came  the  Ordinance.  And_  the  pur-
 pose  of  the  Ordinance,  as  sought  to
 be  enacted  by  this  Bill,  is  this.  It
 is  a  very  dangerous  thing.  They  want
 to  standardise  and  rationalise,  as  they
 say,  the  pay  scales  and  all  that.  But
 at  the  same  time  they  say,  that  “if  the
 alteration  is  not  acceptable  to  any
 employee,  the  Corporation  may  termi-
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 nate  his  employment  by  giving  him
 compensation  equivalent  to  three
 months’  remuneration  unless  the  con-
 tract  of  service  with  such  employee
 provides  for  a  shorter  notice  of  termi-
 nation.”

 I  want  to  tell  you  here  about  the
 field  workers.  These  field  workers
 generally  are  those  who  form  the
 blood  and  bone  of  the  insurance  in-
 dustry.  And  what  about  these  field
 workers?  Some  eight  thousand  field
 workers  are  left  in  the  lurch  and  they
 are  groping  in  the  dark  for  security
 of  life.  They  are  demanding  employ-
 ment.  Out  of  these  eight  thousand,
 only  nine  hundred  are  employed  today
 and  the  rest  of  these  field  workers  are,
 as  I  said,  groping  in  the  darkness.

 And  Comrade  Gupta  has  already
 made  a  mention  of  the  Medical  Exa-
 miners,  who  are  about’  twenty
 thousand.  There  is  an  agitation  among
 them,  because  this  nationalised  indus-
 try  has  left  them  in  darkness  and
 gloom.  There  is  no  hope  for  them.

 We  find  that  this  Ordinance  which
 is  now  sought  to  be  regularised
 through  this  Bill  has  made  an  inroad
 into  the  rights  and  privileges  of
 the  workers.

 Shri  Narayanankutty  Menon  (Mu-
 kandapuram):  Sir,  on  a  point  of  order.
 There  is  no  quorum  in  the  House.

 Mr.  Chairman:  The  bell  is  being
 rung.

 Shri  V.  P.  Nayar  (Quilon):  In  the
 last  Parliament  we  had  this  only  to-
 wards  the  end,  the  lack  of  quorum.

 Shrimati  Parvathi  Krishnan  (Coim-
 batore):  It  is  the  Government  Busi-
 ness.  They  have  to  maintain  quorum.

 Shri  V.  P.  Nayar:  On  the  Treasury
 Benches  there  is  only  one  Minister.

 Shri  Narayanankutty  Menon:  When
 such  an  important  matter  is  being  dis-
 cussed,  it  is  their  duty  to  have  a  quo-
 rum.

 Shri  Hem  Barua:  May  I  continue,
 Sir?
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 Mr.  Chairman:  Unless  there  is  a
 quorum,  he  cannot.

 Now  there  is  quorum,  he  may  con-
 tinue.

 (Mr.  Deputy-Speaker  in  the  Chair]

 I  had  stopped,  Mr.  Deputy  Speaker,
 because  it  was  pointed  out  that  there
 was  no  quorum.

 Mr.  Deputy-Speaker:  He  might  con-
 tinue  now.

 Shri  Narayanankutty  Menon:
 Throughout  his  speech  there  was  no
 quorum!

 Shri  Hem  Barua:  Sir,  I  have  moved
 an  amendment  to  the  motion  before
 the  House,  because  I  _  find  that  this
 Bill  which  seeks  to  replace  the  Ordi-
 nance  has  raised  a  lot  of  controversy
 among  the  people.  I  want  this  Bill  to
 be  circulated  for  public  opinion.  When
 insurance  was  nationalised,  naturally,
 there  was  enthusiasm  among  the  peo-
 ple,  among  the  policy-holders,  among
 the  insurance  employees.  This  was  a
 good  sign  and  so  it  was  welcomed  by
 the  insurance  employees  and  the
 policy-holders  welcomed  it.  Now,  it
 seems  they  have  discovered  certain
 loopholes  in  it.  We  find  the  policy-
 holders  are  in  the  darkness  in  the
 sense  that  there  has  been  hesitation  in
 them.  For  one  complete  month,  busi-
 ness  was  at  a  standstill.  After  that,
 in  the  business  that  was  transacted,
 there  has  been  go-slow  tactics.  So  far
 as  the  field  workers  are  concerned,
 who  are  supposed  to  constitute  the
 bone  and  blood  of  this  industry,  they
 have  no  security  in  the  sense  that  8000
 of  them  are  out  of  employment.  Out
 of  8000  field  workers,  only  900  are
 Provided.  When  this  industry  was
 nationalised,  the  former  Finance  Mini-
 ster  gave  an  assurance  to  the  insurance
 employees  that  their  service  conditions
 would  not  be  impaired  and  that  their
 interests  will  be  safeguarded.  They
 also  welcomed  nationalisation  in  the
 sense  that  this  would  augment  capital
 formation  and  investment.  We  want
 investment  and  capital  formation  for
 the  success  of  the  Second  Plan.
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 There  is  controversy  today  because

 some  of  the  employees  of  the  Life  In-
 surance  Corporation,  in  order  to  re-
 dress  their  grievances,  had  taken  re-
 course  to  the  courts  of  Law.  The
 Bombay  High  Couct  pronounced  judg-
 ment  in  their  favour.  On  the  heels  of
 this  judgment,  this  Ordinance  was  en-
 acted  in  order  to  deprive  these  people
 of  the  benefits  that  they  get  out  of  the
 verdict  of  the  law  court.  Now,  I  say,
 this  is  an  inroad  on  the  rights  and  pri-
 vileges  of  the  life  insurance  workers.
 It  also  cuts  at  the  root  of  healthy  de-
 mocratic  trade  union  movement  in  this
 country.  A  healthy,  democratic  trade
 union  was  growihg  in  this  country.  It
 was  building  up  a  tradition.  By  pro-
 mulgating  this  Ordinance,  which  the
 Government  seek  to  regularise  through
 this  Bill,  they  have  cut  at  the  root  of
 this  healthy  democratic  movement.

 I  find  here  the  Government  have
 tried  to  monopolise  all  power  and  they
 are  trying  to  dictate  terms  to  the  in-
 surance  employees.  On  page  2,  it  is
 said:

 “if  the  alteration  is  not  ac-
 ceptable  to  any  employee,  the  Cor-
 poration  may  terminate  his  em-
 ployment  by  giving  him  compen-
 sation  equivalent  to  three  months’
 remuneration  unless  the  contract
 of  service  with  such  employee
 provides  for  a  shorter  notice  of
 termination.”

 Government  say,  if  some  of  the  em-
 ployees  are  not  ready  to  accept  the
 terms  and  conditions  dictated  by  them,
 the  only  course  open  to  them  is  termi-
 nation  of  their  service.  This  is  how
 their  services  would  be  terminated.
 They  would  be  thrown  into  wilderness.
 There  is  no  provision  in  this  Bilf  for
 a  machinery  to  negotiate.  There  is  no
 room  in  this  Bill  for  co-operative  or
 collective  bargaining.  Our  trade  union
 movement  has  created  an  atmosphere
 for  collective  bargaining,  Nowhere
 in  this  Bill  do  we  find  a  clause  provid-
 ing  for  collective  bargaining.  At  the
 same  time,  there  is  no  scope  for  arbi-
 tration  or  for  negotiation.
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 [Shri  Hem  Barua]
 The  Planning  Commission  has  pub-

 lished  a  report.  In  the  course  of  the
 report  it  has  said  that  it  is  necessary
 to  create  ideal  industrial  conditions.
 Now,  we  are  embarking  on  the  Second
 Plan.  We  want  an_  atmosphere  of
 ideal  industrial  conditions.  I  want  to
 ask  the  Government,  do  they  think
 that  by  promulgating  this  Ordinance
 or  this  Bill,  they  are  going  to  create
 that  atmosphere,  that  climate  of  ideal
 industrial  relations.  The  worker  or
 employee  has  nothing  to  say.  His
 terms  and  conditions  will  be  dictated
 to  him.  His  trade  union  movement  is
 gone  to  the  wind.  He  cannot  come
 and  negotiate  with  the  Government  or
 the  Corporation.  That  is  the  position
 into  which  he  jis  forced.  I  say,  this,
 because  nationalisation  and  this  Cor-
 poration  have  created  problems  to
 more  than  one  in  the  country  today.
 As  my  comrade  Shri  Sadhan  Gupta
 said,  this  has  created  a  problem
 among  the  medical  examiners.  I
 have  already  referred  to  the  problem
 it  has  created  among  the  field  workers.
 I  have  referred  to  the  problem  it  has
 created  among  the  people.  I  know
 the  top  bosses.  For  the  top  bosses,
 there  are  no  problems.  I  have  a  sus-
 picion  somehow  or  other  that  these
 top  bosses,  who  have  exhibited  sam-
 ples  of  nepotism  and  favouritism  by
 putting  in  people  for  whom  they  have
 some  sort  of  affection,  have  tried  to
 sabotage  this  nationalisation  scheme
 so  that,  from  the  public  sector,  they
 may  be  again  denationalised  and  trans-
 ferred  to  the  private  sector.  There  is
 that  suspicion  not  only  in  me,  or  in
 the  majority  of  the  House,  I  suppose,
 but  among  the  people,  in  the  public
 today.  That  is  why  I  want  this  Bill
 to  be  circulated  for  public  opinion  be-
 fore  it  is  taken  up  here  and  passed  in-
 to  an  Act.

 Shri  Dasappa  (Bangalore):  Mr.
 Deputy-Speaker,  I  do  not  propose  to
 enter  into  the  controversy  that  has
 been  created  over  this  Bill.  I  only
 wish  to  say  that  this  Bill  is  absolutely
 inevitable  in  view  of  the  very  cir-
 cumstances  in  which  the  Government
 and  the  Corporation  find  themselves.

 24  MAY  957  Corporation  (Amendment)  96c¢
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 There  are  certain  analogies  which,
 I  think,  it  would  do  well  for  us  to
 remember,  when  we  consider  this  mea-
 sure.  Take,  for  instance,  the  case  of
 Federal  financial  integration.  When
 there  was  an  integration  of  the  various
 Indian  States  with  the  Union,  when
 certain  departments  like  Income-tax
 and  Railways  and  Excise  and  so  on
 were  transferred  to  the  Centre,  all
 over  India,  we  had  a  number  of  States
 where  different  scales  of  salaries  and
 terms  and  conditions  were  obtaining.
 The  Federal  Financial  Integration
 Commission  presided  over  by  Sir
 V.  T.  Krishnamachari,  laid  down  a  cer-
 tain  formula  with  regard  to  this  ques-
 tion  of  absorption  of  various  officials.
 They  put  it  in  some  general  way,  that
 is  to  say,  that  they  must  be  absorbed
 in  appropriate  grades  and  on  terms  not
 Jess  advantageous  than  what  they  had
 before.  That  is  all  that  they  could  do
 at  the  time.  Everything  else  was  left
 for  implementation  in  a  reasonable
 and  liberal  way.  When  we  are  deal-
 ing  with  hundreds  of  institutions  with
 varying  scales  of  salaries  and  condi-
 tions  of  service,  it  is  impossible  to  lay
 down  any  single  formula  which  could
 be  applicable  to  all  the  companies,  and
 all  the  staff.  We  can  only  lay  down
 very  broad  principles.  In  the  case  of
 the  integration  of  Indian  States,  it  was
 said  that  they  should  be  absorbed  in
 appropriate  cadres’  and  on  terms  not
 less  advantageous.  It  is  obvious  to
 anybody  that  when  there  is  this  integ-
 ration,  every  person  who  may  be  hold-
 ing  a  responsible  position  in  a  certain
 company,  cannot  get  a  similar  place  in
 the  insurance  Corporation  or  in  the
 various  branches  of  the  Corporation.
 If  there  is,  for  instance,  one  cashier  for
 each  branch  of  a  company,  we  cannot
 take:  all  these  cashiers  and  give  each
 of  them  the  position  of  cashier  in  the
 Corporation.  At  best,  what  the  Cor-
 poration  could  do  is  to  see  that  his
 remuneration  is  not  less  than  what  he
 is  getting  and  his  prospects  are  not
 damaged  or  harmed.  These  are  cer-
 tain  general  principles.  When  the
 parent  Act  was  passed,  I  do  not  know,
 for  some  reason  or  other,  they  did  not
 follow  the  phraseology  that  there  was
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 tn  certain  of  the  earlier  enactments.
 They  only  referred  to  the  question  of
 remuneration.  It  should  be  patent  to
 anybody  that  if  it  is  only  a  question  of
 remuneration  and  not  anything  else,
 it  becomes  impossible  to  work  the  Cor-
 ‘poration  in  any  rational  manner.  §  It
 4s  inevitable  that  there  should  be  an
 amendment  such  as  we  have  here.  It
 ‘must  refer  also  to  other  matters  be-
 yond  remuneration,  and  one  is  the
 revision  of  the  other  terms  and  condi-
 tions  of  service.  Therefore,  I  do  not
 think  there  is  any  reasonable  ground
 for  complaining  about  the  issue  of  the
 ordinance.  And  when  once  the  ordi-
 nance  is  issued,  I  think  the  Bill  must
 come  up  before  us  and  I  see  no  rea-
 son,  no  profit,  in  trying  to  think  of
 circulating  this  Bill  for  public  opinion.

 6  hrs.

 However,  I  wish  to  appeal  to  the
 thon.  Finance  Minister  to  take  up  a
 liberal  attitude  in  the  matter  of  im-
 plementation  of  this  Bill.  I  shall  show
 in  a  minute  or  two  how  a  liberal  im-
 plementation  is  called  for  in  the  cir-
 cumstances.  There  were  some  old
 well-established  companies  which  had,
 I  should  say,  very  decent  scales  of  pay
 in  all  the  varying  categories.  There
 were  other  companies  where  the  scales
 were  much  lower  than  the  well-estab-
 lished  ones.  I  may  refer  to  the  My-
 sore  State  Life  Insurance  Company.  I
 pleaded  very  earnestly  that  this  may
 be  left  to  be  run  by  itself  and  the  pre-
 sent  Corporation  need  not  absorb  it,  be-
 cause  there  would  be  an  element  of
 competition  and  it  would  have  been
 all  for  the  good.  The  principle  of
 nationalisation  would  not  in  the  least
 be  harmed  thereby,  and  the  State
 ‘would  also  have  its  ways  and  means
 position  improved.  That  may  be  a
 different  thing,  I  do  not  think  ‘it  is
 Profitable  now  to  take  it  up.  But  I
 was  saying—I  am  only  illu8trating  my
 Point  and  it  will  apply  to  various  other
 companies—that  in  that  State  life
 insurance  company  in  Mysore  the
 scales  of  pay  were  low.  In  fact,  the
 scales  in  Mysore  and  places  like
 Travancore-Cochin  were  far  lower
 than  those  in  other  provinces  or  the
 Union.  But  when  the  question  comes
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 for  absorption,  I  would  ask  the  hon.
 Finance  Minister  to  consider  this  as-
 pect,  that  a  man  with  sufficiently  high
 qualifications  and  long  experience,
 merely  because  his  scale  of  pay  is  low,
 should  not  be  brought  lower  down
 than  others  who  might  have  had  much
 less  experience  and  much  less  qualifi-
 cation  but  had  the  advantage  of  a
 higher  scale  of  pay  in  another  com-
 pany.  This  is  an  aspect  which  is  not
 only  a  matter  to  be  considered  now
 with  reference  to  this  Bill,  but  one
 which  has  got  to  be  borne  in  mind  in
 the  case  of  a  number  of  future
 schemes  that  we  will  have  to  bring
 before  Parliament.  It  is  not  only  a
 question  of  nationalisation  of  insu-
 rance.  With  regard  to  every  other
 similar  thing  this  question  is  going  to
 crop  up.  Even  with  regard  to  States
 re-organisation,  for  instance  in  the  case
 of  Mysore  State  five  different  States
 have  come  together.  In  each  State
 the  scales  were  different.  A  teacher
 in  one  place  was  getting  twice  as  much
 as  a  teacher  in  another  place  with
 identical  qualification  and  _  possibly
 much  longer  experience.  How  are
 you  going  to  equate  these  posts?  This
 is  not  an  easy  thing.  So,  it  does  not
 confine  itself  to  remuneration  alone
 but  applies  to  the  various  terms  and
 conditions  of  service  also,  and  if  this
 aspect  had  been  well  considered  while
 bringing  the  original  Bill,  possibly
 the  expression  would  have  been  diffe-
 rent  and  this  idea  also  would  have
 been  incorporated  in  it.  Therefore,  I
 would  urge  upon  the  hon.  Members
 opposite.who  are  trying  to  find  fault
 with  the  hon.  Finance  Minister  for
 having  brought  this  Bill  and  perhaps
 even  for  being  responsible  for  the
 ordinance,  to  see  that  he  has  done
 nothing  except  to  improve  the  effi-
 ciency  of  the  administration  and  also
 mete  out  justice  to  the  employees.
 What  does  it  profit  the  hon.  Finance
 Minister  to  harm  a  single  officer  or
 official,  I  cannot  understand.  Is  it  that
 the  Finance  Minister  is  there  just  to  be
 unreasonable,  mulish  and  _  stubborn
 and  tolerate  these  inequalities?  Noth-
 ing  of  the  sort.  It  is  absolutely  neces-
 sary,  you  cannot  get  over  that,  and
 therefore  this  amendment  becomes
 absolutely  necessary.
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 (Shri  Dasappa)
 All  that  we  should  see  is  that  in  the

 course  of  implementation  there  is  no
 injustice.  I  can  also  assure  the  House
 and  the  hon.  Finance  Minister  that
 nothing  that  anybody  do  will  take
 away  the  sense  of  injustice  in  the  case
 of  some  people.  I  was  discussing  the
 Federal  Financial  Integration.  The
 railways  were  integrated.  I  will  tell
 you  how  after  implementation  certain
 sections  were  perfectly  happy,  there
 was  no  trouble,  while  in  others.  the
 8rievances  remained,  and  to  this  day remain.  Take  the  Class  IV  appoint- ments  in  the  railways  when  there  was
 integration  of  the  Hyderabad,  Mysore and  other  railways.  They  were  treat-
 ed  very  well,  very  generously,  and
 there  was  no  trouble  about  them.
 But  when  it  came  to  the  question  of
 Class  I  and  Class  IJ,  the  trouble  has
 not  ended  to  this  day.  There  was  a
 formula  which  was  given  only  one
 year  ago,  and  that  also  has  not  been
 properly  implemented.  Therefore,  I
 say  in  implementing  it  becomes  very
 necessary  to  be  fair,  to  be  generous.
 It  is  not  an  easy  task,  and  it  should
 not  be  merely  left  to  people  who  may
 not  have  experience  in  this  matter.  I
 think  the  Home  Ministry  also  have  got
 people  who  have  handled  similar
 situations,  whose  advice  and  guidance
 would  be  very  helpful  in  this  matter.

 Therefore,  without  taking  more
 time  of  the  House,  I  would  say  this
 Bill  is  absolutely  necessary  and  that
 it  is  just  filling  in  a  lacuna.  At  the
 same  time,  I  would  make  an  appeal  to
 the  hon.  Finance  Minister  to  be  very
 sympathetic  in  the  matter  of  imple-
 menting  this  Bill.

 Pandit  K.  C.  Sharma  (Hapur):
 Like  my  friend  Shri  Dasappa  I  find  it
 quite  logical  and  a  commonsense
 thing  that  this  Bill  should  have  been
 brought,  because  I  was  on  the  Select
 Committee  on  the  original  Bill  and  I
 know  that  it  was  the  intention  that  not
 only  the  remuneration,  but  the  service
 conditions,  the  work  to  be  assigned
 etc.,  too  may  be  changed.  The  reason
 is  simple  as  has  been  pointed  out  by
 Shri  Dasappa.  There  might  have  been
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 200  Secretaries  in  200  companies,  but
 there  cannot  be  200  Secretaries  in  one
 Corporation,  they  must  change  their
 jobs.  So,  when  the  jobs  are  changed, the  question  arises  even  of  remunera-
 ration.  Even  in  the  former  Act  as
 it  was,  the  remuneration  could  be
 changed.  So,  there  is  no  sense  in
 taking  up  the  position  that  remunera-
 tion  could  be  changed,  only  other
 conditions  could  not  be  changed.  This
 was  disputed  in  the  Bombay  High
 Court  and  the  High  Court  held  that
 the  Act  as  it  was  did  not  permit  the
 Corporation  to  change  the  other  condi-
 tions.  So,  the  remedy  has  been  added,
 nothing  more  has  been  done.  And  it
 is  logically  impossible  to  keep  pedpte
 in  the  same  place,  therefore  they  have
 to  change  jobs,  and  ultimately  _  this
 law  has  to  come  as  it  has  come.

 So  much  is  said  about  the  satisfac-
 tion  to  the  people  who  are  working  in
 the  insurance  business  and  so  much
 about  their  dissatisfaction  and  dis-
 content.  I  simply  take  the  attitude
 that  State  service  is  not  a  contract  for
 business.

 State  service,  according  to  every
 Constitution  which  lays  down  the
 fundamental  principles  for  citizens  as
 such,  is  a  constitutional  obligation  to
 take  up  a  particular  job.  It  is  a  pri-
 vilege,  and  it  is  a  duty.  It  is  not  a
 contract  of  business.  It  cannot  be
 treated  on  the  same  footing  as  a  busi-
 ness  contract.  Here,  there  is  a  sense
 of  duty,  a  sense  of  loyalty  to  the  State.
 One  has  also  to  take  into  considera-
 tion  the  fact  that  while  a  person  fs
 working  for  the  State,  he  is  not  work-
 ing  merely  for  the  purpose  of  remu-
 neration,  but  for  the  purpose  of  doing
 some  job  which  will  affect  the  State,
 and  which,  will  do  some  good  to  the
 State,  and  thereby  he  does  some  good
 to  the  coming  generation  in  which  his
 own  children  are  included.  This  is
 the  principle  of  State  service,  which  is
 quite  different  from  that  behind  a
 contract  of  business.  Therefore,  any-
 one  who  does  not  want  to  work  is  not
 fit  to  be  taken  into  State  service.
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 Stmply  because  a  certain  man  in  a
 certain  insurance  company  was  being
 paid  a  very  handsome  salary,  can  he
 be  paid  much  more  than  others  em-
 ployed  in  Government  service,  who
 are  of  the  same  mental  equipment,
 who  have  put  in  the  same  experience,
 and  who  have  put  forth  the  same
 labour,  though  their  jobs  are  diffcrent?
 I  submit  that  there  should  be  some
 rational  in  the  State  services.

 Once  these  companies  have  been
 nationalised,  it  necessarily  follows
 that  there  should  be  uniformity  in  the
 remunerations,  and  consequently,
 there  will  be  changes  in  the  terms  and
 conditions  of  service.  So  far  as  busi-
 ness  contracts  are  concerned,  there  is
 no  provision  that  the  man  who  is  em-
 ployed  would  be  in  service  at  the
 pleasure  of  the  employer.  There  is  a
 contract  of  service,  and  the  contractor
 is  bound  by  it,  the  employer  is  also
 bound.  by  the  contract  that  he  makes
 with  the  employee.  But  in  the  case
 of  State  service,  as  the  Constitution
 clearly  lays  down,  anyone  who  is  in
 the  service  of  the  State  would  be  in
 service  at  the  pleasure  of  the  Presi-
 dent  or  of  the  Governor.  So,  the  basis
 of  State  service  is  quite  different  from
 that  of  service  under  business  con-
 tracts.  That  being  so,  what  is  appli-
 cable  and  what  is  true  in  the  case  of
 contract  service  does  not  apply  to
 State  service.

 So  far  as  the  question  of  three
 months’  notice  is  concerned,  that  pro-
 vision  already  existed  in  the  Act.  So,
 that  is  nothing  new.  If  a  man  does
 not  want  to  work,  he  has  the  option
 to  go  out.  The  conditions  in  the  case
 of  a  man  going  out  are  the  same  as
 before.

 Therefore,  I  support  this  Bill,  and  I
 see  no  reason  to  disagree.  It  has
 come  in  the  natural  course  of  things,
 and  it  was  necessary.  It  has  not
 changed  anything,  nor  has  it  added
 anything  new.  What  was  meant  when
 the  law  was  made,—which  the  High
 Court  held  the  Act  did  not  mean—has
 been  put  in  the  Bill  in  simple  language
 Once  again,  and,  therefore,  it  is  only
 a  lacuna  that  has  been  filled.
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 Shri  Easwara  Iyer:  I  am_  really thankful  for  having  been  given  the-

 opportunity  to  speak  on  this  occasion,
 although  certain  amount  of  constitu-
 tional  disability  prevents  me  from.
 being  quick  enough  to  catch  the:
 Chair’s  eye.

 Mr.  Deputy-Speaker:  That  might  be- a  defect  on  my  part,  and  not  on  the
 hon.  Member’s  part.

 Shri  Easwara  Iyer:  I  am  not  going. to  take  up  the  time  of  this  House  by  a
 lot  of  introductory  remarks.  I  shall
 confine  myself  to  certain  difficulties
 felt  by  me  in  respect  of  the  Bill  that
 has  been  brought  forward  by  the-
 Minister,  i.e.  in  regard  to  the  provi- sions  contained  therein.

 The  insurance  enactment,  or  I  may call  it  the  insurance  ordinance,  was.
 necessitated  by  the  fact  that  the  Bom-
 bay  High  Court  came  out  with  a.
 judgment  which  stood  in  the  way  of
 standardisation  of  the  pay  scales  of:
 the  insurance  employees.  That  is  per--
 haps  the  reason  which  has  now  been.
 advanced  by  the  Finance  Minister  in
 support  of  this  Bill.

 There  is  no  use  blaming  the  High: Court  of  Bombay  for  coming  to  such
 a  conclusion,  because  as  the  Act  then
 stood  or  is  now  standing,  by  virtue  of
 section  l]  (2),  the  Central  Govern-
 ment  is  empowered  only  to  touch  the
 remuneration  and  not  to  alter  the
 terms  and  conditions  of  service  of  the:
 employees.  So,  the  promulgation  of
 the  ordinance  was  necessitated,  and:
 the  Bill  is  now  brought  forward  before
 us.  I  dare  say  that  the  Finance  Minis-
 ter  is  fortunate  enough,  if  I  may  say
 so,  that  the  validity  of  the  ordinance
 itself  is  not  questioned  as  ultra  vires.

 Therefore,  this  Bill,  which  is  only
 a  reproduction  of  the  provisions  of
 the  ordinance  more  or  less,  has  to  be:
 examined  in  the  light  of  the  provi-
 sions  of  the  Constitution.  The  ope-
 rative  portion  of  the  Bill  or  the  crux
 of  the  Bill  seems  to  be  cfause  2,  which
 enables  the  Central  Government  to
 alter  the  terms  and  conditions  of  ser-
 vice  of  the  employees,  as  they  think
 fit,  whenever  they  are  unilaterally:
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 (Shri  Easwara  Iyer]
 :Satisfied  that  in  the  interests  of  ration-
 :alisation  or  standardisation  of  pay
 scales,  it  is  necessary  to  do  so.  This
 unfettered  or  uncontrolled  discretion

 -which  is  conferred  upon  the  Central
 -Government  or  is  sought  to  be  con-
 ferred  upon  the  Central  Government
 ‘for  altering  the  terms  and  conditions
 of  services,  as  they  think  fit,  is  not
 controlled  by  any  guiding  principles.

 ‘That  is  what  I  would  submit  before
 .this  House,  is  an  absolute  discretion,
 .and  if  I  may  so  put  it,  is  a  naked  and
 -arbitrary  power  which  is  sought  to  be
 -conferred  on  the  Central  Government,
 and  which  has  got  the  potency  of

 ‘being  used  with  discrimination.

 Clause  2  says  that  the  Central  Gov-
 vernment  have  got  the  power,  the  ab-
 solute  power,  to  alter  the  terms  and

 conditions  of  service  of  the  employees
 of  the  corporation  notwithstanding  any
 eof  the  provisions  contained  in  the
 Industrial  Disputes  Act,  notwithstand-
 ‘ing  any  agreement,  notwithstanding
 any  award  or  settlement  or  what-
 ever  else  it  may  be;  that  means  that
 the  Central  Government  are  now  seek-
 .ing  to  take  upon  themselves  an  abso-
 lute  power  to  alter  the  terms  and  con-
 ditions  of  service,  and  that  too,  in  spite
 .of  the  provisions  of  the  Industrial
 Disputes  Act  or  the  agreements  or
 awards  given.  Therefore,  I  say  that
 although  the  Bill,  on  the  face  of  it,
 appears  to  be  perfectly  in  order,  it
 -gives  to  the  Central  Government  cer-
 tain  arbitrary  powers  without  any
 guiding  principles  or  guiding  rules  to
 control  this  discretion,  and  that  is  hit
 -by  article  4  of  the  Constitution.

 In  submitting  this  before  this  House,
 ‘I  do  not  lay  any  claim  to  infallibility.
 It  is  a  matter  of  opinion  which  may  be
 questioned  by  the  Minister,  as  every
 matter  of  opinion  could  be  questioned.
 But  I  have  got  the  consolation  that  if
 -at  all  I  err,  Lerr  in  the  good  company
 -of  a  Supreme  Court  decision.  I  be-
 ‘lieve  it  is  in  the  case,  of  State  of  West
 ‘Bengal  vs.  Anwar  Ali,  that  Their
 ‘Lordships  of  the  Supreme  Court  held
 ;that  when  an  Act,  on  the  face  of  it
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 confers  arbitrary  discretionary  powers
 upon  designated  officials  without  any
 guiding  principles  to  control  that  dis-
 cretion,  it  has  got  a  potency  for  being
 used  with  discrimination  and,  there-
 fore,  void  as  being  opposed  to  article
 4  of  the  Constitution.

 So  in  the  light  of  what  I  am  sub-
 mitting,  I  request  the  hon.  Minister  to
 examine  the  provisions  of  clause  2  and
 see  whether  the  form  in  which  clause
 2  has  been  put  in,  by  which  absolute
 power  has  been  conferred  on  the
 Central  Government  to  deal  with  the
 employees  as  they  like,  could  not
 ultimately  be  challenged  again  in  a
 court  of  law  as  being  ultra  vires  of
 the  Constitution.  Therefore,  my  sug-
 gestion  before  the  House  is  this:  Let
 us  have  some  guiding  rules  regarding
 the  alteration  of  the  terms  and  condi-
 tions  of  service.  Let  us  enact  some
 principles  by  which  Government  could
 standardise  the  pay  scales  or  the  re-
 muneration  of  the  employees  so  that
 there  is  no  room  for  discrimination.

 Of  course,  the  hon.  Member  who
 preceded  me  wanted  the  sympathy  of
 the  hon.  Finance  Minister  by  saying
 that  in  implementing  this  provision,
 there  should  be  equity.  So  he  wanted
 the  sympathy  of  the  hon.  Minister
 because  he  felt  that  there  is  likeli-
 hood  of  this  provision  being  abused.

 So  in  respect  of  clause  2  we  must
 enact  that  when  the  Central  Govern-
 ment  is  given  powers  to  alter  the  ser-
 vice  conditions  of  the  employees,  there
 must  be  some  control  over  the  Cen-
 tral  Government  powers.  In  respect
 of  certain  categories  of  employees,  say,
 drawing  pay  up  to  a  particular  scale,
 the  provisions  of  the  Industrial  Dis-
 putes  Act  may  be  made  applicable  in
 case  of  dispute.  This  is  one  sugges-
 tion  I  would  like  to  make  to  the  hon.
 Minister  for  acceptance.  One  hon.
 Member  cited  the  fact  that  a  civil
 servant  holds  office  at  the  pleasure  of
 the  President  or  the  Governor  under
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 the  provisions  of  article  30  of  the
 Constitution.  But  this  is  subject  to
 another  provision  of  the  Constitution
 itself  which  provides  safeguards  for
 civil  servants.  If  we  look  at  article
 33  of  the  Constitution,  the  Constitu-
 tion  continues  in  force  al]  rules  relat-
 ing  to  service  conditions  existing  prior
 to  the  coming  into  force  of  the  Con-
 stitution.  So  whatever  fundamental
 rules  were  existing  prior  to  the  com-
 ing  into  force  of  the  Constitution  by
 virtue  of  section  96(B)  of  the  Govern-
 ment  of  India  Act,  9l9,  were  being
 continued  by  the  Constitution.

 There  is  another  safeguard  in  article
 3i(2)  which  prevents  an  employee
 from  being  dismissed  without  being
 given  reasonable  notice.  There  is  yet
 another  safeguard  with  regard  to
 three  employees;  under  article  309  of
 the  Constitution,  the  Government  is
 empowered  to  legislate  regarding  ser-
 vice  rules.

 So  we  have  got  all  these  statutory
 rules  so  far  as  civil  servants  are  con-
 cerned  by  which  the  terms  and  con-
 ditions  of  their  service  are  governed.
 In  so  far  as  the  Life  Insurance  Cor-
 poration  is  concerned,  which  took  its
 birth  on  the  Ist  September  ‘1956,  we
 are  in  the  unfortunate  position  of  not
 having  any  principles  or  rules  govern-
 ing  their  service  conditions.  So  I
 would  respectfully  submit  that  before
 enacting  a  clause  like  clause  2,  we
 must  have  some  principles  under
 which  the  terms  and  conditions  of
 service  of  the  employees  therein  could
 be  varied.  Though  for  theoretical  pur-
 poses  we  may  say  that  the  Central
 Government,  who  are  dealing  with  the
 employees  of  the  Corporation  could
 alw*ys  be  presumed  to  act  equitably
 and  in  fairness  to  the  employees,  for
 all  practical  purposes,  we  find  that  the
 terms  and  conditions  of  service  are
 sought  to  be  enforced  or  varied  by
 some  senior  officials  of  the  Corpora-
 tion.  For  all  we  know,  the  represen-
 tation  which  he  submits  or  the
 employee’s  representation  which  he
 submits  to  his  superior  officer  might
 not  reach  the  hon.  Minister,  because
 it  must  be  submitted  through  ‘proper
 channel’.  It  may  be  found  to  have  no
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 substance  by  the  senior  official  and.
 thrown  into  the  waste  paper  basket.

 So  in  a  case  where  the  senior  offi--
 cial  thinks  that  the  service  conditions:
 of  the  employee  have  to  be  altered  or’
 changed,  if  he  feels  that  a  particular
 employee  should  be  chosen  for  a  parti--
 cular  service  in  preference  to  another’
 employee  just  because  that  employee-
 has  been  musically  well  up  or  just  be-
 cause  he  knows  Hindi  or  just  because
 he  knows  Malayalam  or  just  because
 he  helps  his  children  with  tuition  at.
 home,  all  these  things  will  give  rise  to:
 discrimination,  and  that  could  be  justi-
 fied  on  the  ground  that  he  is  unilater-
 ally  satisfied  that  in  the  interest  of
 standardisation  or  rationalisation  of
 pay  scales  it  is  absolutely  necessary.

 So  the  hon..  Minister  has  to  satisfy
 this  House  on  this  point  because  this
 House  is  always  reluctant  to  pass
 legislation  which  could  ultimately  be
 challenged  as  being  ultra  vires  of  the
 Constitution.  He  will  therefore  kindly
 satisfy  us  as  to  the  validity  of  the
 proposed  legislation.

 Mr.  Deputy-Speaker:  I  shall  now
 call  Shri  Heda.  After  he  finishes,  if
 the  House  agrees,  we  might  put  this
 motion  to  the  vote  of  the  House.  I
 think  it  has  been  sufficiently  discussed.
 Those  Members  who  want  to  speak
 and  have  been  left  out  will  be  given:
 ‘an  opportunity  during  the  following
 stage.

 Shri  Sadhan  Gupta:  What  about  the
 Minister's  reply?

 Mr.  Deputy-Speaker:  Of  course,  the
 motion  will  be  put  only  after  the
 Minister's  reply

 Shri  Heda  (Nizambad):  At  the  fag
 end  of  the  discussion  on  this  motion
 for  consideration  of  this  amending
 Bill,  I  would  like  to  mmke  a  point  or
 two.

 After  nationalisation,  bringing  about
 uniformity  in  the  terms  and  conditions
 of  service  was  one  of  the  earliest  jobs
 confronting  the  Corporation.  The:
 complexity  of  the  problem  and  the:
 huge  size  of  it  were,  I  think,  bewilder-
 ing.  But  the  Corporation  was  fully
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 {Shri  Hedas
 ‘seized  of  its  stupendousness,  and_  it
 may  be  said  that  the  efforts  it  made
 in  this  direction  so  far  have  achieved
 quite  a  good  success.  By  and  large,
 the  services  have  benefited  by  the  new
 change.  If  an  average  is  taken,  I  am

 -quite  sure  it  will  be  found  that  almost
 every  worker  has  benefited,  and  there
 might  be  only  very  few  cases  where
 the  workers  have  been  feeling  a

 ‘pinch.
 There  were  two  or  three  aspects  of

 the  problem  when  the  question  of
 settling  the  service  conditions  came
 up.  One  of  the  aspects  was  mention-

 -ed  by  Shri  Dasappa.  In  certain  States
 -due  to  the  general  condition  and  more
 acute  unemployment  situation  among
 the  educated  persons,  various  life  in-
 surance  companies  were  enabled  to
 recruit  for  their  offices  and  their
 branches  people  at  lower  scales  of  pay.
 These  people,  in  spite  of  greater  ex-
 perience,  could  not  get  higher  wages
 or  salaries  than  those  who  had  not
 that  much  of  experience  who  hail  from
 other  parts  of  the  country  where  the
 scales  of  pay  are  higher.  My  _  hon.
 friend  made  the  plea  that  these  per-
 sons  should  be  given  their  proper
 position  in  the  new  set-up,  not  accord-
 ing  to  their  salaries,  but  according  to
 their  seniority  or  experience,  that  is,
 length  of  service.  There  is  every
 justification  for  this  plea;  but,  if  we
 accept  that  plea,  that  itself  will  create
 some  problems.  For  example,  once
 you  give  a  higher  position,  naturally,
 his  pay  should  be  higher  than  that  of
 his  subordinates.  That  would  result,
 in  certain  parts,  in  the  personnel  get-
 ting  much  higher  increase  in  their  pay
 —may  be  in  certain  cases  double  the
 salaries  they  were  getting  in  the  old
 insurance  companies—and_  in  certain

 -other  parts,  the  increase  being  quite
 nominal.  This  will  create  quite  a
 number  of  problems  which  arise  out

 of  jealously  and  envy.  I  have  men-
 dtioned  this  to  indicate  that  the  pro-
 biem  is  quite  a  complex  one.

 Tnere  is  another  type  of  cases
 “wnere  many  persons  were  employed
 at  much  tinftated  salaries  because  in
 anany  insurance  companies—as  is_  in
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 the  knowldge  of  many  of  the  hon.
 Members  of  this  House—the  masters
 had  employed  them  on  such  conditions
 which  were  very  favourable  to  them.
 The  inflated  salaries  and  allowances
 and  other  privileges  were  another
 problem.  The  Corporation  was  faced
 with  the  duty  of  purging  or  cleaning
 this  category  of  managers—or  what-
 ever  name  you  give  them.  This  was
 another  problem.

 The  third  problem  was  posed  by  the
 fact  that  the  rules  that  were  promul-
 gated  or  framed  under  section  ll  did
 not  get  the  publicity  they  deserved.
 Many  of  the  personnel  did  not  have
 full  knowledge;  nor  had  they  any  idea
 of  the  seniority  they  were  placed  in  by
 the  Corporation.  Their  fate  was  de-
 cided  when  they  had  no  knowledge  of
 where  they  stood.  Had  they  been
 given  any  chance  of  knowing  what  the
 proposal  is....

 Shri  Keshava  (Bangalore  City):  I
 think  we  have  got  to  introduce  our
 Bills  at  3-30.

 Mr.  Deputy-Speaker:  Yes,  I  thought
 the  hon.  Member  might  conclude  and
 then  we  may  take  that  business.

 Shri  T.  T.  Krishnamachari:  He
 might  conclude,  Sir.

 Mr.  Deputy-Speaker:
 hon.  Member  conclude.

 Yes;  let  the

 Shri  Heda:  I  will  conclude  in  five
 minutes.

 I  was  saying,  the  other  problem
 posed  was  that  many  people  did  not
 know  what  their  seniority  was  until
 it  was  finally  decided  and,  therefore,
 they  had  no  chance  to  make  an  appeal
 and  have  themselves  heard.

 These  are  the  three  types  of  pro-
 blems  that  the  Corporation  had  to
 face.  I  think  if  the  Corporation  had
 taken  vast  powers  under  the  original
 section  ll—no  doubt  they  have  in-
 creased  their  powers  under  the  pre-
 sent  one—they  were  quite  justified.

 Some  Members  from  the  Opposition
 have  opposed  this  measure  on  the
 ground  that  the  Government  are  in-
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 creasing  their  powers  and_  these
 powers  appear  to  be  arbitrary.  Since
 this  cleaning  process  had  to  be  under-
 taken  and  so  many  things  have  to  be
 done,  I  think,  the  Government  was
 right  in  not  bringing  the  Corporation
 under  the  purview  of  the  Industrial
 Disputes  Act.  If  it  had  been  done,  my
 own  apprehension  is  that  it  is  just
 possible  when  a  case  goes  to  the
 Industrial  Tribunal  and  is  decided  by
 them,  some  more  cases  and  problems
 would  arise.  They  had  to  make  some
 start  somewhere  so  that  past  things
 may  not  be  revoked  and  it  may  not
 become  a  point  of  conflict  or  difference
 of  opinion.

 The  hon.  Finance  Minister  had  said
 he  would  invite  the  co-operation  of
 the  personnel  and  that  is  a  factor  for
 which  some  of  the  Members  of  the
 Opposition  had  a  very  good  word  to
 say.  So  far  as  the  rules  are  concern-
 ed,  one  hon.  Member  went  to  the  ex-
 tent  of  saying  that  they  were  not  only
 satisfactory  but  they  were  laudable  to
 such  an  extent  that  they  should  be
 adopted  by  other  industrial  concerns
 and  government  departments.  So,
 when  the  terms.  are  so  satisfactory
 and  when  the  hon.  Finance  Minister
 has  clearly  expressed  his  willingness
 to  get  as  much  co-operation  from  the
 personnel  as  possible,  I  think,  it  means
 at  this  stage,  that  these  powers  have
 been  taken  by  Government  and,  may-
 be,  quite  soon,  the  employees  in  the
 Corporation  would  get  the  right  to
 ‘organise  themselves  and  have  the
 same  right  of  agitation  and  represen-
 tation  as  in  other  government  depart-
 ments  or  concerns.

 One  more  point  I  would  refer  and  I
 will  have  done.  When  the  question  of
 joining  the  Corporation  came  up,  so
 far  as  several  of  the  field  workers
 ‘were  concerned,  they  had  2  hurdles  to
 cross.  As  I  had  mentioned  earlier,
 they  did  not  know  their  position  and,
 therefore,  they  were  not  able  to  decide
 whether  to  join  or  not.  Another
 hurdle  was  that  in  many  cases  the
 employing  companies  which  had  re-
 tained  other  types  of  insurance  than
 Life  Insurance  were  not  relieving
 them.  Those  who  were  efficient  would
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 not  be  relieved  by  the  companies  while
 others  who  were  not  so  efficient  had
 been  relieved.  These  were  the  hurdles.
 I  think  there  is  great  unrest  because
 of  this  latter  aspect  of  the  problem.
 Had  there  been  some  _  machinery
 evolved  which  could  have  gone  into
 this  problem,  some  satisfaction  could
 have  been  brought  to  them.

 With  these  few  words,  I  support  the
 present  Bill.

 Mr.  Deputy-Speaker:  Now  we  will
 take  up  Private  Member’s  Bills.

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT
 (AMENDMENT)  BILL—(Amendment
 of  section  6)

 Shri  Keshava  (Bangalore  City):  Sir,
 I  beg  to  move  for  leave  to  introduce
 a  Bill  further  to  amend  the  Salaries
 and  Allowances  of  Members  of  Parlia-
 ment  Act,  1954.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Salaries  and  Allowances  of  Mem-
 bers  of  Parliament  Act,  1954.”"

 The  motion  was  adopted,
 Shrl  Keshava:  Sir,  I  introduce  the

 Bill.

 NATIONALISATION  OF
 RAILWAYS  BILL

 Shri  Jhulan  Sinha  (Siwan):  Sir,  I
 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  for  nationalisation  of
 the  existing  Light-Railways  in  the
 country  and  for  matters  connected
 therewith.

 LIGHT-

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  nation-

 -alisation  of  the  existing  Light-
 Railways  in  the  country  and  for
 matters  connected  therewith.”

 The  motion  was  adopted.
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 Shri  Jhulan  Sinha:  Sir,  I  introduce
 the  Bill.

 CENTRAL  GOVERNMENT  SER-
 VANTS  (OPTION  FOR  JOINING
 CONTRIBUTORY  HEALTH  SERVICE

 SCHEME)  BILL
 Shri  Jhulan  Sinha  (Siwan):  Sir,  I

 beg  to  move  for  leave  to  introduce  a
 Bill  to  provide  option  for  the  Central
 Government  Servants  joining  the
 Contributory  Health  Service  Scheme
 of  the  Government  of  India.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  option  for
 the  Central  Government  Servants
 joining  the  Contributory  Health
 Service  Scheme  of  the  Govern-
 ment  of  India.”

 The  motion  was  adopted.
 Shri  Jhulan  Sinha:  Sir,  I  introduce

 the  Bill.

 INDIAN  PENAL  CODE
 MENT)  BILL

 (Insertion  of  new  section  427A)
 Shri  Raghunath  Singh  (Varanasi):

 Sir,  I  beg  to  move  for  leave  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Penal  Code,  1860.

 Mr.  Deputy-Speaker:  The  question
 is:

 (AMEND-

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Penal  Code,  1860.”

 The  motion  was  adopted.
 Shri  Raghunath  Singh:  Sir,  I  intro-

 duce  the  Bill.

 LIFE  INSURANCE  CORPORATION
 (AMENDMENT)  BILL—contd.

 Mr.  Deputy-Speaker:  Now,  we  shall
 resume  the  debate  on  the  Life  Insur-
 ance  Corporation  (Amendment)  Bill,
 1957.  The  hon.  Minister.

 Shri  T.  T.  Krishnamachari:  Sir,  the
 motion  before  the  House  from  the
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 opposition  is  a  dilatory  motion.  It
 asks  for  circulation  of  this  Bill  for
 eliciting  public  opinion.  It  is  fairly
 clear  that  it  is  the  intention  of  the
 Mover  that  this  Bill  should  not  be
 passed  during  this  session  and  there-
 fore,  the  Ordinance  which  it  seeks  to
 replace  must  lapse  leaving  the  Gov-
 ernment  and  the  Life  Insurance  Cor-
 poration  in  the  same  position  as  it  was.
 in  respect  of  its  relation  with  the
 employees  after  the  pronouncement  of
 the  judgment  by  the  Bombay  High
 Court  in  the  matter  of  interpretation
 of  section  11(2)  of  the  Life  Insurance
 Act.  If  they  expect  me  to  accept  the
 motion  or  if  the  Party  that  opposes
 the  Government  expects  me  to  accept
 the  motion,  I  am  afraid  that  they  have
 no  such  illusions;  being  intelligent
 persons  they  do  not  expect  that  kind
 of  a  contingency  to  happen.

 Therefore,  it  buils  down  to  this.  It
 is  a  question  of  stopping  the  Bill
 from  reaching  its  appointed  end  in  as
 many  stages  as  possible.  So  far  as  the
 Government  is  concerned,  it  has
 brought  in  this  Ordinance  after  deli-
 beration.  I  have  explained  at  great
 length  why  the  Ordinance  has_  been
 brought.  I  have  also  explained  that
 the  condition  that  existed  immediately
 prior  to  the  promulgation  of  the
 Ordinance  was  one  of  confusion  in
 regard  to  the  relationship  between  the
 Corporation  and  _  its  employees,
 whether  they  be  people  getting  below
 Rs.  300  or  above.  It  is  not  the  inten-
 tion  of  the  Government  in  any  way  to
 take  away  the  privileges  and  rights
 of  people  who  are  getting  below  Rs.
 300.  That  is  why  I  have  narrated  all
 that  has  been  done  for  them  with
 their  consent  and  approval.  There  is
 no  point  in  the  hon.  Member  there
 saying  that  there  was  an  Ordinance
 hanging  over  their  head  and  so  they
 had  agreed.  There  was  no  need  for
 them  to  have  agreed.  In  fact,  I  must.
 complement  the  employees  on  the,
 spirit  of  accommodation  that  they
 showed,  There  are  two  unions  re-
 presenting  the  employees.  They  had  a
 certain  amount  of  difference  of  opinion
 and  it  looked  at  first  that  we  might
 not  be  able  to  come  to  an  agreement.
 But,  I  must  say  that  I  was  very  heart-
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 ened  when  I  met  both  of  them  and  it
 was  possible  for  us  to  narrow  down
 the  margin  of  difference.  I  have  also
 stated  unequivocally  my  intention  to
 do  my  very  best  for  them.

 My  hon.  friend,  Shri  Sadhan  Gupta,
 mentioned  about  the  other  class  of
 people.  I  have  no  doubt  in  my  mind
 that  the  methods  adopted  in  the  case
 of  these  empioyees  can  usefully  be
 adopted  in  the  case  of  other  people
 as  well.  I  am  perfectly  convinced,  as
 he  says,  that  we  should  have  a  con-
 tented  staff,  whether  they  work  in  the
 office  or  in  the  field  as  agents;  that
 any  change  that  is  made  for  the  pur-
 pose  of  rationalisation  should  not  be
 such  as  will  take  away  their  earnings
 and  emoluments  and  conditions  of
 service  and  their  hard  earned  renewal
 commissions  and  so  on.  It  is  not  a
 matter  in  which  there  can  be  any
 large  amount  of  difference  of  opinion
 between  the  Government  and  myself
 representing  the  Government  and  my
 friend,  Shri  Sadhan  Gupta  who  knows
 about  these  people;  there  is  no  diff-
 erence,  not  even  of  one  degree.
 Therefore,  I  shall  certainly  bear  in
 mind  what  he  has  said.

 The  point  he  mentioned  cannot  be
 pursued  to  its  logical  end.  Any  scheme
 that  we  have  outlined  for  the  purpose
 of  establishing  cordial  relations  with
 a  large  number  of  employees  and  field
 workers  and  agents  cannot  be  applied
 to  doctors.  Assuredly  with  240  orga-
 nisations  there  must  have  been  several
 thousands  of  doctors  and  when  the
 organisations  are  integrated,  it  is  not
 possible  to  have  all  these  doctors.  We
 try  to  keep  as  many  as  possible  but
 then  every  doctor  who  has  done  some
 work  for  the  insurance  company  must
 have  been  able  to  get  something  of  his
 own.  There  is  no  question  of  dis-
 tributing  it  over  thousands  of  doctors
 so  that  each  one  may  get  Rs.  5  a
 month.  It  inevitably  happens  that,
 while  we  can  safeguard  the  interests
 of  employees  and  field  workers  and
 agents  to  a  large  extent,  we  cannot
 Pursue  it  to  its  logical  end.

 It  has  been  mentioned  by  the  staff
 that  the  canteen  staff  who  are  not
 46  L.S.D.
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 regular  members  of  the  various  com-
 panies  have  been  put  to  trouble.  I
 have  asked  the  management  to  look
 into  it  and  see  how  it  could  be  miti-
 gated.

 My  friend  raised  the  question  some-
 time  back  about  drivers.  I  have  asked
 the  Corporation  to  re-entertain  them
 because  it  is  our  intention,  not  merely
 to  have  propaganda  lorries  but  to  have
 lorries  for  the  purpose  of  popularis-
 ing  janata  policies.  Maybe,  we  could
 accommodate  them  by  keeping  them
 on  the  staff  and  using  them  for  the
 purpose.  These  are  matters,  I  think,
 where  the  views  of  the  opposition,
 views  of  the  staff  and  the  views  of  the
 union  could  be  accommodated  but  that
 does  not  mean  that  we  can  go  all
 along  the  line.

 Therefore,  I  would  like  my  _  hon.
 friend  to  accept  my  assurance  that  I
 shall  try  to  do  my  very  best.  But,
 my  very  best  may  not  be  something
 which  may  not  be  something  beyond
 reasonable.

 I  know  hon.  Member  Shri  Prabhat
 Kar  mentioned  about  the  amendment
 of  section  11(2)  in  terms  which  ex-
 tended  beyond  the  immediacy  of  the
 situation.  The  immediacy  of  the  situa-
 tion  demands  that  the  effect  of  the
 Bombay  High  Court  Judgment,  which
 has  set  aside  the  legisiation,  which,  in
 my  opinion,  was  perhaps  due  to  slight-
 ly  defective  drafting,  should  be  recti-
 fled.  If  he  thinks  that  by  the  inser-
 tion  of  the  words  ‘from  time  to  time’
 I  am  making  this  particular  section  as
 amended  applicable  to  future,  I  am
 quite  prepared  to  remove  that  phrase, if  the  Chair  permits  me  to  move  that
 amendment.  Because,  it  is  not  my
 intention  that  any  privileges  which
 normally  these  people  will  have
 should  be  taken  away.  All  that  I  am
 keen  on  is  this.  I  am  perfectly  cer-
 tain  in  my  mind  that  I  can  tackle  this
 problem  of  group  but  an  individual
 might  feel  aggrieved.  My  hon.  friend
 opposite  did  not  realise  what  some
 other  people  have  realised  that,  if  the
 Ordinance  was  not  passed,  not  merely
 would  the  employees  claim  some  right
 but  other  people—surperior  servants
 whose  salaries  had  been  brought  down
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 from  Rs.  5,000  in  some  cases—could
 also  claim  a  right.  That  is  a  fact
 which,  I  do  not  think,  has  escaped
 their  attention.  Logically,  it  is  quite
 possible.  I  might  not  have  wanted
 people  who  were  occupying  superior
 position  whom  I  did  not  find  fit  and
 therefore  they  must  be  removed  after
 paying  due  compensation....  (Inter-
 ruptions)

 Shri  Prabhat  Kar:  I  am  with  the
 Finance  Minister  there.

 Shri  T.  T.  Krishnamachari:  I  am
 very  grateful.  That  is  why  I  had
 passed  the  Ordinance.  I  would  like
 them  to  understand  my  bona  fides  in
 the  matter.  I  did  it  not  because  I  am
 completely  unconcerned  with  what-
 ever  happens  in  the  opposition  and  I
 have  got  a  majority  behind  me  which
 will  support  me.  But,  I  do  want  that
 people  who  are  working  in  the  offices,
 and  the  industrial  and  other  labour
 should  feel  that  the  Government  is
 not  sitting  itself  in  opposition  to  the
 existing  labour  legislation  which  we
 have  sponsored.  For  practically  the
 whole  lot  of  it  we  are  responsible  our-
 selves  and  we  have  passed  an  Ordin-
 ance  in  order  to  compel  _  these
 employees  to  fall  in  line.  That  is  not
 my  intention.  I  would  like  my  hon.
 friends  to  accept  it.

 Therefore,  if  it  would  satisfy  my
 hon.  friend,  Shri  Prabhat  Kar,  I  shall
 remove  these  words  by  moving  an
 amendment  when  the  clause  is  con-
 sidered.  Our  intention  is  to  limit  it
 to  the  process  of  integration.  Maybe,
 something  would  be  left  out;  some-
 thing  would  be  put  down  later.  That
 integration  would  be  made  carrying
 with  us  a  large  majority  of  the  work-
 ers.  Maybe  one  or  two  persons  may
 not  like  it.

 I  can  also  say  this—I  have  also  told
 the  Unions—I  would  like  to  deal  with
 individual  cases  because  there  is  no
 point  in  my  starting  an  argument  on
 this  thing  and  saying:  ‘You  can  do
 what  you  like’.  We  must  carry  every-
 body  in  the  organisation  to  help  us,
 carry  then.  with  us  and  make  them
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 help  us  because,  after  all,  Govern-
 ment  has  taken  a_  plunge  in_  this
 nationalisation.  There  are  a  number
 of  vested  interests.  They  even  tell  me
 now:  “Why  don’t  you  de-nationalise,
 hand  it  over  to  the  people  and  reorga-
 nise  the  companies?”  I  might  prob-
 ably  drop  one  or  two  tears,  but  there
 is  no  question  of  going  back  on  what
 has  been  done.  They  may  even  say:
 “What  has  been  done  in  Germany?
 The  Volks  Vagen  Factory  has  been
 handed  over  to  private  people.”  We
 do  not  propose  to  do  that.  I  have
 considered  life  insurance  not  today.
 Though  I  had  nothing  to  do  with  the
 first  Insurance  Corporation  Bill—I
 may  be  pardoned,  Sir,  for  expressing
 my  own  personal  view—I  was  firmly
 of  the  opinion  that  insurance  has  to
 be  nationalised.  There  is  no  escape
 for  it.  Probably,  I  might  have  choseft
 slightly  different  methods.  I  might
 have  taken  over  the  funds  first,  then
 amalgamated  the  companies  and  then
 taken  over  -the  business  later.
 Methods  might  have  varied,  but  it  is
 one  of  the  cardinal  principles  so  far
 as  some  of  us  on  this  side  who  are  still
 here  are  concerned.  Nationalisation
 of  Imperial  Bank  and  nationalisation
 of  insurance  are  two  things  that  we
 have  been  wedded  to  for  a  very  long
 time.

 Therefore,  hon.  Members  opposite
 who  are  viewing  this  point  from  the
 trade  union  point  of  view  would  find
 that  Iam  with  them.  I  am_  not
 against  them.  Therefore,  if  it  will
 satisfy  ther:,---and  I  think  I  ought  to
 satisfy  them;  it  is  not  a  matter  of  my
 wresting  a  concession  from  them—I
 shall,  with  your  permission,  Sir,  move
 an  amendment  at  the  proper  time  for
 the  deletion  of  the  phrase  “from  time
 to  time”.  That  will  give  a  double
 assurance  to  hon.  Members.  Even  if
 that  amendment  is  not  carried  out,  I
 do  not  propose  to  use  that  power
 which  perhaps  is  conveyed  by  that
 phrase.  So  far  as  I  am  concerned,  I
 will  again  plead  guilty.  I  did  not
 quite  recognise  the  significance  of  that
 particular  expression,  otherwise  I
 would  not  have  put  it  in.
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 I  think,  Sir,  with  this  assurance  hon.
 Members  opposite  would  now  recon-
 cile  themselves  to  allowing  the  Bill
 to  go  through.

 Mr.  Deputy-Speaker:  I  will  put
 amendment  No.  20  first  to  the  vote  of
 the  House.  The  question  is:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  23rd  November,
 1957.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  Now  I  will

 put  the  original  motion  to  the  vote  of
 the  House.

 The  question  is:
 “That  the  Bill  to  amend  the  Life

 Insurance  Corporation  Act,  1956,
 be  taken  into  consideration.”

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  The  House

 will  now  proceed  with  the  clause-by
 clause  consideration  of  the  Bill.

 Clause  2-  —(Amendment  of  section
 )

 Shri  T.  T.  Krishnamachari:  Sir,  if  I
 have  the  permission.  of  the  Chair,  I
 would  like  to  move  one  amendment  of
 which  I  have  not  given  any  notice.

 Mr.  Deputy-Speaker:  The  hon.
 Minister  may  move  it  now.

 Shri  T.  T.  Krishnamachari:  I  beg  to
 move:

 Page  1,  line  1t
 omit  the  words  “from  time  to  time”
 Mr.  Deputy-Speaker:  Other  hon.

 Members  who  want  to  move  their
 amendments  to  this  clause  may  do  so
 now.

 Shri  T.  T,  Krishnamachari:  I  would
 request,  Sir,  that  the  amendment
 which  I  moved  just  now  may  be  put
 to  the  vote  of  the  House  before  other
 amendments  are  taken  up;  it  won't
 affect  anybody.

 Mr.  Deputy-Speaker:  Let  the  other
 amendments  be  moved.  Then  the
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 clause  and  all  the  amendments  will  be
 before  the  House  if  somebody  wants
 to  say  something  on  them.  In  the
 end  I  will  put  the  hon.  Minister’s
 amendment  first.

 Shri  T.  T.  Krishnamachari:  I  agree, Sir,  I  am  entirely  in  the  hands  of  the
 Chair.

 Shri  Narayanankutty  Menon:  I  beg to  move:
 Page  l,  lines  7  to  20—
 omit  “notwithstanding  anything
 contained  in  sub-section  (l),  or
 in  the  Industrial  Disputes  Act,
 1947,  or  in  any  other  law  for  the
 time  being  in  force  or  in  any
 award,  settlement  or  agreement for  the  time  being  in  force”
 Shri  Tangamani  (Madurai):  I  beg  to

 move:
 Pages  4  and  2.--
 for  lines  7  to  22  and  l  to  5  res~

 pectively,  substitute:
 “Government  may  alter  the

 remuneration  and  the  other  terms
 and  conditions  of  service  subject
 to  any  award,  settlement  or  agree-
 ment  for  the  time  being  in  force”
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  l—

 for  lines  7  to  20  substitute:
 “Government  may”

 Page  2—
 for  lines  4  and  5  substitute:

 “To  three  months  remuneration
 if  his  emoluments  exceed  700
 rupees  a  month,  unless  the  con-
 tract  of  service  with  such
 employee  provides  for  a  shorter
 notice  of  termination  or  by  giving
 him  compensation  equivalent  to  6
 months  remuneration  if  his  emolu-
 ments  do  not  exceed  700  rupces
 a  month”
 Shri  Narayanankutty  Menon:  I  beg

 to  move:
 Page  2,  line  4—
 after  “remuneration”  insert  “for

 every  completed  ycar  of  service”
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 Shri  S.  M.  Banerjee:  I  beg  to  move:

 Page  2,  line  5—

 add  at  the  end:

 “In  case  the  employee  does  not
 agree  to  the  change  of  alteration
 in  the  remuneration  and  other
 terms  and  conditions  of  service,
 the  Central  Government  _  shall
 refer  the  dispute  regarding  such
 alteration  to  an  Industrial  Tri-
 bunal  under  the  Industrial  Dis-
 putes  Act,  947  as  amended  from
 time  to  time  and  such  alteration
 shall  not  come  into  force  till  such
 time  the  Tribunal  approves  of
 such  alteration.”
 Shri  Narayanankutty  Menon:  I  beg

 to  move:
 Page  2—

 after  line  5,  add:
 “Provided  that  if  the  employee,

 whose  remuneration  and  terms
 and  conditions  of  service  are  so
 altered,  does  not  agree  for  the
 change  or  alteration,  the  Central
 Government  shall  refer  the  dis-
 pute  regarding  such  alteration  to
 an  Industrial  Tribunal  under  the
 Industrial  Disputes  Act,  947  as
 amended  from  time  to  time  and
 such  change  or  alteration  shall
 not  become  effective  until  the
 tribunal  approves  of  such  change
 or  alteration.”

 Shri  Prabhat  Kar:  I  beg  to  move:
 Page  2—

 after  line  5,  add:
 “Provided  that  nothing  in  this

 clause  shall  apply  in  the  case  of
 employees  drawing  five  hundred
 rupees  per  mensem  or  less  in  the
 aggregate.”
 Shri  Bharucha:  I  beg  to  move:

 Page  2—
 after  line  5,  add:

 “Provided  that  nothing  con-
 tained  in  sub-section  (2)  of  section
 (2)  of  section  2  shall  adversely
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 affect  the  remuneration  and  other
 terms  and  conditions  of  service  of
 any  employee  of  the  Corporation
 who  was  in  the  employ  of  the
 Corporation  since  its  inception.”
 Shri  Sadhan  Gupta:  I  beg  to  move:

 Page  2—
 after  line  5,  add:

 “Provided  that  nothing  contain-
 ed  in  this  section  shall  be  deemed
 to  empower  the  Central  Govern-
 ment  or  the  Corporation  to  reduce
 any  pension,  gratuity,  provident
 fund  or  other  retirement  benefit
 in  the  case  of  any  employee  who
 is  workman  as  defined  in  the
 Industrial  Disputes  Act,  1947.”"
 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  2—

 after  line  5,  add:
 “Provided  that—

 (a)  in  no  case  shall  the  emolu-
 ments  of  an  employee  be  reduced
 if  such  emoluments  do  not  exceed
 700  rupees  a  month;

 (b)  where  the  alteration  of  re-
 muneration  or  of  terms  and  con-
 ditions  of  service  affect  employees
 who  are  workmen  as_  defined  in
 the  Industrial  Disputes  Act,  1947,
 such  alteration  shall  not  be  made
 without  prior  consultation  with
 the  Trade  Union  or  Federation  of
 Trade  Unions  representing  such
 employees;  and

 (c)  where  the  alteration  of  re-
 muneration  or  of  any  of  the  terms
 and  conditions  of  service  is  not
 acceptable  to  an  employee  who
 is  a  workman  as  defined  in  the
 Industrial  Disputes  Act,  1947,  such
 alteration  shall  be  referred  to  an
 Industrial  Tribunal  under  the  said
 Act  for  adjudication  and  effect
 shall  not  be  given  to  such  altera-
 tion  unless  and  until  the  same  has
 been  confirmed  by  the  award  of
 the  said  tribunal;  and  in  case  such

 award  does  not  con‘irm  such  alter-
 ation,  the  remuneration  or  the
 terms  and  conditions  of  service
 or  both  shall  be  regulated  in  ac-

 cordance  with  such  award”.
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 Mr.  Deputy-Speaker:  All  these
 amendments  are  now  before  the
 House.

 Shri  Narayanankutty  Menon:  Mr.
 Deputy-Speaker,  Sir,....

 Mr.  Deputy-Speaker:  All  the  argu-
 ments  have  already  been  advanced,
 and  I  hope  the  hon.  Members  would
 now  be  very  brief.

 Shri  Narayanankutty  Menon:  Sir,  I
 may  be  allowed  to  submit  in  a  few
 words  the  implication  of  my  amend-
 ments.  The  first  point  that  I  wish  to
 raise  is  that  an  attempt  is  made  in
 clause  2  of  the  Bill  to  take  away  the
 insurance  employees  out  of  the  pur-
 view  of  the  Industrial  Disputes  Act.
 Secondly,  accepting  all  the  arguments
 put  forward  by  the  Finance  Minister
 that  the  import  of  the  Bill  is  only  for
 effecting  a  standardisation  of  the
 different  wage  scales,  my  second
 amendment  gives  only  a  safeguard  to
 the  employees  concerned,  if  at  all  it
 is  a  case  whereby  a  case  of  genuine
 standardisation  is  called  for,  either  the
 Corporation  or  the  Central  Govern-
 ment  is  at  liberty  to  do  it,  and  my
 amendment  gives  a_  right  for  the
 employee  in  such  cases.  If  by  means
 of  this  standardisation  either  the  Cor-
 Poration  or  the  Central  Government
 alters  or  changes  the  conditions  of  ser-
 vice,  later  on  the  employee  gets  a
 right  to  go  to  a  tribunal,  present  his
 case  and,  if  that  is  in  the  interest  of
 the  standardisation,  to  get  the  altera-
 tion  removed.

 The  next  point  I  wish  to  make  out
 is  that  the  attempt  of  the  hon.  Finance
 Minister  to  take  the  out  large  class  of
 middle-class  emplovees  from  the
 purview  of  the  Industrial  Disputes Act  will  have  another  effect.  The
 hon.  Finance  Minister,  while  he  tries
 to  take  out  of  the  purview  of  the
 Industrial  Disputes  Act  and  all  the
 beneficial  labour  legislations  a  large
 number  of  emplcy:23,  is  forgetting
 for  the  time  being  that  our  immediate
 aim,  of  all  of  us,  is  for  the  construc-
 tion  of  a  socialistic  pattern  of  society. When  we  are  all  moving  forward,  and
 the  hon.  Labour  Minister  the  other
 day  appealed  to  this  House,  to  all  of
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 us  and  also  to  the  workers  outside,
 to  co-operate  with  the  Government  in
 achieving  the  targets  of  the  Plan,
 those  same  workmen’  whose  co-
 operation  is  sought  for  are  now
 being  affected  by  this  Bill.

 The  fundamental  right  given  to  the
 employees  to  go  to  a  tribunal,  to  see
 that  justice  is  done  to  them,  is  now
 denied  by  the  Finance  Minister.

 May  I  submit,  Sir,  when  the  re-
 port  of  the  Corporation  under  section
 ll  of  the  Act  will  come  before  he
 House  a  sad  and  miserable  story  is
 going  to  be  revealed.  It  will  be
 seen  that  during  these  years  the  busi-
 ness  of  the  Corporation  has  gone
 down  miserably.  Why?  When  the
 Government  has  taken  over  the  busi-
 ness,  when  the  Government  is  taking
 all  the  profits,  why  has  the  business
 gone  down?  The  answer  is  simple.
 The  employees  who  go  out  and  get
 business  for  the  Corporation  are  feel-
 ing  that  they  are  not  properly
 remunerated  and  justice  is  not  being
 done  to  them.  Therefore,  there  is
 slack  in  business.  Unless  some  sort
 of  a  show  is  given  to  them  that  jus-
 tice  is  being  done,  things  will  not
 improve.  If  at  all  in  the  interest  of
 the  provisions  of  this  Bill  some  stand-
 ardisation  is  really  required  in  the
 case  of  officers  in  the  higher  or  lower
 grades,  let  us  consider  making  a  pro-
 vision  whereby  an  employee  who
 chooses  not  to  agree  to  the  amend-
 ments  made  by  the  Central  Govern-
 ment  can  refer  the  matter  to  a  tri-
 bunal.  Let  thase  changes  take  effect
 after  the  tribunal  gives  permission.
 This  is  only  the  basic  thing  that  is
 asked  for,  and  all  that  the  hon.
 Finance  Minister  has  placed  before  the
 House  and  all  that-he  wants  in  this
 case  of  standardisation  will  be  there
 in  spite  of  this  amendment.  Only  the
 employee  gets  the  right  to  go  to  the
 court  and  let  the  court  decide  the
 matter.

 6  hrs.
 I  appeal  to  the  hon.  Finance  Minis-

 ter  that  in  the  interests  of  justice  to
 the  employees,  in  the  interest  of  fair-
 play  and  in  the  interests  of  giving
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 {Shri  Narayanankutty  Menon]
 confidence  to  the  employees  that  every
 ease  of  theirs  could  be  taken  to  the
 court  and  justice  could  be  rendered
 and  that  their  interests  will  be  safe-
 guarded,  in  the  future,  this  amend-
 ment  be  accepted  and  fairplay  be
 rendered.

 Shri  Tangamani:  Mr.  Deputy-
 Speaker,  Sir,  I  shall  be  as  brief  as
 possible  in  view  of  many  amend-
 ments  that  have  been  already  brought
 forward  by  my  hon.  friends.  In  mov-
 ing  my  amendment—amendment  No.
 7—I  had  in  view  that  the  employees
 who  were  co-operating  with  the  Gov-
 ernment  when  this  new  proposal  was
 placed  before  the  country,  should  have
 enough  protection  under  the  existing
 labour  legislation.  Section  l,  85  it
 stood  then,  had  tried  to  take  away
 some  of  the  rights  conferred  upon  the
 industrial  workers.  Sub-section  (4)  of
 the  then  section  l  seeks  to  take  away
 some  of  the  protection  given  under
 the  Industrial  Disputes  Act,  parti-
 cularly,  in  respect  of  retrenchment
 compensation,  etc.  So,  it  is  for  these
 employees  who,  long  before  the  ques- tion  of  nationalisation  was  mooted, when  some  of  these  insurance  com-
 panies  wanted  to  by-pass  this  by  what
 is  called  the  mutualisation  process,
 opposed  this  mutualisation,  who  rallied
 not  only  the  insurance  employees  but
 also  the  workers  in  this  country
 against  mutualisation  which,  according to  them,  was  only  trying  to  deprive
 the  people  of  their  money.

 Then,  when  the  original  Bill  was
 before  the  Select  Committee,  the  All-
 India  Insurance  Employees’  Associa-
 tion  came  forward  with  concrete  pro-
 posals.  That,  in  short,  is  the  back-
 ground.  So,  after  the  Life  Insurance
 Corporation  Act  was  passed,  there
 have  been  repeated  demands  and  there
 have  been  repeated  demonstrations,
 whenever  the  hon.  Finance  Minister
 happened  to  go  to  Madras  or  other
 Places;  assurances  were  repeatedly
 given.  So,  when  this  question  was
 tested,  whether  there  will  be  any
 alteration  in  the  conditions  of  service
 which  were  already  favourable  to
 them,  when  this  question  was  tested
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 by  some  employees  before  the  Bom-
 bay  High  Court,  came  the  iron  hand
 of  the  Government,  the  iron  heel  in
 the  form  of  an  ordinance.

 The  other  day,  we  were  discussing
 the  Industrial  Disputes  (Amendment)
 Bill.  You,  Sir,  have  also  heard  how
 complaints  came  from  the  Members  of
 the  House,  but  the  Government  was
 reluctant  in  interfering  with  the
 rights  of  the  employer,  when  the
 Supreme  Court’s  decision  was  adverse-
 ly  affecting  the  rights  of  the  workers.
 But  here,  when  the  Government  which
 was  the  employer  was  the  aggrieved
 party,  almost  a  few  days  after  the  pro-
 nouncement  of  the  judgment  it  came
 out  with  this  ordinance.  So,  it  is  this
 attitude  to  which  we  take  serious  ob-
 jection.  We  have  had  assurances  from
 the  hon.  Finance  Minister  for
 which  we  are  grateful.  At  the  same
 time,  here,  anyone  objectively  going
 through  the  new  Bill  will  not  fail  to
 sec  that  this  is  an  omnibus  clause
 where  the  previous  agreements,  previ-
 ous  settlements,  awards  or  any  agree-
 ments  under  the  Industrial  Disputes
 Act,—irrespective  of  all  those  things—
 the  Government  can  come  forward  and
 say  this  is  going  to  be  the  wage  con-
 ditions,  and  if  any  employee  raises
 his  protest,  immediately  he  is  asked
 to  go  away  and  all  that  he  is  paid
 is  three  months’  wages.  This,  to  my
 mind,  is  the  approach.  It  should  not
 be  the  approach  of  the  Government.

 If,  according  to  the  Finance  Minister,
 he  is  going  to  be  fair  to  these  em-
 ployees  and  if  this  Bill  also  is  passed
 then  I  can  assure  the  House  and  I  can
 tell  the  House  from  my  experience
 with  these  employees  that  the  job  is
 going  to  be  very,  very  difficult  for  the
 Government  to  carry  on  with  these
 employees.  So  I  am  pressing  my  amend-
 ment  to  this  clause  only  for  this  pur-
 pose.  That  part  of  the  section  which
 deals  with  doing  away  with  any  settle-
 ment  under  the  Industrial  Disputes
 Act  and  then  coming  forward  with
 only  -‘three  months’  compensation  and
 with  even  shorter  notice  of  termina-
 tion  wherever  possible  should  be
 deleted.
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 I  again  submit  that  this  amendment
 actually  gives  powers  to  the  Govern-
 ment  to  alter  the  conditions.  Any
 employer  can  alter  the  conditions  of
 service.  When  the  conditions  are
 altered,  then  the  employee  has  got  the
 right  to  go  before  a  trikunal.  The
 employee  has  got  the  right  to  see  that
 the  matter  is  referred  to  a  tribunal,
 and  the  tribunal  will  be  able  to  give
 its  finding.  A  right  which  is  extended
 to  any  employee  under  any  private
 employer  should  not  be  denied  to  the
 employee  here.  That  is  the  purpose  of
 my  amendment.  I  submit  that  it  may
 be  accepted.

 Shri  Prabhat  Kar:  In  so  far  as  I
 have  heard  the  Finance  Minister  about
 the  assurance  that  has  been  given  by
 him  before  the  House,  it  is  a  state-
 ment  of  policy,  and  I  could  apreciate
 the  Finance  Minister’s  anxiety  to  see
 an  amicable  settlement  with  the  em-
 ployees.  But  my  only  apprehension  is
 that  in  the  eyes  of  the  law,  this  state-
 ment  will  have  no  value.  The  right
 of  the  Government  will  be  there,  and
 the  employees  will  be  denied  all  their
 rights  under  the  Industrial  Disputes
 Act.

 When  the  Finance  Minister  has
 given  this  assurance  that  it  is  not  his
 intention  all  the  time  to  amend  the
 service  conditions  of  these  types  of
 employees,  but  that  power  is  necessary
 for  certain  types  of  employees  who
 might  be  earning  a  huge  amount  and
 that  the  continuance  of  their  service
 under  the  Corporation  is  necessary
 then,  I  would  request  him  to  make
 distinction  between  these  two  types  of
 employees.  That  is  why  I  have  moved
 this  amendment.  Let  the  power  be
 given  to  the  Government  in  respect  of
 tHe  employees  who  are  not  covered  by the  Industrial  Disputes  Act.  Let  the
 Service  conditions.of  the  other  em-
 Ployees  be  covered  by  the  Industrial
 Disputes  Act.  That  means,  the  em-
 Ployees  will  be  continued  to  be  gov-
 erned  by  the  provisions  of  the  Indus- trial  Disputes  Act.  That  is  my  amend-
 ment.  In  spirit  and  in  sense  the

 ance  Minister  has  accepted  it.  I
 Would  request  him  to  make  suitable
 Provisions  in  the  Act  itself  so  that  in
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 future,  if  anything  arises,  the  em-
 ployees  may  get  relief  from  the  Act
 itself.  With  these  words,  I  move  the
 amendment.

 Shri  Sadhan  Gupta:  Speeches  have
 been  made  covering  most  of  my
 amendments  and  I  do  not  propose  to
 repeat  the  arguments  in  respect  of
 those  amendments.  I  would  only  draw
 the  Finance  Minister’s  attention  to
 amendment  No.  ‘16,  which,  I  submit,
 has  become  necessary  because  of  the
 complications  arising  from  the  amend-
 ments  proposed  by  the  Finance  Minis-
 ter  to  clause  2  of  the  Bill  itself.  As
 the  law  stands  at  present,  the  Govern-
 ment  is  empowered  only  to  alter  or
 reduce  the  remuneration  and  nothing
 else.  Now  the  Government  is  taking
 the  power  to  alter  the  terms  and  con-
 ditions  of  service  also.  Possibly  this
 wide  power  may  include  a  power,  for
 instance,  to  reduce  the  pension,  pro-
 vident  fund  contribution,  gratuity  or
 other  retirement  benefits.  It  would  be
 very  undesirable  that  this  sort  of
 power  should  exist  and  should  be
 exercised.  Therefore,  by  my  amend-
 ment  No.  16,  I  want  to  insert  a  pro-
 viso  to  the  proposed  new  sub-section
 (2)  to  the  effect  that  nothing  contain-
 ed  in  this  section  shall  be  deemed  to
 empower  the  Central  Government  or
 the  Corporation  to  reduce  any  pension,
 gratuity,  provident  fund  or  other
 retirement  benefit  in  the  case  of  any
 employee  who  is  a  workman,  as  defin-
 ed  in  the  Industrial  Disputes  Act,  1947,
 You  know  that  a  workman  under  the
 Industrial  Disputes  Act,  1947,  includes
 the  clerical  staff  and  the  so-called
 subordinate  staff.  I  am  very  anxious
 that  no  eventuality  should  arise  and
 no  powers  should  be  given  to  reduce
 the  pension,  gratuity  or  provident  or
 any  other  kind  of  retirement  benefit
 that  they  have  earned  in  the  course  of
 their  service.  That  is  why  I  am  parti-
 cularly  drawing  the  attention  of  the
 Finance  Minister  to  my  amendment
 No.  16.

 I  do  not  propose  to  dilate  on  any
 of  the  other  amendments,  because  they
 have  been  already  explained  by  my
 other  colleagues.
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 Shri

 section

 ments.
 Mr.  Deputy-Speaker:  I  will  first  of

 all  put  the  Government
 No.  22.

 The  question  is:
 Page  l,—in  line  17,  omit  the  words

 “from  time  to  time”.

 Member  want  his

 The  motion  was  adopted.
 Mr.  Deputy-Speaker:  Does  any  hon.

 amendment  to  be
 put  separately?

 Shri  Sadhan  Gupta:  Amendment
 No.  6  may  be  put  separately.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  2,—after  line  5,  add:
 “Provided  that  nothing  contain-

 ed  in  this  section  shall  be  deemed
 to  empower  the  Central  Govern-
 ment  or  the  Corporation  to  reduce
 any  pension,  gratuity,  provident
 fund  or  other  retirement  benefit
 in  the  case  of  any  employee  who
 is  workman  as  defined  in  the  In-
 dustrial  Disputes  Act,  1947",

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  I  shall

 ef  the  House.
 The  question  is:
 Page  l,  lines  7  to  20—
 omit  “notwithstanding  anything
 contained  in  sub-section  Q),  or  in
 the  Industrial  Disputes  Act,  1947,
 or  in  any  other  law  for  the  time
 being  in  force  or  in  any  award,
 settlement  or  agreement  for  the
 time  being  in  force”

 The  motion  was  negatived.

 Pages  l  and  2—
 for  lines  17  to  22  and  to  5

 respectively,  substitute—

 T.  T.  Krishnamachari:  The
 whole  point  has  been  dealt  with  in  my
 initial  speech.  Once  bitten  twice  shy;
 we  have  already  made  one  mistake,
 one  slip,  in  drafting
 before.

 11(2)
 Therefore,  I  am  sorry  I  am

 not  able  to  accept  any  of  these  amend-

 amendment

 now
 out  the  other  amendments  to  the  vote

 .  Mr.  Deputy-Speaker:  The  question
 is:
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 “Government  may  alter  the

 remuneration  and  the  other  terms
 and  conditions  of  service  subject
 to  any  award,  settlement  or  agree-
 ment  for  the  time  being  in  force”

 The  motian  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page

 for  lines  7  to  20  substitute—
 “Government  may”

 Page  2—
 for  lines  4  and  5  substitute—

 “to  three  months  remuneration
 if  his  emoluments  exceed  700
 rupees  a2  month,  unless  the  con-
 tract  of  service  with  such  em-
 ployee  provides  for  a_  shorter
 notice  ०८२  termination  or  by  giving
 him  compensation  equivalent  to  6
 months  remuneration  if  his  emolu-
 ments  do  not  exceed  700  rupees  a
 month”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  2,  line  4,—
 after  “remuneration”  insert

 every  completed  year  of  service”
 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  The  question
 is;

 Page  2,  line  5—
 add  at  the  end:

 “In  case  the  employee  does  not
 agree  to  the  change  or  alteration
 in  the  remuneration  and  other
 terms  and  conditions  of  service,
 the  Central  Government  _  shall
 refer  the  dispute  regarding  such
 alteration  to  an  Industrial  Tri-
 bunal  under  the  Industrial  Dis-
 putes  Act,  947  as  amended  from
 time  to  time  and  such
 alteration  shall  not  come  _  into
 force  till  such  time  the  Tribunal
 approves  of  such  alteration.”

 The  motion  was  negatived.

 “for
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 Mr.  Deputy-Speaker:  The  question
 as:

 Page  2—
 after  line  5,  add:

 “Provided  that  if  the  employee,
 whose  remuneration  and_  terms
 and  conditions  of  service  are  so
 altered,  does  not  agree  for  the
 change  or  alteration,  the  Central
 Government  shall  refer  the  dis-
 pute  regarding  such  alteration  to
 an  Industrial  Tribunal  under  the
 Industrial  Disputes  Act,  947  as
 taamended  from  time  to  time  and
 such  change  or  alteration  shall  not
 become  effective  until  the  Tribunal
 approves  of  such  change  of  altera-
 tion.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  2,—

 after  line  5,  add:
 “Provided  that  nothing  in  this

 clause  shall  apply  in  the  case  of
 employees  drawing  five  hundred
 rupees  per  mensem  or  less  in  the
 aggregate.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 Page  2,—

 after  line  5,  add:
 “Provided  that  nothing  contain-

 ed  in  sub-section  (2)  of  section  2
 shall  adversely  affect  the  remune-
 ration  and  other  terms  and  condi-
 tions  of  service  of  any  employee
 of  the  Corporation  who  was  in  the
 employ  of  the  Corporation  since
 its  inception.”

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:  nN
 Page  2,—

 after  line  5,  add:
 “Provided  that—

 (a)  in  no  case  shall  the  emolu-
 ments  of  an  employee  be  reduced
 if  such  emoluments  do  not  exceed
 700  rupees  a  month;
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 (b)  where  the  alteration  of  re-
 muneration  or  of  terms  and  _  condi-
 tions  of  service  affect  employees  who
 are  workmen  as  defined  in  the
 Industrial  Disputes  Act,  1947,  such

 alteration  shall  not  be  made  without
 prior  consultation  with  the  Trade
 Union  or  Federation  of  Trade
 Unions  representing  such  employees;
 and

 (c)  where  the  alteration  of  re-
 muneration  or  of  any  of  the  terms
 and  conditions  of  service  is  not
 acceptable  to  an  employee  who  is  a
 workman  as  defined  in  the  Indus-
 trial  Disputes  Act,  1947,  such  altera-
 tion  shall  be  referred  to  an  Indus-
 trial  Tribunal  under  the  said  Act
 for  adjudication  and  effect  shall  not
 be  given  to  such  alteration  unless
 and  until  the  same  has  been  confirmed
 by  the  award  of  the  said  tribunal;
 and  in  case  such  award  does  not  con-
 firm  such  alteration,  the  remunera-
 tion  or  the  terms  and  conditions  of
 service  or  both  shall  be  regulated  in
 accordance  with  such  award”.

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  2,  as  amended,  stand

 part  of  the  Bill”.
 The  motion  was  adopted.

 Clause  2,  as  amended,  was  added  to
 the  Bill.

 Clauses  3  and  4  were  added  to
 the  Bill.

 Clause  5—  (Amendment  of  section
 49).

 Shri  Sadhan  Gupta:  I  beg  to  move:
 Page  3—for  lines  |  to  6  substitute—

 ‘5.  Amendment  of  section  48—In
 section  48  of  the  principal  Act,  after
 clause  (b)  of  sub-section  (2),  the  fol-
 lowing  clause  shall  be  inserted,  name-
 ly:—

 “(bb)  the  terms  and  conditions  of
 service  of  persons  who  have  become
 employees  of  the  Corporation  under
 sub-section  (l)  of  section  ;”’

 The  point  is  that  the  power  to  make
 regulations  governing  the  terms  and
 conditions  of  the  staff  has  been  sought
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 [Shri  Sadhan  Gupta]
 to  be  taken  by  the  amendment  of
 section  49.  If  this  power  must  be
 taken,  my  suggestion  is  that  it  should
 be  taken  by  an  amendment  to  section
 48,  and  not  section  49.  Section  49  is
 the  regulation-making  section  and
 section  48  is  the  rule-making  section.
 Under  section  48,  the  Central  Govern-
 ment  can  make  rules_  providing  fer
 certain  things  and  under  section  49,
 the  Corporation  can  make  regulations.
 The  service  conditions  of  the  staff
 being  an  important  matter,  the  amend-
 ment  to  the  service  conditions  should
 be  open  to  public  examination.  Regu-
 lations  under  section  49  are  not  open
 to  examination  by  Parliament.  But  the
 rules  under  section  48  must  be  placed
 before  this  Housc,  subject  to  approval,
 modification  or  annulment  by  _  this
 House.  If  the  power  is  taken  under
 section  48,  we  will  have  supervision
 over  the  kind  of  conduct  rules  or  ser-
 vice  rules  that  are  framed  for  the  staff
 and  the  result  will  be  that  we  shall
 be  able  to  influence  the  making  of
 these  rules  to  some  extent  and  to  see
 that  the  staff  work  under  fair  service
 conditions.  In  all  other  cases  of  Gov-
 ernment  servants,  the  rules  are  made
 by  the  Parliament.  The  Corporation
 servants  are  in  the  position  of  Govern-
 ment  servants,  because  they  run  a
 Government  institution  and  that  is
 why  their  service  rules  and  service
 conditions  should  also  be  within  the
 competence  of  this  House  to  supervise.
 Therefore,  I  am  suggesting  that  the
 power  should  be  taken  under  section
 48  instead  of  section  49.

 Shri  T.  T.  Krishnamachari:  I  am
 advised  that  it  will  certainly  be  not
 in  the  interests  of  either  the  Corpora-
 tion  or  the  persons  on  whose  behalf
 the  hon.  Member  has  moved  the
 tamendment  to  make  the  change.  We
 will  prefer  to  take  the  power  under
 section  49.

 Mr.  Deputy-Speaker:  The  question

 Page  8,  उमा  ४  | क
 for  lines  to  6  substitute:
 ‘5.  Amend  t  of  section  48.—In

 section  48  of  the  principal  Act,  efter
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 clause  (b)  of  sub-section  (2),  the  fol-
 lowing  clause’  shall  be  inserted,
 namely  :—

 “(bb)  the  terms  and  conditions  of
 service  of  persons  who  have  become
 employees  of  the  Corporation  under
 sub-section  q)  of  section  ay;  ?

 The  motion  was  negatived.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  clause  5  stand  part  of  the

 Bill”.
 Tne  motion  was  adopted.

 Clause  5  was  added  to  the  Bill.
 Clause  6—  Validation  of  orders  passed
 before  commencement  of  Act  altering

 remuneration,  etc.)
 Shri  Tangamani:  I  beg  to  move:
 Page  3,—
 lines  2  and  13,  omit:

 “notwithstanding  anything  con-
 tained  in  any  judgment,  decree  or
 order  of  any  court”.
 This  is  a  corollary  of  my  original amendment.
 Mr.  Deputy-Speaker:  If  it  is  a  corol-

 lary,  I  will  put  the  amendment  to  the
 House.  Joes  the  hon.  Member  want
 to  say  anything?

 Shri  Tangamani:  It  may  be  put  to
 the  House.

 Mr.  Deputy-Speaker:  The  question
 is:

 Page  3,—
 lines  2  and  18,  omit:

 “notwithstanding  anything  con-
 tained  in  any  judgment,  decree  or
 order  of  any  court”

 The  motion  was  negatived.
 Mr.  Deputy-Speakes:  The  question

 is:
 “That  clause  6  stand  part  of  the

 Bill”.
 The  motion  was  adopted.

 Clause  6  was  added  to  the  Bill.
 Clause  7  was  added  to  the  Bill.
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 Mr.  Deputy-Speaker:
 is:

 The  question

 “That  clause  l,  the  Enacting
 Formula  and  the  Title  stand  part
 of  the  Bill”.

 The  motion  was  adopted.

 Clause  l,  the  Enacting  Formula  and
 the  Title  were  added  to  the  Bill.
 Shri  T.  T.  Krishnamachari:  I  beg  to

 move:
 “That  the  Bill,  as  amended,  be

 passed”.
 Mr.  Deputy-Speaker:  Motion  mov-

 ed:
 “That  the  Bill,  as  amended,  be

 passed”,
 Shri  Sadhan  Gupta:  It  is  perhaps

 fair  that  this  Bill  is  going  through  the
 House.  We  note  the  hon.  Finance
 Minister’s  assurances  that  he  would
 follow  the  path  of  negotiations  in
 order  to  settle  these  differences  and  to
 bring  in  uniformity  in  terms  and  con-
 ditions  of  service,  uniformity  in  re-
 muneration  and  so  forth.  That  would
 be  a  very  happy  thing.  Now,  unfor-
 tunately  he  has  made  an  exception  in
 the  case  of  doctors.  I  should  have
 thought  that  the  case  of  doctors  is  one
 of  the  simplest  cases  and  involve  no
 complications  whatsoever.  Formerly,
 there  used  to  be  many  doctors,  it  is
 true.  They  used  to  earn  not  on  the
 basis  of  any  remuneration  paid  to
 them,  but  simply  on  the  basis  of  the
 number  of  cases  examined.  It  hap-
 Pens  that  these  doctors  earn  a  sub-
 stantial  income.  In  the  case  of  some
 of  them  whom  I  know  in  Calcutta,  this
 income  was  the  major  income.  In  the

 >case  of  others  it  was  a_  substantial
 supplementary  income.  This  sudden
 chucking  of  these  doctors  has  resulted
 in  what  can  be  called  unemployment or  under-employment,  in  the  medical
 Profession.  There  is  no  difficulty  in
 arriving  at  a  settlement  by  negotia- tion.  For  instance,  the  Indian  Medical
 Association  represents  those  doctors, and  they  have  suggested  that  some
 other  procedure  should  be  adopted  and
 there  should  be  some  negotiation  in
 order  to  determine  how  this  matter
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 may  be  settled,  how  the  doctors  may
 best  be  utilised  and  what  can  be  done
 without  chucking  out  a  very  large
 number  of  doctors  altogether.

 It  may  be  that  it  is  necessary  some
 time  or  other  to  rationalize  the  medi-
 cal  examination  in  Insurance.  I  do
 not  vouch  any  opinion  on  it,  but  the
 point  is  that  certain  things  have  come
 along  from  very  old  times.  If  you
 suddenly  disturb  the  existing  order  of
 things,  you  create  a  Pot  of  hardship.
 It  is  not  necessary  to  create  it  in  these
 cases  because  you  do  not  suffer  any-
 thing  by  retaining  those  doctors.  You
 can  distribute  your  cases  and  ensure
 a  more  or  less  equitable  income.  In
 that  way,  you  can  see  to  it  that  the
 doctors  get  something  and  there  is  no
 dissatisfaction  among  the  medical  pro-
 fession.  You  can  negotiate  with  the
 Indian  Medical  Association  with  a
 view  to  see  what  the  proper  number
 of  doctors  to  be  retained,  on  what
 basis  the  cases  should  be  distributed
 and  so  forth,  because  the  Indian  Medi-
 cal  Association  is  apparently  an  associ-
 ation  of  quite  reasonable  persons  and
 will  appreciate  the  necessity  of  paying
 the  medical  examination  on  the  In-
 surance  system  an  a_e  satisfactory
 footing.  Therefore,  16  would  request
 whe  Finance  Minister  not  to  rule  out
 negotiation  in  the  case  of  the  doctors
 and  he  can  have  a_  negotiation  with
 the  Indian  Medical  Association  and
 settle  the  matter  of  the  doctors  also
 satisfactorily,  as  in  the  case  of  others,
 for  instance,  the  field  staff,  or  the
 agents.

 Therefore,  I  would  request  him  in
 exercising  the  powers  conferred  by  the
 Bill,  once  more,  to  stick  to  the  part  of
 negotiations,  and  not  make  an  excep-
 tion  in  the  case  even  of  the  doctors  in
 the  Insurance  line.

 Shri  T.  T.  Krishnamachari:  Among
 most  of  them,  there  will  be  I  think,
 one  or  two  cases  who  are  depending
 on  Insurance  for  their  livelihood.

 Shri  Sadhan  Gupta:  Quite  a  lot.
 Shri  T.  T.  Krishnamachari:  Quite  a.

 large  number  of  them,  to  my  knowl-
 edge  are  part-time  people  and  they
 get  some  additional  remuneration.  I
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 {Shri  T.  T.  Krishnamachari]
 am  afraid  I  am  unable  to  accept  the
 suggestion  made  by  my_  hon.  friend
 opposite  and  extend  to  the  doctors  the
 privileges  that  we  have  given  to  per-
 manent  employees  or  people  who  are
 permanently  wedded  to  the  Insurance
 profession.  I  have  already  told  the
 management  that  they  should  exercise
 their  judgment  in  such  a  manner  that
 people  who  are  full-time  people  are
 not  deprived  of  their  livelihood.  I  shall

 certainly  ask  the  Corporation  to  take
 what  I  have  said  today  as  a  direction

 -and  see  that  if  anybody  is  _  incon-
 venienced,  whether  they  could  be
 accommodated.  Beyond  that  I  am

 ‘unable  to  agree.
 Mr.  Deputy-Speaker:  The  question

 is:
 “That  the  Bill,  as  amended,  be

 passed.
 The  motion  was  adopted.

 RESERVE  BANK  OF  INDIA
 (AMENDMENT)  BILL  AND  STATE
 BANK  OF  INDIA  (AMENDMENT)
 BILL.
 Mr.  Deputy-Speaker:  We  pass  on  to

 the  next  item.  There  is  the  Reserve
 Bank  of  India  (Amendment)  Bill  and
 the  State  Bank  of  India  (Amendment)
 Bill.  As  recommended  by  the  Busi-
 ness  Advisory  Committee—that  recom-
 mendation  was  approved  by  _  hon.
 Members  of  this  House  this  morning—
 we  have  decided  to  discuss  these  two
 Bills  together.  So  I  suggest  the  dis-
 cussion  sha‘'  be  on  both  the  bills.  The
 motion  will  be  made  first  by  the  hon.
 Minister  and  then  we  will  have  dis-
 cussion,

 The  Minister  of  Finance  (Shri  T.T.
 Krishnamachari):  Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Reserve  Bank  of  India  Act,
 1934,  be  taken  into  considera-
 tion”.
 I  also  beg  to  move:

 “That  the  Bill  further  to  amend
 the  State  Bank  of  India  Act,  955
 be  taken  into  consideration.”

 24  MAY  957  (Amendment)  Bill  and  the  2८60
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 These  Bills  are  more  or  less  inter-
 locked.  The  main  object  of  introduc-
 ing  these  two  Bills,  as  will  be  seen
 from  the  Statements  of  Objects  and
 Reasons,  is  to  enable  the  Reserve
 Bank  of  India  and  the  State  Bank  of
 India  to  provide  the  private  sector  of
 industry  with  medium-term  finance
 facilities.  I  think  it  would  be  of  help
 to  the  hon.  Members  and  save  _  the
 House  some  time  if  we  could  consider
 these  two  Bills  as  one.

 In  spite  of  the  existence  of  bodies
 like  the  Industrial  Finance  Corpora-
 tion,  the  State  Financial  Corporation
 and  the  Industrial  Credit  and  Invest-
 ment  Corporation,  medium-term
 finance  facilities  in  the  private  sector
 ef  industry  are  still  inadequate  for  the
 purposes  of  the  Plan.  The  difficulty
 is  particularly  noticeable  in  the  case
 of  industries  of  medium  size.  I  have
 been  considering  how  best  we  can
 meet  the  difficulty  and  create  condi-
 tions  under  which  deserving  industries
 of  medium  size  can  secure  medium
 term  loans  on  reasonable  terms  and
 contribute  to  increase  in  production.

 I  also  know  a  fact  which  came
 within  my  knowledge  because  of  the
 present  stringency  in  the  monetary
 market  that  most  of  the  banks  usually
 convert  their  short  term  loans  into
 medium-term  loans.  Though  they  are
 ostensibly  intended  to  cover  a  short
 term  period,  they  are  more  or  less
 renewed  from  time  to  time  and  this
 seemed  to  be  a  very  unhealthy  posi-
 tion,  because  what  we  would  like  to
 be  known  as  medium-term  loans  is  not
 categorized  under  the  requirements
 of  law  and  it  happens  that  the  State
 Bank  of  India  could  not  simply  own
 such  a  practice;  even  there,  the  tradi-
 tion  has  been  that  way.

 It  happens  that  according  to  the
 Agricultural  Commodity  Agreement
 signed  in  August  956  between  the
 Governments  of  India  and  the  United
 States  under  American  Public  Law
 480,  a  sum  of  about  Rs.  26  crores

 “*Moved  with  the  recommendation  of  the  President.
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 (equivalent  to  $55  million)  is  to  be
 reserved  for  re-lending  to  private
 enterprise  in  India.  As  I  mentioned  in
 my  Budget  speech  last  week,  a  scheme
 in  outline  has  been  evolved  after  dis-
 cussion  with  the  American  authorities
 for  channeling  these  funds  through  a
 Refinance  Corporation,  which  will
 provide  re-lending  facilities  against
 loans  given  by  Indian  Banks.  I  am
 anxious  and  I  think  the  Members
 share  my  anxiety  too,  that  a  Corpora-
 tion  is  set  up  without  delay.  Under
 the  existing  provisions  of  the  Reserve
 Bank  of  India  Act,  however,  the  Re-
 serve  Bank  cannot  contribute  to  the
 capital  of  the  proposed  Refinance  Cor-
 poration.  The  amendment  suggested
 in  clause  2(iii)  of  the  Reserve  Bank
 of  India  (Amendment)  Bill  is  to  en-
 able  the  Reserve  Bank  of  India  _  to
 contribute  to  the  capital  of  the  pro-
 posed  Corporation  or  any  such  finan-
 cial  institution  which  may  be  estab-
 lished.  Maybe  there  are  other  institu-
 tions  in  which  the  Reserve  Bank  will
 have  to  take  interest.  As  we  are  now
 reshaping  our  monetary  structure,  I
 am  attempting  to  bring  the  Reserve
 Bank  more  and  more  into  the  picture
 so  that  it  might  have  its  fingers  on  the
 pulse  of  everything  that  is  happening
 in  the  monetary  field.  A  similar
 amendment  has  also  been  incorporated
 in  the  State  Bank  of  India  Act
 (Amendment)  Bill,  957,—vide  clause
 4(3)(xixa)  of  the  Bill.  Under  the
 existing  provisions  of  the  State  Bank
 of  India  Act,  the  State  Bank  is  de-
 barred  from  making  loans  or  advance
 for  a  period  longer  than  six  months
 unless  specifically  provided  in  the  Act.
 As  I  said,  most  banking  circles  get
 over  this  difficulty  by  renewing  loans.
 As  loans  eligible  for  discount  with  the
 Proposed  Refinance  Corporation  would
 normally  be  for  periods  between  3  and
 7  years,  clause  4(3)  (xix  b)  has  been
 introduced  in  the  State  Bank  of  India
 (Amendment)  Bill  in  order  to  enable
 the  State  Bank  of  India  to  grant  loans
 and  advances  in  excess  of  six  months
 but  not  exceeding  seven  years.

 Clause  2(ii)  of  the  Reserve  Bank  of
 India  (Amendment)  Bill  is  intended  to
 enable  the  Reserve  Bank  of  make
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 advances  for  temporary  periods  to  the-
 proposed  Refinance  Corporation  or  any
 other  financial  institution  which  may
 be  established  if  such  institutions  re-
 quire  such  short-time  help.

 l  would  now  like  to  explain  the
 other  important  clauses  of  these  two
 Bills  onc  by  one.  Taking  the  Reserve
 Bank  of  India  (Amendment)  Bill  first
 I  may  explain  how  the  words  “princi-
 pal  currency  authority  of  Ceylon”
 which  are  now  going  to  be  removed
 from  the  statute,  vide  clause  2(i)  of
 the  Bill  came  to  be  there.  When  the
 currency  function  in  Ceylon  was
 entrusted  to  the  Board  of  Commis-
 sioners  of  Currency  of  that  country,
 the  Board  was  required  to  keep  a  part
 of  its  currency  assets  in  India.  In
 order  to  enable  the  Principal  Currency
 Authority  of  Ceylon  to  draw  advances
 from  the  Reserve  Bank  of  India  the
 name  of  the  authority  was  included,  in
 94l,  in  sub-section  (4)  of  section  7
 of  the  Act  which  enumerates  the
 bodies  to  which  the  Bank  would  make
 loans  and  advances.  With  the  es-
 tablishment  of  the  Central  Bank  of
 Ceylon  as  a_  full-fledged  currency
 authority,  the  Reserve  Bank  of  India
 has  no  longer  to  make  any  advances
 to  them.  It  is,  therefore,  considered
 unnecessary  to  keep  this  name  includ-
 ed  in  the  statute  any  more.

 Then  comes  clause  3  of  the  Bill.
 High  denomination  notes  of  the  value
 of  Rs.  500,  Rs.  1,000,  and  Rs.  10,000
 which  were  issued  prior  to  the  l3th
 January,  1946,  were  demonetized  in
 terms  of  the  High  Denomination  Bank
 Notes  (Demonetization)  Ordinance,
 1946.  Although  the  bulk  of  the  notes
 has  been  encashed  by  the  holders  in
 terms  of  the  provisions  of  the  Ordin-
 ance,  exchange  on  some  of  the  notes
 was  refused  under  the  Ordinance  and
 some  notes  have  not  been  presented  at
 all.  These  un-encashed  notes  have
 long  ceased  to  be  legal  tender,  but
 they  still  continue  to  be  included  in
 th  figures  of  the  currency  in  circula-
 ticn  as  there  is  no  specific  provision  in
 the  Reserve  Bank  of  India  Act  enabl-
 ing  the  Reserve  Bank  to  write  off
 their  value.  Accordingly,  these  notes
 constitute  a  liability  of  the  Issue
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 Department  of  the  Reserve  Bank
 under  section  34  of  the  Act.  Clause  3

 ‘of  the  Bill  seeks  to  modify  sub-section
 (2)  of  section  34  of  the  Reserve
 Bank  of  India  Act  suitably  so  as  to
 ‘extinguish  the  liability  of  the  Issue
 Department  in  respect  of  the  outstand-
 ing  denomination  notes.

 Under  the  existing  provisions,  the
 Reserve  Bank  of  India  can  include  in
 ‘the  Second  Schedule,  a  corporation  or

 a  company  incorporated  by  or  under
 ‘any  law  in  force  in  any  place  outside
 India  doing  business  of  banking  in
 India.  But  there  is  no  provision  under
 which  the  Reserve  Bank  can  include
 in  the  Second  Schedule  any  institution
 like  the  Bank  of  Patiala  or  the
 State  Bank  of  Saurashtra  which  are
 not  companies  under  the  Companies
 Act.  Hon.  Members  are  no  doubt
 aware  that  the  Bank  of  Patiala  is  at
 present  governed  by  an  Order  of  the
 State  Government,  namely,  the  Bank

 of  Patiala  (Regulation  and  Manage-
 ment)  Order,  1954,  and  the  State  Bank
 of  Saurashtra  is  similarly  governed
 by  the  Saurashtra  State  Banks  (Amal-
 gamation)  Ordinance,  1950.  Clause  4  of
 the  Bill  seeks  to  remove  this  lacuna.
 The  provision  has,  however,  been
 made  that  the  Reserve  Bank  of  India
 cannot  include  any  such  institution
 in  the  Second  Schedule  without  a
 notification  being  issued  to  this  effect
 by  the  Central  Government.

 Now,  Sir,  coming  to  the  clauses  of
 the  State  Bank  of  India  (Amendment)
 Bill,  at  present  the  Chairman  of  the
 State  Bank  of  India  has  to  be  specially
 appointed  a  member  of  the  Bombay
 local  board  by  means  of  a  notification
 issued  by  the  Government.  To  avoid
 this  round-about  formality  and  to
 enable  the  Chairman  to  have  personal
 contact  with  members  of,  the  local
 boards  at  Calcutta  and  Madras,  or  any
 other  circle  that  might  be  formed  in
 future,  it  is  considered  necessary  to
 amend  the  Act  to  the  effect  that  the
 Chairman  of  the  State  Bank  becomes
 an  ex  officio  member  of  all  the  local
 boards  and  also  of  such  local  commit-
 tees  as  may  be  constituted  in  future.
 Since  it  may  not  be  practicable  for
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 the  Chairman  to  attend  the  meetings
 of  all  the  local  boards  and  local  com-
 mittees  regularly,  it  is  felt  necessary
 to  provide  that  the  provisions  of  sec-
 tion  23(c)  of  the  Act  relating  to  dis-
 qualification  arising  from  absence
 without  leave  for  more  than.  three
 consecutive  meetings  shall  not  be
 applicable  to  the  Chairman.  Clauses
 2  and  3  of  the  Bill  are  intended  to
 achieve  this  object.

 The  Tariff  Commission  in  _  their
 recommendation  on  the  Automobile
 Industry,  observed  that  the  Reserve
 Bank  of  India,  in  consultation  with
 the  commercial  banks  should  evolve
 a  suitable  scheme  for  extending  facili-
 ties  to  transport  operators  for  pur-
 chase  of  vehicles.  Under  the  exist-
 ing  provisions,  the  State  Bank  of
 India  cannot  make  advances  to  firms
 and  companies  engaged  in  the  financ-
 ing  of  hire  purchase  transactions.  It
 has  now  been  found  that  financing
 the  purchase  of  trucks  has  been  a
 method  by  which  several  money-
 lenders  have  made  enormous  amounts
 of  money.  This  source  of  finance  has
 somewhat  dried  up  for  people  who
 want  to  purchase  trucks.  Oftentimes
 it  happens  to  be  individuals  or  groups
 of  individuals  owning  one  or  two
 trucks.  It  is  therefore  int:nded  that
 some  facilities  should  be  provided  in
 the  manner  indicated  by  the  Tariff
 Commission  for  small  operators  to  be
 abl:  to  get  some  credit.  Clause  4(l)
 (a)  is  intended  to  enable  the  State
 Bank  of  India  to  undertake  this  type
 of  business,  subject  to  such  directions
 as  may  be  issued  by  the  Central  Board
 which  includes  a  representative  each
 of  the  Government  and  the  Reserve
 Bank  of  India.

 Clause  4(2)  provides  that  the  State
 Bank  of  India  can  act  as  an  agent
 for  the  Central  Government  or  any
 State  Government  or  any  corporation
 in  implementing  any  scheme  _  for
 financing  the  construction  of  dwelling
 houses  and  advancing  or  lending  of
 money  as  such  agent  from  out  of  the
 funds  placed  at  its  disposal  by  the
 Government  or  corporation  concerned.
 This  amendment  is  sought  to  be  made
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 with  a  view  to  bringing  the  banking
 structure  of  India  for  medium  term
 financing  for  housing.  I  had  mention-
 ed  the  other  day  when  an  hon.  Mem-
 ber  asked  about  the  housing  policy
 of  Government  that  the  Ministry  of
 Works,  Housing  and  Supply  is  at  the
 moment  engaged  in  evolving  an  in-
 tegrated  policy.  It  may  be  some  legis-
 lation  may  be  undertaken  in  that
 regard  in  future.  In  any  event  there
 is  certainly  room  for  the  provision  of
 medium  term  financing  on  accepted
 banking  methods  in  order  to  solve  the
 problem  of  shortage  of  housing  and
 in  cvery  case  these  bodies,  whether
 the;  are  cooperative  societies,  or
 housing  corporations  or  any  other
 companies  find  it  difficult  to  obtain
 finance  for  medium  term  from  recog-
 nised  credit  institutions  and  they  have
 to  depend  very  largely  on  govern-
 mental  assistance.  The  object  of  this
 amendment  is  to  bring  in  the  banking
 structure  to  help  in  purchase  of  land
 and  development  of  land  for  housing
 and  for  the  provision  of  medium  term
 credit  for  enlarging  housing  facilities.

 Similarly  clause  4(3)  (xix  c)  will
 enable  the  State  Bank  of  India  to  lend
 moncy  to  cooperative  housing  societies
 all  the  members  of  ,which  are  officers
 or  employees  of  the  State  Bank  for  a
 period  in  excess  of  six  months.  These
 loans  may  be  granted  even  upon  the
 security  of  an  immovable  property.

 Experience  has  shown  that  all  the
 nece:sary  formalities  cannot  be  com-
 pleted  by  the  State  Bank  before  the
 end  of  February  for  presenting  the
 annual  report  for  the  year  ending
 December  3l  by  the  Central  Board  at
 the  Annual  General  Meeting  as  pres-
 cribed  at  present.  Clause  5  of  the  Bill
 is  intended  to  give  one  month’s  more
 time  to  the  Bank  to  hold  the  Annual
 General  Meeting.

 Practically  all  these  provisions  are
 non-controversial.  They  are  intended
 essentially  to  expand  the  utility  of
 these  two  institutions  to  the  public.
 With  these  observations  I  move  that
 these  Bills  may  be  taken  into  con-
 sideration  one  after  another.
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 Mr.  Deputy-Speaker:  Motions  mov-
 ed:

 “That  the  Bill  further  to  amend
 the  Reserve  Bank  of  India  Act,
 1934,  be  taken  into  consideration.”

 “That  the  Bill  further  to  amend
 the  State  Bank  of  India  Act,  1955,
 be  taken  into  consideration.”
 The  House  has  given  permission  for

 both  these  Bills  to  be  discussed  to-
 gether.

 Shri  Prabhat  Kar  (Hooghly):  Sir,  I
 would  like  to  say  something  on  the
 Reserve  Bank  of  India  (Amendment)
 Bil].  No  doubt  it  is  necessary  to  bring
 the  Reserve  Bank  more  and  more  into
 financing  the  industries,  and  as  such
 we  agree  that  suitable  powers  should
 be  granted  to  the  Reserve  Bank  of
 India.  But  our  experience  of  the
 working  of  the  three  or  four  financial
 Corporations  in  relation  with  the  Re-
 serve  Bank  has  been  somewhat,  may
 I  say,  not  encouraging.  Although  we
 want  the  Reserve  Bank  to  come  to  the
 aid  of  the  industries,  we  have  seen
 that  the  present  directors  take  interest
 in  the  industries  with  which  they  are
 concerned;  and  a  Committee  which
 was  appointed  to  go  into  the  workings
 of  these  Corporations  gave  an  adverse
 report  on  it.  We  would  like  the  Fin-
 ance  Minister  to  assure  us  that  the
 other  Corporation  which  he  proposes
 to  form  will  not  follow  suit.

 Secondly,  in  regard  to  the  formation
 of  the  Re-finance  Corporation,  as  far
 as  we  understand  fourteen  banks  have
 been  invited  to  contribute  to  the  capi-
 tal  and  form  the  Corporation.  I  fail
 to  understand  why  some  foreign  ex-
 change  banks  have  also  been  included
 in  this.  Because,  so  far  as  the  work-
 ing  of  the  foreign  exchange  banks  is
 concerned,  the  profits  they  earn  go
 out  of  India.  Secondly,  their  share
 capital,  their  reserves  are  not  kept
 here.  At  a  time  when  there  are  other
 banks  who  with  the  help  and  co-
 operation  of  the  Reserve  Bank  could
 serve  the  country  better,  I  do  not
 know  why  four  of  the  foreign  ex-
 change  banks  have  been  included  in
 the  formation  of  the  Corporation.  We
 would  request  the  Finance  Minister
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 when  finalising  the  formation  of  the
 Re-finance  Corporation  to  consider
 this  point  and  include  other  Indian
 banks  in  the  place  of  the  four  foreign
 exchange  banks  which  have  now  been
 invited  to  form  the  Corporation.

 Otherwise,  so  far  as  the  provisions
 are  concerned,  for  medium-term  loan
 for  industries  it  is  necessary  to  have  a
 Corporation.  I  would  only  request  the
 Finance  Minister  to  consider  the  two
 short  points  I  have  made  while  form-
 ing  the  Re-finance  Corporation.

 Shri  B.  C.  Ghose  (Barrackpore):  Sir,
 I  shall  confine  my  observations  to  the
 Reserve  Bank  of  India  (Amendment)
 Bill  only.  I  must  confess  that  I  was
 rather  pleasantly  intrigued  by  an
 observation  in  the  Statement  of  Ob-
 jects  and  Reasons  to  the  effect  that  the
 purpose  of  the  Bill  is  to  provide
 medium-term  finance.  I  wonder  since
 when  the  Government  have  thought  of
 making  a  distinction  between  medium-
 term  and  long-term  financial  require-
 ments  of  industries  and  _  establishing
 separate  institutions  for  the  two  pur-
 Poses.  Until  now  we  had  made  a  dis-
 tinction  between  only  short-term  and
 long-term  requirements,  lumping
 medium-term  requirements  with  the
 long-term  requirements,  and  providing
 two  kinds  of  institutions,  namely  the
 commercial  banks  for  the  short-term
 requirements  and  a  number  of  institu-
 tions  like  the  IF.C.,  LC.L.C.,  N.LD.C,, S.F.Cs  and  the  Small  Industries  Cor-
 poration  for  the  provision  of  long-term
 finance.  Is  it  this  fact  that  the  Ameri-
 ean  Government  has  made  available
 certain  funds  to  thy  Government  of
 India  on  certain  conditions,  which  has
 led  Government  into  establishing  this
 institution?  Or  does  the  Government
 feel  that  there  is  a  necessity  for  mak-
 ing  a  distinction  between  medium-
 term  and  long-term  finance  required
 by  industries  and  for  setting  up  sepa-
 rate  institutions  for  the  provision  of
 the  two  kinds  of  finance?  And  I  should
 like  to  ask  the  hon.  the  Finance
 Minister  in  that  event  as  to  whether
 it  is  his  intention  that  institutions  like
 the  LF.C.,  the  I.C.LC.  or  the  S.F.Cs
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 and  the  like  would  be  prevented  from
 providing  medium-term  finance.

 Of  course,  medium-term  finance  will
 have  to  be  defined  properly.  Gener-
 ally  speaking,  we  should  say  that
 loans  and  advances  make  for  a  period
 of  between  two  to  three  and  five  to
 seven  years  would  be  considered
 medium-term  finance.  It  would  ap-
 pear  from  the  Bills  that  the  Govern-
 ment  would  set  a  limit  at  seven  years
 for  medium-term  finance.  Is  it  the
 Government's  intention  to  do  that?

 From  the  Statement  of  Objects  and
 Reasons  it  would  appear  that  the  Gov-
 ernment  feel  that  so  far  as  long-term
 finance,  apart  from  medium-term
 finance,  is  concerned  there  is  adequate
 provision  already  in  the  country  for
 satisfying  that  need.  But  I  am  sure
 the  Finance  Minister  knows  very  well
 that  even  long-term  finance  for  indus-
 tries  is  not  available  to  the  extent
 that  industry  requires  it.

 The  next  question  that  arises  is
 what  was  the  necessity  for  setting  up
 an  institution  of  this  kind;  could  not
 this  finance  be  made  available  through
 certain  existing  institutions,  if  it  is  not
 the  intention  of  the  Finance  Minister
 tu  prevent  the  existing  institutions
 which  are  providing  long-term  finance
 from  providing  medium-term  finance
 as  well?  In  that  event  another  insti-
 tution  would  only  add  to  the  cost.

 T  do  not  know  but  it  ‘is  said  that
 the  American  condition  was  that  this
 fund  should  be  made  available  to  pro-
 vide  funds—and  they  would  prefer  it
 being  made  directly  available—to
 commercial  banks,  but  Government
 intervened  and  wanted  certain  institu-
 tions  through  which  to  channelise  the
 distribution  of  this  fund.  I  do  not
 know  if  that  is  true.

 But  even  if  Government  felt  that
 they  should  have  a  control  over  the
 distribution  of  these  funds,  they  could
 have  done  it  through  the  LF.C.  I  do
 not  know  what  stood  in  the  way.

 There  is  this  point  also  that  we  are
 having  a  plethora  of  institutions  for
 the  provision  of  long  period  finance,
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 let  us  say,  the  IF.C.,  the  LC.LC.,  the
 N.LD.C.  etc.  I  know,  the  hon.  Minister
 stated  that  each  one  has  certain
 special  functions  and  purpose,  but  at
 the  same  time  they  increase  the  cost
 and  duplicate  the  same  machinery.
 It  would  certainly  simplify  matters  if
 we  had  a  smaller  number  of  institu-
 tions.  We  can  have  one  in  the  pri-
 vate  sector  and  one  in  the  Govern-
 ment  sector.  In  that  sense,  if  it  is  not
 the  intention  of  the  Government  to
 separate  strictly  the  two  kinds  of  fin-
 ances,  I  should  think  that  it  would
 have  been  advisable  for  the  Govern-
 ment  not  to  take  the  initiative  to  set
 up  another  institution.

 7  should  like  to  bring  another  point
 to  the  notice  of  the  Finance  Minister
 and  that  is  about  the  requirements  of
 the  small  and  medium-sized  industries
 to  which  he  made  mention.  Of  course
 this  institution,  I  should  imagine
 would  not  provide  finance  only  for
 medium  sized  industries  but  also  pro-
 vide  medium  term  finance  for  any
 industry.

 Shri  T.  T.  Krishnamachari:  There
 would  be  a  limitation  in  regard  to  the
 size:  Rs.  50  lakhs.

 Shri  B.  C.  Ghose:  If  that  is  so,  it
 automatically  follows  that  the  existing
 institutions  will  not  be  prevented
 from  providing  medium  term  finances
 required  by  larger  industries  for  five
 or  six  years.  The  ILF.C.  and  others
 will  provide  this.  If  the  intention  was
 to  provide  finance  only  for  medium
 and  small  industries,  why  should  it
 not  provide  for  a  longer  period  also,
 because,  as  the  Finance  Minister  will
 recall,  the  Shroff  Committee  had,  re-
 commended  the  establishment  of  some
 such  institution  for  the  provision  of
 finances  to  small  and  medium-seized
 industries—I  forget  what  they  call  it,
 Special  Industrial  Development  Cor-
 poration  or  something  of  the  sort.  At
 that  time,  the  then  Finance  Minister
 said  that  they  would  first  want  to  see
 how  the  S.F.C.s  were  working  before
 setting  up  any  other  institution.  I  can
 understand  the  setting  up  of  an  insti-
 tution  for  the  provision  of  finances  to
 small  and  medium-sized  industries,
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 which  is  a  very  crying  need.  Because,
 anybody  who  has  any  experience  of
 these  industries  knows  that  they  ex-
 perience  great  difficulty  in  obtaining
 finance.  Not  merely  the  medium-
 sized  industries;  there  is  also  another
 category.  This  category  is  new
 entrants  into  the  field  of  entrepreneur-
 ship.  If  somebody  wants  to  start  an
 enterprise  and  he  has  no  background
 or  experience,  even  though  he  may  be
 very  talented  and  very  able,  he  finds
 it  extremely  difficult  to  get  together
 the  finances  required  for  starting  any
 industry.  Today,  one  cannot  raise
 capital  by  offering  shares  to  the  public
 and  the  funds  that  could  be  obtained
 from  friends  and  relations  are  also
 drying  up.  In  that  sense,  I  would  urge
 the  Finance  Minister  to  consider  that
 there  should  be  some  agency  available
 particularly  to  help  small  and  medium
 sized  industries  and  those  people  who
 just  enter  the  field  of  entrepreneur-
 ship.

 There  is  only  one  small  point  and  I
 have  done.  In  clause  3,  it  is  said:

 “(b)  any  bank  note  referred  to
 in  section  26A”,

 They  were  demonetised  and  nobody
 can  get  funds  for  these  notes  now.
 This  clause  states  that  if  the  Central
 Government  would  so_  direct,  the
 Banking  Department  may  pay  such
 demonetised  notes.  There  is  no  such
 provision  in  the  Act  today.  What  is
 the  reason  why  this  provision  has  be-
 come  necessary?  If  the  payment  of
 these  demonetised  notes  were  not
 found  necessary  so  long,  what  would
 be  the  contingency  under  which  Gov-
 ernment  feel  that  Government  may
 want  to  repay  some  of  these  demone-
 tised  notes.  Why  has  this  provision
 been  added  to  in  this  Bill?  There  was
 no  such  provision  in  the  existing  Re-
 serve  Bank  of  India  Act.

 Shri  Mohiuddin  (Secunderabad):
 Mr.  Deputy-Speaker,  I  wish  to  con-
 fine  my  remarks  to  the  State  Bank
 of  India  (Amendment)  Bill.  The
 Statement  of  Objects  and  Reasons
 of  the  State  Bank  of  India  (Amend-
 ment)  Bill  says:  ‘in  order  to  enable
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 the  Bank  to  assist  in  providing  ade-
 quate  medium-term  finance  to  indus-
 tries  in  the  context  of  the  industrial
 development  cantemplated  under  the
 Second  Five  Year  Plan’,  the  restric-
 tions  on  the  Bank  on  advancing
 money  for  more  than  six  months  are
 being  removed.  This  change  in  the
 provisions  of  the  State  Bank  of  India
 Act  is  rather  revolutionary  as  far
 as  the  banking  structure  is  concerned.
 We  have,  for  the’  last  50  years,
 considered  the  problem  of  com-
 mercial  banking  and  industrial
 banking,  whether  they  should  ४९
 combined  in  one  system  as  it  is  in
 some  countries  on  the  continent  of
 Europe  or  whether  commercial  bank-
 ing  should  remain  separate  from
 Investment  Bank  or  Industrial  Bank,
 the  investment  in  the  connection
 covers  medium  term  and  long  terms.
 Now,  all  of  a  sudden,  the  State  Bank
 of  India  is  allowed  to  make  advances
 for  periods  not  exceeding  seven
 years.  The  Banking  Enquiry  Com-
 mittee  that  was  appointed  in  early
 thirties  had  considered  this  question.
 They  did  recommend:

 “We  consider  that,  in  India,  in
 connection  with  this  issue  of
 shares  and  debentures  by  indus-
 trial  companies,  such  of  the  exist-
 ing  commercial  banks  as  are
 well  established  and  carry  on
 their  ordinary  banking  business

 on  the  safest  and  soundest  lines,
 might,  with  advantage  to  indus-
 tries,  follow,  as  far  as  possible,
 the  German  system.”

 They  made  a  suggestion  to  the
 shareholders  of  the  Imperial  Bank
 that,  if  they  desire,  they  can  adopt
 this,  what  they  called  the  German
 system.  The  Finance  Minister  is  now
 implementing  this  recommendation
 made  by  the  Banking  Enquiry  Com-
 mittee  after  about  25  years.

 Shri  T.  T.  Krishnamachari:  I  am
 not  guilty  of  any  such  knowledge.

 Shri  V.  P.  Nayar  (Quilon):  Let  us
 also  have  the  benefit  of  that.

 24  MAY  957  (Amendment)  Bill  and  the  (2012
 State  Bank  of  India

 (Amendment)  Bill

 Shri  Mohiuddin:  That  is  why  I
 particularly  invite  the  attention  of
 the  Finance  Minister  to  another  quo-
 tation.  The  Banking  Enquiry  Com-
 mittee  had  said:

 “We  desire,  therefore,  to  state
 that  our  recommendation  is  in  the
 nature  of  a  suggestion  to  the
 shareholders  of  the  Imperial
 Bank  of  India.  But,  we  are  sure
 that  if  our  suggestion  is  carried
 out,  it  would  not  only  promote
 general  industrial  development  of
 the  country,  but  it  will  also  be
 equally  profitable  to  the  Bank
 itself.”
 Shri  T.  T.  Krishnamachari:  As  the

 principal  shareholder,  I  will  accept
 the  suggestion.

 Shri  Mohiuddin:  The  Government
 and  the  Finance  Minister  being  the
 principal  shareholder,  after  25  years,
 are  new  implementing  this  recom-
 mendation.  Whether  this  recommenda-
 tion  is  a  sound  one,  whether  the
 proposal  which  the  Finance  Minister
 has  brought  forward  new  is  sound,  is,
 of  course,  a  different  question.

 The  Shroff  Enquiry  Committee  has
 also  gone  into  and  discussed  this
 question  of  medium  and  long  term
 financing  of  industries.  The  Shroff
 Committee  had  recommended:

 “The  Committee  has  examined
 the  issue  and  it  is  of  the  opinion
 that  in  the  general  interests  of
 the  credit  structure  of  the
 country,  it  does  not  appear  to  be
 desirable  to  encourage’  that
 tendency  on  the  part  of  Banks  to
 lean  on  the  Reserve  Bank  for
 providing  liquidity  against  these
 advances  which  they  make  on
 their  own  judgement  and  initia-
 tive.”

 7  hrs.

 The  reference  in  this  paragraph  to
 liquidity  is  to  the  fact  that  the
 representatives  of  the  banks  had
 appeared  before  the  Shroff  Enquiry
 Committee  and  suggested  that  they
 might  be  able  to  undertake  medium
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 and  long-term  financing  of  industry
 provided  the  Reserve  Bank  of  India
 was  willing  to  rediscount,  readily
 rediscount,  the  papers  which  they
 obtained  from  the  industries.  The  im-
 movable  assets  of  the  industries
 would  be  hypothecated  or  mortgaged
 with  the  commercial  banks,  and  these
 documents,  arising  from  the  transac-
 tion  may  be  readily  rediscounted  by
 the  Reserve  Bank  of  India  in  case  of
 necessity.  The  proposal  now  is  that
 the  State  Bank  may  be  permitted  to
 give  loans  and  advances’  to  indus-
 tries  not  exceeding  seven  years.  This
 example  will  naturally  be  followed
 by  other  commercial  banks.  Is_  the
 Reserve  Bank  willing  to  rediscount,
 or  is  it  permitted  for  the  Reserve
 Bank  under  the  Act  to  rediscount  a
 paper,  the  security  of  which  is  im-
 movable  property  of  the  industries?
 It  is  a  very  important  consideration
 whether  the  deposits  which  can  be
 withdrawn  on  demand,  may  _  be
 diverted  to  industrial  loans  for
 which  the  only  security  is  immovable
 property.

 This  is  a  revolutionary  change  as  I
 said  before  as  far  as  the  Indian  com-
 mercial  banking  is  concerned,  and
 unfortunately  the  hon.  Finance
 Minister  has  brought  this  revolu-
 tionary  change  in  a  small  Bill  which
 he  was  pleased  to  call  non-contro-
 versial.  I  think  there  is  a  good  deal
 of  controversy  about  it,  as  to  whether
 this  change  is  desirable  or  necessary
 at  this  stage.  It  may  be  necessary,
 but  is  it  desirable?

 The  deposits  in  the  commercial
 banks  are  not  going  up.  They  are
 Moving  up  very  slowly.  With  the
 increase  in  circulation  of  money  in
 the  country  the  increase  in  the
 deposits  has  been  very  negligible.
 The  advances  of  the  commercial
 banks  for  normal  purposes  has  gone
 up  in  March,  957  to  76.58  per  cent

 of  the  liabilities  of  the  banks.  In
 1955-56  it  was  only  63  per  cent,  and
 a  few  years  ago  it  was  about  55  or
 56  per  cent.  With  this  increasing
 demand  on  the  banks  for  advances,
 for  short-term  advances,  with  this
 increasing  demand  on  the  banks  for
 financing  the  movement  of  crops  and
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 for  purchase  of  raw  materials  and
 for  working  capital  of  industries,  I
 doubt  very  much  that  the  introduc-
 tion  of  this  element  of  medium-term
 advances  in  the  system  of  commercial
 banking  would  be  desirable.

 There  is  no  difference  between
 medium  and  long-term  for  commer-
 cial  banks.  The  deposists  of  commer-
 cial  banks  are  demand  deposists.
 Whether  the  loans  are  given  as
 medium-term  or  long  term  for  20  or
 5  years  does  not  matter  as  far  as
 the  depositors  are  concerned.  There-
 fore,  I  really  do  not  make  any
 difference  between  a  medium-term
 and  long-term  advance  as  far  as
 commercial  banks  are  concerned.

 There  is  no  doubt  that  during  the
 last  ten  years  there  have  not  been  a
 serious  boom  and  depression.  There
 have  been  fluctuations  in  the  world
 in  948  and  again  in  952  and  1953,
 but  these  fluctuations  were  moderate
 as  compared  with  the  booms  and
 depressions  that  were  charactexistic of  the  pre-war  period.  The  economic
 review  published  by  the  United
 Nations  dealing  with  the  economic
 conditions  of  the  world  for  the  last
 ten  years  gives  a  warning  that  because
 of  the  absence  of  serious  depressions
 and  serious  booms,  it  should  not  be
 taken  for  granted  that  the  economy
 of  the  world  has  overcome  serious
 defects  in  its  working.  They  have
 shown  that  there  were  special  reasons
 during  the  last  ten  years  which
 tempered  the  intensity  of  the  fluctua-
 tions,  and  they  have  said  that  in
 future  we  may  have  serious  booms
 and  serious  depressions.  We  had
 crashes  in  952  when’  the  Reserve
 Bank  took  action  to  control  the
 credits,  and  to  check  inflation.  We
 witnessed  serious  crashes  in  the
 market  and  we  remember  very  well
 that  the  agricultural  produce  like
 groundnut,  castor  seed  and  so  on
 which  had  been  hypothecated  with
 the  banks  in  large  quantities  had
 to  be  sold  at  reduced  prices.  There
 was  a  very.  serious  tendency  of
 deflation  in  the  country  at  that  time
 and  many  of  the  banks  had  diffi-
 culties.  We  should  not,  therefore,
 overrule  the  possibility  of  serious
 crisis  for.
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 Shri  T.  T.  Krishnamachari:  God
 forbid!

 Shri  Mohiuddin:  We  should  not
 overlook  the  danger.  By  changing
 the  structure  of  the  State  Bank  of
 India,  the  example  of  which  will  be
 followed  by  other  commercial  banks,
 I  think  we  are  unnecessarily  running
 a  risk  for  the  future.  The  medium-
 term  and  the  long-term  loans  that
 will  be  advanced  by  the  banks  from
 the  demand  deposits  may  prove  a
 danger  to  the  banking  structure  of
 the  country.

 There  is  a  proposal  to  set  up
 a  re-finance  corporation,  as  my  hon.
 friend  Shri  B.  C.  Ghose  said,  when
 we  have  industrial  finance  corpora-
 tions  both  at  the  Centre  as  well  as
 in  the  States,  and  also  other  corpora-
 tions,  is  it  necessary  that  this  element
 of  risk  should  be  introduced  in  the
 commercial  banking  of  the  country?
 The  only  justification  which  the
 Finance  Minister  advanced  in  the
 course  of  his  introductory  remarks
 was  that,  as  a  matter  of  fact,  the
 commercial  banks  make  advances  for
 one  year  or  for  short  periods;  but
 these  advances  are  renewed  from
 time  to  time,  and  they  are  actually
 medium-term  advances.  But  the
 banks  have  a  right  to  recall  the
 loans;  they  have  a  right  to  refuse  to
 renew,  in  case  of  difficulty.  But  in
 the  case  of  medium-term  loan  for
 about  five  or  six  or  seven  years,  that
 right  of  recall  or  refusal  to  renew
 will  be  absent,  and  it  will  still  re-
 main  a  long-term  advance.

 I  wish  this  revolutionary  change
 had  been  introduced  after  a  thorough
 enquiry  and  after  examining  whether
 more  institutions  for  long-term  and
 medium-term  financing  of  industries
 cannot  be  provided  for  otherwise.

 In  clause  4  of  the  Bill  we  find  that
 the  following  sub-clause  is  proposed
 to  be  inserted,  namely:  ?

 “(ff)  subject  to  such  _  direction
 as  may  be  issued  by  the  Central
 Board,  book-debts  or  other  assets
 of  any  undertaking  engaged  in
 the  financing  of  hire-purchasc
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 transactions  which  are  hypothe-
 cated  to  the  State  Bank  as
 security  for  such  advances,  loans
 or  credits;”.
 The  Finance  Minister  has  justified this  on  the  basis  of  big  profits  being made  by  money  lenders  on  purchase of  trucks  by  private  persons.  I  have

 only  one  suggestion  to  make  in  this
 respect,  and  that  is,  that,  if  the
 Finance  Minister  agrees,  a  provision
 may  be  made  after  this  sub-clause
 that  the  outstanding  amount  from
 any  individual  or  any  firm  or  corpo-
 ration  under  this  heading  will  not
 exceed  at  any  one  time  such  sum  as
 may  be  prescribed,  so  that  the
 advances  made  to  any  one  person
 under  this  heading  or  to  any  one  firm
 or  corporation  under  this  sub-clause
 may  not  be  excessive.

 The  Finance  Minister  says  that
 that  may  be  provided  for  by  direc-
 tions,  because  the  words  are  “subject
 to  such  directions  as  may  be  issued
 by  the  Central  Board,”.

 I  have  no  objection  to  that,  but  it
 would  be  desirable  that  these  pro-
 visions  restricting  the  amount  of
 advances  to  individuals  at  any  one
 time  or  to  any  firm  at  any  one  time
 should  be  limited.

 Shri  Bharucha  (East  Khandesh):  I
 shall  first  refer.....

 Shri  T.  T.  Krishnamachari:  On  a
 point  of  order?

 Shri  Bharucha:  The  hon.  Minister
 will  have  plenty  of  them,  in  due
 course,  and  at  the  right  time.  Let  him
 not  worry  about  it.

 Shri  Heda  (Nizamabad):  The  hon.
 Member  would  be  remembered  for
 points  of  order.

 Shri  Bharucha:  I  shall  first  refer  to
 the  State  Bank  of  India  (Amendment)
 Bill.  The  desire  of  the  Finance
 Minister  to  provide  medium-term
 finance  facilities  is  certainly  com-
 mendable.  I  quite  agree  with  him
 that  though  in  our  States  we  have
 certain  financing  corporations,  they
 have  not  done  well.  In  the  case  of
 Bombay,  in  particular,  I  know  that
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 our  State  Corporation  has  not  advanc-
 ed  in  the  last  two  years  of  its
 existence  even  a  crore  of  rupees.  It
 has  barely  examined  applications
 from  seventy  to  seventy-five  indus-
 tries  and  provided  loans  for  thirty
 to  thirty-five  applicants.  That  being the  case,  it  is  very  necessary  that
 there  should  bg  a  very  considerable
 expansion  of  the  medium-term
 finance  facilities.

 But  what  has  been  proposed  to  be
 done  is  rather  questionable.  Take,
 for  instance,  the  following  provision
 which  appears  in  clause  4:

 “(ff)  subject  to  such  directions
 as  may  be  issued  by  the  Central
 Board,  book-debts  or  other  assets
 of  any  undertaking  engaged  in
 the  financing  of  hire-purchase
 transactions  which  are  hypothe-
 cated  to  the  State  Bank....”.
 In  other  words,  the  State  Bank  is

 permitted  to  advance  moneys  to
 hire-purchase  firms  or  corporations
 which  go  into  that  business.

 When  the  Finance  Minister  imposed
 taxation  on  us,  his  one  objective  was
 to  restrict  consumption.  He  definitely
 told  us  that  in  view  of  that  fact
 that  there  would  be  very  large
 demands  on  consumer  goods  and  the
 supplies  would  not  be  adequate,  there
 was  difficulty,  and  probably  the  fear
 of  prices  rising,  and  the  only  way  to
 check  that  rise  in  prices  was  to  im-
 Pose  greater  taxation  and  see  that
 the  consumption  was  restricted.

 Now,  the  result  of  this  particular
 clause  is  exactly  contrary  to  what
 the  Finance  Minister  intended.  It  is
 a  well  known  fact  that  hire-purchase
 transactions'  encourage  consumption.
 And  why  does  he  presume  that  the
 hire-purchase  transactions  will  relate
 only  to  trucks?  They  will  relate  to
 radios,  refrigerators,  and  a  hundred
 other  things,  which  I  may  require,
 for  which  I  have  not  enough  money
 to  pay  down  in  cash  immediately,
 but  which  these  particular  companies
 which  enter  into  the  hire  purchase
 business  will  help  me  to  obtain  by
 enabling  me  to  have  the  necessary
 money  for  the  purpose.
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 It  is  a  well  known  fact  that  ever

 since  the  United  States  entered  into
 this  hire-purchase  business  on  a  very
 big  scale,  the  consumption  of  con-
 sumer  goods  has  gone  up.  In  fact,
 it  was  one  of  the  strategies  utilised
 by  the  U.S.  Government  to  encourage
 hire-purchase  system,  so  that  there
 might  be  a  big  demand  on  the  goods
 and  there  will  be  less  unemployment.

 If  the  Finance  Minister  says  that
 he  wants  to  restrict  consumption,  then
 how  can  he  encourage  hire-purchase
 firms  or  companies  with  credit  facili-
 ties?  He  must  restrict  them.  Today,
 if  I  have  not  got  sufficient  money  to
 buy  a  motor  car  or  a  radio  or  a
 refrigerator,  I  can  go  to  company
 and  say  that  I  want  the  article,  and
 that  company  will  provide  the  neces-
 sary  money;  the  result  is  that  there
 is  greater  demand  on_  a  limited
 amount  of  consumer  goods.  That  is
 very  obvious.  Therefore,  I  cannot
 understand  how  he  proposes  to  re-
 concile  this  particular  method  of
 advancing  money  for  hire-purchase
 transactions,  when  he  is  out  to  see
 that  the  spiral  of  rising  prices  is
 arrested.

 What  is  more,  he  says  that  book-
 debts  also  might  constitute  sufficient
 security  for  such  advances.  Book-
 debts  may  look  very  good  on  paper
 and  very  sound  on  paper.  But  unless
 one  knows  what  is  actually  behind
 those  book-debts,  it  is  very  difficult
 for  one  to  say  whether  they  are
 sound  security  or  poor  security.  On
 paper,  book-debts  may  show  that
 such  and  such  an  amount  is  due  from
 such  and  such  an  individual.  Unless
 we  know  whether  that  individual  is
 sound  or  whether  that  particular
 debt  has  been  properly  and  adequate-
 ly  secured,  whether  the  title  deeds
 are  proper  and  so  on,  it  is  a  very
 risky  thing  to  advance  loans  merely
 on  book-debts,  and  that  too,  to  hire-
 purchase  companies.  I  do  not  think
 this  is  a  sound  business  into  which
 the  State  Bank  ought  to  enter.

 There  is  also  another  point  to  which
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 Finance  Minister.  At  page  2,  in  sub-
 clause  (3)  of  clause  4  of  the  Bill
 be  refers  to:

 “(xixb)  the  advancing  or  lend-
 ing  of  money  to  persons  engaged
 in  such  industries  or  classes  of
 industries  as  may  be  specified  by
 the  Central  Board  by  directions
 issued  in  this  behalf  for  any
 priod  in  excess  of  six  months  but
 not  exceeding  seven  years......
 Here  I  would  like  to  know  85

 regards  the  expansion  of  credit
 facilities  to  the  private  sector,  what
 precautions  will  be  taken  to  see  that
 there  is  no  lopsided  capital  invest-
 ment.  Because  once  you  throw  open
 medium-term  finance  facilities  to  the
 private  sector,  generally  it  is  very
 difficult  to  exercise  control  and
 channelise  investments.  If  your
 planning  has  got  any  meaning,  the
 first  meaning  is  that  the  society's
 available  capital  resources  must  be
 directed  only  to  such  industries  as
 go  to  aid  your  Five  Year  Plan.  I
 think  the  hon.  Minister  stated  in  his
 speech  on  the  9th  March,  957  that
 already  the  private  sector  had
 borrowed  to  the  extent  of  Rs.  7
 crores.  In  other  words,  their  invest-
 ment  resources  were  inadequate  and
 they  borrowed  heavily.  I  think  that
 figure  has  gone  up  much  more  now.
 Now,  as  a  result  of  this  provision  of
 growing  facilities  for  medium-term
 finance,  there  will  be  a  great  deal  of
 borrowing  on  the  part  of  the  private
 sector.  I  say  again  that  if  planning
 has  any  meaning,  the  first  thing  to  be
 done  is  to  check  investments  and
 channelise  the  investments.

 Suppose  I  85  a  private  manu-
 facturer  want  to  go  in  for  manu-
 facture  of  lipstick  or  something  else
 with  which  the  society  is  not  imme-
 diately  concerned,  which  is  not  of
 very  great  importance  to  the  society.
 But  it  may  bring  me  _  immediate
 private  profit.  Therefore,  I  shall
 utilise  these  medium  term  facilities
 for  starting  an  industry  like  that.
 As  a  result,  much  more  needed  indus-
 tries  will  be  starved  of  funds.
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 While  it  is  true  that  some  sort  of
 directions  by  the  Central  Board  are
 intended,  I  should  like  to  know  what
 is  the  overall  check  to  ensure  that
 these  medium  term  finance  facilities
 are  not  availed  of  by  the  private
 sector  for  such  purposes  as  do  not
 immediately  concern  the  needs  of  the
 nation.  They  may  go  in  for  fancy
 goods,  for  luxury  goods,  which  the
 nation  does  not  need  at  the  moment.
 Therefore,  while  the  floodgates  of
 financial  facilities  are  thrown  open,
 you  have  got  to  see  that  the  proper
 type  of  business  gets  these  facilities
 and  none  other.

 There  is  also  one  other  point  to
 which  I  would  like  to  invite  the
 attention  of  the  hon.  Minister.
 Advances  to  co-operative  housing
 societies  are  restricted  to  employees’
 societies.  I  think  in  view  of  the  very
 acute  shortage  of  ‘housing,  other  co-
 operative  housing  societies  should  also
 have  the  same  facilities.  I  do  not
 understand  why  other  housing  co-
 operative  societies  are  not  given  the
 same  amount  of  facilities  as  the
 societies  of  employees  of  the  State
 Bank.  I  do  hope  the  hon.  Finance
 Minister  will  take  this  factor  into
 consideration.

 With  regard  to  the  Reserve  Bank
 of  India  (Amendment)  Bill,  I  only
 wanted  to  know  one  thing.  Under  the
 proposed  clause  4BB  on  page  2,  loans
 are  restricted  to  negotiable  instru-
 ments  payable  on  demand  or  on  the
 expiry  of  fixed  periods  not  exceed-
 ing  ninety  days  from  the  date  of  such
 loans  or  advances.  This  involves  very
 considerable  renewals.  What  was  the
 objection  in  inserting  in  the  Reserve
 Bank  of  India  (Amendment)  Bill  the
 same  provision  which  you  have  got
 in  the  State  Bank  of  India  (Amend-
 ment)  Bill,  namely,  for  any  period  in
 excess  of  six  months  but  not  exceed-
 ing  seven  years?  Perhaps  there  may
 be  technical  reasons  with  which  the
 hon.  Finance  Minister  is  more
 familiar—I  am  not.  I  shall  be  glad
 to  be  enlightened  upon  ft.
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 But  I  do  maintain  that  it  is  the
 duty  of  the  hon.  Finance  Minister  to
 see  that  by  these  Bills  the  spiral  of
 prices  does  not  remain  unarrested.
 That  is  our  main  concern.  In  fact,
 that  is  the  excuse  he  gave  for  im-
 posing  more  taxation.  He  has  got  to
 reconcile  that  excuse  with  the  pro-
 visions  of  the  Bills.

 पंडित  ठाकुर  दास  मार्गष  (हिसार)  :
 माननीय  उपाध्यक्ष  महोदय,  मैं  प्रानरेबल
 फाइनेन्स  मिनिस्टर  साहब  को  म्‌ृबारकबाद
 देत।  हूं  कि  उन्होंने  इन  दो  बिलों
 को  इस  हाउस  मे  इंट्रोड्यूस  किया  है  जिन  को
 हमारे  दोस्त  फरमाते  हैं  कि  बड़े  रिवोल्यूशनरी
 हैं।  जिस  वक्‍त  स्टेट  बैंक  बिल  इस  हाउस  के
 झन्दर  था  उस  वक्‍त  जितने  मेम्बरान  ने  उस  की
 बहस  में  हिस्सा  लिया  उन  में  मैं  भी  था।  हम
 ने  बड़ी  कोशिश  की  कि  इम्मूयेबल  प्रापर्टी  के
 ऊपर,  जिस  को  सब  लोग  कहते  हैं  कि  रियल
 प्रापर्टी  है,  कर्ज  दिया  जा  सके।  हम  ने  हाउस
 के  श्रन्दर  भ्रमेंडमेंट  भी  पेश  किया  लेकिन  वह
 मंजूर  नहीं  हुआ  ।  श्रगर  जनाब  वाला  प्रब
 दफा  ३४  पर  गौर  फरमाएंगे  तो  देखेंगे  कि  उस
 में  प्राहिबिशन  है  कि  इम्मूवे  बल  प्रापर्टी  पर  इस
 किस्म  का  कोई  लोन  नहीं  दिया  जाएगा  1 श्रब
 हम  यह  पहली  दफा  देख  रहे  हैं  जब  कि  इम्मू-
 वेबल  प्रापर्टी  के  बारे  में  दफा  ३३  को  चेंज
 किया  जा  रहा  है  t  इस  मामले  में  भ्रब  तक
 जितनी  पालिसीज  रही  हैं  उनसे  यह  डिपाचेर
 है,  और  बड़ा  जबदेस्त  डिपारचर  है,  लेकिन
 निहायत  वेलकम  डिपार्चर  है।  मैं भ्रजें  करना
 चाहता  हूं  कि  श्रगर  जनाब  वाला  पुरानी
 ह्स्ट्री  को  देखेंगे  तो  बैंकिंग  इन्क्वायरी  कमेटी,
 जिस  का  हमारे  दोस्त  ने  जिक्र  किया,  सन्‌
 १६२८-२६  में  बनी  थी।
 Shri  T.  T.  Krishnamachari:  I  would

 like  to  tell  my  hon.  friend  that  if  he
 wants  me  to  reply  to  him  or  to  even
 understand  what  he  says,  he  will  have
 to  speak  in  English.

 Pandit  Thakur  Das  Bhargava:  I  do
 not  want  a  reply.  I  am  only  saying
 what  I  want  to  say  and  which  calls  for
 no  reply  from  the  Hon.  Minister.
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 Shri  दि  P.  Nayar:  He  has  been  in

 Delhi  for  quite  a  number  of  years.
 Can  he  not  understand?

 पंडित  ठाकुर  दास  भागंव  :  में  यह  भर्ज
 कर  रहा  था  कि  सन्‌  १९२८-२६  में  जो
 बैंकिंग  इन्कवायरी  कमेटी  बैठी  थी,  दूसरी
 कमेटी  द्याफ  कमेटी  बैठी,  उन  सब  ने  देखा  कि
 उस  वक्‍त  के  मौजूदा  कानून  में  बड़ा  रिजिड
 स्ट्रक्चर  था,  उन्होंने  बेकस  को  थोड़ा  लिब्रलाइज
 करने  की  कोशिश  की  और  बड़ी  मुश्किलों  के
 बाद  श्राहिस्ता  श्राहिस्ता  यह  इम्पीरियल  बेक
 श्रौर  स्टेट  बैंक  में  तब्दील  हुआ  ।  तब  जाकर
 उस की  दीवार  में  यूराख  हा  ।  उस  वक्‍त  कर्ज
 की  मंजूरी  की  जो  बुनियाद  थी,  बैंक्स  उस  मं
 लोगों  की  मदद  को  श्राए।  भ्रब  हम  देखते  हैं
 कि  रूरल  बैंकिंग  के वास्ते  श्रौर  कोप्रापरेटिव
 सोसायटीज  को  कजे  देने  के  वास्ते,  लोगों  को
 मदद  करने  के वास्ते  इम्पीरियल  बैंक  को  स्टेट
 बैंक  में  तब्दील  किया  गया  ।  इसी  तरह  से  इस
 बिल  के  भ्रन्दर  जो  चेंज  है  उस  के  लिए  हम  कहते
 हैं  कि  बडा  भ्रच्छा  चेंज  है,  श्रौर  सही  मानों  में
 दुरुस्त  चेंज  है  ।  यह  ख्याल  कि  इस  चेंज  के
 करने  से  इन  बैंक्स  का  सारा  कैरेक्टर  तब्दील
 हो  जाएगा,  यह  बिल्कुल  गलत  ख्याल  है

 में  इस  वक्‍त  भी  देखता  हूं  कि  जो  चज
 स्टेट  बैंक  में  किया  गया  है  वह  इस  कदर
 जबरदस्त  नहीं  हैं  जिस  कदर  हम  चाहते  थे,  श्रौर
 जिसके  वास्ते  इस  हाउस  में  स्टेट  बैंक  बिल
 पास  करते  वक्‍त  हम  ने  भ्रमेंडमेंट  भी  पेश
 किया  था  ।  मगर  स्टेट  बैंक  ऐकट  में  तब्दीनी
 की  गई  है  ।  जनाब  मुलाहजा  फरमाएंगे  कि
 सेक्शन  ४  में  जहां  पर  है  :

 “engaged  in  the  financing  of
 hire-purchase  transactions  which
 are  hypothecated  to  the  State
 Bank  as  security  for  such  advan-
 ces,  loans  ur  credits”.

 सरीहन  उस  का  इसम्मूवेबल  प्रापर्टी  से  कोई
 ताल्लुक  नहीं है,  लेकिन  में  भ्रर्ज  कर  दूं  कि
 इस  वक्‍त  जो  जिक्र  हमारे  फाहनेंस  मिनिस्टर
 साहब  ने  किया  बह  ट्र्क्स  के  बारे  में  किया  कि
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 ट्रक्‍्स  के  जरिए  से  लोगों  ने  बहुत  फायदा  उठाया
 है,  श्रौर  यह  सही  है  कि  जिन  महाजनों  ने
 लोगों  को  ट्रक्‍्स  के  वास्ते  रुपया  दिया,  वह
 रुपया  भी  वसूल  हो  गया  भ्रौर  उससे  बहुत
 फायदा  भी  हुआ  ।  लेकिन  हमारे  फाइनेंन्स
 मिनिस्टर  साहब  ने  जो  ट्रक्स  के  बारे  में  जिक्र
 किया  कि  उनके  वास्ते  कर्ज  देने  से  उनके  उसूल
 की  खिलाफवर्जी  हुई  है,  उस  के  बारे  में  में
 कहना  चाहता  हूं  कि  श्राज  के  दिन  जिस
 इलाके  से  मैं  भ्राता  हूं  उसके  भ्रन्दर  यह  ट्रक्‍्स
 बड़ा  भारी  काम  कर  रही  हैं  -  यह  वह  इलाका
 है  जिस  के  श्रन्दर  श्भी  रेलवे  नहीं
 पहुंची  हैं।  वहां  पर  भाखरा  डैम  के  श्राने
 से  जमीनों  की  काफी  काइत  हुई  हैं  और  भ्रनाज
 भी  काफी  पैदा  हुभा है  ्रौर  हो  रहा  है  ।  मैंने
 पिछली  दफा  श्जे  किया  था  कि  इस  कदर
 श्रनाज  हमारे  इस  इलाके  में  पैदा  होता  है  कि
 जिस  की  इन्तहा  नहीं  है  ।  जिस  वक्‍त  मेंने
 उसे  देखा  था  उस  वक्त  श्रगर  हमारे  फाइनेंस
 मिनिस्टर  साहब  उस  फसल  को  देखते  तो  वह
 कभी  नहीं  कहते  कि  हमारे  मुल्क  में  भ्रनाज
 की  कमी  है  ।  लेकिन  वहां  पर  मीन्स  श्राफ़
 कम्यूनिकेशन  नहीं  हैं  -  वहां  रेल  नहीं  जाती
 कि  वहां  के  भ्रनाज  को  उठा  लाएं।  वहां  पर
 तो  सिर्फ  ट्र्क्स  जाएंगी  श्रौर  जा  रही  हैं  tT
 उन  से  कई  जगहों  पर  इतना  श्रच्छा  काम
 हो  रहा  है  कि  में  श्ज  नहीं  कर  सकता  |  जहां
 पर  गाड़ियां  चलती  हैं,  उन  के  मुकाबले  में
 सस्ते  किराये  पर  बह  दूसरी  जगहों  पर  भ्रनाज
 लेकर  पहुंचाते  हैं।  हायर  पर्चेज  के  लिये  जो
 रुपया  दिया  गया  श्रगर  उसका  यह  नतीजा
 हुआ  किट्रक्स  ज्यादा  खरीदे  गए,  और  उन्होंने
 झगर  भ्रपना  काम  पूरी  तरह  से  किया  तो
 श्राप  की  फूड  प्राब्लेम,  जो  बड़ी  सख्त  है,
 उसे  हल  करने  में  बड़ी  मदद  मिलेगी  ।

 इसके  श्रलावा  जो  तीन  चार  मर्द  हैं  भ्रब
 में  उनके  बारे  में  भ्रज॑  करना  चाहता  हूं  t
 मसलन्‌  नम्बर  २  एक्स०  ए०  है।  में  नहीं
 मझता  कि  इसमें  बैंक  वाल्नौं  ने  क्या  किया  है  |
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 बैंक  वाले  तो  सेंट्रल  गधर्नेमेंट  या  किसी  दूसरी
 गवर्नमेंट  के  एजेंट  बन  कर  जो  रुपया  वह
 गवनंमेंट  देगी  उसको  बागे  चला  देंगे  ।  जहां
 तक  बैंकों  के  भ्रपने  रुपये  का  ताल्लुक  है  उनको
 कोई  जोखिम  नहीं  है  ।

 मद  एक्स०  श्राई०  एकस०  सी०  में  जो
 स्टेट  बैंक  इम्पलाईज़  हैं  उनकी  कोझ्रापरेटिव
 सोसाइटी  बनाकर  उसको  कुछ  रुपया  देने  की
 रियायत  दी  गयी  है।  इसमें  बैंक  के  मुलाजि-
 मान  को  रुपया  मिलेगा  ।  भ्रच्छा  है।  श्रगर
 उनके  पास  श्रपने  मकान  होंग॑  तो  वे  श्रच्छा
 काम  करेंगे  ।  लेकिन  जो  हम  चाहते  थे  कि  हर
 शख्स  को  इम्मूवे बिल  प्रापर्टी  पर  कर्जा  मिल
 सके  उस  किस्म  की  कोई  रियायत  नहीं  दी  गई
 है  1

 एक्स०  श्राई०  एक्स ०.  बी०  में  लिखा  हँ  :

 “the  advancing  or  lending  of
 money  to  persons  engaged  in  such
 industries  or  classes  of  industries
 as  may  be  specified  by  the  Central
 Board  by  directions  issued  in  this
 behalf.”

 इस  पर  मेरे  लायक  दोस्त  ने  ऐतराज
 किया  कि  कोई  दाख्स  लिपिस्टिक  की  इंडस्ट्री
 जारी  कर  सकता  है  |  इस  तरह  से  देश  के  प्लान
 को  भी  धक्का  पहुंचेगा  श्रौर  रुपया  इस  तरह
 लग  जायेगा  ।  लेकिन  उन्होंने  यह  नहीं  देखा
 कि  इसके  श्रन्दर  वह  लिमिटेशन  दिया  गया
 है:

 “to  persons  engaged  in  such  in-
 dustries  or  classes  of  industries  as
 may  be  specified  by  the  Central
 Board”.

 यह  जरूर  देखा  जायेगा  कि  वह  किस
 किस्म  की  इंडस्ट्री  है।  हर  एक  इंडस्ट्री  क ेलिए
 रुपया  नहीं  दे  दिया  जायेगा  1  मैं  ्रदब  से
 अर्ज  करूंगा  कि  इसके  लिए  भी  क्रेडिट  ६
 महीने  से  सात  साल  तक  के  लिए  दिया  जायेगा  |
 इससे  झागे  के  लिये  नहीं
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 जो  श्रमेंडमेंट  हमने  पेश  किया  था  उससे
 हम  चाहते  थे  कि  हर  किसी  को  इम्मूवेबिल
 प्रापर्टी  पर  कर्जा  दिया  जाये  -  हम  इसको
 रेस्ट्रिटट  नहीं  करना  चाहते  थे  ।  लेकिन
 भी  रेम्पा्ट्स  में  सूराख  हुआ  है  |  प्रायन्दा
 चल  कर  वक्‍त  वह  भी  श्रायेगा  जब  कि  इम्मू-
 वेबिल  प्रापर्टी  पर  भी  कर्जा  मिलने
 लगेगा।

 इसके  झलावां  'रिजवें  बैंक  में  जो  एक
 तबदीली  की  गयी  है  वह  इसम्पार्टट  है  ।  जो
 बाकी  तबदीलियां  हैं  वे  टैकनिकल  हैं  1,  उनके
 बारे  में  कुछ  श्जें  नहीं  करना  चाहता।  गवनें-
 मेंट  ने  जो  नोट  जारी  किए  हैं  उनका  रुपया
 वह  खुद  दे  या  किसी  और  के  जरिये  से  दे  ।
 लेकिन  जो  भरहम  तबदीली  की  गयी  है  यह  वह
 है  कि  कम्पनीज़  वगैरह  को  भी  श्रपने  दोयर्स
 पर  क्रेडिट  मिल  सकेगा  ny  फाइनेंन्स  मिनिस्टर
 साहब  क्रेडिट  की  कमी  को  महसूस  करते  थे
 श्रौर  उसको  दूर  करने  के  लिये  उन्होंने  यह
 कदम  उठाया  है  t  मेरे  लायक  दोस्त  ने  पूछा
 कि  क्‍या  जो  दूसरे  बैंक  हैं  वे  बन्द  कर  दिये
 जायेंगे  या  कर्ज  नहीं  दे  सकेंगे  ।  इसके  लिये
 इसमें  साफ  तौर  से  लिखा  है  कि  जो  मीडियम
 टर्म  मिलता  है  वह  काफी  नहीं  है।  उसको
 बढ़ाने  के  वास्ते  यह  फैसिलिटी  दी  गयी  है  v
 इसलिये  जहा  तक  में  समझता  हूं  ये  दोनों  बिल
 निहायत  ही  अच्छे  हैं  श्रौर  एक  तरह  से  क्रेडिट
 को  बढ़ाते  हैं  ।  यह  क्रेडेट  भ्रच्छे  कामों  में
 लगाया  जा  सकेगा  |  क्रेडिट  की  कमी  महसूस
 की  ज्ञा  रही  थी।  उसको  दूर  करने  के  लिये  बिल
 देवा  में  मुफीद  साबित  होंगे।

 मैं  इन  दोनों  बिलों  को  सपोर्ट  करता
 ह्

 Shri  S.  A.  Dange  (Bombay  City—
 Central):  Sir,  I  wish  to  offer  a  tew
 remarks  on  the  policy  that  is  indi- cated  in  the  Statement  of  Objects
 and  Reasons,  the  policy  that  is  being
 followed  by  the  Government  of
 India.  I  have  no  quarrel  with  the
 Bills  as  such  but  I  have  a  quarrel,
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 8  very  small  quarrel  and  not  a  very big  quarrel,  with  the  Policy  that  is being  followed  as  it  appears  from the  Statement.
 For  example,  the  Government  of ‘India  must  use  banking  finance  in  a planned  way  in  order  to  help  the development  of  industries  and  the development  of  the  Plan.  There  is no  question  about  that.  But,  why should  the  Government  follow  a  policy in  which  they  bring  into  existence various  kinds  of  financial  institutions m  between  the  banks  and  the  Gov- ernment’s  policy  or  Government's budgetary  developments  or  invest- ments  in  industry.
 Here  we  have  an  Industrial  Finance Corporation.  You  know  what  its functions  are  and  this  House  has  had to  say  something  not  very  compli- mentary  about  the  operations  of  this Industrial  Finance  Corporation  some time  back.  It  is  a  Corporation  which lends  money  on  large  scale  and affords  long-term  credit  and  invest- ments  in  some  big  industries  also. We  have  got  alongside  it  the  State Finance  Corporations  and  the  Indus- trial  Credit  and  Investment  Corpora- tion.  The  State  Finance  Corp¥rations are  more  or  less  State  copies  of  the Industrial  Finance  Corporation.  The Industrial  Credit  and  Investment

 Corporation—I  have  been  reading about  it  somewhere—has  the  charac-
 teristic  that  it  provides  for  the
 Participation  of  foreign  finance  in  the
 operations  of  Indian  Industry  and  I think  the  World  Bank  or  somebody advances  dollar  loans  as  a  part  of  the
 capital  of  this  Corporation.  So,  this
 is  another  type  of  a  Finance  Corpo- ration.

 We  87९  being  faced  with  three
 types  of  Corporations  and  here  we
 have  one  by  which  some  more  bank-
 ing  finance  is  being  diverted  or  a
 part  of  it  being  diverted  to  medium
 term  investment.  My  question  for  the
 consideration  of  the  Government  and
 the  Finance  Minister  is,  could  they
 not  combine  the  whole  financial
 policy  of  investment  of  the  direction
 of  development  under  a  single  insti-
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 tution,  could  that  not  be  done?  I
 should  say  that  if  it  is  not  done,  then
 the  policy  and  the  Plan  will  be  in
 danger.  For  example,  planned
 development  of  economy  and
 anarchic  investment  from  private
 banks  in  industry  or  trade  cannot  go
 together.  They  can  never  harmonise.
 The  Finance  Minister  himself  has
 stated  it  in  his  Budget  speech.  He
 did  not  know  how  so  much  invest-
 ment  got  into  the  private  sector.
 Why  does  he  not  know?  For  the
 simple  reason  that  the  operations  of
 private  banking  are  not  completely
 under  the  control  of  the  State  which
 is  interested  in  developing  economy
 in  a  certain  planned  direction.  So
 long  as  this  contradiction  persists,
 the  Plan  will  always  be  in  danger.
 Therefore,  could  he  not  come  out
 with  proposals  to  bring  about  -a
 change  such  as  this?  Here  is  a  Re-~
 serve  Bank  which  advances  money
 to  the  Scheduled  Banks  and  super-
 vises  their  operations  and_  the
 Scheduled  Banks  divert  their  funds
 into  industrial  development,  commer-
 cial  development,  short-term  credits
 and  credits  even  in  doubtful
 channels—proposals  to  change  this  in
 such  a  way  that  all  these  could  be
 brought  into  a  single  scheme.  What
 should  be  that  system?

 That  system  in  my  mind  would
 ultimately  be  what  has  been  done
 with  the  Reserve  Bank  and  the  State
 Bank.  When  the  Reserve  Bank  was
 nationalised,  no  calamity  befell  our
 economy;  when  the  Imperial  Bank
 of  India  was  nationalised,  no  calamity
 befell  our  economy.  In  fact,  it  was
 found  that  the  nationalisation  of  the
 State  Bank  facilitates  the  planned
 direction  of  credit  into  agriculture
 under  the  policies  of  the  Second  Five
 Year  Plan.  Could  not  the  same  thing
 be  done  with  those  huge  banks  now
 which  control  credit  in  industry?
 Could  the  Finance  Minister  and  the
 Government  give  a  little  thought  to
 this  question  and  see  whether  the
 big  operating  banks,  which  are  more
 or  less  not  smaller  than  the  Imperial
 Bank  of  India  which  has  _  been
 nationalised,  could  not  also  be’  nation-
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 alised  as  the  State  Bank  has  been  or
 absorbed  into  the  State  Bank  so  that
 the  whole  value  of  money  and
 credit  that  exists  in  the  banking
 system  could  be  directed  into
 channels  of  investment  in  a  planned
 manner?  Today  advances  in  our
 commerce  and  trade  cannot  take  place in  a  planned  manner.

 It  was  all  right  some  years  ago.  In
 a  backward  country  with  small
 commodity  production  most  of  the
 advances  are  bound  to  be  on  account
 of  commerce  and  trade  and  very  little
 on  account  of  industry.  Industry,  in
 those  days,  was  financed,  as  you
 know,  by  managing  agencies  or
 foreign  banks  but  that  condition
 has  now  gone.  Now,  we  are  develop-
 ing  our  industry  and  a  backward
 economy  is  being  thrown  forward
 into  conditions  where  industrialisa-
 tion  will  be  the  keynote  and  where
 large  units  of  industry  will,  more  or
 less,  be  dominating  in  sectors  of
 production.  Under  such  conditions,
 it  is  inevitable  that  banking  should
 be  integrated  with  the  State  and  the
 State  should  control  banking  if  it  is
 going  to  be  a  planned  development.
 If  it  is  not,  we  may  as  well  follow
 the  system  in  USA  or  UK  where
 long-term  credits  are  given  by  huge
 banks,  and  monopoly  banks  and  the
 State  go  together  and  make  merry
 in  society.  We  do  not  want  that  sort
 of  a  development  here.  So,  I  suggest
 that  the  Finance  Minister  should
 give  thought  to  this  question  of
 amending  these  Acts  in  such  a  way
 that  there  is  centralised  control  over
 investment  more  and  more  _  through
 the  State  and  the  planning  mechan-
 ism.

 I  have  got  here  the  Reserve  Bank
 of  India  Bulletin  which  I  came  across
 today.  There  are  advances  to  sche-
 duled  banks  against  particular  types
 of  securities.  I  do  not  talk  of  other
 securities  like  food  articles,  industrial
 raw  materials,  plantation  products,
 manufactured  goods  and_  so  on.
 Certainly  the  Reserve  Bank,  which
 has  got  some  controlling  powers  over
 the  scheduled  banks,  cannot  super-
 vise  all  their  operations  in  detail.
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 There  is  an  item  here  in  this  bulletin:
 ‘shares  and  debentures  in  Joint
 stock  companies’.  Advances  are  made
 against  them  and  there  is  a  sub-
 clause  which  refers  to  “share  and
 stock  brokers  and  dealers”.  They  are
 my  special  friends  whenever  I  discuss
 this  subject  and  the  Finance  Minister
 might  excuse  me.  These  people  get
 an  advance  of  about  l  to  8  crores
 of  rupees  and  the  figure  oscillates
 between  these  two  sums  during  the
 period  December  956  to  March  1957.
 Some  of  this  money  may  be  advanced
 for  the  real  purpose  of  mortgaging
 share  values  and  investing  them  into
 certain  other  channels.  But,  we  have
 no  mechanism  to  check  how  much
 of  these  advances  is  for  purely  specu-
 lative  action.  When  he  mentions
 about  paucity  of  funds  and  tightness
 of  market,  is  it  good  to  allow  banks
 to  advance  money  on  stock  exchange
 speculation?  He  knows  well  that  on
 badla  day  a  lot  of  moncy  is  required
 by  the  share  and  stock  brokers  when
 they  are  in  special  difficulties  and
 lakhs  of  rupees  are  required  on  that
 day.  But,  how  is  the  Reserve  Bank
 to  check  that  the  money  advanced
 on  real  security  is  used  for  the
 purpose  of  honest  trading  but  is  not
 used  for  merely  the  transaction  on
 the  badla  day?  He  knows  it  best.  So,
 would  he  think  of  some  amendment
 to  the  Bill  whereby  there  could  be
 some  mechanism  which  can  ensure
 that  advances  against  securities  which
 are  on  the  face  of  them  very  real  are
 not  hypothecated  for  the  purposes  of
 speculation?  If  I  take  Rs.  ll  crores
 as  advances,  fifty  per  cent  is  spent
 for  speculative  purpose.  So,  six  crores
 are  locked  up  for  no  useful  purpose.
 Therefore,  I  would  request  him  to
 consider  this  question  and  bring  in
 some  amending  Bill  so  as  to  check
 it  and  also  to  consider  co-ordinating
 the  whole  question  of  banking  in-
 vestments  in  industries  in  accordance
 with  the  Plan  and  regulate  them  as
 he  thinks  fit  and  not  according  to  the
 likes  and  dislikes  of  the  private
 investors.

 Shri  Tayabji  (Jalna)  rose......
 Mr.  Deputy-Speaker:  There  are

 still  two  hon.  Members  who  want  to
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 speak.  This  morning  we  approved  the
 report  of  the  Business  Advisory  Com-
 mittee  and  there  it  was  laid  down
 that  two  hours,  should  be  allotted  to
 both  these  Bills.  We  started  at  about
 4.30,  perhaps.

 Shri  V.  P.  Nayar:  There  was  the
 business  of  the  private  Members.

 Mr.  Deputy-Speaker:  It  took  only
 two  or  three  minutes.  No  provision
 was  made  _  for  private  Members’
 business  because  we  knew  that  it
 would  not  take  more  than  a_  few
 minutes.  If  the  hon.  Members  want
 to  speak,  I  shall  allow  them.

 Shri  Tayabji:  I  shall  take  only  five
 minutes.  I  would  like  to  support  what
 the  previous  speaker  has  said  about
 not  having  too  many  institutions.  I
 appreciate  that  it  is  necessary  to  have
 different  institutions  for  different
 types  of  work  but  I  most  earnestly
 request  the  Finance  Minister  to  consid-
 er  whether  we  are  not  already  having too  much  of  this  repetition.  Banking
 is  such  a  kind  of  work  and  experience
 and  personal  knowledge  that  count  a
 great  deal.  Therefore,  it  is  much
 better  to  have  one  institution  dealing
 with  more  or  less  related,  but  differ-
 ent,  subjects  than  setting  up  a  number
 of  different  corporations  and  _  insti-
 tutions.

 I  would  like  to  ask  the  Finance
 Minister  to  consider  whether  we
 should  not  keep  the  Reserve  Bank
 really  as  the  bankers’  bank.  He  has
 got  in  his  possession  a  very  powerful
 bank  in  the  State  Bank  of  India
 which  can  be  used  for  the  purpose
 for  which  he  wants  it.  To  bring  the
 Reserve  Bank  into  the  field  of  com-
 mercial]  banking  is  a  step  to  be  taken
 only  after  the  greatest  consideration
 and  only  if  it  is  really  necessary.  There
 is  no  reason  why  the  Reserve  Bank
 which  is  the  issuing  bank  and  the
 bankers’  bank  should  be  introduced
 into  commercial  banking  where  there
 is  already  a  powerful  institution  at
 the  disposal  of  the  Finance  Minister.

 Shri  T.  T.  Krishnamachari:  It  is
 not  being  brought  into  that  field.
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 Shri  Tayabji:  I  refer  to  the  grant of  loans;  powers  are  to  be  given  to
 the  Reserve  Bank  by  adding  Clause
 (4BB).  It  says  here:

 “the  making  to  any  financial
 institution  notified  by  the  Central
 Government  in  this  behalf  of

 Shri  T.  T.  Krishnamachari:  Only
 ‘financial  institutions’.

 Shri  Tayabji:  My  point  is  this.  The
 financial  institutions  to  which  the
 Reserve  Bank  should  make  loans
 should  be  only  banks  and  not  other
 types  of  financial  institutions.

 There  is  another  small  point.  In  the
 amendment  which  the  Finance
 Minister  proposes  to  the  State  Bank
 of  India  Act,  he  says  on  page  2,  line
 20  of  this  Bill:

 “(xixa)  in  consultation  with
 the  Reserve  Bank......  ,

 Powers  are  being  given’  to  the
 State  Bank  of  India  and  it  is  perhaps
 unnecessary  that  it  should  be  com-
 pelled  by  statute  to  consult  the
 Reserve  Bank.  The  owner  of  both
 the  banks  is  the  Government  and  I
 submit  that  this  type  4f  statutory
 consultation  should  be  minimised.  If
 the  Finance  Ministry  directs  the  State
 Bank  to  consult  the  Reserve  Bank
 on  certain  matters,  the  State  Bank
 will  certainly  do  it  and  therefore,  I
 suggest  that  this  satutory  require-
 ment  be  dropped.

 Shri  Heda:  Sir,  I  will  hardly  take
 two  or  three  minutes.  I  welcome  this
 measure  for  one  other  aspect  which
 I  want  to  bring  to  the  notice  of  this
 House.  In  our  country  we  have  got
 quite  a  good  number  of  commercial
 banks.  Many  of  them  are  doing  very
 well.  They  have  got  huge  sums  at
 their  disposal.  A  few  of  them  may  be
 called  giant  banks.  Inspite  of  that,  it
 is  in  everybody’s  knowledge  that
 each  of  these  big  banks  is  practically
 controlled  by  some  or  other  industrial
 group.  Therefore,  for  an  independent
 industrialist  or  a  new  industrialist,
 who  wants  to  come  on  his  own  on
 the  basis  of  merit  and  enterprise,  it
 is  very  difficult  to  get  advances  or
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 loans  from  these  banks.  Generally, these  banks  which  are  controlled  by some  industrial  group  or  the  other
 advance  loans  either  within  their  own
 group  or,  probably  by  private
 arrangements,  exchange  the  advances
 and  loans  to  each  other.  Therefore,  I
 particularly  welcome  this  State  Bank
 of  India  (Amendment)  Bill.  I  hope
 by  this,  independent  businessmen  and
 industrialists  will  be  able  to  benefit,
 and  a  sort  of  monopoly  leadership
 that  is  being  created  in  our  country
 in  the  field  of  industry  and  business
 will  be  broken  with  the  result  that
 a  vast  number  of  industrialists  will
 be  encouraged.

 Shri  V.  P.  Nayar:  Sir,  as  it  seems
 to  be  your  desire  that  we  should  not
 exceed  the  time-limit,  I  shall  confine
 myself  to  a  few  general  observations
 although  I  have  given  notice  of  some
 amendments.

 As  the  provsions  are,  I  do  not  see
 how  anything  much  better  can  be
 done  by  this  Bill.  I  want  the  hon.
 Minister  to  consider,  especially  in
 view  of  his  statement  while  intro-
 ducing  the  Bill  that  he  was  trying  to
 re-shape  the  monetary  _  structure  of
 our  country,  whether  this  type  of
 legislation  is  the  best  suited  for  the
 circumstances.  I  thought  that  the  pro-
 vision  of  medium-term  credits  would
 have  been  left  to  the  Industrial
 Finance  Corporation  and  not  assigned
 to  the  State  Bank  of  India:  As  I
 find,  Sir,  the  State  of  India  Bill,  955
 in  its  preamble  says:

 “Whereas  for  the  extension  of
 banking  facilities  on  a  large  scale,
 more  particularly  in  the  rural  and
 semi-urban  areas,  and  for  diverse
 other  public  purposes...”
 The  emphasis  there  seems  to  me

 to  be  on  the  provision  of  credit  to
 rural  and  semi-urban  areas.  On  the
 other  hand,  if  you  go  through  the
 preamble  of  the  Industrial  Finance
 Corporation  Act,  Act  No.  XV  of  1948,
 it  very  definitely  states  that  it  is
 intended  primarily  for  the  purpose  of
 affording  medium-term  credit.  This  is
 what  it  says:
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 “Whereas  it  is  expedient  to
 establish  an  Industrial  Finance
 Corporation  for  the  purpose  of
 making  medium  and  long  term
 credits  more  readily  available  to
 industrial  concerns  in  India,
 particularly  in  circumstances
 where  normal  banking  accommo-
 dation  is  inappropriate  or  re-
 course  to  capital  methods  is
 impracticable.”

 We  know  that  the  State  Bank  of
 India  is  a  joint-stock  bank.  It  is  not
 a  specialised  bank  for  the  purpose
 of  providing  short-term,  medium-
 term  or  long-term  credits  for  indus-
 tries.  It  can  do  any  one  of  the  known
 banking  transactions.  On  the  other
 hand,  the  Government  of  India  have
 set  up  a  very  specialised  institution
 for  the  provision  of  credit.

 Shri  Ranga
 limited  funds.

 (Tenali):  With  the

 Shri  V.  P.  Nayar:  That  may  be
 so.  If  the  funds  of  the  Corporation
 are  limited,  by  all  means  provide
 more  funds.  The  difficulty  in  this  case
 will  be  that  when  you  have  the  State
 Bank  of  India  also  to  finance  credits
 there  will  be  a  conflict  and  more  diffi-
 cult  situations  will  arise.  There  are
 only  three  regional  offices,  as  I
 understand,  and  applications  for
 loans  will  have  to  be  made  to  one  of
 them.  On  the  other  hand,  in  the  case
 of  the  Industrial  Finance  Corporation
 there  are  State  Finance  Corporations
 and  they  are  better  suited  for  the
 purpose  in  view  of  their  specialised
 job.  In  view  of  this,  and  also  in  view
 of  other  factors,  they  are  better
 suited  to  consider  whether  a  parti-
 cular  industry  deserves  a  short-term
 credit,  medium-term  credit  or  a  long-
 term  credit.

 I  would  not  have  said  this.  We  all
 know  that  the  Industrial  Finance
 Corporation  has  not  been  working  in
 a  manner  that  we  would  have  desired
 it  to  function.  There  has  been  much
 criticism  about  it.  I  do  not  want  to
 go  into  those  details.  But,  to  my  mind
 it  appears  that  if  the  Finance  Minister
 wants  to  re-shape  the  monetary
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 structure,  it  is  better  to  leave  specia-
 lised  jobs  to  specialised  institutions
 instead  of  mixing  it  up  with  general
 institutions  for  general  purposes.

 I  would  also  request  him  to  consider
 another  point  which  has  been’  very
 ably  put  by  my  hon.  leader,  comrade
 Dange.  I  do  not  want  to  go  into  the
 details,  but  I  would  like  him  to  con-
 sider  whether  it  is  not  time,  in  view
 of  the  financial  difficulties  that  we
 have,  to  have  a  centralised  planning
 for  the  entire  banking  structure  of
 the  country.  For  providing  credit  for
 our  industries  we  must  have  a  com-
 pletely  different  approach  to  our
 banking.  My  friend  Shri  Prabhat  Kar
 was  referring  to  the  position  of
 exchange  banks  of  India.  I  do  not
 want  to  go  into  those  details,  but  in
 an  under-developed  country  where
 the  State  has  to  step  in  and  provide
 finance,  are  we,  especially  in  the
 context  of  our  Second  Plan,  to  leave
 banking  as  it  is  today?

 In  this  connection  I  would  like
 the  hon.  Minister  to  hear  what  has
 been  said  in  one  of  the  pamphlets
 published  by  the  Lok  Sabha  Secre-
 tariat  for  helping  us  in  the  discussion.
 In  this  pamphlet,  Institutions  for
 Industrial  Finance  and  Development,
 they  have  given  what  obtains  in  the
 People’s  Republi¢  of  China.  It  says:

 “China  now  has  a  nation-wide
 and  centralised  system  of  banking
 in  which  the  People’s  Bank  of
 China,  a  State-owned  institution
 established  in  December,  1948,
 plays  the  key  part.  All  the  funds
 of  State-owned  industrial  enter-
 prises,  as  well  as  of  the  national,
 provincial  and  local  governments,
 and  the  network  of  co-operatives
 are  deposited  with  the  People’s
 Bank.  This  agency  centralizes  the
 financial  resources  of  the  Govern-
 ment  and  the  «major  sectors  of
 China’s  economy.  It  uses  the
 working  capital  at  its  disposal  for
 the  operations  of  the  economy
 and  the  Government.”
 The  Deputy  Minister  of  Food  and

 Agriculture  (Shri  A.  M.  Thomas):
 Just  like  our  Reserve  Bank.
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 Shri  V.  P.  Nayar:  It  is  very  much
 different  here  in  the  case  of  the  Re-
 serve  Bank.  Although  I  agree  that
 the  Reserve  Bank  is  doing  something,
 a  very  big  portion  of  the  banking
 industry  is  left  in  private  hands.  There
 is  no  planning  at  all.  I  do  not  know
 whether  my  hon.  friend  was  present
 in  the  House  when  my  leader  spoke,
 because  in  that  case  he  would  not
 have  raised  this  doubt.  It  is  not  as
 though  the  Government  is  not  doing
 anything  at  all,  but  in  the  context  in
 which  we  are  today  is  it  enough  that
 we  leave  a  big  section  of  banking  to
 Private  interests  without  any  plan-
 ning  and  then  take  up,  as  we  have
 taken  up  in  this  little  piece  of  legis-
 lation,  hotch-potch  legislation?  When
 we  have  other  facilities,  when  we
 have  specialised  institutions,  several
 of  them,  for  providing  credit,  I  want
 the  hon.  Minister  to  consider  the
 proposal  and  tell  us  what  he  thinks
 about  it.
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 Shri  T.  T.  Krishnamachari:  Sir,  I
 was  agreeably  surprised  to  see  the
 interest  that  hon.  Members  of  _  this
 House  have  taken  in  these  two  Bills
 which  ought  not  to  have  particularly
 serious  consequences.  Many  _hoh.

 Mr.  Deputy-Speaker:  May  I  know
 roughly  how  long  the  hon.  Minister  is
 likely  to  take?

 Shri  TT.  T.  Krishnamachari:  Sir,
 quite  a  number  of  hon.  Members  have
 spoken.

 Mr.  Deputy-Speaker:  Would  he
 like  to  continue  on  the  next  day?

 Shri  T.  T.  Krishnamachari:  Yes.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  the
 27th  May,  1957.
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 337  Scheduled  Castes  can-

 diates  elected  on  Gen-
 eral  seats

 346  Adult  Blind  Training
 Centre,  Dehradun
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 [  Friday,  24th  May,  7957  )

 CoLUMNS

 I8I7—50
 8I7—I9

 I8I9—2I
 82I—23

 ज8ि23--25.
 3825

 826
 827
 I828—3!

 383I—33
 अहि33--35.

 835—37

 3837—39
 839—4I
 84I—43

 ‘184344

 1844—46

 1846-47
 1847-48,
 1848-49,

 1849~50

 850—8I
 I850-5I

 3857

 385I-52

 S.Q.No.
 347

 348
 350
 35

 352

 353

 354

 373
 334
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 Subje  t  CoLUMNS
 Life  Insurance  Cor-

 poration  Employees  1852-53
 Central  Harijan  Welfare

 joard  7853
 Kundra  (Kerala)  Clay  7853
 Surplus  capacity  in

 Ordnance  Factories  1853-54,
 Accommodation  for

 Defence  Employees  7854
 Upgrading  of  High

 Schools  3855
 Grant  to  Assam  I855
 Library  Service  1855-56
 Seminar  on  the  blind  856
 Industrial  Finance  Cor-

 poration  856
 Gold  Smuggling  1856-57,
 Central  Sales  Tax,  956  7857

 rders  placed  with
 6  Factories  858
 Finance  Commission  858
 Hindi  as  medium  of

 instruction  «7858-59
 Coal  Mines  in  Madhya

 Pradesh  859
 Law  Commission  1859-60,

 Glass  Wor  ks
 a  ar  786०
 Korba  Coal  Fields  860-6I

 German  =  Technical
 Assistance  1862

 History  of  Freedom
 Movement  86I-62

 Iron  Deposits  in  Sandur,
 Mysore  862

 M.E.S  Construction
 Committee  862

 Electoral  rolls  1862-63
 State  Bank  off  India-  1863-64
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 US.Q.  Subject  CoLUMNS No.
 WRITTEN  ANSWER  TO

 QUESTIONS—(contd.)
 209  Removal  of  Untoucha-

 ility  *  7864
 (210°  Primary  School  Tea-

 chers  :  1864-65
 शव  Development  of  An-

 daman  and  Nicobar
 Islands  7865

 22  Oil  Drilling  in  Bombay  1865-66
 233  Report  of  the  Official

 Language  Commission  7866
 24  Bomb  Outrage  in  Delhi  866
 2I5  Mineral  Oil  Survey  1866-67,
 276  High  Power  Coal  Co-

 uncil  ‘1867-68
 (217,  Purchase  of  Aircrafts  3868
 28  District  Courts  Build-

 ingsin  Delhi  ‘1868-69,
 (219°  V.I.P.  Squadron  of

 LAF.  1869-71
 220  Multipurpose  Schoolsin

 Punjab  877
 (221  Retired  Majors  of  the

 Army  ‘1871-72,
 222  Council  for  Basic  and

 Elementary  Education  7872
 223  Welfare  of  Scheduled

 Castes.  872
 224  Naga  Situation  3873
 226  Destroyers  for  Indian

 Navy  1873-74
 (227,  Copper  Deposits  in

 India  874
 228  Income-tax  3874—76
 229  Estate  Duty  Cases  875
 2:0  General  Education  Co-

 urses  Committee  1875-76,
 (231  Basic  Education  Asse-

 ssment  Committee  876
 232  Crimein  Delhi  876
 233  Finds  in  Bokran.  3877
 234  Relief  for  political  su-

 fferers  877
 235  Journals  of  Ministries  1878
 236  Roecservation  for  Schedul-

 ed  Castes  and  Sche-
 duled  Tribes  878

 237  Hindustan  Steel  Ltd.,
 Rourkela  1878-79

 U.S.Q.  No.
 238  Promotions  to  Higher Grades
 239  Integration  of  Hilly Areas.  ?
 240  Neiveli  Project

 PAPERS  LAID  ON  THE
 TABLE.

 The  following  papers  were  laid
 on  the  Table:
 (a)  Notification  No.  S.R.O.

 ‘1297,  dated  the  27th  April, ‘1957,  making  certain  am-
 endments  to  the  Customs
 Duties  Drawback  (Nitrous
 Oxide)  Rules,  7955

 (2)  Notification  No.  S.R.O.
 1300,  dated  the  27th  April, 19575,  making  certain  am-
 endments  to  the  Customs
 Duties  Drawback  (Cigare-
 ttes)  Rules,  7955

 MESSAGE  FROM  RAJYa SABHA
 Secretary  reported  a  message from  R  ajya  Sabha  that  at  its

 sitting  held  on  the  rsth  May,
 3967

 F7
 Sabha  _  had  pas- sed  the  Copyright  Bill,  957.

 ILL  PASSED  BY  RAJYA SABHA  LAID  ON  THE
 TABLE
 Secretary  laid  on  the  Table

 the  Copyright  Bill,  ‘1957,
 passed  by  RajyaSabha

 STATEMENT  BY  MINISTER
 The  Minister  of  Parlianentary Affairs  (Shri  Satya  Narayan

 Sinha)  made  a  statement
 regarding  the  order  of  Go-
 vernment  Legislative  and
 other  Business  for  the  week
 commencing  the  27th  May,
 7957  सी

 ELECTION  TO  COMMITTEE
 The  Minister  of  Industry

 (Shri  Manubhai  Shah) moved  for  the  election  of
 members  from  among  the
 Members  of  Lok  Sabha  to
 be  members  of  the  Central
 Silk  Board.  The  motion
 wasadopted

 The  Deputy  Minister  of  Food (Shri  M.  V.  Krishnappa)
 moved  for  the  election  of
 mem!  from  among  the

 2040
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 1879-80,

 880
 I880-8I

 88I-82

 3882

 882

 882

 883—87
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 members  of  Lok  Sabha  to  be
 members  of  the  Indian  Cen-
 tral  Sugarcane  Committee.
 The  motion  wos  adopted

 The  Minister  of  Co-operation
 (Dr.  7.5.  Deshmukh) moved  for  the  election  of
 members  from  among  the
 members  of  Lok  Sabha  to  be
 members  of  the  Indian
 Central  Jute  Committee.
 The  motion  was  adopted

 The  Minister  of  Co-operation
 (@r.  P.S.  Deshmukh)  mo-
 ved  for  the  election  of  mem- bers  from  among  the  Mem-
 bers  of  Lok  Sabha  to  be
 members  of  the  Indian  Cen-
 tral  Coconut  Committee.
 Themotion  was  adopted

 The  Minister  of  Labour  and
 Employment  and  Planning
 (Shri  Nanda)  moved  for  the
 election  of  a  member  from
 among  the  Members  of  Lok
 Sabha  to  be  a  member  of  the
 Employees  State  Insurance
 Corporation.  The  motion
 was  adopted

 The  Minister  of  Parliamentary Affaire  (Shri  Satya  Narayan
 Sinha)  moved  for  the  elec-
 tion  of  members  from
 among  the  Members  of  Lok
 Sabha  to  b.  members  of  the
 Committee  on  Estimates.
 The  motion  was  adopted

 The  Minister  of  Parliamentary Affairs  (Shri  Satya  Narayan
 Sinha)  moved  for  the  elec-
 tion  of  members  from
 among  the  Members  of  Lok
 Sabha  to  be  members  of  the
 Committee  on  Public  Acco-
 unts.  The  motion  was
 adopted

 MOTION  FOR  ASSOCIA-
 TION  OF  MEMBERS  FROM
 RAJYA  SABHA  WITH  PU-
 BLIC  ACCOUNTS  COM-

 —  MITTEE
 The  Minister  of  Parliamentary Affairs  (Shri  Satya  Narayan

 Sinha)  moved  for  the  asso-
 ciation  of  seven  members
 from  Rajya  Sabha  with  the

 BILL  PASSED

 BILLS  UNDER  CONSI-
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 Committee  on  Public  Acco-
 ounts  of  Lok  Sabha.  The
 motion  was  adopted

 MOTION  RE  FIRST  REPORT
 OF  BUSINESS  ADVISORY
 COMMITTEE
 The  Minister  of  Parliamentary

 Affairs  (Shri  Satya  Narayan
 Sinha)  moved  for  agree- ment  of  the  House  with  the
 First  Report  of  the  Business
 Advisory  Committee  presen- ted  on  the  23rd  May,  7957
 The  motion  was  adopted.

 The  Minister  of  Finance  (Shri T.T.  Krishnamachari)  moved
 for  the  consideration  of

 the  Life  Insurance  Corpora- tion  (Amendment)  Bill,
 ‘1957.  The  motion  was
 adopted.  After  the  clause-
 by-clause  consideration  the
 Bill  was  passed,  as  amend-
 ed

 BILLS  INTRODUCED
 The  Salaries  and  Allowances

 of  Members  of  Parliament
 (Amendment)  Bill,  the
 Nationalisation  of  Light
 Railways  Bill,  the  Central
 Government  Servants  (op- tion  for  joining  Contributory Health  Service  Scheme)  Bill, and  the  Indian  Penal  Code
 (Amendment)  Bill  were
 introduced

 DERATIO;
 The  Minister  of  Finance  (Shri

 T.  Krishnamachari) moved  that  the  Reserve  Bank
 of  India  (Amendment)  Bill
 3957  and  the  State  Bank  of
 India  (Amendment)  Bill,
 957  be  taken  into  consi- deration.  The  discussion ‘was  not  concluded

 AGENDA  FOR  27TH  MAY,
 7957

 (Ametdinest
 Bill  and
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